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1. Andhra University Gene­
ral Cooperative Stores 
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tty and Sons, General 
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A SSA M
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Bazar, Gauhati .
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4, Amar Kitab Ghar, Post 
Box 78, Diagonal Road, 
Januhedpur

G U J.\R A T

Viiay Stores, 
koad, Anand

Station

6, The New Order Book
Company, Ellis Bridge, 
Ahmed ab ad-6 .

M A D H YA  PRAD BSH

7 . Modem Book House,
Shiv Vilas Palace* In- 
doreCicy .

M A H A R A SH TR A

S. M/s. Sunderdas Gim * 
chtnd, 601, Girgimn 
Road, Near Princcti 
Street, Bombay*!.

9. The International Book 
House (Private) Limi­
ted* 9» Ash Lane, M a­
hatma Gandhi Road, 
Bombay-1.

10. The Itttcrnttional Book 
Scrvicc, Deccan Gym- 
khan«,Pooaa^ .

94

37

35

63

n

11. Charles Lambert Sc Com­
pany. 101, Mahatma 
Gandhi Road,Opposite 
Clock Tower, Fort,
Bombay . . .  30

12. The Current Book House,
Maruti Lane, Raghu- 
nath Dadaji Street,
Bombay-x . . €0

13. Deccan Book StaU, Fer­
guson College Road.
Poona-4. . . .  65

R A JA STH AN

14. Information Centre, G o­
vernment of Rajasthan,
Tripolia, Jaipur City , jg

U lT A R  PRADESH

15. Swastik Industrial Works,
5Q, Hoh Street, Meerut
City , . . a

16. Law Book Company,
Sardar Patel Marg,
Allahabad*! . 48

W E ST  B E N G A L

17. Granthaloka, 5/1, Am- 
bica M oo^erieeRoad,
Belgharia, 24 Para- 
ganat . . .  xo

x8. W. Newman Company 
Ltd., 3, Old Court 
House Street, Cal­
cutta . . .  44

6
19. Firma K . L . Mukhopa-

(ihyay, 6/1 A , Banchha* 
ram Akrur Lane, Cal­
cutta-12. la

»  D BLH I

20. Jain Book Agency, Coa-
naught Place, New 
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APPENDIX U 

(Para No. 1.4 of this Report)

Revenue (H) Department

Notes regarding Regularisation of excess under Grant No. I—Agru 
cultural Incometax and Salestax as disclosed in the Appropria­
tion Accounts 1964-65.

The excess disclosed in the Appropriation Accounts for the above 
mentioned grant is as under:—

Total Actual
Grant expendi- Excess 

of Appro- ture
priation

Rs. Rs. Rs.
V o t e d ................................................. 4J>53.500 43>53>095 1,99.595

The reasons for the excess are given below: —
The exce.:s occurred mainly under the Group head ‘12 (a) (iii) 

District Offices’. The expenditure exceeded the final Grant of 
Rs. 40 08,400 by Rs. 1,78,384. A supplementary grant of Rs. 1,59,100 
was obtained in March 1965. But this prov'ed to be inadequate. 
The excess was the result of inadequate provision made for the 
purpose of ad hoc increase in dearness allowance sanctioned with 
efifect from 1st October, 1964 by Government in Januarj', 1965.

Other Group heads under which excesses of comparatively small 
amounts occurred are *12 (a) (i) Law Officer* (Rs. 2,826) and ’13 
Other Taxes nnd Duties—Charges under the Electricity Acts’ 
(Rs. 19,453).

The excesses were partly counter-balanced by savings under the 
Group head ‘12 (a) (ii) Salestax Appellate Tribunal’ resulting in a 
net cxcoss of Rs. 1,99,595.

In the circumstances stated above, it is requested that the excess 
expenditure of Rs. 1,99,595 in the voted section of the Grant No. 1 
may be recommended for regularisation under Article 11 ') of the 
Constitution.

Sd/-
Jotnr Seerptnrt; to



APPENDIX m

(Para No. 1.4 of this Report)

NOTE

G overnment of K erala

PUBLIC WORKS (TRANSPORT-B) DEPARTMENT

S o t:—Regularisation of excess under Grant No. TV—Taxes on 
vehicles.

The excesses disclosed in the Appropriation Accounts 1964-1965 
for the above-mentioned grant are as under: —

Total Actual 
grant or expendi- -  Excess 
appropria- ture 

tion

Rs. Rs. Rs.
II  Taxes on vehicles

Voted . . . .  R,i8.8oo 8,22,412 -^3,612

The reasons for the excess under ‘Voted’ are given below :—

SI. Group head Total Excess
No. grant

Ii(h)(i) .Administration charges . 5,15.10c 20,879

The excess was mainly due to disbursement of arrear establishment claims 
and increased D.. .̂ sanctioned from 1-10-1964 and unJcr-cstimation of the 
amounts required for service postage.

Rs. Us

11(b) C»i) Regional Transport .Authority . 4,800 345
The cx- 
ccss oc­
curred due 
TO under­
estimation.

The total excess of Rs. 3.612/- under the Grant No. IV-Taxes on 
Vehicles was the net result of excesses amounting to Rs. 21,224/-



under the above two Group heads offset by savings of Rs. 17,612/- 
under other group heads. 

t
It was expected that the excess could be met from the anticipat* 

ed savings of the final grant. The excess constituted only 0.44% 
of the Final Grant.

In the circumstances stated above, it is requested that the excess 
expenditure of Rs. 3612/- in the voted section of Grant No, IV— 
Taxes on Vehicles, may be recommended for regularisation under 
Article 115 of the Constitution.

Sd/-
Secretary to Government.



APPENDIX V

(Para No. 1.4 of this Report)

NOTE

G overnment of K iiiala

REVENUE ‘G’ DEPARTMENT

S u b :—Regularisation of excess under Grant No. VI—‘Registration 
Fees’ as disclosed in the Appropriation Accounts 1964-1965.

The excess disclosed in the Appropriation Accounts for the 
above-mentioned grant is as under.

Total Actual Excess
Grant Expendi­

ture

Rs. Rs. Rs.
Voted . . . . . .  36,13.10c 36,46.316 33-->6

The excess occurred under the Group head (b) (ii) Sub-Regis­
try offices (Rs. 50,678).

The reason for the excess is given below; —

Consequent on the grant of interim relief to Govft servants with 
effect from 1-10-1964 the sanctioned provision was found insuflRcient. 
Reviewing the progress of expenditvire till the end of Januar\’, 1965, 
it was felt that an additional amount of Rs. 11.400 - w'ould be 
enough to meet the requirement. Accordingly, a sum of Rs. 11,400 - 
alone was obtained as supplementary grant. But the overall ex­
penditure slightly exceeded the total appropriation.

The excess under the above group head was partly counter­
balanced by savings under two other group heads. The overall 
excess is only below one percent of the appropriation.

In the circumstances stated above, it is requested that the excess 
expenditure of Rs. 33,216 in the voted section of Grant No. VI may

6



be recommended for regularisation under Article 115 of thei Consti* 
tution.

Dated: 29-6-1966

Sd/-
Secretary to Government. 

Revenue Department



APPENDDC VI

(Para No. 1.4 of this Report)

NOTES 
Government of K erala 

FINANCE DEPARTMENT

S u b :—Regularisation of excess under "Grant No. IX  Heads of States, 
Ministers and Headquarters staff” as disclosed in the Appro­
priation Accounts 1964^5.
The excesses disclosed in the Appropriation Accounts for the above 

mentioned grant are as under :

Voted

Total Actual
Grant expendi­ Excess

ture
Rs. Rs. Rs.

70,54,300 7c.88.909 34-609

The reasons for the excesses are given below:
(1) 19 C (c) (j) Board of Revenue — (Excess Rs. 53,964).

The enhancement in the rate of Dearness Allowance from 1st 
October, 1964 to the staff and the Increase in expenditure under 
Travelling Allowance, Telephone charge. Service Postage etc. con­
tributed mainly to the excess. But it did not appear necessarj’ to 
move a Supplementary Demand as it ŵ as thought that savings 
would become available under other heads. But it turned out that 
a sum of Rs. 28.100 only was available as savings under other heads 
of account for re-appropriation. Hence an excess of Rs. 53.964 was 
left uncovered.

(2) 19 C (.") (i:?) Law Department — (E.m-ss Rs. 16,216).

No provision was made in the budget for 1964-65 for the pay of 
the Special Ofliccr. Forest cases, as continuance of the post beyond 
the original term was not deemed necessary at the time of prepara­
tion of the budget. But. later on, considering the Volume of v’ork, 
the post had to be continued. Orders of Government sanctioning 
the continuance of the post for a further period of 3 months from 
29-2-1964 was issued in G.O.Rt. 472 dated 2-3-1964 of Public Drpnrt- 
ment (Special). By that time the budget for 1964-65 was finalised



and hence provision could not be included. This contributed to some 
excess pnder this head. The enhancement of Dearness Allowance 
sanctioned to Non-Gazetted Ofl&cers from 1st October 1964 and the 
temporary promotions made during 1964-65 also contributed to the 
excess expenditure.

(3) 19 C (d) Local Fund Audit Establishment— (Excess Rs. 9,040).

The excess is very small compared to the total Grant of Rs. 6.62 
lakhs. In addition, excesses not exceeding Rs. 5,000 in each case 
also occurred under 3 group heads. The excesses were partly coun- 
ter-ibalanced by savings under other group heads resulting in a net 
excess of Rs. 34,609.

In the circumstances stated above, it is requested that the excess 
expenditure of Rs. 34,609 in the voted section of Grant No. IX may 
be recommended for regularisation in the manner prescribed in the 
Constitution;

Sd/-
Finance Secretary.

9



APPENDIX VI

(Para No. 1.4 of this Report)
NOTES

G overnment of K erala 
HOME DEPARTMENT

S u b ;— R egularisa tion  of e.rcess u n d er  G rant X I  A dm hiistratA on
oj Justice as disclosed in the Appropriation Accounts 1964i-65. 

ft
The excesses disclosed in the Appropriation Accounts for the 

above mentioned Grant are as under:

Total Actual
Gram or Expcndi-  ̂Excess

Approptia- ture
tiiin
Rs. Rs Rs.

Voted . . . . . .  97,43,000 98,c;,.S'j.o 1,49.800

The reasons for the excesses under ‘Voted’ are given below:

The excG's was ma'n!y duo to ad hoc increase in Dearness Allow­
ance sanctioned to the Government servants from 1-10-1964. unex­
pected increase of Travelling Allowance and incrra.'c in the num­
ber of Civil and Writ appeals. It was hoped that the additional ex- 
penditiue on this account could be accommodated within the sav­
ings effected pursuant to the economy ‘cut’ in expenditure ordered 
by Government under the Grant ‘XI Administration of Justice’ for 
the year 1964-65 in G.O. (MS) 711/64/Fin. dated 7-10-1964. Hence 
no supplementaiy Demands were moved for the purposes. But un­
expectedly, the actual .savings consequent on the economy measures 
were not sufficient to cover the additional expenditure on enhance- 
•nent of Dearness Allowance.

In the circumstances .stated above, it is requested that the evcess 
expenditure in the Voted section or the Grant No. XI Administra­
tion of Justice may be recommended for regularisation under 
Article 115 of the Constitution.

Sd/-
Secretary to Government.

Dated 30-6-1966

10



(Para No. 1.4 & 1.5 of this Report)

NOTES 

G overnment of K erala 

HEALTH & LABOUR DEPARTMENT

S u b :—Regularisation of excess under Grant No. XXI—Public 
Health Engineering as disclosed in the Appropriation Accounts 
1964-65.

The excess disclosed in the Appropriation Accounts for the above 
mentioned grant is as under;

APPENDIX VIII

Total Actual 
Grant Expendi- - Excess 

ture

Rs. Rs, Rs.

V o t e d ............................................. u cS .7q.6oc 1,76,66.999 -^67,87,399

The reasons for the excess are given below;

A. The amount of excess was comparatively large under the 
following group heads:

(1) 30 Puf)Iic Health e-ii-C. I. Maintenance of Willingdon Water 
Works. Trivandrum—E.rce.<ts R,s. 2.70,909.

The e.Kcess expenditure was on account of enhanced w'age rate 
of N.M.R. Workers ordered in G.O.Rt. 178 '65/HLD dated 13-1-65 and 
G.O.MS. No. 225/HLD dated 12-3-1965 and Work Establishment 
Charges for the upkeep of the scheme which could not be postpon­
ed.

The arrear.' of pay and overtim** wages sanctioned to workers 
also were met from this head. Fiirtlier. water had been pumped 
from Aruvikara which required sub.stantial amount towards current 
charges.

II



The Executive Engineer, Public Health Division, Trivandrum had 
been instructed by the Chief Engineer (Public Health EngLieering 
Department) in his office PHF-7575/64 dated 8-2-1965 that the fur­
ther expenditure should not be debited under this head. But, in 
the circumstances explained in the above paras, the Executive 
Engineer had incurred further inevitable expenditure and no sav­
ings were available to regularise the excess expenditure over the 
allotment. Hence the excess.

(2) 30 Public Health e-ii-CS-Maintenance of Hospitals and other
Buildings under Medical and Public Health—Excess Rs. 3,35,664.

Government had authorised to incur expenditure to the tune of 
Rs. 4.50 lakhs over and above the amount provided in the budget for 
1964-65 under para 77(f) of the Budget Manual in G.O.Rt. 2683/64/ 
HLD dated 25-&-1964. Originally it was thought that the expendi­
ture might be regularised by moving Supplementary grant. But it 
was later decided that the additional funds should be met by re- 
appropriation of savings. Accordingly a sum o5 Rs. 1.19,800 was al­
ready provided by reappropriation. Balance could not be reappro- 
priated for want of savings.

The maintenance of Hospitals could not be postponed. Inevitable 
items such as white washing, thatching the roof and other urgent 
items of maintenance works were attended to by this Department.

(3) 30. Public Health e-v-Suspense Debit—Excess Rs. 69,62.959.

The excess was due to the adjustment in Departmental accounts 
of debits amounting to Rs. 88,92,716/- advised by Accountant General 
from October 1963 onwards in respect of supplies made by Director 
General of Supplies and Disposals at rate contract pending in Erna- 
kulam Public Health Division. The total debit against supplies 
made in 1964-65 itself came to Rs. 52,62,067/-. As the Department 
was not sure when the supplies would be made, adequate provision 
could not be made for 1964-65. No funds could be provided to re­
gularise the excess.

B. Excesses of comparatively small amounts have occurred 
under the heads noted below: —

(1) 30. Public Health—(c) (i) 4. Ini^estigation Works—Excess
Rs. 93.821/-

The Head of Account was opened only at the fag end of the 
Financial Year in G.O.Rt. 946/65 dated 31-3-1965. Hence necessary 
amount could not be provided under the head by reappropriation 
Hence the excess.

12



(2) 30. Public Health'e-ii-C. 2. Maintenance of Ramavarmapuram 
Nemmara, Thiruvilwamala Water Works, Trichur—Excess 
Rs. 13,174/-.

The excess expenditure was incurred due to enhanced rates on 
current charges and wages of N.M.R. Workers. For the proper up­
keep of the Water Supply Scheme the maintenance works were 
essential and they could not be postponed. The excess could not be 
anticipated when Supplementary demands were moved.
(3) 30. Public Health-eriUC-3-Maintenance oj Ernakulam Chowara

S.P.B. Alleppey Littoral Tracts, etc. Ernakulam—Excess 
Rs. 82,489/-.

The excess was due to enhanced rates of Labour and current 
charges. This could not be anticipated when the supplementary de­
mands were moved.

(4) 30. Public Health-e-ii-C-G. Maintenance of Water Supply 
Installation of Panchayats—Excess Rs. 78,659/-.

The maintenance of Water Supply Scheme being essential item 
of works, the excess expenditure could not be avoided. When the 
Supplementary demands were moved, no excess expenditure cuuld 
be noticed. The actual expenditure was known only at the end of 
the year. No funds were available to regularise the expenditure by 
reappropriation.

In addition, excesses not exceeding Rs. 10,000/- in each case alto 
occurred under 3 group heads.

The excesses were partly counter balanced by savings under 
other group heads, resulting in a net excess of Rs. 67,87,399.

In the circumstances stated above, it is requested that the excess 
expenditure of Rs. 67,87.399/- in the Voted section of the Grant No. 
XXI—Public Health Engineering may be recommended for regu- 
larisation under Article 115 of the Constitution.

Sd/.
Secretary to Government.

13
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(Para No. 1.4 & 1.5 of this Report)

SUPPLEMENTARY NOTES

G overnment of K erala

HEALTH AND LABOUR DEPARTMENT

Sva-.—RegularisatUm of Excess under Grant No. XXI—Public Health 
Engineering as disclosed in the Appropriation Accounts 1964- 
1965.

(1) 30. Public Health-e-ii-C. Maintenance of WilUngdon Water 
Works, Trivandrum—Excess Rs, 2,70,909,

The excess expenditure was on account of enhanced wage rate 
of NJ^f.R. Workers ordered in GO. Rt. 178/65/HLD—dated 13-1-1965 
and G.O.MS. No. 225/HLD dated 12-3-1965 and Work Establishment 
Charges for the upkeep of the scheme which could not be postponed. 
In G.O. Rt. 178/65/HLD dated 13-1-1965 enhancement of wages of 
different categories of N.M.R. Workers l>y 12 Paise per day was order­
ed with effect from 1-1-1963 i.e., the date on which the Minimum 
Wages Notification came into effect. Again a further increase of 
25 paise to Skilled Workers and a still further increase of Rs. 13 
P. to Pipe Layers and Sewer Cleaners was ordered with effect from 
12-3-65. These orders had to be givm effect to immediately and 
this resulted in the payment of a considerable amount which could 
hot be postponed to a further date. This extra payment could not 
be anticipated. So also the Work Establishment charges for the 
upkeep of the scheme could not be anticipated- As these orders 
were iswed at the end of the financial year 1964-65 and as the ex­
penditure had not exceeded the budget till December 1964 necessary 
funds could not be obtained by moving a supplementary demand.

(2) 30 P.H. e-v-Suspense Debit—Excess Rs. 69,62,959.

Major debit was during March 1965, i.e., Rs. 23,48,383'91 and in 
M>rdi (Final) Accounts Rs. 19:67 lakhs. Hence this item of ex- 
penditure could not be anticipated beforehand and therefore 
adequate provision could not be moved either in thcf supplementary 
grant proposals or by way of reappropriation.

Sd/.
Secretary to Government

APPENDIX IX

14



(Para No. 1.4 of this Report)
NOTES

G overnment of K erala

PUBLIC WORKS DEPARTMENT

Sub:—Regularisation of excess under Grant No. XXXf l  Irriglxtion 
as disclosed in the Appropriation Accounts, 1964-65.

The excesses disclosed in the Appropriation Accounts for tba 
above mentioned grant are as under:—

APPENDIX X

Total grant Actual
or expendi- -f Excess

appropria- ture
tion

Rs. Rs. Rs.
Charged . . . .  15,500 16,755 1.255
Voted • • • . 2,93,63,500 3,32,21,566 38,58,056

The reasons for the excesses under “charged” and “voted” are 
given below,

Charged+Rs. l,255/-under 44A (i) (b) Maintenance and Repairs-

The excess expenditure was due to the payment of additional 
court fee etc. on revised decree in O.S. 280/58 and 354/58 relating to 
the maintenance of Chittur Irrigation System which was not antici­
pated.

Votes+Rs. 38,59,056/-

The excesses occurred mainly under the following group heads:— 
43A (b) (it) (a) Interest 1 MaXampuzha Project—Excess Rs. 2,99,042

The excess was due to the post budget orders of Government in 
January, 1965 revising with retrospective effect from 1-4-1964 the 
rate of interest from 4J% to b\7t •
44 A  (t) (c) EftahUshment—Schemes under the Five Year Plan— 

Excen Rs. 1,40,300/-.
The grant of Rs. 4,35,500/- was included under this unit of 

appropriation to accommodate the share debit transferred from ether 
beads. The excess was due to the increase in the share debits trans-
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ferred to this head of account from other plan schemes owing to the 
increase in expenditure on plan schemes.

44A (i) (e) Suspense—Excess Rs. 29,72,767/-.

According to previous practice, provisions for net debit to sus­
pense was proposed by the Chief Engineer for 1964-65 budget. The 
system of voting gross debit to suspense wais introduced from 1964-65 
and Rs. 70-00 lakhs for gross debit was provided in the Budget for 
1964-65 against the Chief Engineer’s proposal for a net debit of 
Rsi. 3‘00 lakhs under Suspense”. The system of gross debit allows 
considerable inflation of debits to suspense, e.g., the value of the 
same stock material will sometimes have to be debited to suspense 
more than once in the course of its passing through accounts. A 
correct assessment of gross debit to suspense would thus be difficult 
as the actual value of stock materials involved in the suspense trans­
actions and the amount of gross debit given to suspense on their ac> 
count are always equal.

4ZA (a) (ii) (a) 3.—Bhoothathankettu Scheme.—Excess Rs. 2,07,819/-

43A (a) (ii) (a) 1.—Peechi Reservior Scheme.—Excess Rs. 1,11,328/-.

43A (a) (ii) (a) 2.—Chalakudy River Diversion Scheme.—Excess 
Rs. 92,023/-.

4ZA (b) (ii) (a) 4.—Meenkara Project.—Excess Rs. 84,819/-.

43A (b) (ii) (a) 2.—Walvar Project—Excess Rs. 57,489/-.

43A (b) (ii) (a) 2.—Mangalam Project—Excess Rs. 43,507/-.
43A (o) (ii) (a) 4.—Cheerakuzhi Project—Excess Rs. 86,086/-.

The excesses over grant in these cases were due to the Post budget 
orders of Government revising the rate of interest from 4} per cent 
to 5i per cent on Commercial Projects.

44A (t) (a) Works—Schemes under the Five Year Plans.—Excess 
Rs. 2,59,616/-

Considering the good progress of Minor Irrlgati[on works, and 
additicmal amoimt of Rs. 19- 00 lakhs was requested for by the Chief 
Engineer by way of supplementary grant over and above the budget 
provision of Rs. 29,20,100/-, under this unit of appropriation. But 
only a supplementary grant of Rs. 10-00 lakhs was sanctioned by 
Govenunent against the demand of Rs-19’ 00 lakhs as it was not made 
clear by the Chief Engineer how the excess of Rs. 9-00 lakhs could 
fee accommodated within the plan outlay. The rrUnor Irrigation
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works were pushed through by the Department anticipating the full
additional grant applied for. 

t

44/4 (i)(b) Maintenance and reftiirs.—Excess Rs. 1,07,201/-.

Every year a larger number of Irrigation works are completed 
which requires annual maintenance and special repairs. Since the 
Budget provision of Rs- 17'00 lakhs was considered insufficient to 
complete the urgent maintenance works, and amount of Rs. 8.52 lakhs 
was requested by the Chief Engineer as supplementary grant. But 
only a supplementary grant of Rs. 5-00 lakhs was sanctioned by 
Government as it was considered that an additional allotment of 
Rs. 5-00 lakhs would be sufficient. The excess expenditure was 
necessitated due to the maintenance of works done for safeguarding 
completed irrigation works and their proper functioning. The ex­
penditure could not be postponed in the public interest.
44i4(i) (c) II Executive—Excess Rs. 2.11,326/-.

Out of the total grant of Rs. 42,60,100/- provided under II Execu­
tive Elstablishment, an amount of Rs. 18,69,400/- was earmarked for 
the item “Allowances”. The excess expenditure is mainly due to the 
increase in dearness allowance sanctioned with effect from 1-4-1964 
and 1-10-1964.

44A(i)(d) Tools and Plant.—Excess Rs. 74,710/-.

The total grant of Rs. 5,65,100/- under this unit of appropriation 
was quite insufficient to accommodate the initial debits on charges 
oi tools and plant of all the Irrigation Divisions. The excess expen­
diture was due to increased expenditure on urgent maintenance of 
vehicles in Irrigation Divisions. Trivandrum and Chengannoor which 
could not be postponed in the public interest.

43(a) (i) C(e) Establishment.—Excess Rs. 55,249-/.

The reasons for the variations are due to (i) change in personnel 
having different rates of pay and (2) increase of dearness allowance.

43j4 (b) (i) A (b) Mfiintenance and repairs.—Excess Rs. 33,653/-.

The excess expenditure was due to the inevitable payment made 
to the Electricity Department towards electric energy and pro­
perty tax paid to the Malampuzha Panchayat for the building in 
camp area.

43i4 (b) (i)il(c) Establishment.—Excess Rs. 10,796/-.

The excess was due to increase in share debits transferred from 
other heads in proportion to works outlay.
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a
In addition, excesses' not exceeding Rs, 10,000 in each case also 

occurred under 13 group heads. ■

The excesses under the demand as a whole were partly counter­
balanced by savings imder certain other group heads resulting in a 
net excess of Rs. 38,58,056/- in the voted section.

In the circumstances stated above it is requested that the excess 
expenditure of Rs. 1,225/- in the charged section and Rs. 38,58,056/- 
in the voted section of the Grant No. XXXII Irrigation may be re­
commended for regularisation in the manner prescribed in the 
Constitution.

sd /- •
Secretary to Government.
Puiblic Works Department.



APPENDDC

NOTES 

Para (No. 1.4 of this Report)

G overnment of K eeiala 

PUBLIC WORKS (TRANSPORT) DEPARTMENT

Sub:—Regularisation of excess under Grant No. XXXV—Transport 
Schemes as disclosed in the Appropriation Accounts 1964-65.

The excesses disclosed in tlve Appropriation Accoimts for the 
above-mentioned grant are as under: —

Head of Account Total Actual
grant or Expendi- Excess 

Appropria- turc 
tion

Rs. Rs. Rs.
Voted (57 Road and Water Transport 

S c h e m e s ) ....................................5,60,50,000 5,70,89,036 10,39,036

The excess occurred mainly under the following group heads :—
57 Road and Water Transport Schemes

A. Road Transport
(i) Working Expenses

(a) Direction . . . .  70,00,600 73,50,378 -h3.49.778

The main items contributing to the excess are the increase in expenditure 
under the following items :

1. Leave and pension contribution . R s.i. 10 lakhs
2. Provision for depreciation . . Rs. 0.41 lakhs
3. Suspeme....................................Rs. 2*06 lakhs

Items 1 and 2 were adjusted in March final accounts. A notifica­
tion establishing the Kerala State Road Transport Corporation was 
i«£ued on 15th March, 1965 and the Corporation took over the State 
Tranqxttt Undertaking with effect from 1st April, 1965. It was con­
sidered proper to settle the outstanding liabilities of the State Under*
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takings to the extent possible before the close of the financial year 
1964-^ and to minimise the liabilities to be carried forward to the 
accounts of the Corporation. Item 3 pertains to the clearance of 
debit under “Items adjustable by Transport” relating to supplies and 
services rendered by the Director General of Supplies and Disposals 
and outstanding from the year 1J56-57 for want of specific advice and 
supporting vouchers.

(b) Operation
A. Traffic Operation . . . 91,71,000 98,77,065 7,06,065

The excess is on account of the settlement of the establishment 
claims of March 1965 before the close of the financial year. In G. O. 
Rt. 413/65 Pw dated 22nd March 1965 the Government authorised 
that the pay and allowances, travelling allowances etc. of the officers 
and staff including contingent and daily rated staff of the State 
Transport Department for the month of March 1965 would be drawn 
and disbursed on the last two working days of March 1965, in relaxa­
tion of Rule 87 (a) of the Kerala Financial Code. Vol. I. Accordingly 
the establishment claims relating to March 1965 which would nor­
mally have been settled in the next financial year were actually 
drawn and disbursed before 31st March 1965.

The question of obtaining an advance from the Contingency Fund 
to cover the expenditure was not considered by Government at that 
time as the Director of Transport had reported that the excess on 
account of the estabishment charges under the various service heads 
could be regularised by curtailment of items to be adjusted in March 
1965 final accounts so as to ensure that the overall expenditure was 
kept within the grant as a whole relating to the State Transport 
Department. But the disbursement of establishment charges and the 
settlement of other liabilities of the State Transport Undertaking 
resulted in an all round increase in expenditure during the last days 
of March 1965 and there was no scope for regularising the excess 
before the close of the financial year.

ACii") Interest . . . .  24,03,200 26,59,846+ 2,56,646

The actual interest charges to be adjusted was higher than the 
final grant. The entire amount was however adjusted in March 
1965 final accoimts. It was originally anticipated that there would 
be considerable excess of remittance over withdrawals and the inte­
rest charges would be less. But the withdrawals were much more 
than anticipated on account of the decision to settle as much of the 
outstanding liabilitfes as possible before the close of the financial 
year, in view of the transfer of the State Transport Undertaking to 
the Kerala State Road Tranq>ort Corporation from 1st April, 1985.
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items of txetss iMdfr which txcMus of am^arativtly small amounts 
oceurrtd are given biloto

A(i)(b) B, Servicing vehicles and routes 1,0740,200 1,07,73,767 + 33,567

A few more pending bills were also settled in pursuance of thp 
decision to settle as many items of dues relating to the State Transport 
Department prior to 31-3-1965 as possible.
A (i) (b) C. Maintenance and Repairs 1,22,45,700 i,23,39469+ 93*769

The excess is mainly on account of the disbursement of salary claims 
of March 1965 during the financial year.

A(iXb) D. Taxes, Licence etc. . . 1,0544,000 1,06,06,620 + 62,620

The actual amount of tax on passenger and Goods payable in advance 
was also more than the anticipated amount. Further, towards the close of 
the year, tax dues to extent of Rs. 32,000 nearly had to be paid in respect of 
vehicles operating on inter-state routes. This accounts for the excess.
B. Water Transport

(i) Working Expenses
(a) Direction . . ’ . . 1,06,900 1,35,661 + 28,761

The main item contributing to the excess is the leave and pen­
sionary contribution of Water Transport Employees. A greater 
number of employees of the Water Transport Section came under 
the pensionable establishment which accounts for the increase in 
expenditure.
B(i)(b) A. Traffic operation . . 4,21400 4,60,334 + 38,934

The excess is on account of the disbursement of pay and allowances 
of officers and stall for the month of March 1965 before the close of the year.

B(iXb) B. Servicing vehicles & routes . 140,500 144,697 + 4,197

The excess is very negligible.
B(iXb) C. Maintenance and Repairs . 1,07,700 1,55,780 + 48,080

The excess is partially on account of the disbursement of pay and allow­
ances of stafi for March 1965 before the close of the financial year and on 
account of increase in expenditure under repairs of boats particularly for 
purposes of replacing ntajor assnablies in all the boats.
B(ii) I n t e r e s t .................................. ’33> ^ 3<S>503 + 2,903

The excess is small.
A supplementary grant- of Rs. 43.68 lakhs was obtained in March 

1965. This however, proved to be inadequate to cover the total 
expenditure under the grant

The excesses were partly counter-balanced by savings under 
other groups heads resulting in a net excess of Rs. 10,39,036.
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in  the circumstances stated above, it is requested th^it tke 
^xcess expenditure of Rs. 10,39,036 in the Voted Section of Grant 
ko. XXXV— Transport Schemes may be recommended for regulari- 
iation under Article 115 of the Constitution.

Sd/-
Secretary to Governvient.



(Para No. 1.4 of this Report)

G overnment of K erala.

HEALTH AND LABOUR DEPARTMENT

Sub.—Regularisation of excess under Grant No. XL'III—Capital 
Outlay on Public Health as disclosed in the Appropriation 
Accounts 1964-65.

The excess disclosed in the Appropriation Accounts for the above 
mentioned grant is as under;

Actual
Total Grant Expenditure Excess

Rs. Rs. Rs.
Voted : 1,05,02,900 1,06,54,109 4-i,5i>209

The reasons for the excess are given below:

A. The amount of excess was comparatively large under the 
following group heads: —
(1) 94(a) II A. Works—Excess Rs. 2,77,224.

The excess expenditure was due to the adjustmetit of certain 
debit advices received from the Accountant General towards value 
of C.I. Pipes and land compensation charges, during the month of 
March, 1965 which could not be postponed for the next linaticial year. 
1964-65 for the above scheme. As his requisition was received only 
additional funds could not be moved in the supplementary grant 
proposals. The total expenditure incurred on Trivandrum Water 
Supply Scheme (Augmentation) during 1964-65 was Rs. 17,38,004 
against the provision of Rs, 15.5 lakhs.

Another reason was due to the expenditure incurred on Shortalai 
Water Supply Scheme. The Executive Engineer, Public Health 
Division, Alleppey had reported on 9th March, 1965 that addintional 
fiunds to the extent of Rs. 1 lakh would be required for the year 
1964-65 for the above scheme. As his requisition was received only 
at the beginning of March, 1965 necessary funds could not be moved 
in the supplementary grants proposals.

(2) 94 (b)—B. Establishment—Excess Rs. 1,73,894.
The share debit is to be made based on the total establishment 

charges for the year. The actual expenditure under establishment

AppENDik x ii
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could be known only at the close of the year. Therefore it was not 
possible to provide additional funds to the share debit.

(3) 94(c) I-A. Works—Excess Rs. 2^0,158.

•nie excess was due to booking of certain Plan items of expendi­
ture under Non-Plan within the same grant by the Executive Engi­
neers. The misclassification could not be detected and pointed out 
at the time of reconciliation.

B. Excesses of comparatively small amounts have occurred under 
the heads noted below:—
(1)94 (a) I-B-2—Amount transferred from 94(a) II-B—Water Works 

and Drainage^ establishment—Excess Rs. 10,489.

The share debit is to be made based on the total establishment 
charges for the year. The actual expe’ndilure under establishment 
could be known only at the close of the year. Therefore it was not 
possible to provide additional funds to the share debit.

(2) 94 (b) Schemes under the Five Year Plan—A—Works—Excess 
Rs. 21,891.

The excess expenditure was only within 10 per cent of the total 
allotment. The excess was due to payment of certain pending bills.
(3) 94(c) 1-B, (i) Share debit of Establishment Charges from 30

(a) i^V lII) in respect of Non-Plan Works—Excess Rs. 19,714.

The share debit is to be made based on the total establishment 
charges for the year. The actual expenditure under establishment 
could be known only at the close of the year. Therefore it was not 
possible to provide additional funds to the share debit.
(4) 94(c) 1-B. (2) Amount transferred from 94(a)—II-B.—Excess 

Rs. 73,098.
The share debit is to be made based on the total establishment 

charges for the year. The actual expenditure under establishment 
could be known only at the close of the year. Therefore it was not 
possible to provide additional funds to the share debit.
(5) 94 (c) I-C—Tools and Plant—Excess Rs. 35,193

ITie excess was due to the purchase of petrol, maintenance of 
vehicles, etc. The excess expenditure could not be foreseen under 
this item and hence could not be regularised by re-appropriation.
(6) 94 (c) II-B—Establishment—Amount transferred from 94 (o) II- 

B—Excess Rs. 24,622.
The share debit is to be made based on the total establlshnaent 

charges for tiie year. The actual expenditure under establishment



could be known only at the close of the year. Therefore it was not 
possible to provide additional funds to the share debit.

The excesses were partly counter-balanced by savings under 
other group heads resulting in a net excess of Rs. 1,51,209.

In the circumstances stated above, it is requested that the ex­
cess expenditure of Rs. 1,51,209 in the Voted Section of the Grant 
No. XLIII may be recommended for regularisation under Article 
115 of the Constitution.

Sd./-
Secretary to Government.
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APPENDIX X ni

(Para No. 1.4 of this Report)

NOTES

G overnment of K erala

PUBLIC,WORKS DEPARTMENT
Sub.—Regularisation of excess under Grant No. XLVI Capital Out­

lay on Irrigation as disclosed in the Appropriation Accounts 
1964-65.

The excesses disclosed in the Appropriation Accounts for the 
above-mentioned grant are as under:

Total Grant Actual
or expendi- (+) Excess

appropria- ture
tion

Rs. Rs. Rs.
Voted . . . .  3,21,26,000 3.6543,756 44.17.756

The reasons for the excesses are given below.
99AI(iii) Bhoothathankettu Scheme.

(d) Suspen.se Excess Rs. 8,07,554/-

99A ll (i) MalampuzUi Project.
fd) Su>p ense • • Excess Rs. 8,07,422/-

100 A(d) Suspense • Excess Rs. 37,59,458/-
The excesses under these suspense heads were due to non-pro­

vision of funds to cover the gross debit under “suspense”. The ques­
tion of adjustment of these debits to the concerned works was under 
correspondence with the Accountant General and a final decision 
could not be taken before the accounts of the year were closed.
99AI{iv) Cheerakuzhi Project (o) Works-~Excess Rs. 1,46,657.

The budget provision of Rs. 2.614 lakhs was quite insufficient to 
meet the accelerated progress of the Project work. The available 
sayings of Rs. 1-15 lakhs under the demand was diverted to this unit 
cf appropriation as per G.O. (Rt) 477/65/PW dated 26th March, 1965



to cover the excess expenditure. This was not accepted in audit as 
the diversion was not sanctioned by competent authority.

lOOA(b) Establishment—Plan—Excess Rs. 2,93,768.
The excess resulted from an increase in the share debit transfer­

red to this head in proportion to the incrrased works outlay.
i00i4(c) Tools and Plant.—Excess Rs, 1,60,554

The excess resulted from an increase in the share debits trans­
ferred to this head, in proportion to the works outlay.

99AI (iii) Bhoothathankettu Scheme.— (a) Works—Excess Rs. 3,36,155.

The original budget provision of Rs. 37,36,900 was quite insufH- 
cient to meet the accelerated progress of the project work. Addi­
tional funds to the extent of Rs. 5,63,10Q were provided by reappro­
priation. This proved to be insufficient to cover the expenditure on 
the work. A further reappropriation of Rs. 3,36,900 was not accepted 
in audit as the diversion was not sanctioned by the competent autho­
rity.

99AI (iu) Cheerakuzhi Project (b) Establishment—Excess Rs. 11,794.

The excess resulted from an increase in the share debit transfer­
red to this head, in proportion to increased works outlay.

99.411 (i) Malampuzha Project, (c) Tools and Plant—Excess Rs. 56,947

The grant of Rs. 7,800 shown under this unit of appropriation 
was to accommodate the anticipated share debits transferred from 
other heads. The excess was due to the increase in the share debits 
transferred to this head in proportion to the increased works outlay.

99AII(iv) Meenkara Project (a) Works.—Excess Rs. 54,932

The work was fast progressing and it was decided to bring the 
masonry portion of the Project to a safe height before the onset of 
flood**, l^ u s  some extra expenditure was necessitated in order to 
achieve this object. The whole additional amount required for this 
purpose could not be found from the available savings. However 
the excess of Rs. 54,932 when compared with the final grant of 
Rs. 39,18,300 will come only to about 1.5 per cent.

99̂ 411(iv) Meenkara Project, (c) Tools and Plant—^Excess Rs. 27,574.

The excess resulted from an increase in the share debits trans­
ferred to this head in proportion to the increased outlay on works.

In< addition, excesses not exceeding Rs. 10,000—in each case also 
occurred under 6 other group heads.
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Th* excesses under tiie d«m«a^ as a whole wwe partly countw:- 
balanced by saving|g und«r other group headi reeulting in a net 
excess Rs. 44,17,756.

In the circumstances stated above it is requested that the excess 
expenditure of Rs. 44,17,756 in the "voted" section of the Grant 
No. XLVI Capital outlay on Irrigation may be recommended for 
rcgularisation in the manner prescribed in the Constitution.

Sd./-
Secretary to Governitient, 
Public Works department.



APPENDIX XIV
(Para No  ̂ 1.4 of this Report)

NOTES

Government of K erala

PUBLIC WORKS (TRANSPORT) DEPARTMENT

Sub:—Regularisation of excess under Grant No. L—Capital outlay 
on Transport Schemes as disclosed in the Appropriation 
Accounts 1964-65.

The excesses disclosed in the Appropriation AccoiCnts for the above 
mentioned grant are as under: —

Total 
grant or 

Appropria­
tion

Actual
Expendi­

ture

Excesss

Charged (114 Capital outlay on Road 
and Water Transport Schemes) .

Rs. Rs. Rs

A(a)(ii) A. Land—Charged 79,300 82,133 +2.833

In respect of acquisition of land for bus stations etc. there were 
a number of cases pending before courts for grant of additional com­
pensation- Even though the head of debit was being advised to the 
land acquisition authorities it could not he anticipated accurately 
when the claims would be settled. Thus the exact amount reqxiired 
for the purpose could not be known beforehand and necessary funds 
obtained in advance from the Contingency Fund. If the payments 
are delayed interest would be payable and therefore the payment 
could not be postponed.
Voted (i 14 Capital outlay on Road and 

Water Transport Scheme) . 10,09,70c 12,34,828 ' 2,25,128

The excess occurred mainly under the following group heads :
A(ii) B. Buildings:

I. Works . 5.35.000 8,92,770 3>57.770
The Director of Transport had submitted proposals for additicmal 

funds, in August, 1964. But since the Government had not adequate 
resources at that time even for taking up budgeted schemes, the 
proposal was not approved. Further the item was not a new service

2452 (aii) LS—3.
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so as to make supplementary grant unavoidable at that time of the 
financial year. In January 1965, the Director of Transport had stated 
that it might be possible to provide additional fusds to the extent 
necessary by reappropriation of savings. But in view of the estab­
lishment of the Kerala State Road Transport Corporation and the 
decision to transfer the State Transport Undertaking to the Corpo­
ration from 1st April, 1965, the State Transport Department settled 
the outstanding liabilities pertaining to works to the extent possible 
prior to the transfer and this resulted in the excess expenditure.

Other groupheads U'nder which excesses of comparatively small 
amounts occurred are given below;—
A(ii) B. II.—Establishment charges of the 

Civil Sub-Division . . . .  89,700 98,092 + 8,392

Anticipating delay in evolving a suitable procedure for operation 
of a working fund for the newly formed Corporation, it was decided 
to settle all establishment claims pertaining to March, 1965, before 
the close of the financial year. This was done with a view to effect 
timely disbursement of salary and to minimise the liability to be 
carried over to the Corporation.

A(ii) C.—Fixtures and fittings . 15,000 35*728 + 20,728
A(iv) Plan and Machinery 85,000 1.07,504 + 22,504
A(v) Tools and Plant . . . .  979 +979
A(vi) Suspense................................... 5.000 20,759 +15.759

f
With a view to minimising the outstanding liabilities to be carried 

forward to the accounts of the Corporation, all pending bills were 
settled before March, 1965. This accounts for the excess.

The excesses were partly counter-balanced by ^vings under 
otiier group heads resulting in a net excess of Rs. 2,25,128.

In the circumstances stated above, it is requested that the excess 
expenditure of Rs. 2,833 in the charged section and Rs. 2,25,128 
in the Voted Section of Grant No. L—Capital outlay on Transport 
Schemes may be recommended for regularisation under Article 115 
of the Constitution.

.Sd./.
Secretary to Government,
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APPENDIX XV 

(Para No. 1.4 of this Report)

NOTES 

G overnment of K erala 

FINANCE DEPARTMENT

S ub;—Regularisation of excess under Grant No. LIl—Commuted 
value of Pensions (i« disclosed in the Appropriation Accounts 
1964-65.

The excess disclosed in the Appropriation Accounts for the above 
mentioned grant is as under; —

Total Actual 
grant Expendi­

ture

Excess

Rs. Rs. Rs.
Voted . . . . + 78,118

The reasons lor the excess are given below ;

Tiie excess occurred under the following group-head.

Group Head Total Actual 
grant Expendi­

ture

Excess

(a) Payments in India . 1,50,000 3,28,118 1,78,118

The amount required for payment of Commuted value of pensions 
during a year depends on factors like the number of the applications, 
the amount of pension commuted and drawn by each applicant 
and the age group of the applicants for which no reliable estimates 
can be made in advance. Total grant under this head was fixed on 
the basis of the actuals of the previous years. The actuals for the 
year 1963*64 were Rs. 1,14,864/- only. It may be seen that the ex­
penditure during the year in question was more than what could be 
leasonably anticipated
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Tlie e x c ^  was partly counterbalanced by non-utilization of the 
entire provision under the following group-head.

Goup Head Total
grant

Actual
Expendi­

ture

Savings

Share due to Government of 
Madras on account of allocation of pen­
sion as per States Reorganisation Act 1,00,000 Nil —1,00,000

In the circumstances stated above, it is requested that the excess 
expenditure of Rs. 78,118 (voted) under the Grant No. LIT—‘Com­
muted value of Pensions’ may be recommended for regularisaticn 
under Article 115 of the Constitution.

Sd./-

Joint Secretary to Government, 
Finance Department.



(Para No. 1.4 of this Report)
NOTES 

GrOVXRNMENT OF KeRALA 

PUBLIC WORKS DEPARTMENT

Su b :—RegvXarisation of excess under Grant No. XXXIII  Public 
Works, as disclosed in the Appropriation Accounts 1964-65.

The excess disclosed in the Appropriation Accounts for the above 
mentioned grant are as under: —

APPENDIX XVI

Total Actual
Grant or Expendi- Excess(-f-) 

Appropria- turc
tion

Rs. Rs. Rs.
C h a rg e d ............................................ 1,20,000 1,69,710 (+>49.710

The excess occurred under the following group heads : —
I. 50 Public Works ;
(b) (B) (V) C.R.F. Ordinary Allocation—Bridges—Charged :

Total Actual Excess
Grant Expendi­

ture

Nil 73,612 (+ ) 73,612

The amount of Rs. 73,612 represents the expenditure in respect 
of land Acquisition Charges on account of Court Decrees adjusted 
for the works “Constructing Bridges at Arattupuzha, Pannai and 
Vadasserikara”. As the adjustment was effected in the supplemental 
accounts, provision could not be made to regularise the expenditure.

2. In addition, there wa^ minor excess amounting to Rs. 27 
under

$o(J>)B{ii) West Coast Roads—{Charged) :

Total Actual Excess
Grant Expendi­

ture

Nil 27 (+>7
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The excess is very small and is below Rs. 100. This amount 
represents the payment of enhanced compensation in respect of the 
work “Constructing a bridge over Bharathapuzha at Kuttippuram".

The excesses were partly counter-balanced by the savings under 
some other heads resulting in a net excess of Rs. 49,710.

In the circumstances stated above, it is requested that the excess 
expenditure amounting to Rs. 49,710 in the charged Section of 
Grant No. XXXIII—Public Works may be recommended for regula- 
risation in the manner prescribed in the Constitution.
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Secretary to Government.



APPENDIX XVn

(Para No. 1.4 atid 1.9 of this Report)

_____ NOTES
G overnment of K erala

FINANCE DEPARTMENT

Sm .—Regularisation of excess under Grant No. XL. Miscellaneous 
as disclosed in the Appropriation Accounts 1964-65.

The excess disclosed in the Appropriation Accounts for the above 
mentioned Grant is as under: —

Total Actual Excess
Grant expendi­

ture

Rs. Rs. Rs.
Charged 48,60,069 37>T69

The reasons for the excess are given below: —

The excess occurred under the following group heads.

(1) 71 (g) (arii) Miscellaneous—^Excess Rs. 7,365).

As per the decree of the High Court in A.S. No. 96/1959 an amount 
of Rs. 7,365:35 had to be deposited in Court. The amount was 
authorised under para 77 (f) of the Budget Manual to be regularised 
later by reappropriation or otherwise. As the District Collector, 
Ernakulam, did not propose reappropriation or supplementary 
appropriation in time, the expenditure remained uncovered.

(2) 71 (g)(xvii) A. 1 Works.— (excess Rs. 50,411).

An amount of Rs. 55,410*75 was drawn by the District Collector 
Quilon, under “Suspense—Objection Book Advance” in September, 
1962, to depos’t it in Court to satirfy the decree in L.A.R. No. 64 of 
1959 of the District Court, Quilon. The expenditure were cleared 
by adjustments to “71(g) (xvii) A.1 Works” during 1964-65. There 
was only a provision of Rs. 5,000/- under this head. The adjustment 
was made by the Accountant General in the accounts for July, 1964; 
but the fact was not then communicated to the Board of Rev«iue
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However the Accountant General issued warning slips to the Board 
of Revenue on 28-12-1964, 22-1-1965 a!nd 8-3-1965 regarding the excess 
over the appropriation. The Board could have taken action for 
providing funds as soon as the first warning slip from the Accountant 
General was received, but this was not done. Hence the excess of 
Rs. 50,411.

The excesses were partly offset by savings under two other group 
heads resulting in a net excess of Rs. 37,769.

In the circumstances stated above, it is requested that the excess 
expenditure of Rs. 37,769 in the charged section of Grant No. XL 
Miscellaneous may be recommended for regularisation in the man­
ner prescribed in the Constitution.

Sd./-
Joint Secretary to Government.
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APPENDIX XVin

(Para No. 1.4 of this Report)

NOTES 
G overnment of K erala

AGRICULTURE DEPARTMENT

S ubject.—ReguLarisation oj excess under Grant No. XLIV Capital 
Outlay on Agricultural Improvement as disclosed in the 
Appropriation Accounts 1964-65.

The excess disclosed in the Appropriation Accounts for the above 
mentioned Grant is as under: —

Total Actual +Excess
grant or expendi- 

appropria- ture
tion

Rs. Rs. Rs.
C h a rg e d ............................................ 27,300 96,745 69,445

The reasons for the excess are given below 
Charged +  Rs. 69,445.

Total Provision 
Rs. Rs.

1. 95 (d) EstablishtPent of Seed Farms and Seed
Stores—Land acquisition charges . 27,300 35,039

2. 95 (f) Crop Research....................................Nil 34>4o6

27,300 69,445

The excesses occtirred on account of drawal of Rs. 72,047 by the 
Sub-Collector, Kottayam for payment in satisfaction of Court decrese 
on land acquisition cases. No allotment out of the provision of 
Rs. 27,300/- made in the Charged Section of the Grant had been 
placed at his disposal. The debits were reported to Government in 
February, 1965, and March, 1965, for regularisation; but nothing 
could be done at that stage as the last date for sending proposals for
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final supplementary demands for 1964-65 was already over.. Tlie 
procedural irregularity in this case was pointed out to the Board of 
Revenue and the District Collector, Kbttdyam. The Sub Collector, 
Kottayam was directed to explain the reasojn for his action in having 
raised debits to the Agriculture Department without obtaining funds 
from the Department. The Sub Collector, Kottayam has stated that 
the judgments and decrees in the L.A.R. cases were received by him 
along with sanction for the satisfaction of the decrees and in order 
to avoid further loss to Government by way of interest, the amounts 
were arranged to be deposited in the Court by issuing F. Form 
Chalans. However, the District Collector, Kottayam has since direct­
ed the Sub Collector, Kottayam not to raise debits without obtaining 
funds from the concerned Departments in future.

In the circumstances stated above, it is requested that the excess 
expenditure of Rs. 69,445/- in the charged section of Grant No, XLIV— 
Capital Outlay on Agricultural Improvement may be recommended 
for regularisation in the manner prescribed in the Constitution.
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(Para No. 1.15 of this Report)

G overnment of K erala 

FINANCE DEPARTMENT

A detailed note showing the action taken on the recommenda­
tion of the State Public Accounts Committee {para 116 of the Jllrd 
Report, 1960-61, Para 140 of the Ilird Report 1961-62 and Para 42 of 
the Ilnd Report 1963-64.

Para 116 of the Ilird Report of the PA.C.—1960-61

It has been brought to the notice of the Committee that many of 
the Controlling Officers did not furnish the final grant statements to 
Audit duly verified i'n time with explanations for variations 
if any, with the result that delay was entailed in the comipla- 
tion of the accounts. Even when replies were sent, the information 
furnished in many cases were either incomplete or not adequate 
with the re 'u lt that variations wherever noticed had to go without 
proper explanations. In order to ensure that the Appropriation Ac- 
coimts of a particular year are made available to the Sfate Legisla­
ture before it considers the budget estimates of the second succeed­
ing year, it is essential that the final grant statements and draft ap­
propriation accounts are dealt with promptly by the Controlling 
Officers and returned to audit with in the time fixed.

Action takcTi.—Instructions have been issued by Government in 
the Finance Department in Circular Memo. No. 27421 |BG(B)-l!61-4! 
Fin., dated 7-9-1961 (Annexure I) to all Heads of Departments and 
other Controlling Officers to see that the final grant statement and 
draft appropriation accounts are dealt with promptly and returned 
to the Accountant General within the prescribed time.

Para 140 of the Ilird Report—1961-62.

Audit pointed out that it was not possible to give explanatory 
notes lor the variations in the case of several sub-heads in the Appro­
priation Accounts as the requisite information for framing the ex­
planations was either not furnished by the controlling officers or 
the reasons furnished were incomplete. The Committee wished to 
observe that delay in the submission of material for Appropriation 
Accounts which are presented to the Legislature tend to detract seri­
ously from the value of these accoimt. It would reiterate the recom­
mendation contained in paragraph 116 of the Third Report 1960-61 
and urge that the Departments ^ould scrupulously follow the same

APPENDED XIX
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Action tofcen.—Instructions were again issued by Government 
In the Finance Deptt. to all heads of departments and other 
Controlling officers in Circular Memo. No. 66558/BG3/62/Fi:n., dated 
7-1-1963 (Annexure II) to closely follow the instructions already 
issued in Circular Memo. No. 27421/BG. Bl/61-4/Fin., dated 7-9-1961.

Para 42 of the lind Report 1963-64.

It was brought to notice by Audit that the explanation of the 
Departmental Officers for savings etc., were not forwarded in time 
in regard to 111 group-heads resulting in non-inclusion of essential 
information in the Appropriation Accounts placed before the Legis­
lature. The Commtittee had in the past impressed on the Depart­
ments the necessity of furnishing explanations for variations to the 
Audit Office in time. Government had also been issuing necessary 
instructions in the matter. The Committee was {>erturbed to note, 
that in spite of this, the position was far from satisfactory. The 
Committee reconunended that Government should view such lapses 
on the part of the officers with more seriou^ess and issue suitable 
instructions* in the matter as this constituted a dereliction of duty.

Action taken.—^Instructions were issued once again by Government 
in the Finance Department in Circular Memo. No. 55/65/Fin., dated 
11-10-1965, (Annexure III) to all Heads of Departments to adhere to 
the instructions already issued in the matter and that Government 
would be constrained to take appropriate action against the default­
ing officers.

Sd/-

Joint Secretary (Finance) ■
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ANNEXVRE I 

GOVERNMENT OF KERALA 

No. 274^1/BG(B)l/61-4/Fin.

Finance Department, 
Trivandrum, 

Dated 7-9-1961.
CIRCULAR MEMORANDUM 

Su bject.—Committee—Public Accounts Committee 1960-61 imple­
mentation of the recommendation No. 65 contained in the 
Third Report—Instruction regarding.

It has been brought to the notice of the Public Accounts Com­
mittee that many of the controlling officers did not furnish in time 
the final grfuit statements to audit duly verified, with explanations 
for variation if any, with the result that delay was entailed ih the 
compilation of the accounts. Even when replies were sent the in­
formation furnished in many cases was either incomplete or inade­
quate and therefore the variation had to be left without ph>per ex­
planations. It is the desire of the Public Accounts Committee that 
the Appropriation Accounts of a particular year are made avail­
able to the Legislature before it considers the budget estimates 
of the second' succeeding year. In order to achieve this end it is 
essential that the final grant statements and draft appropriation 
accounts are delt with promptly by the controlling officers and 
returned to audit within the time prescribed by the Accountant 
Greneral.

(2) All the Heads of Departments and other controlling officers 
are requested to bear in mi'nd the above recommendations and to see 
that the final grant statement and draft appropriation accoimts are 
dealt with promptly and returned to the Accountant General within 
time. Attention is also fnvited to the orders issued in G.O. MS. 
341|61!Fin. dated 7-8-1961.

Sd/-
Assistant Secretary.

To
All Heads of the Department and other Controlling 

Officers.
Departments of the Secretariat.
Copy to Accountant General.
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ANNEXURE 11 

GOVERNMENT OF KERALA
Finance Department 

Trivandrum,

Dated, 7-9-1963.

No. 66558jBG.3{62|Fin.

CIRCULAR MEMORANDUM

SxJBJECT.—Public Accounts Committee 1961—62.—Third Report on 
the Appropriation Accounts 1959-60 and Audit Report 
1961—Action—regarding.

Ref: Circular Memorandxim No. 27421/BG (B)/61-4/Fin. dated 7-9-61.

The Public Accounts Committee has observed that the delay in 
the submission of material for Appropriation Accounts which are 
presented to the Legislature tend to detract seriously from the value 
of these Accounts and urged that the Departments should scrupu­
lously follow the recommendation contained in para 116 of the 
Third Report 1960-61.

(2) The attention of all Heads of Departments and Offices is 
invited to the above observation of the Public Accounts Committee 
and the instructions in the Circular Memorandum dated 7-9-1961 
(Copy enclosed).

S d /.
Assistant Secretary.

To
All Heads of Departments and Offices.
TTie Departments of the Secretariat.

Copy to; The Accountant General.



ANNEXURE 111

Copy of Circular Memorandiun No. 55|65|Fin. dated 11-10-1965 of
Finance Department

S ubject.—Public Accounts Committee 1963-64—Second ReporU— 
Recommendation No. 39 (Para 42) regarding submission of 
explanation jor variations to Audit—Implementation of.

Ref:—Circular Memorandum No. 52208 (A) BG3|(63) Fin. dated 
23-10-1963.

The Govemmnt had from time to time impressed on the Heads 
of the Departments and Controlling Officers the necessity for fur­
nishing explanations for variations between the final grant and the 
actual expenditure to Audit, within the time schedule fixed. The 
Public Accounts Committee, 1963-64 in paragraph 42 of its Second 
Report, has stated that in spite of repeated instructions issued by 
Government the position is far from satisfactory. They have re­
commended that the Government should view such lapses on the 
part of the officers with more seriousness and issue suitable instruc­
tions in the matter.

In order to finalise the compilation of Appropriation Accounts 
and Audit Report according to the set time schedule, it is highly 
necessary that the explanation for the variation between the ori­
ginal and final grant are furnished to the Accountant General with­
in the prescribed time. All Heads of Departments and other Con­
trolling Officers are therefore requested to deal with such matters 
with utmost promptitude. They are also informed that the Govern­
ment will be constrained to take appropriate action against the de­
faulting officers.
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APPENDIX XX
(Para No. 2.19 of this Report)

A detailed note showing the number of similar cases of excess
payments {referred to in Audit Para) if any.

There were 46 more cases of excess payments to beneficiaries in­
volving about Rs. 17,4501-consequent on the inclusion of 10 per cent 
contractor’s profit in the estimates for Community Development 
Works, contrary to the orders issued by Government in G. O. Rt. 
367i63!DD dated 7-2-1963 (copy of the Government order enclosed 
Annexure I) The block-wise details of the extra expenditure is given 
below:

Name of Block
No. of 
works 

involved

Excess
pa>TPcnt
made

I. Ponnani Stage II . . . 2
Rs.
454*33

2. Pampady Stage II • 2 121 OO
3- Vythila Stage I • • • • I 148.55
4- Kwjirai^mlli-Stage II ■ I 235 37
5- Manjeri-Stage II • • • • 563 25
6. Nojronara-Stage II . . . 2 900 00
7- Manantoddy-Stage I 13 8,105 93
8. Chittur-Stage II • • II 2,009.00
9- Thodannur-Stage II 2 1,794 90

lO. OUukara-Stage II • 6 1,964 32
I I . Kasargod-Stage I . . . I 216.31
12. Alengad-Stage II • ■ • • I Ii6 "0 0
13- Perambra-Stage II • 3 821.00

17,449-86
or

17,450 00

Details of these 46 works are furnished in the annexure.

Action is being takern to fix responsibility in each of the 46 cases 
of irregular excess payments referred to above and to recover the 
loss from the persons responsible.

S d /.
Joint Development Commissioner & 

Joint Secretary to Govt.
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ANNEXURE I

Amount
81. Name of paid as
No. Block Name of Work contrac­

tor’s
profit

I 2 3 4

1 Ponnani-Stage II

2

Sinking a well in Thevalassery 
dosom, Vattamkulam Ajnsom. 

Sinking a Harijan well at Mangat- 
tur on R.S. No. 781 lA ofKalady 
Amsom.

3 Pampady-Stage II • Sinking a well at M.G.M.U.P.S.
Elikulam.

4 „ Improvements to the well at That-
tamparambil.

5 Yythila-Stage 1

6 Kanjirappalli-Stage
II

7 Manjeri-Stage II •

8 Nommara-Stage II •

9

Construcion of wells (3 nos) in 
Nottur Colony, Maradu Pan- 
chayat.

Construction of a culvert in Eda- 
kunnam road adjecent to the 
causeway at Pampady.

Construaion of a drain at Manje- 
rri Bazar.

Construction of Artificial Insemi­
nation Centre at Karimangalatn.

Construction of a well at Pappani 
in Vallenghy village.

10 Mannantoddy—Stage I iMetalling Tavinhl valat road
11 „ Formation of Punchavayal-

Narazhipuzha road.
12 „ „ Payingatteri-Chanda-

mukku Road.

45

Rs.
223-33
231.00

454-33
62.00

59.00

121.00 

148-45

235 37

563 25

792.00

108.00

900.00

828.48 
32 80

86.62

2452 (aii) LS—4.
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I 2 3 4

Rs.
13 Manantoddy-Stage I Formation Tharuvana-Palayana 

of 
road.

37.87

14 Metalling Payyampilla-Odayanga 772.40
15 9y Construction of culvert across 500’ 

valat Porur road.
90 00

16 >> Do. two hujtne pipe cul­
verts on Odayangadi- 
Payyamppilli road.

108 00

17 Do. a well at Kammana 357-50
18 »j Do. at Nadavayal 148.48
18 99 Do. at Cherukattur 503 60
20 99 Do. Block eadquarters 

buildings.
3>35i 00

21 99 Do. Bull shed attached to 
Veterinary- dispen­
sary at Manantoddy.

80.00

22 99 Construction of Veteri­
nary Dispensarv’.

1,709 18 

8,105.93

23 ChitTur-Stage II Construction of a well behind 
Gramasevak Quarters, Velan- 
thavalam.

21700

24 99 Construction of ten bedded 
wards at Ozhalapathy Hos­
pital.

856 00

25 ?? Annual repairs to Block Head­
quarters.

39 00

26 >? Speical repairs to Block Head­
quarters.

74.00

27 3’> Fencing Gramasevak Quarters, 
Kozhippara.

20-00

28 Fencing and providing trevis ctc. 
in the V'eterinarj- Dispensary 
Kozhippara.

44 00

29 99 Sinking a well in the Veterinary 
Dispensary Kozhippara.

J20.00

30 99 Construaion of a foot bridge at 9 8 
of Naduppunny Road.

39-00

31 99 Metalling Thottathukulam road in 
Nellepilly Panchayat.

240.00



32 Chittur-Stage II

33

34 Thodanvur Stage II

35

Ollukkara-Stage II

37

38

39
40
41

42 Kasargode Stage I
43 Alengad-Stage II

44 Peranibra-Stage II

45

46

47

Metalling Kalienkode road, 
Nelleppilly Panchayat.

Improvements to the culvert at 
Karampotta in Kozhinjampara 
Panchavat.

Construction of Veterinan,- Dis­
pensary at Block Headquarters.

Improvement to the approach road 
to Primary Health Centre, Tho- 
ravallur.

Improvements to the well at Pon- 
nukkara Harijan Colony.

Metalling Thiroor-Kizhallangadi 
road.

Construction of a building for mid­
wifery centre at Puthur.
Do. at Ollukkara
Do. at Moorkanikara

Metalling Kolazhi Rice Mill Road

Sinking a well
Work of gravelling Kaduvazhanga- 

Kanjirpilly road.
Construction of Health Sub-Cen­

tre at Kadiyangad.
Improvements and construaion 

of culverts on Meppayur-Ko- 
zhipayur road.

Well at Harijan Colony, (..)heru- 
puram.

Rs.
300 00

60.00

2,009.00

734.40

1,060.50

1,794-90

44.00

83 22 

507 54

509.82 
536 19 

2^3-55

1,964-32

216*31
116 00

69.00 

571 00

181.00

821.00

Sd/-
Joint Development Commissioner & 

Joint Secretary to Govt.



GOVERNMENT OF KERALA 
ABSTRACT

Commimity Development Programme—Works—contractor’s profit— 
Entrustment of Block works to the beneficiaries-—Orders regarding 
Clarification issued.

Development (H) Department 
G.O. Rt. No. 367i63|DD. Dated, Trivandrum, 7-2-1963.
Read;—1. G.O.No. (Ms) 845/62/DD, dated 16-11-1962.

2. Letter No. D4-6661|62 dated 26-12-1962 from the Collec­
tor, Quilon.

Order
In his letter No. RGft-36110|62 dated 18-10-1962 the Chief En­

gineer (Buildings & Roads) reported that the estimates in respect 
of Community Development works are prepared in the Blocks 
without provision for contractor’s profit. Based on this report it was 
ordered in the G. O. read above that C. D. works will be entrusted 
to the beneficiaries at the estimate amount less local co n trib u tio n  
due under the rules. But it is now reported by the Collector, Quilon. 
that all the estimates for C. D. works are not prepared without con­
tractor’s profit. TTie Collector, Quilon has sought clarification as to 
whether the contractor s profit should be included in the estima­
tes.

2. Having considered the whole question again Government 
direct that all estimates in respect of C. D. works will be prepared 
without provision for contractor’s profit and that the works will be 
entrusted to the beneficiaries at the estimate amount so fixed and 
after deducting the local contribution due under the rules.

3. As regards existing works the accounts will be settled on the 
basis of the terms and conditions of the agreements executed by the 
beneficiaries irrespective of the fact whether such estimates contain 
provision for contractor’s profit or not.

By Order of the Governor, 
Joseph Thadicaran, 

Asstt. Secretary
To
All Collectors.
All Revenue Divisional Officers.
All Block Development Officers.
The Accountant Ge'neral.
The Chief Engineer, Building & Roads, etc.
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{Para No. 2.24 of this Report)

(i) Were the State Government required to send to the Gor>ern- 
ment of India periodically any performance report in respect of 
these schemes?

(ii) • Whether such reports were sent regularly?

(iii) A copy of the report of the District Welfare Officer.

(1) Half yearly progress report on the Welfare Schemes are re­
quired to be sent to the Government of India, Department of So­
cial Welfare in June a'nd December of each year vide letter No. 
16 32 62SCT. Ill (A) dated 18th July, 1965 from the Ministry of 
Home Affairs. (Copy enclosed Annexure I)

(ii) Such reports are being sent regularly. Copy of the report 
for the half year ending 31-3-1966 due to be sent to the Government 
of India in June 1966 was sent to them on 28-7-1966. (Annexure II).

(iii) A copy of the monthly report for July, 1966 of the District 
Welfare Officer, Quilon., is appended (Annexure III)

ANNEXURE I

Copy of letter No. 16j32j62-SC 1. Ill (A) dated 18th July, 1962 from 
the Government of India, Ministry of Home Affairs, New Delhi.
S ub: —Six-monthly progress reports—Third Five Year Plan—Cen­

trally Sponsored programmes for the Welfare of Backward 
Classes.

Fhis Ministry have been examining for some time in the past, 
the need for a revision of the proforma for the six-monthly progress 
reports on the Centrally Spotisored Schemes for the Welfare of 
Backward Classes, with a view to making it more useful for a 
periodical review of the schemes taken up in the Third Five Year 
Plan.

(2) It has now been decided that the State Government may con­
tinue to adopt the existing proforma for the submission of the six- 
mo'nthly progress reports except in respect of the following 
schemes: —

APPENDK XXI
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(i) The Tribal Development Blocks (including the Special 
Multipurpose Tribunal Blocks started in the Second Plan) 
and

(ii) The scheme for award of post-matric scholarships to
Scheduled Castes and Scheduled I'ribes students.

The details in respect of the above two schemes viz. (i) Tribal 
Development Blocks and (ii) Post-matric scholarhips should be 
furnished in the proforma.

(3) Under the scheme “Improvement of the working conditions 
of Sweepers including eradication of the practice of carrying night 
soil as head loads", the State Government utilise a part of the pro­
vision for giving grants-in-aid to Municipalities Local Bodies for the 
purchase of wheel-barrows. hand carts, etc., for sweepers employed 
on scavenging work. So far as this scheme is concenied. the State 
Gov'ernment may show in the main proforma, the total expenditure 
and the number of persons benefited a'nd also enclose a statement 
showing the details of grants placed at the disposal of each Munici­
pality Local Body and the manner in which the grants were utilis­
ed.

(4) Although 'no separate proforma has been drawn up for the 
scheme ‘Co-operation.’ it is requested that while furnishing the in­
formation relating to this scheme in the usual proforma, the num­
ber of Co-operatives of e:ich category aided and the number of per­
sons belonging to S. C. S. T. benefited by the scheme under forest 
labourers’ co-operatives, marketing-cum-consumers’ co-operatives 
etc. may be indicated separately in the colum’n pertaining to physical 
targets. A brief note explaining the pattern of the scheme and the 
manner in which the funds sanctioned by this Ministry from the 
Backward Classes sector are utilised on the Co-operative Societies may 
also be added in a separate column or appended to the main profor­
ma. While furnishing the progress reports in the revised proformae, 
the items in the list encloed with this Minitry’s letter No. 3'23!62- 
P. & S. (SCT) dated 6th April, 1962 may also be kindly kept in view 
and the retails furnished. In the case of the .schemes for the Wel­
fare of Dehotified Tribes, a list of standard units for each scheme 
is enclosed at Annexure IV, which may be adopted for giving the 
details of the physical targets proposed and achieved. Similar units 
may be adopted for schemes, if any, which are not covered by this 
list.

(5) A suitable modification of the form for submission of the 
quarterly progress reports on C.D. Blocks; which will suit the Tri­
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bal Development Blocks is being devised by the Ministry of Com­
munity Development and Co-operation and will be sent to the 
State Government in due course.

(6) It Is requested that the progress reports in the revised pro- 
formae (with 7 spare copies) may kindly be furnished to this Minis­
try before the prescribed dates. Copies of the reports may also be 
sent direct to—

(i) The Planni'ng Commission (Social Welfare Division),
New Delhi.

(ii) The Commissioner for Scheduled Castes & Scheduled
Tribes, New Delhi.

(iii) The Regional Assistant Commissioner for Scheduled
Castes and Scheduled Tribes.

(iv) The Ministry of Education Health Community Develop­
ment . Pa'nchayati Raj and Co-operation, New Delhi 
and other concerned Ministries.

Sd/-
T. V. RANGARAJAN, 

Under Secretary to the Govt, of India.

(TRUE COPY)
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ANNBXURBn

T H I R D F I Y E Y E A R P L A N — A N N U A L  P L A N — 1965-66 H A L F  Y E A R L Y  P R O G R H SS
R E P O R T

R iP o r tfw  tk« H a lf Y^ar ending 31-3-1966

S.
No.

Nam e o f  tiie Scheme

Phyaical T arget

Head o f 
account

Location

A pproved A pproved A chieve- T o ta l T otal
for the for the mcnt achieve- achieve-

year under during the ment mem
report half year during the during the
1065-66 under year so Plan

report far period t»
lar

Plan 
period 1^1—66

I. W eifareof BacktBord 
Classes

A. VTeifare of Scheduled 
Tribes

39(d)3(iii) K eraU

A . Sch. 
Tribe*

I. G roup I. I'Mucation TI. Education 

1 Scholarships & stipends 90,000
studenti

12,000
studeatt

11.600ttudent̂ 15.000
ttudent&

67.̂ 04
•tu den u

2 G ort. Residential
Basic S ch w ls

2 O .R .B . 
Schools

Do. 25
schools

20 ^5

3 Supply M idday 
meals.

? supply Do. 
oi midday 
mcaU

Supply in In 92 
93 schools schooU

Supplied
schooU

4 Reimbur§cmeni of
Tuition lcc» toîvatc !ich*x>U,

Do. N ol fixed Not tiKcd ^10 2305
students students

tip e n i to Sch. Tribe 
students m the Cxn- 
tral Fisheries O p eri- 
tives, Ernakulam.

D o One NiJ Nil Ntl

A w ard of BoardinR 
grants.

1000
grants

44 5

Subsidy to Techm callv 
trained.

16 lii
per^tins persotx.

16
pcr»on.» personi

II. (irouP II inhfi.
I Vftfliarc Ojitrc-v ,LU‘Tiirt\ 14  ̂ 14 14

coniinued continued connnued
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Financial Target

Remarks

T ota l
expr.
approved
for the
Plan
period
1961--66

Estimated expr. for 
the year under 

report

Fxpendi- l o t a l  T o ta l 
ture expr. expr, 
incurred incurred incurred

D efault Reasons 
during the for 
year and default

Stale
l‘ und

Grant-in-
aid.

UUklll(( llIC
half year
under
report

uuiiiiK 
year so 
far.

uuriiiK inc
plan
period so 
far.

US /o.

10 II 12 13 14 IS 16 17 18

2 92 O 2S0 O 750 I o88 I  ̂ 2-'S

T 30 o 630 I 8*'o I*25C) 1 68q ^

N ,it lix e J  O ' n o  0 0 088 0 158 2 '2 ^ 8

I )o .|  0 -2S0  O ^CO  0 324 O ^24 0 684

Ho. o 003 c oo- N 'l Nii N il

I-4t'

N il 0 010 0 030 O 02Q O Oiti 0 02«)

'Fhc expenditure 
incurred is over 
and above n o n -  
Plan exp en d i-
\\\TC,

25 5v.hools star­
ted t ill the en d  
of M arch, 1966 .

D ue to scarcity  
o f r ice there waa  
no regular sup*  

p!y o f  m id d ay  
m eals.

All the b ills  
cUum nf! reim - 
bursem eni re­
ceived  from  
iiducatioQ D e - 
panm ent has 
OCCQ passed and  
paym em s m ade.

There wu* no 
Sch. 1 rjKc stu­
dent > in the 
Instiiutc duriOjS

There was no 
such scheme 
ft>r the vc*r IS>65.ly66,

11 J 4 r- 2 7S8 3 SSS If' 4*>i!i

V  <.r> o 0 o IC J o  333 2 1S3 l>uc t:̂  n̂ m-av4iJ4biht> <»f
craincc> ,me

Cxntrc was
t loved down.
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2 Cooperative Societies 20 15 
Societies Societies

3 Grants for the pur­
chase of Agricultural 
implements.

300 grants 82 jfrants 78 7H 410

Total of Group (//)

III. Gnnip III, Health 
Housing &  other 
schemes.

1 M edical & Public 
Health :

(o' Vi ater Supply In 15 One W ork in W ork in Com pleted
settlement progress progress in a

settle­
ments

ib) M obile M edical ; 
Units,

Starting; 
o f 10 
A yu. 
D ispen­
saries and 
M idw ifery 
T raining 
Centre & 
contnu- 
ance o f 
3 M .M . 
U nits.

C ontinu  
ance of

sahes
I M id ­
w ifery 
T m g . 
Centre,
3 M .M .
Units
and
starling 
o f  3 A y u .

7 Ayu. 
D ispen­
saries,
I M id. 
T m g . 
Centre &
3 M .M .
u nits
continued
& I A yu.
Dispensary
started.

Old dis- O ld c o n ti-  
pcnsaries nued 
&  Units IQ A yu. 
continued Dispen- 
& 3 A yu. saries
D ispen­
saries
surted .

&  one 
M idw ifery 
T m g . 
Centre 

started.

2 Housing ‘
C o n stT u cU o n  of houses.

3 Administration

Total of GrouP III .

Total of a Welfare 
of Sch. tribes.

B. Welfare of Scheduled
Castes. . 39(<i)3(ui)

I. Grot4> I  Education B . II

I  Scholarships &  stipends

560 80 75 grants 46 houses 418
houses houses given were com pleted

completed

Staff Staff
continued continued

40,000 12B2 903
Scholar- Scholar­
ships shjps

X403

2 S u p ply o f M idday; W elfare Sujm ly in 
Schools W elfare 

schools

SuppliedUll
1964-65

3 Cosm opoliun  Hostels 3 Hostels i-f-a  i + j  i - h i



55

10 11 12 13 14 15 l6  17

1-46 0-03 0-03 0-140 T h e scheme iS’
implemented by 
the Coopera*' 
live D epa rt­
ment.

1-75  0 1 3  0 1 2  0 2 3 4  0 2 3 4  1 1 8 4  . .  Grant at I he rate
of Rs. 300I- 
wcre given to 78 
persons.

6-86 0 4 1  0 4 0  0 3 8 7  0 5 6 7  3 5 0 7

2-iQ  0 1 5  o r 5 . .  . .  0 59 . .  T he work is in
progress. T h e  
actual expendi­
ture has not yet 
been received 
Ironi Public 
Health E n gin ­

eering D eplt.

1 4 6  0*37 c 0-392 0 502 1*532

5 * “ 3 <̂' 55 O' 726 0 736 ■ ^52

0 -44  0 09 0 10 0-265 O ’ 375 I -305

10-02 1 1 6  l - l 8  I 3ii3 1-613 I 0 '0 7 9

28-56 2 823 5-317 4 458 5 -738 30 054

58-40 0-92 2-77 : :-845 3 955 116-465 T he expendi­
ture incurred is 
over and above 
non-plan 
expenditure.

1 3 1 4  0 -4 f> 1-38 0-437  0 687 12-507 D ue scarcity o f
ricc there w as 
no repu lar sup­
ply of m idday 
mea's during 
1965-66.

5 84 0 -59  X-76 1-207  1-297  4 327 One H ostel co o -
tinued. C o n ­
struction o f one 
Hostel taken up 
and alm ost 
com pleted. T h e  
other could not 
be taken up due 
to the difficut 
ties in Und 

acqui sition.
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4 R e-im bursem ent o f
tu ition  fees to private 
Schools.

5 H ostels

N o t fixed N ot fixed 24820 24820
students students

6  Scholarships to Sch.
Caste students 
in the Central 
Fisheries Operati­
ves, Ernakulam.

7 Subsidy to T echnicallv  
Trained

One One One One

20 19 IQ 19
persons persons persons persons

Total of Group I E du - 
tion :

Grouf̂  II Economic 
I'plifi.

1 ]ndu$triai Training  
Cenires

2 Cooperation

isC ^ n t- T5 C ent- 15 C^nt- 15 C ent- i^C ent- 
res res res res res

con ti- con ti- conti- con ii- conti-
ned nued n\ied nued nued

50 25 S o -
Societies cieties

were
organi-
sed

Total oiGrouP I I  Eco­
nomic L'Phfi ;

I I I .  Group I I I ,  Health 
Housihg and other 
Schemes.

I. M edical and Public 
Health

(d) Sinlclng o f  welln 25c wclU 15 w elh  (4 wells g welU ^0 wells

(b) Acquisitjori of 
H ouse sitci>

IZ.-̂ OO
HouseMtc*.

2125

(c) Improvcmcrnt to 
colonies

in 2 \  One One One 21
colonies colony colony calfiny colonics

2- C om m unity Cu:ntrcs .

% Hoiivinir C-̂ jnstruction 
of llo u sc t

ISK mH
Iv-.iscs v.erc houses houicii

c o m p lie d  were werecotnplcicvl completed
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10 I I 12 13 14 15 16 17 18

8 -76 •• •• •• N o schcme for 
the year.

3-65 •• • • •• 2-980 •• •• T here is no 
ichem e for 1965- 
66.

N il 0  003 0 0 0 7 0 0 1 1 0  O il O-OII •• •• One student h u  
been paid iti> 
pend during 
1965-66

N\\ 0 0 1 0 0 4 0 046 0 0 4 6 0-046 19 persons 
were given 
subsidy.

1 9-79  3-733 11-207 to-8i 8 12-268 163-208

5 -H  0 -50 0 5 0 0 404 0-774 4 ’ 354 1 5 Centres co n ­
tinued d u rin g
I965«66.

3-65  0  22 0-22 0 0 5 5 0 0 5 5 1-475 T h e scheme is 
now being 
im plemented b y 
the R egistrar 
o f C ooperative 
Societies.

8 76 0 72 0-72 0 459 0 829 5-829

3 65 0 20 0 ■ 20 0 254 0 264 J 284 T lic  work is 
being execu­
ted through 

the P .V .D .

1 4 6 0  I 00 I 00 0 225 0 225 13 135 T h e  land acquire d 
during 1965- 

has not been 
Kuh-divided 
and assigned. 
It w ill be 
done next year.

• •9 1  0 02 0 02 0 222 0 222 0 832 T h e  mcom - 
plete 1 m pro - 
vement works 
o f previous 
years w ere 
also com ple­
ted.

0 .55 There 1* no 
such sche me 
in the annual 
Plan fox 
1065-66.

29 03 0 90 0 90 1 899 1 949 21 079 In addition to 
the number
of hou&et
com pk lcd

Kants u p io
1 in s u l-

menis w ere
Riven *o 
beneficiftnes. 
Another 6
were given
upto 11 in»-
t»lm i r i v
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4 Adm inistration Progress 39(^3(ttO 
Evaluation and Statis- B .L  Adm n. 

tical Cell.

T o t a l  o f  G r o u p  III

T o t a l  ok B W e l f a r i 
oj- SCH. C astes

(c) H'VZ/jrf of other Back- 39W) 3(«») ivarj classes C. I.
I E d u ca tio n :

1 Educational concessions

C onti- Conti- Stiflf Staff Staff
nuance nuance continued continued oon ti-
o f staff o f  staff D ued

Conces- Conces- Conccs- Conces­
sions to sions to sions sions to
25,000 12,000 given to 44.564
students students 42,664 students

students

T otal of (C)

(iRAVD T o t a l  o f  B ack -  
WARO C lasses 
C A - B  r C )
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10 11 12 13 X4 15 16 17 18

0*73 0 1 2 0*12 0-193 0-273 1-073 - • •

5 0 -3 7 2-24 2-24 2-793 2-933 37 -/I03

148 .92 6-693 14*167 14*070 16 030 206-440

17*52 1-50 4-50 2-779 10 069 28 209 •• • • T h e cxpcndi - 
ture incurred 
is over and 
above that 
incurred for 
Non-Plan p ro ­
vision.

17-52 1-50 4 50 2-779 10 069 28 209

395 00 II o i6 23 984 21-307 31-837 264 703



THIRD FIVE YEAR PLAN—CENTRALLY SPONSORED SCHEME 
THE HALF YEAR ENDING 31-3-1966.

Physical T trg e t

60

SI. N am e o f the Scheme H ead o f  Location A pproved] ^ p r o v e d  A chieve- T o ta l T ota l
N o . Account for the tot  the m ent achieve- A chieve-

Plan pe- year d urivg ment ment
riod under the half during durina
1961-66 report year the year the Plan

1965-66 under so far period
report to  far

Sck.

[ Educatum

1 Hostel for girls

2 M ulti Purpose T rib al
Blocks

T otal F ob A

B Welfare of Scheduled
Cosies ;

1 Post M atriculations
studies

2 Hostels for G irls .

11. Hfaith liounng and 
other Schemes.

3 9 (d) 3

in) II

Kerala

N il 2 Hostels 2 Hostels 2

2 Blocks One One One

a

One

N ot fixed N ot Axed

One One One One

1. Grants for the purcha­
se o f  W heel Bar- 
rowa and Hand  
C'-arts Eradication  
of the practice o f  
carrying night soil 
as had load.

Subsidy for housing 
to Sw eepers and 
Scavengers and

B'o^nsion for a 
ousc sites for 

Sch. Castes.

{a W ho are engaged 
tn unclean occupa­

tion
W ho are laodJess 
labourers.

N ot fifed  N ot T ile d

T o T A I  o f  (B  SCHEDl LtD  OSIES
GKAS'D TOTAI POi 

CEKTBAi.I Y SPONSO-
■ID Schemes
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F in an ciil Target

t o t a l  
expr. 
approved 
for the 
Plan 

p eriod 
1961-66

10

Bstimated expr. 
for the year 
under report

State
Fund

G rant-in-
aid

Expendi­
ture
incurred 

- during 
the half 
year 
under 
report

I'otal
expr.
for the
year
under
report

T otal 
expr. 
incurred 
during 
he Plan 

period 
so far

15

Default 
during 
the year 
under 
report & 
its %

Reasons 
for de­
fault

16 17

Remark*

iB

N il

1 3 0 0

N il

N il

Nil

12 00

0* 150 o - 150

I 232 I 602

N il 3*000 1 -3H2 1 752

N il 0 3 0 0

N il

N il. I 4 300 6  74 7

N il 7 300 « I2g 8 *4 9 9

0-150

2I2**

6-362
4- 239  4 2 39  2 6 6 7 3

0 100 0*100 0 100

N il N il 1*500 0 9 6 0

N il N il 2 500 2 407 2 407 5*417

6 7 4 7  33 150

39 513

T h is  was not 
included in 
the original 
Plan. N o  am­
ount was alt* 
provided. T h «  
sch em e waa 
approved in Ci. 
O . M .S . 41/R D  
dt. 20.1.66 

•T h e  scheme 
was im plem en* 
led by the D e­
velopm ent D e- 
p arim em .

T h e expendi­
ture incurred 
by State
G ovt. and 
M inistry o f 
HJucation hag 
not been in clu ­
ded.

T h e schem c»not 
included o ri­
ginally, was 
sanctioned in 
G . O. M /S. 
42 R D  dated 
20-1-1966

N o  expendituPC 
was incurred 
during 1965-66

'Fhis schem e 
was im ple­
mented by the 
D irector o f  
M unicipalities 
and D irector 
of Panchayats, 
100 houses 
were a lita d y  
com pleted in 
Sin|:»rathopc 
C'x>lony for 
the bcncHt o f  
Sch. Castes.

DIRECTOR OF HARIJAN WELFARE.

2452 (aii) L S - 5-



62

3
I

Q
■s

I
iM

i

O

C/3

I I

i | i
i ’l l

•H-sy
?.‘5*
£
4 l ' d
^ i | l i

| l . ^

||S |u

H|1
F - - IU]

si B-
m i

“■ I

I

R a S i i s ^ l S

!«l| 
cSlfr

S S 2 |
I  §-2 8
" I I I
s-s-s^0(n(/iXi

I

I
g



63

m  H i
I I I  . 1  

f i l l  1 1 !

f?

00

fn

I §, I
a

I

I
«
CO

I

^ s



64

8

I 8

•3
6

y

■s

CO

N

‘2
■s

S

£



'S|?®Ss-6s l l t l ls -
S j;’i7  S S c ^ “ '®e

m n h i  i i f i i i

- s U  S 5 ^ 1 i- s 2 ^  
s | ?  s s s |« i i - 5 S s  

i l 6 *
^ i g g i  

2 § 2  I S i -
§|s

•§-5S

a
im
rn

I I NM

CO

4)

5  „ I
O



sjh»
'Si

"3

VO ; ; •

a

:
i : 1
fn

8

• • •

1
1 1 1

1

ro S
N

.5

U
(a
d
£

I



(Para No. 2.28 of this Report)

What were the charges against the Officers placed under suspension?

Copy of charges framed by Government in the Home Department 
against Shri C. C. Kunjan, the then Director of Harijan Welfare and 
referred to in the Audit Report is appended (Annexure I).

There are three cases pending against Shri C. C. Kimjan^E.C. 
Nos 16/62, 24/62 and 7/63. He was suspended on 29th November,
1960. The details of the three cases are given below.

The charges against Shri Kunjan ate that he did not caU for ten­
ders for supply of ftirniture worth Rs. 16,000 and due to non-obser­
vance of procedural matters he caused loss to Gtovemment; that he 
passed orders for payment of lump sum grant to certain students in­
volving a financial commitment of Rs. 6,600 and by irregular action 
caused financial loss to Government; and that he ordered the con­
struction of 40 houses without inviting tenders and caused financial 
loss.

There were also 12 other counts of charges such as he claimed 
false T.A., paid grants to unregistered Associations, made appoint­
ments irregularly, .'mailed to supervise properly Colonisation schemes 
etc.

APPENDIX XXII
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Disciplinary action against Shri C. C. Kunjan, Director oj Harijan 
Welfare (Formerly) under Suspension

1. In Directorate order No. E5.26388/58, dated 7th February, 1959 
you have nominated the Taluk Welfare Officers of Nedumangad, Tri­
vandrum, Kottarakkara, Muvattupuzha, Changanacherry, Trichur 
and Cranganore taluks as the Ex-offlcio working Presidents of the 
Co-operative Societies attached to the various Model Welfare Villages 
in those taluks. This action of yours was improper and unauthorised 
as you have no powers to nominate the officers under you as ex­
officio Presidents.

2. Claimed and drawn an amount of Rs. 12.98 as T.A. for journeys 
purported to have been made by you on 11th May, 1957 from Trichur 
to Ernakulam by train and from Emakulam to Malipuram and back 
to Ernakulam (mileage), while actually you were in Trivandrum on 
11th May, 1957 and had accompanied the Minister for Local Self Gov­
ernment in his car to Mariyapuram in Neyyattinkara Taluk and back 
to Trivandrum on that day in connection with a meeting.

3. Claimed and drawn an amount of Rs. 38.11.4 aa T.A. for jour­
neys purported lo have been made by you on 12th May, 1957 from 
Ernakulam to Quilon by car and '."um Quilon to Trivandrum by train 
while actually you accompanied the Minister for Local self Govern­
ment in his car from Trivandrum to Chavara on that day and attend­
ed a meeting there and from there you proceeded to Kumbanad along 
with the Minister in his car to attend another meeting.

4. Claimed and drawn an amount of Rs. 165.20 as T.A. for jour­
neys purported to have been made by you from Trivandrum to Can- 
nanore and from Cannanore to Chalakudy covering other places en- 
route between 16th May, 1957 and 21st May, 1957 by showing the 
mode of conveyance in your T.A. Bill either as train or as car while 
actually you peribrmed the above journeys either in the company of 
the Minister for Lcoal Self Government in his State car or In the 
departmental van which followed the Minister’s Car.

5. Claimed and drawn an amount of Rs. 21.08. as T.A. for journeys 
purported to have been made by you from Trivandrum to Quilon and 
from Emakulum to Chalakstudy on 11th April, 1967 and from Trichur

ANNEXVRB I



to Ernakulam and from Quilon to Trivandrum on l5th Apru, i957 
by first class train while actually no first class tickets were issued 
5rom the concerned stations.

6. Claimed and drawn an amount of Rs. 47.40 as T.A. for the jour­
neys purported to have been made by you from Trivandrum to Kallar 
and back on 4th August, 1957 and from Trivandrum to Kuttamala 
and Oltasekharamangalam and back to Trivandrum on 7th August, 
1957 in a car while actually you were in Malabar on 4th August, 1957 
travelling in the departmental jeep from Tellicherry to Cannanore 
and on 7-8-1957 you were travelling in the same vehicle from Erna­
kulam to Trivandrum via. Quilon.

7. Claimed and drawn an amount of Rs. 13.94 towards T.A. for
journeys purported to have been made by you from Ernakulam to 
Kottayam and l r̂om Kottarakkara to Trivandrum on 9th December, 
1957 by the first class train while actually no first class tickets were 
issued from the above Stations. ,

8. Recommended in March, 1958 several associations in the Mala­
bar area for payments of grants intended for social organisations 
engaged in activities connected with the removal of untouchability 
even though some of those associations had not been recommended 
by the District Officers and they were not registered as per the sta­
tutory provisions controlling such associations and you failed to bring 
it to the notice of the Government that the said associations were not 
so registered. Subsequently you acted against G.O. No. (MS) 489, 
dated 30th March, 1958 sanctioning such grants and disbursing the 
grants to such unregistered associations. There is reason to believe 
that your action in this respect was actuated by improper motives.

9. Did not exercise your discretion properly in the matter of ap­
pointment of* personnel in your Department and made several irre­
gular appointments by-passing Gov('mment orders and the Kerala 
Public Service Commission (Consultation) Regulations.

10. As a Head of the Department the Director of Harijan Welfare 
failed to exercise effective supervision over the working of the Model 
Welfare Centres run by the Department.

11. Nominated Taluk Welfare Inspector etc. as ex’officio mem­
bers or presidents of Co-operative Societies in contravention of the 
bye-laws of such societies.

12. Due to mismanagement and lack of supervision- in running the 
Chengeri Panathady and Koothali colonisation schemes there was
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large scale wastage and loss of Government fimds for which you are 
primarily responsible as these schemes were under your direct ad* 
ministrative control.

13. Permitted Sri K. Kamalasanan, District Publicity Officer, who 
was evading Police for four months, after misappropriating and 
amount of Rs. 12000 to rejoin duty at Cannanore ignoring the fact 
that he was involved in a serious criminal case. There is reason to 
believe that you know that there was a charge of misappropriation 
against Sri Kamalasanan and that you allowed him to rejoin duty 
in order to help him out of the way.

14. Sanctioned grants in contravention of orders of Government, 
particularly to the Harijan Gurukulam, Kalpathy.

15. As ageiinst the Government order to take over the Welfare 
School at Karimadabhagam you issued orders to take over the Wel­
fare school at Kattadikavala for which you had no authority.

16. Ordered the purchase of large number of copies of books with­
out observing the rules and also without ascertaining from the De­
partmental libraries for which the above books were intended whe­
ther copies of the books were available with them or not thereby 
causing wastage of Government funds.

17. By cui incorrect notification issued by you “Kaniyar panicker” 
students of Malabar area were given lump sum grants, ordinarily 
admissible to a students belonging to Scheduled Castes and Schedul­
ed Tribes only, thereby causing a loss of Rs. 381950 to Government, 
and

18. Ordered the grant of T.A. to fourteen Scheduled Caste candi­
dates going outside the state for interviews in contravention of the 
Government orders on the subject and without obtaining the neces­
sary agreements from some of them.

19. Sri C. C. Kunjan, while employed in the Government Service 
as Director of Harijan Welfare, entrusted the work of construction 
of 40 houses intended j^r the Malai Pandarams in the Achankoil 
Hills to the Achankoil Multipurpose Co-operative Society No. 3901 
without inviting tenders and without approving the site and estimate. 
Further you without obtaining sanction from Government ordered 
the dismantling of the basements already constructed at a cost of 
Rs, 7,637.37 and for their reconstruction at a cost of Rs. 7,051.70. 
Though the masonry was re-used for the reconstruction of the asses- 
ments the wages etc., spent for earlier construction was estimated
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n

to be Rs. 2,500, You thus by your arbitrary orders caused heavy 
financial loss to Government.

20. Sri C. C. Kunjan, while employed in the Government Service 
as Director of Harijan Welfare Department, on 16th September, 1958 
passed orders for the payment of lump sum grant to the students of 
Polytechnical Institute, Palghat, in addition to the full fee conces­
sion and monthly stipend. You had no authority to pass such an 
order involving a financial commitment of Rs. 6,^0. You failed to 
take Government orders in the matter or to get ratification for your 
action. On the basis of your order, Harijan students of the Polytech­
nic Palghat, were given lump sum grant totalling Rs. 6600 during 
1958-59. You thus by your irregular order caused financial loss to 
Government.

21. The following irregularities on the part of Sri C. C. Kunjan 
while employed in Government service as Director of Harijan Wel­
fare (formerly designated as Commissioner for Advancement of 
Backward Conununities) have now come to the notice of the Gov­
ernment.

(i) He sanctioned the payment oft stipend at the rate of Rs. 45 
per mensem to the student inmates in the Harijan Lodge, Emakulum 
for the period from 28th November, 1958 to 18th November, 1959 
without deducting room rent for the period. This has caused a loss 
of Rs. 1275 to Government.

(ii) In 1959, sanction was given by him for the payment of grants 
to meet the travelling expenses to 14 Scheduled Caste candidates 
going outside the State for interviews in connection with appoint­
ment. According to the Rules, only those candidates who have 
passed the S.S.L.C. or equivalent examinations are eligible for the 
grant and the candidates are required to execute an agreement with 
two solvent sureties to the effect that the grant paid to them will be 
refunded in case they do not go for interviews. But the 14 candi­
dates who were given those grants did neither possess the minimum 
qualification of S.S.L.C. or equivalent examination nor did they exe­
cute the agreement contemplated in the Rules. Even after the re­
ceipt of Government Memo No. 13645/B3/59, dated 5th September, 
1959, no steps were taken by him to get the irregular payments 
refunded. The action of Sri C. C. Kunjan was thus in contravention 
of the tertts and conditions laid down in G.O.D.Dis.2817 56/DD dated 
4th July, 1956 and orders in Memo. No. 13645/B3/59, dated 5th Sep­
tember, 1959. In the absence of agreements, no steps could be taken



now to recover the amount. This irregularity on the part of Sri C. 
C- Kunjan has caused a loss of Rs. 590:56 nP. to Government. De­
tails of this amount are furnished in the statement enclosed.

22. Thus the action of Sri C. C. Kunjan in having sanctioned the 
payment of stipend to the students o5 Harijan Lodge, Ernakulam 
without deducting the room rent and the payment of grants to meet 
the travelling expenses to unqualified scheduled caste candidates 
without taking the prescribed agreement was irregular and in contra, 
vention o ' the Rules then in force and has caused a loss of Rs. 1865.66 
iiP. to the Government.

23. Sri C. C. Kunjan, former Director of Harijan Welfare, Kalathil 
House, Porkulam, Pazhanji, Trichur District is directed to make good 
this loss of Rs. 1^ :  66 nP. (Rupees one thousand, eight himdred and 
sixty five and naye paise sixty six) sustained by Government on ac­
count of these irregular payments, within 30 days of the receipt of 
this Notice, failing which disciplinary action will be taken against 
him.

Administrative Officer to the Director of 
Harijan Welfare.
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Brief note on the findings of the Tribunal

On receipt of the reports of the Tribunal in all the three cases, 
viz. 16|62, 24|62, and 7|63 they were considered together as ordered 
on 19th August, 1963 by the then Home Minister. A provisional de­
cision regarding the punishment to be imposed was then taken. As 
the Officer had a permanent lien in the Judiciary the High Court 
had to be consulted (June 1966) and the reply received from the 
High Court (in August 1966) is under consideration of Government.

The concerned flies are in Confidential stage.

Detailed note on the action taken against the officer

The charges against the Officer are indicated in answer to Ques­
tion No. 10.

The cases were referred to the Tribunal for Disciplinary Proceed­
ings during July, 1960 to March, 1963.

Shri Kunjan had filed an O.P. No. 2785'62 before the High Court 
and the High Court stayed the proceedings before the Tribunal. The
O.P. was disposed of by the High Court on 25th February, 1963 with 
certain directions and the Tribunal was asked to proceed further in 
the case after observing the directions of the High Court.

On receipt of the reports of the Tribunal in all the three cases. 
viz. 16162, 24'62, and 7'63 they were considered together as ordered 
on 19th August, 1963 by the then Home Minister. A provisional de­
cision regarding the punishment to be imposed was then taken. As 
the Officer had a permanent lien in the Judiciary the High Court 
had to be consulted (June 1966) and the reply received from the 
High Court (in August 1966) is under consideration of Government.
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APPENDIX XXni

(Para No. 2.31 of this Report)

Whether there are any other cases of misappropriation and embezzle­
ment. List of such officers and the action taken against them.

There were 4 more such cases. The details are given below: —

SI. Name of accused 
No. Officer

Brief description 
of the charge

Remarks

Shri V. Sundaresan 
Nair, Taluk Welfare 
Inspeaor (under 
suspension).

Sion.

Mis-appropriation of 
Government money 
and embezzelement.

2 Shri P. K. Kesavan, 
Taluk Welfare Inspec­
tor under suspen-

Mis-appropriation of 
Government money. 
(2 cases)

3 Shri K. V. Devadas, 
Taluk Wellare Ins- 
iwctor under suspen­
sion.

Unauthoriscdly call­
ed for a tender 
for the transporta­
tion of CARE food 
materials from Ta­
luk Office to various 
schools. The con­
tractor absconded 
with the materials, 
and thereby causcd 
a loss of Rs. 6,505.

Deviculam Police
registered a case 
and it is under iheir 
investigation. 1 he 
decision of local 
Police is awaited. 
He was placed under 
suspension on
16-6- 1966.

The case is under 
investigation by the 
Director of Vigi­
lance Investigation. 
The connected files 
are with him. The 
decision of enquiry 
is awaited. He was 
placed under suspen­
sion on 15-9-19^ .
A case has been 
registered against 
the contractor by 
Ponkunnam Police. 
The case is under 
trial in the Munsiflfs' 
Magistrate Court, 
Ettu.manoor. The 
decision of the Court 
is awaited. He was 
placed under sus­
pension on 7-1-1965.

76



(Para No. 2.33 of this Report)

Percentage of staff belonging to Scheduled Castes/Tribes at varioue 
levels hState, District level etc.)

It is presumed that the information required is in respect of the 
staff employed In the Harijan Welfare Department alone. The de­
tails are funiished in Annexure I.

ANNEXURB I

Percentage of Scheduled Castes and Scheduled Tribes employees in the 
State level and District level in each category:

Director of Harijan Welfare...................................................... Nil
Dy. Directors, Administrative Officer, l^inandal Assistant, Tri­

bal Oiiiscr, Chief Industrial Supervisor and Senior Superinten­
dents. ......................................................Nil

junior Superintendent............................................................... 12
Faircopy Superin tendent...................................................... Nil
Upper Division C l e r i c s ...................................................... 25%
Upper Division T y p i s t s ...................................................... 25%
Lower Division C l e r k s ...................................................... 51.6%
Lower Division T y p i s t s ...................................................... Nil
Chief Publicity Officer • • . • • • • •  100%
Driver-cMffi-Operator .......................................................Nil
Cleaners ............................................................... 100%
P e o n s ..................................................................................25%
Night Watcher, Daffddar, Mochee, Clerical Attea ders, Steobgra-

phers ...................................................... Nil
Roneo O perator........................................................................ 100%
D r i v e r s ..................................................................................50%

District Leoel :

Distria Welfare O f f i c e r s .......................................................44 -4%
Assistant S u r g e o n s ................................................................Nil
•C om pounders.........................................................................Nil
Auxiliary Nurse M idw ivea.......................................................25%
D r i v e r s .................................................................................. 16 4%
Hospital A tte n d a n ts ................................................................ Nil

2452 (all) L S ^ .

APPENDIX XXIV
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Menial Servants....................................................................... Nil
a e a n e r ................................................................................ 50%
M a n a g e r ................................................................................ Nil
Upper Division Clerks .................................... ....... ..... 5̂ .
Lower Division C l e r k s ......................................................68%
T y p i s t s .................................................................................Nil
Taluk Welfare In sp e c to rs ......................................................29%
Industrial Supervisors...............................................................Nil
Supervisors.................................................................................29 6%
Instpeaors................................................................................. 2 7 6 %
Technical A ssistan ts ...............................................................46‘i%
Qerk-ctiwi-Accountants......................................................  66 6%
Draftsman................................................................................. 44 4%
Welfare-worker-ea«-teacher .....................................................  45 5%
Teacher-c«»i-Wardcn.............................................................. 30%
A tte n d e r .................................................................................i 2|%
P e o n s .................................................................................38 -6%
Social O r g a n i s e r s ...............................................................Nil
Ayurvedic P h y sic ian ...............................................................Nil
Ayurvedic Compounder . . . . . . .  Nil
Ayurvedic A t te n d e r ............................................................... 10%
Poultry Assistant-c«i«-bee-keeper . . . . . .  Nil
Welfare Officers 100%
Clerical A n e n d e r ............................................................... Nil
Part>tiine Sewing M istress..................................... 100%.
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Have the Government made an appraisal of the schemes to ascertain 
how far the Scheduled Castes and Tribes have been benefited 
by them and how far those benefits were commensurate with the 
expenditure incurred by the Government?

In June, 1961 Govemmetot constituted an Evaluation Conunitted 
to assess the work done in connection with the uplift of Scheduled 
Castes, Scheduled Tribes and Other Backward Classes during the 
First and Second Five Year Plan periods and to suggest ways and 
means to rectify the defects found in the working of the Department 
and the implementation of Welfare Schemes.

The Committee submitted its Report in May, 1962. The various 
recommendations of the Committee were examined by Government 
and appropriate orders issued. The report of the Evaluation Com­
mittee referred to above with the orders of Government on the various 
recommendations was published by Govenunent in August, 1963. A 
copy of this publication is enclosed.

No subsequent review has been undertaken by Government. It 
may be seen that in cases where further action is called for the Head 
of the Department concerned or the Departments in the Government 
wherever necessary will pass appropriate orders as has been indicat­
ed in the orders already issued by Government on such recommen­
dations.

How does the actual expenditure during the period 1956-57 to 1964^ 
compare with the total amounts provided for in the State budget 
during these years?

From a comparative study of the provision and expenditure for 
each year from 1956-57 to 1964-65, it is seen that the ea^enditure is 
less than the provision except in 1965-66. A comparative statement 
is appended (Annexure II).
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APPENDIX XXVI 

(Para No. 2.47 of this Report)
How many persons after training got employment?

Up-to-date and correct information regarding the number of 
trainees who have secured jobs is difficult to be collected. There is 
no machinery in the Department of Harijan Welfare to collect the 
details of ex-trainees who have secured employment.



(Para No. 2.66 of this Report)
Amount spent by the Public Health Engineering Department on the 

construction of wells for drinking water.
'The details of the amount spent by the Chief Engineer, Public 

Health Engineering Department on the construction of wells for 
drinking water from 1956-57 to 1965-66 are given below: —

APPENDIX XXVII

Year Total amount spent

Rs.
1956-57 Nil
1957-58 Nil
1958-59 2 ,9 9 .6 11 42

1959-60 1,41,108 21

1963-61 I.7--.949 14
1961-62 i .5v ,7S3 80

1962-63 1,14,426 01

1963-64 ^3-557-77

j 964-65 10,628 86

1965-66 Nil

Amount supplemented by Harijan Welfire Department f(<r construc­
tion of wells.

Year Centrally .sponsored 
scheme

State Sector Scheme

Scheduled Tribe Scheduled Scheduled 
Tribes Castes

I 2 3 4

Rs. Rs. Rs.

1956-57 . .

1957-58 17,315
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I
•

2 3 4

Rs. Rs. Rs.
1958-59 141,028

1959-60 9,206 70,614

1960-61 12,039 25.962 36,914
1961-62 17.791 5,236 17.904
1962-63 18,372 50,601

1963-64 18,511 55.584
1964-65 ^7,773 35.067

1965-66 • • 57.348 69,919



(Para No. 2.82 of this Report)

A  detailed note showing the steps taken to remove the defects and 
to improve the working of the Harijan Welfare Department 

(As promisedi by Adviser—I) .

In order to cope with the added responsibilities and multifarious 
functions cast on the Department, the status of the Department had 
to be raised. Accordingly, as a first step, the post of the Director 
of Harijan Welfare was encadered and an I.A.S. Officer was appoint­
ed to the post in the year 1959. During the same year, the staff 
pattern of the Directorate was strengthened by creating the posts of 
two Deputy Directors, one Financial Assistant and one Deputy 
Registrar of Co-operative Societies. On 1st March, 1965, the post 
of Personal Assistant to the Director of Harijan Welfare was 
abolished and in its place the post of an Administrative Officer was 
created as it was held thalt the assistance of an experienced officer 
was necessary in the office of the Director of Harijan Welfare for 
toning up the administration of the Department.

The activities of the Harijan Welfare Department among other 
things covered the running of separate schools and separate co­
operative societies. There was under its control a separate Pubb- 
city Wing and a Public Works Wing. In the year 1957 the Gov­
ernment appointed a Committee to study the working of the Welfare 
and Tribal Schools which were till then known as ‘Pial’ Schools. 
TTie Committee recommended that these schools were not working 
properly and that they should be transferred to the EducEtion De­
partment. The Evaluation Committee set up by Government in 
1961, to assess the work done in connection with the uplift of 
Scheduled Castes, Scheduled Tribes and Other Backward Classes, 
alsf) suggested that the institutions such as Welfare and Tribal 
Schools were not functioning upto the standard expected of them 
and that there was much to be desired in the working of the Co­
operative Societies etc. The Special Officer for economy measures 
had also suggested that the Welfare and Tribal Schools might be 
transferred to the Education Department, so that their conditions 
could be improved and brought upto the standard required under 
Kerala Education Rules. The Seminar on Co-operation held in 
May. 1961 had expressed the definate view that it was desirable to

APPENDIX XXVIU
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have all the co-operative societies brought under the statutory and 
administrative control of the Registrar of Co-operative Socities.
In a joint meeting of the Advisory Committee for Welfare 
of Backward Classes and the Tribal Welfare Advisory 
Board held on 6th January, 1965, the non-o£Bcial members ex­
pressed the view that such a transfer of control was urgent and 
should be done early. After taking into consideration, the various 
recommendations made in this regard, it was felt that the Harijan. 
Welfare Department did not have the technical competence to run 
these institutions. Therefore on 1st February, 1965 the Government 
transferred the Co-operative Wing attached to the Directorate of 
Harijan Welfare to the Co-operative Department in order to ensure 
better management and administration. Similarly the Harijan 
Welfare Schools which were manned by teachers without sufficient 
qualifications were also transferred to the control of Education De­
partment on 1st May. 1965, so that the standard of Educati(»i im­
parted in those institutions could be improved and brought on a par 
with that of the general schools in the Education Department. Con­
sequent on the re-organisation of the Public Works Department the 
Engineering Wing attached to the Harijan Welfare Department was 
alst) merged with the Public Works Department. For propaganda 
ngainst the practice of untouchability there was a Chief Publicity 
Officer under the Department. The Special Officer for economy 
measures had observed that a separate propaganda wing in the 
Harijan Welfare Department was not necessarj’. Considering that 
the publicity wing will be able to function more effectively and 
efficiently if it were placed in charge of the Director of F*ublic Re­
lations. it was transferred to the control of the Public Relations De- 
ijartment with effect from 1st March, 1966.

It has to bo admitted, no doubt, that prior to the year 1959, the 
Harijan Welfare Departmt nl in the State was technically not com- 
t)o!ent to undertake and manage efficiently, fucK schemes as the 
runtiinfi of Tribal Schools, Co-operative Societies. Industrial Train- 
inr Centres. Ho.<;tolK etr As the.se schem's were only in their ini- 
;iai sta'ies. ;incl :is the then dt'partmenta! srt r.ot adequate
cnourih cope with the multifarious ameliorative measures under­
taken by the Department, there had been certain technical and 
financial irregularities in the working of these schemes. Convinc­
ed of the unsatisfactory state of affairs ot the Department. Shri A. G- 
Menon. the then Additional Chief Secretar\- to Government, was 
ordert?d to conduct a detailed enquiry into the working of the De- 
paitment and to make a report tu Government with appropriate re­
commendations to improve the condition of the Department in all 
its branches of activities. During 1959-60, Government iaraed ordetK̂

101



on the various recommendations of the Additional Chief Secretary, 
which helped to minimise the irregularities to a considerable extent.

. Further, during 1965, an Official Committee was constituted to 
study the working of the various Tradning Centres under the Harijan 
Welfare Department and to make recommendations to Government 
regarding the measures to be adopted to impart useful training to 
maximum number of Harijans at the minimum cost.- The Com­
mittee submitted its report on 24th September, 1966. The report of 
the Committee is now under consideration of Government.

The periodical inspections by the officers of the Department, 
both at District level and Headquarters level to ensure the proper 
working of the Department have been made more systematic and 
effective. ♦ ■ #

Thus, it may be seen that the Government are taking timely 
steps to improve the working of the Department with all earnestness. 
Government are also anxious that the working of the Department 
is brought upto the standard of efficiency required, so that there 
shall not be any room for any kind of irregularity in its working. 
The State level officers in the Department under the Director of 
Harijan Welfare have been .striclly instructed to exercise utmost 
care and vigil in the activities of the Department.

Sd/-
A.ddiiiona] Secretary to the Government
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(Para No. 46 of this Report)

Detailed note explaining the reasons for giving 20 per cent ex gratia 
payment to the contractor

The work was awarded to the selected contractor on 27th October,
1960 fixing the date of completion as 27th October, 1961. The cite 
was full of timber logs and those had to be removed if the work was 
to be taken up as a whole. Yet the work was started on 5th Novem­
ber, 1960 shifting the required logs from the line of foundation, 
trenches in patches. There was difficulty in putting the excavated 
earth around. This removal of timber was further delayed due to 
difficulties in taking over the site at Thirumala by the Forest De­
partment.

In the meantime, some timber were sold by the Forest Depart­
ment and they were removed by purchasers after the allowed time 
of 52 days.

By 12th December. 1960. the site of the building proper (exclu­
sive of the required land around) w’as got cleared and the work was 
started.

TV'<’ cnlirc .site was cleared of Forest logs cnily by 5/61. By this 
; in'it' continuous I'ains started which held up the w'ork for some 
;imv. There was also some shortage of cement. Due to these 
r easons there was a delay of about 2 to 3 months in the initial stages 
which has to be attributed to Government side.

In 5/61 the contractor put in a petition for extra rates as by this 
time, the cost of materials had gone up and wanted increased rates. 
By middle of July 1961, the work came up to roof level in some 
places. Certain detailed designs and calculations had to be made 
and supplied for the balcony, etc. There was some delay in finalis­
ing the detailed designs. Thi.s was completed and finalised by 18th 
July, 1961. By this time, the contractor took up an attitude for 
•slctwing down the work and wanted definite orders regarding en­
hanced rates to be allowed. There was practically no progress. In 
September 1961 noticing that the work is not progressing satisfac­
torily, the Chief Engineer had discussions with the contractor and

APPENDIX XXIX
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asked him to speed up the work as per fixed programmes. A pro­
gramme was given (Annexure I) by the P.W.D, on 15th September,
1961 to complete the Balcony and Front concrete before 4th October,
1961. When the above programme failed, another programme (An- 
nexure II) was issued on 24th April, 1962 by which the whole work 
was to be completed by July, 1962. Extension of time was granted 
upto October, 1964. The contractor would not commit himself to 
any fixed progranunes and had been generally lingering on with 
the work. The only course open to the Department in the circum­
stances was to cancel the contract and to make fresh arrangements. 
Considering however, the legal complications and delay involved In 
finalising the contractor’s claim and on account of the fact that in­
adequate response to tenders at that time for major building works, 
it was felt that for speedier execution, it was better to continue the 
same contract rather than close it down even though the progress 
was not quite satisfactory.

The following are the claims adduced by the contractor for en­
hanced payment;—

(1) For removal of about 1,500 numbers of timber logs strewn 
all over the site of construction to facilitate the commence­
ment of work.

(2) Difficulty in the matter of removal of earth dug out dur­
ing foundation excavation as the site was strewn with 
timber logs.

(oj Values of materials has increased since the agreemen*
was executed and it was not possible for him to stack the 
building materials as the site was dumped with timber 
logs with the result he had to procure them at increased 

rates. Cost of labour has also increased abnormally.

(4) The- works involved are of ornamental nature and are 
highly complicated and there have been structural altera­
tions in the approved designs of the building very often, 
which has resulted in poor out-turn. The nature of work 
being highly complicated it required highly skilled work­
manship which can be performed only by engaging skill­
ed persons by payment of special rates. Payment of 
additional rate for each of these extra items and 25 per 
cent increase over his agreed rate in respect of all items.

(5) Putting of R.C.C. Slab in front was not contemplated as 
per the original design and the rates for addition and 
alteration of extra items of work have therefore to be
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settled before the work is proceeded with considering tha 
prevailing rates of m a te r i^  and labour.

(6) Staging erected for the bailcony became useless since the 
balcony could not be completed due to delay in the finali- 
sation of the design.

As regards the above claims of the contractor the Chief Engineer 
in September 1962 has reported as follows:—

“The building is rather of an unusual type with all intricacies 
based on some modem practices in Theatre construction 
followed in foreign countries. There was some delay in 
the initial stage for the commencement of work as the site 
was heaped with timber logs which took some time for 
removal. The work could be taken up only in patches 
where the area was cleared of timber which to some ex­
tent hampered the progress of the work.”

‘‘continuous rain during monsoon months, shortage of cement 
and scarcity of bricks are also important factors that con­
tributed for the delay in the execution of the work."

“When the contract for the work was awarded, some of the 
structural details viz., cantilevered balcony etc- had not 
been finalised and detailed designs of such complicated 
structures took some time to be finalised. It is also repor­
ted by the Executive Engineer, Building Division, Trivan­
drum that the work had to be stopped for some time for 
finalisinr^ the design of the heavy balconv’". [A chronolo­
gical fihowinc: the revision/finalisation of struc­
tural details and designs is appended (Annexure III)].

"In the meantime the prevailing rates of labour and materials 
at the time of execution of Agreement also showed mark­
ed increase after April 1961. The agreement for the work 
was executed in December 1960. The time of completion 
as per asrecment expired on 27th October, 1961. In view 
of the fihiiormal rise in the cost of materials and labour, 
the scliedulo of rates been revi.sed with efTect from 
1st October, 1961 for labour and from 1st December. 1961 
for materials. The rates quoted by the contractor for 
some of the items were also very low and were unwork­
able in view of the unusual height of the building and the 
fact that intricate items of works were involved.”



“Considering all the above aspects, the Executive Engineer, 
Buildings Division, Trivandrum, has gathered during 10161 
necessary details of the prevailing rates of materials and 
labour and furnished statement showing the same. (An- 
nexure IV). It is reported that the rates furnished by 
him are those at the site of work prevalent from April 1961 
onwaiTds. The general increase over the rates as per the 
agreement executed by the contractor as per the details 
gathered by the Executive Engineer works out to about 
20 per cent. The Superintending Engineer has therefore 
recommended a general increase of 20 per cent over the 
agreed rates, as ex-ffratia payment to be allowed to the 
contractor for the works done after 31st March, 1961.”

“The 20 per cent increase now recommended by the Superin­
tending Engineer is therefore only reasot\able. I therefore 
recommend that a 20 per' cent increase over the agreed 
rates may be allowed to the contractor as ex gratia pay­
ment for the works done after 31st March 1961.”

The Chief Engineer has now reported that in a building work 
like the one in question, for neat and proper execution, a systematic 
proc^ure or sequence of order o5 item have to be followed viz. the 
finishing can be started only after the ceiling is completed and 
painted. The final fixing of the theatre chairs, mosaic flooring etc. 
has to follow subsequently. The final finish of walls inside has to 
await for the manual work, electric wiring etc. Thug each item 
is co-related and if one item is held up, naturally the whole work 
will be delayed.

The contractor has completed all items by September 1965.

It is also reported by the Chief Engineer that it is not possible at 
this distance time to state how far the contractor had delayed execu­
tion of the agreed item after September, 1963.

A statement showing the details of prevailing market rates of 
materials and labour gathered by the Executive Engineer, Buildings 
and Roads, Trivandrum Division during October 1961 mentioned in 
the Chief Engineer’s letter dated 25th September, 1962 is appended— 
Appendix D.

It is evident from the Chief Engineer’s report that the work had 
to be stopped for some time due to the delay in finalising the design 
c i balcony. The Chief Engineer has also stated that there has bem 
abnormal increase in labour charges, and P.W.D. schedule of rates
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have been revised from 1st October 1961 for labour and from 1st 
December, 1961 for materials. There is therefore much force in the 
conteution of the contractor for enhancement of rates. The delay 
in the construction was due to circimistances beyond the control of 
the contractor and he is legitimately entitled to enhancement of 
rates for the original itmes of work also which were delayed. The 
suggestion of the Chief Engineer appeared to be most reasonable as 
the work had to be completed without any more delay. As the Chief 
Engineer stated that the retender was not possible, Govemmmt 
considered that the only feasible course was to accept the recoot- 
mendation of the Chief Engineer and instruct the contractor to comp­
lete the work expeditiously. Considering all the aspects on the 
question carefully Government sanctioned 20 per cent increase as 
against the 25 per cent requested for by the contractor. A copy of 
G.O. Ms. 602/Edn., dated 12th September 1963 is attached—^An- 
nexure V.

Why no compensation was claimed from the Contractor.

As stated against Question No. 20, the work was awarded to the 
contractor on 27th October, 1960; but the entire site could be cleared 
of Forest logs and made available toi the contractor by May 1961 
only. Out of this delay of 6 months the Chief Engineer had repor­
ted on 16th April. 1962 that 3 months might be attributed to the 
contractor. While sanction was accorded by the Government in 
September 1963 lor the increase of 20 per cent in rates as ex gratia, 
full considerations of this delay on the part of the contractor were 
made by the Government.

The delay of 3 months on the part of the Department was attri­
buted by the Chief Engineer to factors such as finishing of accoustic 
ceiling, electrical installations, fixing of furniture, special paintings 
etc., to be done by other contractors for which the building contractor 
had to wait to finally complete and hand over the structure. Delay 
was due to causes beyond his control and Government were fully 
convinced about this aspect. Thus there was no equitable or justi­
fiable claim that Government could make against the contractor what­
ever the legal position be. A statement showing the dates of com­
pletion of the works allotted to the various contractors with the 
nature of works allotted to them is enclosed as Annexure VI.

Whether there are any other cases in other Departments of the 
Government of Kerala where enhanced rates were given to the 
contractors for the deay on the part of the Government.

Increase over quoted or agreed rates is normally not paid in res­
pect of works on contract- . But in a few ^)ecial cases where
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unforeseen circumstances or delay due to Government had caused 
considerable loss to the contractor, Government have sanctioned in- 
■crease in rates or ex gratia payments. Such pajrments had been sanc­
tioned by Government in the following works: —
1. Natural History Museum, Trivandrum.

In this case 20 per cent over agreed rates for works done after 
31st March 1961 was sanctioned by Government in G.O.Ms 287/64/ 
Edn. dated 21st May 1964 (copy enclosed as Annexure VII) for delay 
on the part of the Department.
2. Medical College Development scheme,

(i) Improvements to the road from Medical College Junction 
to Patton Junction and road from Kumarapuram Junction 
to Pattom Junction; and

(ii) Road from Kumarapuram Junction to Ulloor Junction.
The work was sanctioned providing 1951-̂ 52 schedule of rates

and arranged for execution in 1958. The contractor stopped the 
work in 1961 and demanded higher rates as the work had to be stop­
ped due to the delay in getting the lands and also shifting of electric 
and Telephone lines. The demand was to allow him sanctioned 
estimate rates for these items for which he had quoted lesser rates 
and at the quoted rates for the other items. This was stmctioned by 
<Jovemment in G.O.Rt. No. 378/62/PW, dated 17th February 1962 
(Copy enclosed as Annexure VIII).

•3. Improvement to the road from Model School Western Gate to 
Bakery Junction.

The estimate was based on 51-52 schedule of rates. The work was 
arranged on 30th January 1960 with a probable amount of contract of 
Rs. 1,71,453. The contractor stopped the work demanding higher 
rates as he could not proceed with the work due to the extra works 
arranged and delay in handing over land. The contractor was allow­
ed sanctioned estimate for the balance works to be completed in 
G.O.Rt. 1612/62/PW, dated 25th July, 1962 (copy enclosed as An­
nexure IX).

4. The Militar\’ Engineering Service has only an Assistant Garri­
son Engineer at present in Trivandrum. The Deputy Chief Engi­
neer contacted him pcT.^onally. It was informed that the Assi'^tant 
Garrison Engineer ba." no information nf instances wh«rf? enbnncod 
ratos have been given af{f?r the tenders were fixed with rcr;;ird to 
Military Engineering Service works.

Sd/-
Secretary to GovemmerU.

Education Deptt.



Pregramm of toork to he done in Tagore Centenary Theatre

22-SHSi * * Form work'for bottom of balcony beams and beam con­
necting the front columns to be completed.

24-9-61 * ■ Welding of main rods to be completed, 42 )<mts hawe
to be welded which will be completed in 4 days. 
Hence weldmg plant has to be procured on 20th 
and work started. Slabs over air ducts (2nd row) 
have to be concreted in both wings.

25-9-61 * ’ Erection and tying the reinforcement for balcony beams
and beam connecting columns to be started.

30-9-61 • • Tying of reinforcements to be completed.
1-JO-61 * ‘ Concreting the balcony beams and slab in entrance

portion to be started.
4-10-61 • • Concreting of balcony and front portion to be comp­

leted.

The follomt^ materials toill be required for the completion of the above 
work as per programme.

2000 bamboos 700 bamboos will be brought on 20th.
1300 bamboos will be brou^t before 25th.

10/1000 sft planks The required planks have been arranged by contraaor 
and will be collected before 22nd.

1200 bags cement will be suf^lied departmentally before 25th.
38 tons of iron rods required are being issued to contractor according to his 

daily requirements welding plant to be arranged departmentally by 20th.

ANNEjrURE /

Sd/-
Assistani Engineer.

(True Copy)

2452 (all) LS 8.
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ANNBXURE II  

Construction of Tagore Centmcay Theatre at Trivandru 

PROGRAMME OF WORKS

April Fourth Week 1962
1. Providing staging for the 1st and 2nd day of the Balcony steps

and tying the rdnforcement in position
2. Providing staging for the beam between the stage columns and

beams over the mizzanine walk columns.
3 * Brick ma^nry for the lounge and lavatory north side brick 

masonry between the columns behind the Balcony steps to a 
height of 8 ft. i.e. below the beam.

4. Providing the staging and tying the reinforcement for the 2nd
sunshade over the front portch.

5. Blue rubble masonry in the front, north side.
6. Erection of roof trusses shou d be started.

May First week
1. Completing the staging for the stage beam and the beam bet­

ween the mizzanine walk column and placing and tying their| 
reinforcement in positioa

2. Concreting  ̂the balcony steps 1st and 2nd day • * 400 Cft.
3. Providing staging for the beam at 8 ft. heieht above the foyer]

slab behind the balcony.
4. Concreting the 2nd sunshaae over the front portch and exten­

ding the columns.
Also extending the columns behind the balcony in the Foyer • 3 200 Cft •

5. Brick masonry for the lounge and lavatorj' north side and south
sides and also moulding the lintels wherever necessar>-.

6. Raising the blue rubble masonry in the front, north and .south
sides.

7. Erection of roof trusses to be in progress.

Second Week
1. Concreting the beam between stage columns • 500 Cft.
2. Concretingthebeam over the column in the mizzanine walk * 300 Cft.
3. Concreting the beam over the column behind the balcony steps 200 Cft.
4. Providing form work for the 3rd sunshade over the front portch

and c(Micreting the same including extending the column.

Apprx.
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5. ProvkUng^ stagingfor the 3rd and 4th bay of balcony steps.
6. Complying thie brick masonry and nibble* masonry for the

lounge and lavatory in the north side.

M c ^  Third Week

I .  Placing and tying in position the reinforcement for the 3rd 
and 4'h bay of balcony steps and laying the concrete.

2. Prviding staging and form work for the beams and slab over
the longer and lavatory north side . . • • 400 Cft

3. Concreting the 4th sunshade over the front portch and exten­
ding the columns ....................................  . 200 Cft

4 . Extending the columns in the front.
5. Extending columns (6 Nos.) behind the balcony steps.

Bricks masonry and rubble masonry for the lotmge and lava­
tory south side to be completed.

7. Ereaion of roof truss should be completed.

M a ourth Week

1. Staging for the 60' x i x 6' beam over the front portch, beams
and slab of the foyer to be started.

2. Extending the columns behind the balcony upto the beam sup­
porting the gable wall.

3 . Brick masonry between the columns Jbehind the balcony steps
in the foyer.

4 . Erection of catwalk truss should be started.
5. Providing purlins to the roof trusses to be in progress.
6. Concreting the beam and slab in the lounge and lavatory

north side.

June r  rst weeV. .
1. Staging for the beams over the columns at the front side and

for the beam over the columns behind the balcony steps, 
supporting the gable wall and the beams and slab over the 
foyer to be completed.

2. Providing staging and form work for the beams and slabs
over the loimge and lavaiorj’ south side.

3 7E'rcaion of catwalk uusses to be in progress.
4 . Providing purlins etc. to the roof trass should be in progress.
5. Concretuig the beams and slab over the lounge and lava­

tory south side.

June Second week

I. Providing grid iron (R.S. Joists) over the beams between the 
columns m the stage. Completing the form work and 
staging for the beams and slab over the front foyer.
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a. OMnpleting the work of the cstwalk trusses.
3. FrovidingfonA work and staging for the 5th> 6th and 7th bay

of balcony steps.
4. Providing purlins to the roof truss.
5. Brick masonry in the rear side on the 3 sides of the stage.

June Third Week
1. Roofing with A.C. dieet to be started.
2. Concreting the beams and the roofslabs over the front foyer.
3. Brick masonry near the stage side to be completed.

Jtme Fourth Wtdi
1. Bride masonry for the gable wall in the front behind the bal­

cony.
2. Completing the bride masonry in the rear side.
3. Providing staging for the roof slab over the stage.
4. Roofing to be in progress.

Jufy First Week
1. Concreting the beams and slabs over the stage 3 9 * 2^5°
2. Roofing with A.C. sheet to be comfdeted.
3. Concreting the 5th, 6th and 7th bay of balcony steps.

In the meanwhile, the earth work for levelling the compound 
and forming the approach roads, car park etc. should be 
completed.

Finishing works such as plastering with cement mortar,
.Fine chunnam plastering to the under side of slab etc. brick 
tally concreting to the air duct, weather proof course over the 
roofslabs etc. providing Shutters to the doors and windows etc. 
should be simultaneously arranged.

The mossaic flooring to the rooms and other finishing works 
such as providing the accoustic ceiling and walling, proviHing 
Auditorium flooring etc. should be arranged and woik com- 
fdeted in all respects before end of July.
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Chrondogicid statement showing the revisumffineUisation of structural
details and designs

3 /61. Design of roof trusses against prestressed R. C. C. beams finalised. 
8/61. 'Proposal for blowers made.
9/61. Design of balcony finalised.
9!6r. Details of accoustic ceiling materials furnished by Chief Architect. 
11/61. Design of catwalk finalised.
3/62. Design of grind iron etc. finalised.
3 /65. Details of front jally and entrance given by the Chief Architea. 
■5/65. Colour schemes finalised by Chief Architect.

ANNEJCURE III
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ANNEXURE IV

To
The Executive En^eer, 

Buildings Division, 
Trivandrum.

N o ^  .81/60. Office of the Assistant Enginetr 
Buildings Sub-Division No. 11̂  
Trivandrum> dated 27-10-61.

Sir,
5mA:—Construaing Tagore Centenar>’ Theatre, Trivandrum. 
Rtf Your No. A7-95/61 dated 9-10-61.

I have to report that on enquiry, the prices of buildings materials and 
cost of labour are as follows as desir^ in your above reference from April ’61 
onwards at the work spot.

1. Bamboos 8'—14' in height
2. Bamboos 14'—25' „
3. Mango wood planks
4. Country burnt bricks.
5. Rubble •
6. I m e ta l
7. i'm etal
8. Sand
Labour
1. Masons
2. Cooly
3. Woman Cooly
4. Carpenter
5. Blackmith

Each
99
»9

99

Rs. 100 for 100 Nos. 
Rs. 160/- „ „ ,>
Rs. 70/-per Kandy. 
Rs. 45/-per 1000 nos 
Rs.23/- per ICO eft. 
Rs. 28/-per 100 eft. 
Rs. 42/- „ „
Rs. 15I- »» .»

Rs. 4 to 5 per day.
Rs 2 to Rs. 2 5c „ 
Rs.i -50 to Rs. 1 75 „ 
Rs. 3 to Rs. 4 
Rs. 3 to 3 .50

Yours faithfully,
Sd/-

Assistant Engineer,
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Buildini;s—Government Buildings—(Trivandtxim)—Trivandrum City 
Tagore Centenary Theatre Enhancement of rates of contract—Orders issued

Education Department

G.O.MS No. 602 Dated Trivandrum 12-9-^963

Read again: G. O. MS.402/Educati0n dated 19-8-1960.
Read also : i. From Shri Arjunan, petitions dated 21-8-1961, 19-12-1961 

and 11-4-1962.
2. From the Chief Engineer(B&R) letter No. B3/43696/60,dated 

25-9-1962.

3. From the Chief Engineer(B&R) letter No. T. B. 5,43690/60 
dated 17-6-1963.

In the G.O. read above Government sanctioned construction of 
the Tagore Centenary Theatre at Trivandrum at an estimated cost of 
Rs. 9'28 lakhs. According to the agreement executed by the con­
tractor the construction should have been completed by 27th October, 
1961. But the construction has not been completed till this date. 
The reasons for the delay in completing the work are the follow­
ing;—

1. The site on which the theatre is to be constructed was ori­
ginally used by the Forest Department for stocking timber. 
It was handed over to the contractor only after consider­
able time;

2. At the time of the award of the contract, the structural
details of the work had not been finalised. The contractor 
had therefore to wait for instructions from Departmental 
Officers from time to time; and

3. There has been frequent changes in the designs.

Shri K. Arjunan, Ae contractor who was entrusted with the work 
has requested that he may be given a 25 per cent increase on the rates 
•f  contract already accepted for the following reasons:—

(a) He had to clear about 1,500 numbers of timber logs strewn 
all over the site of construction to facilitate the commence*

ANNEXURE V
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ment of work. This should have been done by the Forest 
Department but they failed to do this in time.

(b) Delay in removal of timber by the Forest Department held 
up the work of constructiion considerably and that delays 
has caused the contractor heavy loss in labour charges and 
cost of materials. It is said that there was no space for 
removal of the earth out during foundation exacavation 
and for stacking valuable building materials on the site as 
the entire place was covered by valuable timber logs. The 
cost of building materials also increased by 30 to 40 per 
cent by the time the required space was made ready for 
construction work.

(c) It is stated ^that the works involved are of ornamental 
nature and are very complicated and that there have been 
structural alterations in the approved designs of the build­
ing very often. Many ornamental designs which are high­
ly complicated, and required skilled workmanship were 
introduced at a later stage.

2. It is said that the building is rather of an unusual type with all 
intricacies based on sonie modem practices in Theatre construction 
followed in foreign countries. The Chief Engineer (Buildings and 
Roads) has admitted that there was some delay in the initial stage 
for the commencement of work as the site was heaped with timber 
logs which took some time for removal. The work was taken up 
only in patches where the area was cleared of timber and this ham­
pered the progress of the work.

Apart from this heavy monsoon, shortage of cement and scarcity 
of bricks are also important factors that contributed for the delay 
in the execution of the work. The Chief Engineer reports that when 
the contract for the work was awarded, some of the structual details 
like cantilevered balcony etc., had. not been finalised and detailed de­
signs of such complicated structure took some time to be finalised. 
The work had to be stopped for some time for finalising the design 
of the heavy balcony. Meantime the prevailing rates of labour and 
materails showed marked increase when compared with the rates at 
the time of execution of agreement. (The agreement was executed 
in Decembir 1960).

3. In view of the abnormal rise in the cost of materials and 
labour, the scheduled of rates has been revised with effect from 1st
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October 1961 for labour, and 1st December 1961 foi* materials. The 
rates <}uoted by the contractor for some of the items were also very 
low and were unworkable in view of the imusual height of the build­
ing and intricate items of works involved. The general increase over 
the rates as per the agreement executed by the contractor works 
out to about 20 per cent. Therefore, the Chief Engineer, Buildings 
and Roads, has recommended that a general increase of 20 per cent 
over the accepted rates, may be allowed to the contractor as an ex- 
gratia payment for the works done after 31st March 1961.

4. Government have fully considered the claims of the contractor 
for enhancement in the accepted rates of contract. The contract for 
the work was awarded in October 1960. According to the agreement 
•executed then, the work should have been completed by October 
1961. However the work has not been completed so far. It is seen 
that the following factors contributed to the delay.

1. The site for the work was originally being used by the
Forest Department for stacking timber. It was handed 
over to to the Contractor only after some time.

2. At the time of the award of the contract, the structural
details of the work had not been finalised. The contrac­
tor had therefore to wait for the instructions from depart­
mental officers from time to time.

3 There has been frequent changes in the designs and orna­
mental constructions.

All these factors are beyond the control of the contractor. It is 
evident from the Chief Engineer’s reports that the work had to be 
stopped for some time due to the delay in finalising the design of the 
balcony. There was also abnormal increase in labour charges and 
the P.W. Schedule of rates was revised from 1st October 1961 for 
labour, and from 1st December 1961 for materials. Therefore Gov­
ernment consider that there is much force in the contractor’s request 
for enhancement of rates. As the work has to be completed with­
out any further delay and as the Chief Engineer has stated that a 
re-tendering is not feasible. Government accept the recommendation 
made by the Chief Engineer and direct that the contractor may be 
given a 20 per cent increase over the agreed rates as an ex gratia 
peyment for works done after 31st March 1961-

(By Order of the Governor).
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To
The Chief Engineer (B&R).

Shri K. Arjunan.
The Superdintending Engineer (B&R).
The Executive Engineer (B&R).
The Accountant General, Kerala. (This order issues with the- 

concurrence of the F.D.).
Copy to : Public Works Department.

” Finance Department.
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TAGORE CENTENARY THEATRE, TRIVANDRUM 
List of works

ANNEXURE VI

Item
No.

Name of work Name of 
Contraaor

P.A.C. Aaual date: 
of Comple­

tion

M/s .Jacob Engg. 950 - 
Works, Tvm.

6750- 1-12-65

1 Tagore Centenary Theatre, Sp K. James, 92401/- 21-12-65
Trivandrum—colour Kawdiar
scheme painting works.

2 Stage and curtain Anings.

3 Mural works.

4 Stage and curtain arrange-
jnents providing Cyclo- 
rama side screens and 
reflectors.

5 Providing panition steel
jally works etc.

6 Providing Accustic treatment
to stage portion.

7 Stage and curtain arrange- -
ments providing box - 
girders reflectora, side 
screens and cyclorama.

8 Tagore Centenar>’ Theatre,
Trivandrum—Providing 
exhaust fans.

9 Providing Thermocole ceil­
ing from balcony upto 
catwalk providing 
trough light etc.

SriK.Rajagopal
Silpakala,Tvm.
Sri p. Ratna- 
swamy Thycaud, 
T\’m.

Do.

Do.

Company De 
Mendez, 
Trivandrum.

K.S.Rajasekha-
ran

5976,-
12031/-

12384/-

11500/-

3585;-

V.Raghuvaran 16783/- 
Nair Thampanoor, 
Trivandrum.

10

I I

Providing 
to walls.

Lloyd wool G.Ramachandran
Nair,Pettah.

5912/-

Constg. Compound wall for K. Arjunan. 
the Tagore Centenary 
Theatre, Trivandrum.

18C84/-

17-1-66 

2-11-65

14-1-66

18-10-65

1-7-65

15-6-65
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I ■2 3 4 5

12 FoVmation of approach roads Sri Ponnan 
and metalling etc.

45985/- 10/65

13 Installation of blowers and 
construction of air ducts.

R.C. Perea, 
Pettah. 5375/- 22-3-66

Ceiling bdow cat walk below 
Balcony and front foyer 
groimd and first floor.

P. Sukumaran Nair 9992/- 15-6-65

*5 Water supply and sanitary 
installations.

P.M.S. & Co. 16303/- 27-12-65

46 Closing the gaps on either 
side of Auditorium 1st 
floor in the revolving 
windows.

P. Ratnaswamy
Thycaud,
Trivandrum. 5445/- 16-9-65



ANNEXURE V ll 

GOVERNMENT OF KERALA 

Abstract
Buildings—Government Buildings (Trivandnun)—Department o f 
Museums & Zoos—^Natural History Mustorum—^Enhancement of 
rates of contract—orders issued.

EDUCATION(K) DEPARTMENT

G.O (MS)No.287/64Edn. Dated, Trivandrum, 21-5-1964 

Read again: i. G.O.Ms.571/601 Edn dated 10-12-1960 
2. G.O.Ms. 602/63/Edn dated 12-9-1963.

Read also: 1. From Shri K. Damodaran, P.W.D. contractor, petition dated
19-10-1963.

2. From the Chief Engineer (Buildings & Roads) lertterNo- 
TB5-23332/62 dated 17-1-15^.

3. From the Chief Engineer (B&R), letter No. TB5—23332/62 
dated 1-2-1964.

ORDER

In the G.O. read as first paper above Government sanctioned the 
construction of a building for the Natiu'al History Museum at Tri- 
vandnim at an estimated cost of Rs. 2.50 lakhs based on 1959-60 sche­
dule rates. Shri K. Damodaran, Sriniketan, Division Office Road^ 
Trivandrum the contractor who was entrusted with the work has 
now requested that he may be given a 25 per cent, increase on the 
rates of contract already accepted owing to the following reasons:

(1) That though the work was entrusted to him as early as 
April, 1959 the work could be started only in January,
1961, and

(2) That he undertook the work as per the revised estimates on 
condition that if a general revision ofi rates is made consi> 
dering the high cost of labour and materials he should be 
given the benefit of those rates.
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It is seen that the Chief Engineer (Buildings and Roads) entrust- 
*ed the work with Sri Damodaran who was the lowest tenderer on 
the  basis of the original estimate for Rs. 6,79,600 before administra- 
*tive sanction of Government was obtained. When Government re­
ceived the estimate the Chief Engineer was asked to revise it reduc­
ing the cost to Rs. 2,50,000. Revised plan and estimate has therefore 
to  be prepared and administrative sanction could be accorded only in 
December, 1960. There was thus a delay of about 20 months to start 
Tthe work and during the period the cost of labour and materials in­
creased considerably. However, the original estimate was based on 
the old schedule of rates of 1951-52 whereas the revised estimate of 
the work was on the basis of the schedule of rates of 1959-60, current 
.at the time of sanctioning the recast estimate; and the contractor had 
also given a written undertaking to the effect that he was prepared 
■to carrj' out the work if he was allowed the 1959-60 schedule of rates 
less the tender reduction as per his original tender.
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Regarding his second contention, the Chief Engineer (B & R) has 
stated that the request of the contractors’ Association for general en­
hancement of rates of all subsisting contracts has not been accepted 
by Government. The changes made in the schedule of rates from 
1st October, 1961 for labour and from 1st December, 1961 for mate­
rials are applicable only to estimates to be prepared after the sche­
dule came into force. Since the contractor had agreed to undertake 
the work on the basis of the 1959-60 schedule of rates with the per­
centage of tender deduction offered in his original tender, he has no 
right to ask for a general increase of rates. However, the contractor 
has represented to Government that he has suffered much loss on 
account o.» this contract and such loss was occasioned by factors over 
which he had no control.

The work for an estimated amount of Rs. 6.79,600 was entrusted 
to  him by the Department in April, 1959 and he collected materials 
and made other arrangements to start the work. But it was after 
20 months that he could start the work and that too on the basis of a 
much reduced estimate of Rs. 2,50,000. The Chief Engineer (B. & R) 
has admitted that the contractor had collected materials and made 
arrangements for starting the work. A considerable amount being 
the cost of these materials was therefore locked up on the account of 
this delay and he had also to incur expenditure for storing the mate­
rials, for employing necessary staff for watching the materials etc. 
all this time. The loss incurred by him on these accounts will not be 
•covered by the 1959-60 schedule of rates allowed for the work. Fur-



&er, the work as per the recast estimate was entrusted to him only 
in JanJiary, 1961 on the basis dt the sdiedule ofl rates for 1959-80. 

That the 1959-60 rates were not adequate compared with the pre­
vailing market rates in 1961 is clear from the fact that towards the 
end of that year Government had to revise the schedule further. 
The Chief Engineer (B&R) has also reported to Government that 
the cost of labour and materials showed a marked increase after 
April, 1961 and that the revised schedule of rates approved in 1961 
were 20 to 25 per cent in excess of the 1959-60 rates. Further, when 
the contractor had originally tendered for the work in 1958 
tender deduction offered by him was about 12.9 per cent. 
He agreed to undertake the work on the basis of the 
recast estimate at the same rate of tender deduction. The 
Chief Engineer has reported that the tenders received for other 
works at that time exceeded the schedule rates in almost all cases and 
that the rates allowed to the contractor were advantageous to Gov­
ernment. In the case of another work at Trivandrum namely the 
Tagore Centenarj' Theatre which was also started more or less dur­
ing the same period an increase of 20 per cent over the agreed rates 
was sanctioned to the contractor as an ex gratia payment for the 
works done after 31st March, 1961 in G.O. read as second paper. One 
■of* the reasons which weighed with Government to sanction this con­
cession in the case of the Tagore Centenary Theatre was the delay 
caused in the construction. The estimate for that work also was 
based on the old 1959-60 schedule of rates. The tender deduction 
in that case was about 12.39 per cent whereas it is slightly higher 
(12.9 per cent) in the case of the Natural History Museum.

Government have fully considered the claims of the contractor 
for enhancement in the accepted rates of contract. In the light oSthe 
circumstances stated above Government order that the contractor 
will be given a 20 per cent increase over the agreed ra t^  as an ex- 
gratia payment for works done after 31st March, 1961-

The Chief Engineer (B & R) has also requested that his action 
in having awarded the contract to Sri Damodaran on the basis of the 
revised estimate for Rs 2.50.000 based on 1959-60 schedule of rates 
without inviting îresh tenders may be ratified. The correct proce­
dure was to re-tender the work. But instead of calling for fresh 
tenders the Chief Engineer awarded the work to Sri Damodaran at 
the tender deduction he had originally quoted. However, it is seen 
that no loss was caused to Government on this score. The action of 
the Chief Engineer in having awarded the contract to Sri Damodaran 
■without inviting fresh tenders is therefore ratified. The Chie? Engl-
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neer will, however, note that his action was irregular and that rati* 
flcaticm is given only because there was no loss to Government.

(By order of the Governor)
Sd/- K  Velayudhan,. 

Joint Secretary,

To
The Chief Engineer (B&R), etc. etc.



ANNEXURE VIII 
GOVERNMENT OF KERALA 

ABSTRACT

IRoads—Medical College Development Scheme—Improvements to the 
road from Medical College junction to Pattom junction, road from 
Kumarapuram junction to Pattom junction. (2) Road from 
Kumarapuram junction to Ulloor junction—Contract regarding— 
Orders—issued.

Public Works Department (Communications ‘A’)
<5.0. RT.378/62/PW. Dated: 17-2-1962

Read: 1, G.O.PWA. 4-14433/55/PWC dated 27-2-1956.

2. Letter No. CA3-10108 61 dated 5-1-1962, from the Chief Engi­
neer. Buildings and Roads,

In the Ciovernment Order read as first paper above, sanction was 
accorded for the two works mentioned above at an estimated cost of 
Rs. 2,92,000 and Rs. 3,09,524 respectively. The rates provided in the 
estimates were based on the scheduled rates of 1951-52. The two 
works were arranged by the Chief Engineer through the lowest ten­
derer Shri K. R. Narayanan with instructions to complete the works 
at the end of December, 1958 and June, 1959 and the probable am­
ounts of contract were Rs. 1,28.422 and Rs. 1,23,783 respectively. But 
the works could not be completed yet, due to the delay in eviction 
proceedings for land acquisition and non-execution of works to be 
done by other Departments viz-. Electricity, Telephone, Public 
Health Engineering Departments etc.

2. The Chief Engineer has also reported that an amount of 
Rs. 81,394 has been paid to the contractor till Februarj’, 1961 for the 
first work and Rs. 38,266 till December, 1960 for the second work. As 
the contractor was not able to proceed with the work further, he re­
quested that either he may be paid finally for the works already done 
and relieved of the liability for further work or he may be allowed 
to continue the work granting him the prevailing schedule of rates.

■2452 (ail) L S -9 .
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The contractor was further negotiating with, and he has agreed to 
complete the balance work at the sanctioned estimate rates except 
for the items for which he has quoted higher rates than the estimate 
rates and for these works he should be allowed the quoted higher 
rates. In this connection, the Superintending Engineer has reported 
that the cancellation of the present contract will cause further delay 
in completing the work and that fresh competitive tender may bring 
in higher rates than the rates now agreed to by the contractor. It 
is added that there will not be any excess cost over the sanctioned 
amount for the works due to the above proposal.

3. In the above circumstances, the Chief Engineer has recommend­
ed the following:

(1) To close the present contract for the above works and;

(2) To enter into a fresh contract with the contractor Shri K. 
R. Narayanan, as a special arrangement, for the balance 
work to be done at the sanctioned estimate rates for which 
he has quoted lesser rates and at the quoted rates for the 
other items.

4. The Government accept the recommendation of the Chief 
Engineer and thej-̂  order accordingly. The Chief Engineer will see 
that the fresh contract for the balance work as proposed is entered 
into simultaneously with the closure of the present contract and that 
the balance work is finished by the contractor within a minimum 
period to be fixed by the Chief Engineer subject to suitable penalty 
for default.

5. It is noted in this connection that the delay for the completion 
of the work has been caused due to reasons beyond the control of 
the contractor. The Chief Engineer will enquire into the reasons for 
the delay and examine whether it has been due to negligence of duty 
on the part of any of the Officers concerned. His report in this re* 
gard should reach Government within a month at the latest.
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(By order of the Governor)
Sd/- R. Vasudevan Pillai, 

Assistant Secretary^

To
The Chief Engineer, Buildings and Roads.

Superintendent.



ANNEXURE IX  

GOVERNMENT OF KERALA 

A b s t r a c t

Roads—Improvements to the road from Model School West Gate 
Junction to Bakery Junction—Closing of accounts of the Contrac­

tor—Orders issued.

Public Works Department (Communications—A)

G.O. Rt. 1612/62 jPW. Dated. 25-7-1962.

R e a d :—Letter No. Co—3063i58 dated 13-7-62 from the Chief 
Engineer, Buildings & Roads.

ORDER

Sanction is accorded for closing the accounts of the contractor 
Shri Yovan Mannas for the portions of the work of improvements 
to the road from Model School West Gate Junction to Bakery 
Junction, already done at his agreed rates and also to arrange for 
execution of the balance work through the same contractor at the 
estimate rates based on 51-52 schedule, as agreed to by the contrac­
tor, after executing a fresh agreement.

(By Order of the Governor) 
Sd/-K. Madhavan, 

Assistant Secretary.
To

The Chief Engineer. Buildings i- Roads,
Forwarded/By Order

Sd /-Suprintendent,
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(Para No. 4.19 & 4.24 of this Report)

Total number of scheduled casts/scheduled tribes students in the
various Technical Schools

There are 20 Junior Technical Schools in the State. The admis­
sion capacity of each institution is 60 every year. 5% of the seats is 
reserved for scheduled castes and scheduled tribes. The following 
is the list of institutions showing the number of seats as well as the 
number of scheduled castes and scheduled tribes students admitted 
in each institution during the year 1966-67.

APPENDIX XXX

No. of 
seats

Students
admitted
during
1966-67

Schedulec
Caste/
Tribe

students

echnical Schoo], Nedumangad . 60 60 5Do. Attingal . 6c 60 4
Do. Adoor 60 60 I
Do. Ezhukone 6o 60 3
Do. Shertallai. 6o 60 3
Do. Krishnapuram . 60 60 5
Do. Pampady 6o 54 4
Do. Palai 60 .60 5
Do. Pjrumbavoor . 6o 40 2
Do. Koratty . 6o S8 3
Do Kunnamkulam . 60 60 17
Do Cranganore 60 60 I
Do. Trichur . 60 60 3
Do. Shoronur 60 40 6
Do. Chittur . 6c 53 4
Do. Manjeri . ' 60 37 I
Do. Kozhikode 6o 60 6
Do. Cheruvarhur 60 3 1 I
Do. Mattannur 6o 60 I

Do. Cannanore 60 60 4

1200 1,093 79

It may be noted that the total intake for the 20 Schools is 1,200. 
Out dt which 79 seats are now filled up by scheduled castes and
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scheduled tribes. This is more than the 5% allowed under the 
Rules. It may be noted that in some of the schools the percentage 
has fallen low because there were not sufficient applicants from 
scheduled castes and scheduled tribes.

jl(n the Engineering and Polytechnics Government have sanc­
tioned 5% reservation (scheduled castes 4% and scheduled tribes 
1%) for Scheduled Castes/Scheduled Tribes. This is being followed 
in the Junior Technical Schools also. Extracts of G.O. Rt. 1197166] 
Edn. dated 5-5-66 an^ M.S. 226!66|Edn. dated 13-5-66 (Annexure I).
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The date on which the Audit para was received and 
what action was taken thereon.

Date

(1) The draft para forwarded by the Accountant General 
with his letter No. AAI(B)-DP 205/65-66^428 dated
7-1-66 was received in the Department on . . 13-1-66

(2) The Director of Technical Education was consulted on
the facts contained in the draft para on . , . 27-1-1966

(3) An interim reply was given to the Accountant General 
regarding the additional points called tor in a separate
letter on 10-1-1966 .............................................27-1-1966

(4) The Director of Technical Education was reminded by
Governn’ent o n ......................................................26-2-1966

(5) The Director of Technical Education informed Govern­
ment that remarks have already been sent on 8-3-66 . 24-3-1966

(6) The Director of Technical Education was requested to
forward a copy of the reply dated 8-3-66 to Government 
as the same has not been received by Government and as 
another letter of the Director of Technical Education 
dated 6-3-66 received by Government was not a reply to 
the draft para o n ......................................................

(7) Reminder from the Accountant General dated 25-4-66
received o n ................................................. 28-4-1966

(8) Interim reply given to the Accountant General on . 6-5-1966

(9) The Director of Technical Education was requested to
forward the report o n .................................6-5-1966

(10) Remarks of the Director of Technical Education on the
draft para excluding the first two points received on 26-5-1966



( l  i )  Further information called tor from  the Director ot T ech ­
nical Education on remaining points on . . . 1-6-1966

(12) Interim reply from the Director of Technical Education
received o n ................................................................................• 7-6-1966

(13) T he Director of Technical Education reminded on . 20-6-1966

(14) T he Director of Technical Education again reminded
o n .................................................................... _ , . 5-7-1966

(15) Further information received f rom the Director ot T ech­
nical Education o n .................................................................... 12 -7 -1966

16) The Director of Technical Education was asked to send
enclosures to his letter of 12-7-66 on . . . . 23-7-1966

(17) T he Director of Technical Education reminded on . 4-8-1966

(18) Reply from the Director of Technical Education received
on (information furnished not complete) . . . 6-8-1966

(19) Further report received o n ............................................ 20-8-1966

(20) Final reply sent to Accountant General on . . . 8-9-1966
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ANNEXURE I 

Extract ol G.O. Rt. ll&7/ 66/Edn. dated 5-5-1966 .
4> « « » 0 *

(iii) The remaining 30% of t he seats will be reserved for the 
socially and educationally Backward Classes specified in the G.O. 
read as 4th paper above and Schedule Castes and Scheduled Tribes 
as given below: —

Scheduled Castes . • . . 4%
Scheduled Tribes . . . .  1%

Extract of G.O.Ms. No. 226/66/Edn. dated 13-5-1966.

(iii) The remaining 30*7̂  of the seats will be reserved for the 
socially and educationlly Backward Classes specified in G.O. read 
as 3rd paper above and Scheduled Castes and Scheduled Tribes 
as given below; —

Scheduled Castes . . • 4'̂ o
Scheduled 7'ribes . . . 1%

No. of Scheduled Caste/Tribe students to whom scholarships had 
been given.

Number of scholarships awarded each year is as follows: — 
1960-61 . . 1 2
1961-62

1962-63

1963-64

1964-65

1965-66

1966-67

18

26

57
15
41
6-

Rs. 20 per mensem is given for each Scheduled Caste/Sche­
duled Tribe student for 10 months in a year as stipend (Scholarship). 
The scholarship once given will continue for the entire course which 
extends to 3 years.

Sd--
Education Secretary.
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(Para No. 5.9 & 5.11 of this Report)

What was the investment and what was the loss?

The Production-cum-Training Centres were not contemplated 
to run on commercial basis and so separate profit and loss accounts, 
were not prepared and maintained.

Out of the 12 Commercial Units mentioned in the statement the 
following seven units were handed over to other Departments or 
private sector before they started functioning. Hence the question 
of keeping proforma accounts does not arise in these cases: —

(1) Cycle valve unit, Kollagadavu,

(2) Neon and Glow sign, Palghat,

(3) Fractional Horse Power Motor Unit, Ettumanoor,

(4) Leather Tanning Unit, Pattambi,

(5) Fruit Preservation Unit, Ambalavayal,

(6) Wood Workshop, Kallai, Calicut,

(7) Foundry Unit, Palayad.

In the case of the remaining 5 Units viz. Holdall Maliufacturing 
Unit, Trivandrum; Die Casting Unit, Trivandrum; Small Industry 
Machine Tools, Trivandrum; Stray Board Factory, Pulikeezh and 
Kerala Cycles Pappanameode no proforma accounts were main­
tained during the periods when they were functioning under the 
Department. The Small Scale Industries Wing of the Directorate 
itself was in its formative stage and the schemes were based on a 
new pattern. So the necessity for proforma accounts was not rea­
lised. By the time this was thought of, the units had been dicided 
to be transferred. Hence such proforma accounts were not main­
tained in the Commercial units.

Hence it is practically difficult at this late stage to arrive at the 
figures relating to investment and loss.

APPENDIX XXXI
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Whether any assessment was made about the working of the units. .
If so, the results of such assessments?

A Working Group on Small Scale Industries .constituted by the 
Government of India in October 1959 under the Chairmanship of 
the Development Commissioner, Small Scale Industries made a 
detailed study among other things, on the working of production- 
cum-training centres started during the II Five Year Plan. This 
Working Group had also taken into consideration the recommen­
dation of the Working Group set up by the Ministry of Industry 
and Commerce in January 1959 which made an interim assessment 
after the completion of the first three years of the II Plan (1961- 
64). The Working Group in their Report of December, 1959 obser­
ved that the Production-cum-Training Centres which the State 
Governments had been running during the Second Plan period had 
not produced satisfactory results. They came to the conclusion that 
the Production-cum-training Centres had to be reorganised com­
pletely either purely as Training centres where production would 
only be incidental to training or purely as Production Centres 
which would be run on commercial lines. The Working Group was 
of the view that Commercial Schemes. Service-cumhCommercial 
Schemes, training-cum-production scheme should not be started 
afresh, the existing ones being trasferred in due course to Industrial 
Co-operatives or private entrepreneurs. No new Small Scale 
Industrial Units were started during the Third Plan period. There 
is no proposal to start any in the IV Plan period also.

As the Working Group constituted by the Govt, of India had 
gone into the working of the Production-cum-Training Centres 
started during the II Plan and made specific recommendations after 
proper assessment, the State Government did not appoint a separate 
Committee to assess the working of these units.

Sd/-
Joint Secretary, 

Industries Department.
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APPENDIX XXXn

(Para No. 5.21 & 5.23 of this Report)

A  detailed note explaining the reasons for change in status of the 
units from time to time—Copies 0/  the notes and orders of the Gov­

ernment leading to such transfer.

The Second Five Year Plan, for Small Scale Industries for the 
;State envisaged the starting of Production-cum-Training Centres for 
giving training to artisans in particular trade. As per the plan 
programme, the Production-cum-Training Centres which combine 
training scheme with production will eventually form full produc­
tion units under Co-operative management of former trainees. 
One such centre started during the Second Plan period is the Model 
Footwear Centre, Cannanore.

2. Government as per order No. I (B) 21-4808/57/ID dated 1st 
August 1957 (copy appended Annexure I) sanctioned the scheme 
for implementation in Cannanore District during 1957-58 at a total 
cost of Rs. 71.040. The Regional Committee for Small Scale Indus­
tries suggested that the unit might be located at Cannanore.

3. In G.O.Ms. 14!58 ID dated 8th January 1958 (cop\- appended 
Annexure II) sanction was accorded for the purchase of materials 
for the unit at a total cost not exceeding Rs. 23.000/-. It was also 
ordered in the G.O. that the unit would be located in a rented build­
ing at Cannanore.

4. The unit was started on 3rd Februarv- 1958. Eleven trainees 
were given training during the period February 1958 to March 1959. 
They were also paid stipend at the rate of Rs. 25 - per trainee per 
mensem. (Total stipend paid— R̂s. 3,705).

5. The Stale Level Coordination Committee under the Chairman­
ship of the Minister for Industries in its meeting held on 21st 
August 1958 formulated principles for the tra n te r  of the Produc­
tion-cum-Training Centres to the Industrial Co-operatives after the 
termination of the training period. The terms and con iitions sug­
gested by the Committee were approv^ed by Government in

■G.O.Ms.l87/59/ID dated 24lh February 1959 (Annexure III).
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6. The date of expiry of the training period in respect of the 
Model Footwear Unit, Cannanore was 5th February 1959. But for 
the sake of uniformity in the conversion of the various Production- 
cum-Training Centres into Industrial Co-operatives it was decided 
that the period of training in 14 centres including the Model Foot­
wear Unit, Cannanore be extended upto 31st March 1959 (G.O.M.>. 
207/59/ID dated 31st March 1959) (Annexure IV). The training 
programme of the unit was thus completed on 31st March 1959.

7. The unit was handed over to the Cannanore Leather Workers’ 
Industrial Co-operative Society organised by the trainees and 
workers of the units on 1st April 1959. In letter No. 142/59/M (I) 
dated 2nd May 1959 the Private Secretary to the then Minister 
(Industries) communicated to the Joint Director of Industries and 
Commerce the views of the Minister (Industries) that there were 
no prospects of running the society on efficient lines by the workers 
society already formed and wanted him to submit a detailed pro­
posal for reorganising the unit. The contents of this letter are as 
followis: —

“I have been directed by the Minister for Industries to ascer­
tain from you the present position of the Cannanore Foot­
wear Unit. It has been reported that this unit has been 
converted into a Co-operative Society and that one of the 
trainees has been elected as President of the Society. This 
trainee is said to be a boy aged about eighteen. Usually 
when such production-cum-training centres are converted 
into co-operative societies, people who have got some 
knowledge about the particular industry and the work­
ing of the co-operative societies are admitted as syni- 
pathiser-membors and the first set of directors 
are nnminatH (>;ther by the Government or 
by the officer authorised on that behalf, by 
making nece^Scirv p'ovi.'i’on in its bye-laws. 
A departmenlal Secretary who is conversa'nt with the 
working of co-operative societies is generally appointed 
in the initial stages of the working of the society. In this 
pnrticnlar case it seems that the procedure adopted has 
been quite strange and that there are no prospects of 
rmninn the society on eflRciem lines under the repimo of 
the pre.senf set of directors. The Minister for Indusiries 
desires to know immediately how the centre was handed 
over to a co-operative societv without ensuriinr Ihn* its 
future working would he efficient. Anv fnr^hrr sten con­
templated for handing over the unit to the co-operativ'e
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society should not be given effect to until further orders. 
Please also send up a detailed report to Government as 
to how you propose to reorganise the unit on efficient 
lines”.

8. In reply, the Joint Director of Industries and Commerce 
reported on 22nd May 1959 as follows:—

“I may inform you that the Disrtict Industries Officer was 
contacted over the Phone immediately and he has agreed 
to take all measures for the efficient management of the 
concern. The matter was further discussed when I met 
him at Emakulam during the recent conference of the 
District Industries Officers when he agreed to send me a 
report on the action taken. Since then 1 have written a 
letter to him and as soon as the reply is received the same 
will be communicated. In this connection I may inform 
you that the District Industries Officer informed me per­
sonally that the Centre is managed now efficiently even 
though the President elected was one of the trainees who 
had undergone training at the Centre. He assured me 
that there is absolutely no reason for anxiety regarding 
the efficient management of the concern”.

9. On 4th June 1959, Minister (Industries) ordered as follows: —

“I had a discussion yesterday with the Joint Director (Small 
Scale Industries) regarding the transfer of the Cannanore 
Footwear Unit to the Industrial Co-operative Society 
formed for the purpose, on the basis of this office letter 
No. 142/59/M(I) dated 2nd May 1959 to him. While 
ordering the transfer of fourteen industrial units to Co­
operative Societies, my specific orders should have been 
obtained. It is understood that the Cannanore Footwear 
Unit which is now being run by the Industrial Co-opera- 
live Society is not functioning satisfactorily. Before 
actual transfer of the unit to the Co-operative Society, the 
officers of the Industries Department should have con­
sidered whether the society is capable of running the 
unit economically and efficiently. The investment by 
Government in this unit is substantially heavy and fur­
ther capital investment in land and buildings is under 
contemplation. I therefore consider that the transfer of 
the unit to the Industrial Co-operative Society has been 
•’remature. The unit requires close supervision and con-
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trol by Government which can be ensured only by run­
ning it as a Departmental Unit for some more time. The 
Joint Director (SSI) who has been consulted in the 
matter says that necessary funds to run the Unit as a 
Departmental one can be foimd by diversion. Please issue 
orders immediately terminating the period of transfer of 
the imit to the Industrial Co-operative Society and con­
verting it as a Departmental Unit”.

10. The fourteen Industrial Units referred to by Minister (Indus­
tries) were ordered to be transferred in G.O.Rt.207/59/ID dated 
31st March 1959 (copy appended Annexure IV). In this connection 
it may be mentioned that according to the approved pattern of the 
Government of India the Production-cum-Training Centres started 
during the II Plan period were to be handed over to the Industrial 
Co-operative formed by trainees and workers immediately after 
the training period was over. As stated in para (5) above, the Stale 
Level Co-ordination Committee which met on 21st August 1958 
under the Chairmanship of the Minister for Industries considered 
this question and formulated principles for the transfer of these 
centres (G.O.Ms.l87/59/ID dated 24th February (Annexure III). 
As Government had already approved in the G.O. dated 24th Feb­
ruary 1959 the conditions for transfer of the Production-cum-Training 
Centres orders were issued in G.O.Rt.207/59/ID dated 31st March 
1959 Annexure IV) to take immediate steps for the conversion of 
the 14 units to Industrial Co-operatives. TTie transfer ordered in the 
G.O. was in consonance with the policy of Government.

11. In pursuance of the orders of Minister (Industries) the Model 
Footwear Unit was ordered to be taken over and run as a depart­
mental unit (G.O. Ms. 553/59'ID dated 22-6-1959—copy appended 
Annexure V). The Society ceased to function with effect from 9-7- 
1959. The unit was taken back by the Department on 11-7-1959.

12. Subsequently the Director of Industries and Commerce in his 
letter dated 18-8-1959 reported to Govt, that as no complaint was 
received in regard to the unsatisfactory working of the society, it 
did not seem ne.essary to depart from the general policy laid down 
regarding such units, in the case of this particular unit only. He 
also pointed out that when the unit was converted into a Co-operative 
society the trainees were also made members, and paid workers in 
the Society and that if the unit was to be reconverted into a depart­
mental unit, it might be obligatory on the part of Govt, to employ 
and pay wages to all the trainees and workers because they were 
loeing paid wages by the society. This would exceed the sanctioned
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strength of the unit. He suggested that the order already issued 
might be reviewed and revised orders issued so that the unit might 
be considered as being handed over to the society, from the date it 
was originally done so, without bringing in any disturbance in the 
routine progress of the unit, in the middle. Meanwhile, a petition 
dated 23-8-1959 was received from the workers of the society request­
ing Govt, that the unit might be continued as a departmental unit 
as they were not getting their wages in time during the period the 
unit was handed over to the society. On this petition the Joint 
Director of Industries and Commerce reported to Government in 
September 1959 that there was a very good demand for the products 
of the unit at the time it functioned as a co-operative society, that 
there was no necessity to alter that arrangement and that the workers 
wanted to continue the unit as a departmental unit because in that 
case not only the impossibility of marketing the finished products 
fell on the Department but also the workers could turn out minimum 
work and claim wages irrespective of the turnover. It was also 
pointed out that relaxation of the general policy in one case would 
result in similar units clamouring for continuance as departmental 
units. In the circumstances, Government ordered in September 1959 
to convert the unit again into a Co-operative Society (G.O. Ms. 837/ 
59/ID dated 26-9-1959—copy appended Annexure VI). cancelling the 
earlier orders of 22-6-1959. But the society refused to take over the 
unH unless adequate working capital loan was sanctioned before 
their taking over. It was reported by the Director of Industries 
and Commerce in December 1959 that the assessment value of raw 
materials in stock on 20-10-1959 came to Rs. 23,324. small tools 
Rs. 858 and finished goods Rs 3,008.08 and that even with all these 
things to be handed over to the Society as a preliminary loan for 
tiding over the immediate necessities for continuing work the society 
was reluctant to take over unless further loan was sanctioned, it 
was also reported that this attitude of the society was unhelpful and 
unreasonable. The Director of Industries and Commerce, therefore, 
recommended in December 1959, the closing down of the unit pend­
ing taking over by the society after getting fresh loan from Govern­
ment to avoid possible loss in running it by the department. Since 
the working group had recommended the transfer the Production- 
cum-Training Centres started in the II Five Year Plan to Industrial 
Co-operatives or to private industrialists and as this recommendation 
was approved by the Govt, of India, the only possible course would 
be to hand over the unit to some private entrepreneur on outright 
sale or on hire purchase basis.

13. In November 1960 the Director of Industries and Commerce 
was asked to send up propopal for transferring the unit to the Prisons
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Deptt. It was also decided to run the unit departmentally till the 
transfer was effected. The District Develo'pment Council was against 
the proposal of Government to transfer it to the Prisons Deptt. and 
recommended to Government in December 1960 that the Unit be 
run as a Government Commercial Concern. The recommendation of 
the District Development Council could not be accepted since as a 
matter of policy, Govt, of India did not favour their continuance as 
departmental units. It was therefore decided to transfer the unit to 
the Prisons Deptt. Orders were issued in G-0. Ms. 310/62/ID dated 
13-4-1962 transferring the unit to the Prisons Deptt. (copy appended 
Annexure VII).

14. The Inspector General (Prisons) was not agreeable to take it 
over. He suggested in February 1964 that the machinery and tools 
might be allowed to be transferred to Trivandrum. This suggestion 
was not acceptable since it might meet with considerable opposition 
from the local public. The Kerala State Small Industries Corpora­
tion to whom the unit was proposed to be transferred was also not 
in favour of taking over the unit.

15. A detailed study into the working of the unit was done by an 
Assistant Director of Industries & Commerce (S.S.I.). a technical 
officer of the Department in October, 1965 and recommendatiolis were 
made by the Director of Industries and Commerce also in October, 
1965 to transfer the unit to private sector. The financial details of 
its working were observed to be on loss.

16. The receipts for the years of the working are shown below;—
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Rs.
1958-59 ..................................................................................... 9,482.36

59-6 0 ............................................................................. 13,717.36
60-6 1 ..............................................................................5,958*84
6 J - 6 2 .....................................................................................3,185.48

62-6 3 ............................................................................. 6,724*89

63-6 4 ..................................................................................... 4.247 56
Loss for the years:

1 9 6 2 - 6 3 ..........................................................................  15,287 00
63-6 4 ............................................................................. 10,679.00

64-65 17 5̂33-14
65-66 . . • • . 11,531 32

17. Accordingly orders were issued in G.O. Ms. 315 66/ ID dated 
22-7-1966 (copy appended Annexure VIII) to transfer the unit to 
Messrs. Western India Leathers, a unit sponsored by the Rural



Industries Project, -Calicut as per the terms and conditions in G.O. 
JMs. 68/ 66/ID dated 18-2-1966 (Appended Annexure IX). The Unit 
was actually handed over on 12-8-1966. The District Development 
•Council, however, recommended on 29-7-1966 that the unit might be 
handed over to Co-operative sector or to the Kerala State Small 
Industries Corporation. Several representations were also being 
received on this behalf. In G-0. Rt. No. 641/66/ID dated 16-9-1966 
(copy appended Annexure X) Government therefore ordered to 
resume the unit from M/s. Western India Leathers (Private) Ltd., 
.^fter paying the amount remitted by the company as first instal­
ment (Rs. 9,120-08) as agreed to by the Company. The Co-operative 

society to which the unit is now proposed to be handed over has not 
yet been formed.

Sd/-
Joint Secretary,

Industries Department.
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ANNEXURE I 

OOVERNMENT OF KERALA 
Industries Department

PROCEEDINGS

Dated: Trivandrum, 1-8-1957.

Sub; Small Scale Industries—Scheme on Model Foot Wear Unit- 
Cannanore-Implementation of—sanctioned.

Ref: Letter No. SI. 6-946/57 dated 27-5-57 from th'e Addl. Joint 
Director of Industries & Commerce (Small Scale).

ORDER 1(B) 2—4808/57/ID

Government sanction the break-up proposed by the Additional 
Joint Director of Industries & Commerce (Small Scale) as detailed 
"below for the Model Foot Wear Unit, Cannanore, limited to Rs. 71,001 
included in the budget as “other charges” under 43(b)iii II— 
l^odel Foot Wear Unit in the current year’s budget.

Fay of Establishment (lo months)

Ri.
Superintendent Rs. 125-225 .............................................i,25«
Clerk-cum-Store-keeper Rs. 40-120 40*
Peon-wstchman Rs. 2 5 - 3 5 .............................................  25*

Allowances ...............................................................1,04*

OotuiMgencies
Machinery St, equipment......................................................15,60*
Land b u i ld in g ...............................................................20,oos
Working c a p i ta l ...............................................................31,00s
Office expenses & M iscellaneous....................................  50s
F u rn itu re ...................................................... 1,00®

71,04s

It will however be noted that the amount required for “pay of 
«8tablishment" and “Allowances” will have to be reappropriated to

3412 (sU) L S -11
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the respective detailed heads. The Addl. Joint Director of Industrie*-.
& Commerce (Small Scale) will take necessary action in that matter.

The various posts included in the break-up are also sanctioned.

Sanction is also accorded for the implementation of the 
scheme during the year 1957-58 and for the purchase of the machinery 
and equipments as detailed below through the Stores Purchase 
Committee.
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Sole cuttingpress (power operated) .
Finishing machine Do. (complete with motor) 
Skiving machine (upper) electrically operated 
Rolling Machine (hand operated)
Sole Stitching Machine (power operared)
Splitting Machine with scale and adjustments 

(hand operated) . . . .
Strap cutting machine (hand operated)
Combined skiving and rounding machine (hand

o p e r a t e d ) ....................................
Punching & Eyeletting machine 
Leather sewing machines 
Lasts (gents size i x 5-10 
Good quality (ladies 2-5)
Lasting j a c k s ....................................
Lasting P in c e r s ....................................

No.

pairs 
pairs 

2 No«. 
5 No9.

To

By order of the Governor, 
Sd/-

Asst. Secretary to Govt.

The Addl. Joint Director of Industries 4r Commerce (small 
scale).

The Finance Dept. The Comptroller (through Finance Dept.). 
The Store Purchase Dept., ITie Plannitig Dept.

Sd/-
Superintcndent.



ANNEXURE II 
GOVERNMENT OF KERALA 

A b s t r a c t

Model Footwear Unit—Starting of a new Unit at Cannanore

INDUSTRIES (B) DEPARTMENT 
G.O. MS. No. 14. Dated: 8th Ja'nuary 1958.

Read: Letter No. SI 6-946/57 dated 6-12-1957 from the Joint Director 
of Industries & Commerce.

ORDER
Sanction is accorded for the purchase of materials for the starting 

of a Model Footwear Unit at Cannanore at a total cost not exceeding 
Rs. 23,000/- (Rupees twenty-three thousand only) as detailed in 
the annexure. The expenditure should be met from the provision 
of Rs. 31,000/- (Rupees thirty-one thousand only) for working capital 
sanctioned in G.P.I.(B) 2-4808/57/lD dated 1-8-1957.

2. A building will be rented at Cannanore by the Joint Director 
of Industries and Commerce ^or locating the new unit. The Joint 
Director of Industries & Commerce should obtain Government 
sanction for the payment of rent for the building by sending up 
proposals accompanied by the usual certificates and a certificate that 
no other suitable private building is avciilable in the locality on a 
lower rent.

3. The Joint Director of Industries and Commerce will pursue 
action urgently to implement the scheme.

By order of the Governor,

Sd/. K. M. Peter, 
Deputy Secretary to Government.

To
The Jt. Director of Industries & Commerce:
'nie Finance Department 
The Comptroller.

Sd/.
Superintendent.
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Small Scale Industries—Production-cum-training centres—^Handinc 
over to Industrial Co-operatives—Orders issued.

INDUSTRIES (B) DEPARTMENT
Dated, Trivandrum, 24-^959

aO . MS. 187

Read: 1. Proceedings of the State Co-ordination Committee held at
11 A.M. in the Rest House at Neyyattinkara on 21-8-1959.

2. Letters No. SI-8-2242/57 dated 13-10-1958 and 7—11—58 
from the Director of Industries & Commerce (SSI) Wing.

ORDER

The question of h2inding over the production-cum-training centre* 
to Industrial Co-operatives was breached by the State Level Co-ordi­
nation Committee and it was decided by that Committee that the 
Industrial Co-operatives might run the centres on a rent basis. The 
terms and conditions under which the industrial co-operatives may 
nm  the centres have been considered by Government and they are 
pleased to order that the production-cum-training centres will be 
run by Industrial Co-operatives on a rental basis according to the 
fallowing terms and conditions:—

1. The rent will be lixed at 2i% of the capital invested oa
building and machinery, depreciation at 121% on the 
machinery handled by the trainees being taken inte 
account in fixing the investment .

2. The societies will open a “Depreciation Reserve Fund”
in a Co-operative Bank and deposit in it depreciation 
amount at 10% per annum every half year.

3. The value of the raw materials and small tools in stock at
the centres will be reckoned as working capital loan given 
to the societies. This loan in kind and any loan in cash 
sanctioned will be subject to the rules laid down in the

ANNEXURE  III

GOVERNMENT OF KERALA

A bstract
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bye-law8 of the societies, modifications being made, il 
necessary, in the bye-laws. The working capital loaa 
thus given will be charged 3 per cent interest, if the Gov­
ernment of India sanction a loan for this purpose at this 
rate. Otherwise! the rate of per cent, will be fixed.

4. The staff of the centres will continue to be Government
employees, and will be treated as being deputed to work 
in those centres under foreign service rules. For the 
period of two years during which ‘free service’ is to be 
rendered by Government, the amount recoverabe under 
foreign service rules wiU be treated as extra grant-in- 
aid to the Societies. The grant from the Government ol 
India viz. 50% of the expenditure on staff will be passed 
on to the societies.

5. The societies will execute agreements to work to units
under the above mentioned conditions. The working will 
be reviewed after one year.

The Director of Industries & Commerce will obtain draft bond of 
agreement and forward it to Government for approval.

By order of the Governor

Sd/- K. R. PARAMESWARA PANICKER, 
Assistant Secretary.

To
The Director of Industries & Commerce, etc. etc.

Sd/-

Superintendent.
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jSmall Scale Industries—Conversion of Productlon-cum-Training 
Centres into Indiistrlal Co-operatives—Ordered.

ANNEXURE IV

GOVERNMENT OF KERALA

Abstract

INDUSTRIES (B) DEPARTMENT 
G.O. RT. 207. Dated: 31-3-1959.

Read;—Correspondence resting with letter No. JSI—1—1220/58 
dated 13-2-1959 from the Director of Industries & Com­
merce (SSI wing)

ORDER

The Director of Industries & Commerce (SSI wing) has in his 
letter No C SI-1-1220/58 dated 22-1-1959 suggested that for the sake 

of imiformity in the conversion of the various production-cum- 
training centres into Industrial co-operatives, the period of training 
of all the 14 centres mentioned in the list forwarded by him may be 
extended up to 31-3-1959. He has also suggested certain other pro­
cedures lor the conversion of the centres into Industrial Co-operatives. 
It ifi seen from the list of centres forwarded by the Director of 
Industries & Commerce (SSI Wing) that items 3, 5, 11, 12, 13 and 14 
have already completed their training and that items 1, 2, 4 and 9 
will complete the training before 31-3-1959. As Government have 
already in G.O. No. 187 dated 24-2-1959 approved the conditions by 
which production-cimi-training centre may be handed over to 
Industrial Co-operatives, the Joint Director of Industries and Com­
merce can take immediate steps for the conversion of the above units 
into Industrial Co-operatives by the close of March 1959. Sanctio* 
is however accorded for the training period of the units mentioned 
as items 1, 2, 3, 4, 5, 9, 11, 12, 13 and 14 being extended up to the end 
of 31-3-1959. In respect of these units no further extension of time 
will be granted. As the terms and conditions on which the units are 
to be handed over to Industrial Co-operatives have already beea 
sanctioned in the G.O. dated 24-2-1959, the Joint Director of Indus­
tries & Commerce will examine whether there was adequate
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justification for continuing the time-expired centres and whether 
4elay has resulted in any avoidable expenditure. It is seen that the 
period t>f training of item number 8 in the list (Plastic Industry) 
■will end only in July 1959. The Joint Director will send up separate 
recommendations in this case if extension oC time beyond 31-3-1959 
is necessary. In the cases of items 6, 7 alid 10 it is seen that the 
period of training will end only in April 1959. The Joint Director 
ôf Industries & Commerce is requested to see that the training 
periods of these units are brought to an end by the close of 31-3-1959.

The Joint Director of Industries & Commerce has in his letter 
•dated 21-2-1959 recommended that the Smithy and Carpentry Units 
(Production-cum-Training Centres) working under the Block Deve­

lopment Officer, Mavelikara may also be permitted to be converted 
into a Co-opera t ve Society along with the 14 production-cum-train- 
ing centres covered by the list forwarded by him with his letter 

"dated 13-2-1959 The Joint Director of Industries & Commerce may 
consider the ca e of this society also while sending up proposals for 
the payment of 75% share capital, 75 per cent working capital and 
509̂  recurring expenditure to the Industrial Co-operatives after con­
version of the departmental units. The proposals of the Joint 
Director called for in the Government Memorandum of even 
number dated 16-3-1959 in this regard are being awaited.

By order of the Governor, 
K. R. PARAMESWARA PANICKER, 

Assistant Secretary.
To

The Director of Industries & Commerce (SSI).
The Finance Department.
'The Comptroller (through Finance Department)

Sd/.
Superintendent.
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Small Scale Industries—Conversion of Production-cum-Traininc: 
Centres into Industrial Co-operatives—Footwear Unit—Canna- 
nore—^Reconversion into Departmerntal Unit—Ordered.

INDUSTRIES (B) DEPARTMENT 
G.O. MS. 553. Dated: 22-6-1959.

A N N B X V R E Y
GOVERNMENT OF KERALA

A bstract

Read: 1. G.O. Rt. 207/59/ID dated 31-3-1959.
2. Letter No. JSI-1-1220/58 dated 22-5-59 from the Director ofr 

Industries & Commerce (S.S.I. Wing).

ORDER
It has been reported that the Footwear Unit at Cannanore which 

has been converted into an Industrial Co-operative as per the orders 
in the G.O. cited is not functioning satisfactorily. The Government 
consider that the transfer of the Unit into a Co-operative was pre­
mature and that it requires close supervision and control by Govern­
ment which can be ensured only by running it as a Departmental 
Unit for sometime more. In the circumstances they are pleased to 
order that the Footwear Unit which has been converted into an 
Industrial Co-operative shall be reconverted into a Departmental 
Unit. The Director oil Industries and Commerce (SSI) will take 
immediate necessary further action in the matter.

The Director of Industries and Commerce (SSI) will report the 
financial implications and point out source for meeting the 
expenditure.

By order of the Governor^
T. ASSAN, 

Assistant Secretary.
To

The Director of Industries 8c Commerce (SSI).
The Comptroller (through Finance Dept.).
The Finance Dept. (Ref. Fin. BG. BI-34481/59 dt. 17-6-58).

Sd/-
Superintendent.
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GOVERNMENT OF KERALA 
A b s t r a c t

ftmall Scale Industries—Conversion) of Production-cum-Traimmf’. 
Centre into Industrial Co-operatives—^Footwear Unit, Canna- 
nore—Reconversion into Departmental Unit—Orders—cancella­
tion of .

INDUSTRIES (B) DEPARTMENT

G.O, MS. No. 837/Ind. Trivandrum, dated 26-9-195S

Read:—1. G. O. Rt. 207/Ind. dated 31-3-1959,

2. G.O. MS. 553/Ind. dated 22-6-1959.

3. Letters No. JSI-1-825/59 dated 18-5-1959 and 8—9—1959 
from the Director of Industries and Commerce (SSI) 
Wing.

ANNEXURE VI

ORDER
In pursuance of the general orders contained in the G.O. read 

as first paipep above, the Footwear Unit at Cannanore along with 
other Units was converted into an Industrial Co-operative Society 
and handed over to the Cannanore Leather Workers’ Industrial Co­
operative Society Ltd., No. S. Ind. (C) 9. In the G. O. read as second 
paper above orders were issued for the reconversion of the Footwear 
Unit into a Departmental Unit.

The Director of Industries and Commerce (SSI) Wing has since 
pointed out that when the Unit was converted into a Co-operative 
Society the trainees were also made members and paid workers in 
the Society and that if the Unit is now reconverted into a Depart­
mental Unit it may be obligatory on the part of Government to 
employ and pay wages to all the trainees and worker^ because aU 
of them were being paid; wages by the Society and that this will 
exceed the sanctioned strength of the Unit originally approved by 
the Government. The Unit which was originally a production-cum- 
training centre was started on 3-2-1959 and the training {diase was 
completed on 1-4-1969. According to the general policy approved 
by the Government of India the Production-cum-Training Centres 
o!n completion of the training period have to be converted into*

149



iindustrial co-operatives- The trainees when selected had been made 
to execute an agreement that they would form a Society on comple­
tion of their training. Further the very idea of such unit Is to get 
-artisans trained in the modern methods of production and then to 
assist them technically and financially to manage small production 
units organised by them.

In the circumstances stated above, Government consider it not 
advisable to depart from the general policy approved by the Gov­
ernment of India in respect of production-cum-training Centres in 
the case of the Footwear Unit at Cannanore alone. The orders in the 
G.O. read as second paper reconverting the Footwear Unit, Canna­
nore into a Departmental Unit are hereby cancelled.

By order of the Governor,
P. VELU PILLAI.
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Tro
The Director of Industries and Commerce (SSI) Wing.
The Comptroller (through Finance Department).
The Finance Department (Fin. BG. BI-34481/59 dated 17-6-1959).

Sd/-
Superintendent.



Small Scale Industries Units run by Government—Transfer of— t̂o 
Private Sector—Order issued.

ANNEXVRE VII

GOVERNMENT OF KERALA

A bstr act

INDUSTRIES (B) DEPARTMENT 

5!o. MS. 310. Dated: Trivandrum, 13-4-1962

ORDER

During the second Five Year Plan period Government started 
certain Production-cum-training • Centres, Certian Commercial 
Schemes were also taken up in the Public Sector. According to the 
approved pattern of the Government of India, the Production-cum- 
Training Centres are to be handed over to Co-operative Societies 
farmed by the trainees and workers immediately after the training 
period is over. But most of the Centres thus transferred to co-ope­
ratives a.re not working satisfactorily due to one reason or other. A 
few centres which have completed training! yet remain to be trans­
ferred since the trainees are reluctant to form co-operative societiei
to take over the centres,

2. The commercial units were started with the technical approval 
of the Goverrunent of India. The Working Group on Small Industries 
appointed by the Government of India have recommended that there 
is no point in Government running such small units in the public 
sector and stated that they may be handed over to co-operatives 
or private industrialists.

S. Government have therefore had under consideration the ques­
tion of tra'nsfer of the following units to private sector.

Category I:

1. Model Footwear Unit, Trivandrum.
2. Model Footwear Unit, Caimanore.

Cat^ory II:

3. Foundry Unit, Palayad.

151



4. Neon and Glow Sign Unit, Palghat.
5. Pniit Preservation Unit, Ambalavayal.
6. Fractional Horse Power Motor Scheme.
7. Wood Work and Carpentry, Alangad.
8. Tanning Unit, Pattambi.
9. Cycle Valve Unit, Kollakadavu.

10. Glazad Pottery, Changanacherry.

Category III:

11. Cart Wheel Hub Maniifactnring Unit, Palghat.
12. Combined Carpentry and Smithy, Kozhikode.
13. Wood Work and Carpentry,- Ollur.
14. Cycle Parts, Chirayinkil. .
15. Sports Goods Unit, Trichur.
16. Model Blacksmithy Unit, Palghat.
17. Holdall Unit, Nedumangad.
18. Kerala Cycles, Pappanamcode.
19. Straw Board Factory, Pulikeezh.
20. Manufacture of Small Industry Machine Tools.

4. Government have examined the proposal in detail and they are- 
pleased to issue the following orders.

(1) The two model Footwear Units mentioned i‘n Category I
above will be transferred to the Prisons Dept., forth­
with.

(2) The units Category II which have not yet started work­
ing and where no case of retrenchment of personnel is 
involved, will be sold to private industrialists according 
to the Rules of Procedure laid down in Annexure A to 
this order.

(3) The units in Category III will be sold to co-operatives or
private industrialists according to the Rules of Proce­
dure in Annexure A, The staff employed in these imits 
will be given alternative employment according to sultan 
bility. The Director of Industries and Commerce will 
take necessary steps in this regard. A clause will be 
added to the ^ale notice to the effect that the purchase
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m

will em|)lo]r the present staff worldi^ in the units oo»> 
oemed, subject to suitability.

(4) Hie names of the parties who have made the highest 
offers or. to whom it is proposed to assign the units 
should be forwarded to Government and the prior ap­
proval of Government should be taken for transferrinf 
the units to the party.

By order of the Governor,
N. CHANDRABHANU,
Secretary to Government.

T *
The Director of Industries & Commerce.
The Finance Department.
The Accountant General.
The Home Department.
Industries (El) Section.
All sections of Industries Departme'nt.

SF

Sd/-
Superintendent.

ANNEXURE ‘A’
Rules 0/ Procedure

1. The assets of the centre consisting of machinery, equii»nent, 
fixtures, raw materials, ;etc. will be valued by tiie Department and 
a detailed inventory of the items to be sold with the prices noted 
thereon will be prepared.

2. Such of the finished products as are available at the centre 
which are required by the purchaser will be valued at actual cost 
and sold to him. The balance stock will be disposed of to the best 
advantage of Government.

3. Wide publicity will be given to the proposed sale by advertise­
ment in the gazette and the newspapers. The sale notice will con­
tain description of the machinery, raw materials, etc., and minimum 
expected price, other important points which the tenderers should 
keep in mind and last date and time for receipt of the applicaticMBE,

4. The intending buyers will be permitted to inspect the madii- 
mery.



5. IJareest money deposit equal,to 1 per cent of the total yalue- 
of assets of the cesatre will be insisted upon at the time of submit­
ting the application. Applications not supported by d^>osit will not 
be entertained,

6. The tenderers will be given the option of either taking over 
fthe Centre on outright purchase or under hire purchase system and 
will be asked to tender for both alternatives.

7. The offers received will be opened! at a fixed time on the last 
date fixed for the receipt of offers. The time of opening will also 
be notified to the tenderers. Offers received late will not be enter­
tained.

8. The offers opened will be scrutinised by the Director of Indus­
tries and Commerce and the best suitable offer will be recom­
mended to Government for sanction.

9. Other things being equal, a Kerala firm will be given prefe­
rence in the matter of sale. Among tenderers from Kerala, Indus­
trial Co-operatives which are working satisfactorily will be given 
preference.

10. With regard to the sale on hire purchase the rules prescribed 
by Government for the sale of machinery etc. on hire purchase will 
be followed.

11. One of the conditions of the sale will be that the machinery 
should not be shifted from its present location for a period of five 
years and should as far as possible be utilised only for the pxupose 
for which they were purchased by Government.

12. In the matter of the transfer of production-cimi-training cen­
tres. other things being equal, the following may be the order of 
preference in respect of the party t̂o which the unit may be trans­
ferred:— (

(i) Co-(^ratives formed by trainees and workers of the
centre.

(ii) Co-operatives formed by private industrialists in Kerala;
and

(iii) Private industrialists or companies, those in Kerala being
given preference.

13. In the matter of transfer of conunercial units the following 
Bay be the order of preference for selection of the parUea to whomi 
tbe units may be transferred.

(i) Co-operative societies in Kerala;
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(ii) Private industrialists or companies in Kerala; and

(iii) Other industrialists.
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model Footwear Unit, Cannanore, handing over to private Sector—
Sanctioned.

ANNEXVRE VIII

C50VERNMENT OF KERALA

A b st r a c t

INDUSTRIES (B) DEPARTMENT 
•G.O., M.S. No. 31&/66. Dated: Trivandrum, the 22nd July, 1966.

Read:—G.O., M.S. No. 68/ 66/ID, dated 18-2-1966.

2. Letter No. Kl-37379/66 dated 28-6-1966 from the Direc­
tor of Industries & Commerce.

ORDER

In the G.O. read as first paper above, Government prescribed 
Hie terms and conditions for the transfer of the Model Footwear Unit, 
CTannanore, to private Sector.

2. The Director of Industries & Commerce, in his letter read as 
second paper, has reported that the Western India Leather (Private) 
Ltd., Calicut, a unit sponsored by the Rural Industries Project, Cali­
cut, has expressed their willingness to take over the unit on th* 
terms and conditions stipulated to the G.O. dated 18-2-1966. It is 
also reported that if the Unit is handed over to the Western India 
Leather (P) Ltd., they will make the industry self-sufficient and 
■ensure its successful working. The Director of Industries & Com­
merce has recommended that the Unit may be transferred to the 
"Western India Leather (P) Ltd. It is also suggested that para (3) 
of the G.O. dated 18-2-1966 may be deleted in view of the fact that 
a party has already been sponsored for handing over the Unit.

3. In the circumstances reported, sanction is accorded to trans­
ferred the Model Footwear Unit, Cannanore, to the Western India 
Leather (Private) Ltd., Calicut, as per the terms and condition* 
stipulated in the G.O. read as first paper. Government also direct 
that para (3) of the G.O. dated 18-2-1966, authorising the Director 
of Industries and Commerce to select the private entreprefneur after

IM



inviting offers by a suitable advertisement in the newspapers be 
deleted.

4. The Director of Industries & Commerce is requested to send 
up proposala for adjustment in accounts.

(By order of the GdvenuM^
K. RAilASWAMY IYER. 

Deputy Secretory-
To

The Director of Industries Se Commerce etc., etc.

Forwarded/By order.
Sd/- Superintendent

3d/-

SvperUaendkHt.

1»7
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Ipdustries—Small Scale Industries—Model Footwear Unit,- Canna- 
nore—Transfer to private sector—Sanctioned—Orders issued.

INDUSTRIES (B) DEPARTMENT 

G.O. MS. No. 68/66/Ind. Dated, Trivandrum, 18-2-1966.

Read again;—(1) G.O, MS. No. 310 dated 13-4-1962, Industries (B) 
Department

(2) G.O. MS. No. 775/Ind. dated 8-11-1963, Industries
(B) Department.

(3) Correspondence resting with letter No. Kl-93049/ 
65, dated 19-10-1965 ?rom the Director of Industries
& Commerce.

ORDER

In the G.O. read as first paper above, Government ordered that 
the Model Foot Wear Unit, Cannanore may be transferred to the 
Prisons Department, in accordance with the directions given by the 
Government of India that the Production-cum-Training Centres start* 
ed during the Second Five Year Plan period need not be run by the 
Government. As the Prisons Department was not in a position to 
run the Unit, efforts were made to transfer the same to thr- Kerala 
State Industries Corporation, who have also now expressed fheir in­
ability to take over the Unit. Since the continuance of the Unit 
under the Industries Department will not be economic, Ihe Director 
of Industries and Commerce has proposed to transfer the same to a 
private entrepreneur, who would be able to run the same profitably. 
Hie Director of Industries and Commerce has therefore suggested 
the following terms ?or the transfer of the Model Footwear Unit, 
Cannanore to the selec^.'d private party;

(i) The total cost of mach'nery (Rs. 10,705 less depreciation of 
usual rates from 1959—65) and also the coŝ  of furniture and electri­
cal equipments (Rs. 1,512.50 less depreciation) will be realised from 
the private party as on the hire purchase conditions. The party will

ANNEXURE IX

GOVERNMENT OF KERALA

A b s t r a c t
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be asked to remit the cost of tools (to be valued according to its pre­
sent condition after inspection), the cost of raw materials and the 
cost of finished goods in a lump sum.

15»

(ii) In the case of raw materials and finished goods, beAsre hand­
ing over, these will be inspected individually and the unserviceable 
items will be separated. In the case of completely damaged raw 
materials and thoroughly imserviceable finished goods, the same will 
be taken back by the Department and auctioned away.

(iii) The materials that can be utilised with some finishing and 
finished goods that could be sold by further improvement will be 
classified separately and given to the private party at a concessional 
rate of 50 per cent in the case of raw materials and 25 per cent in the 
case of finished goods.

(iv) The private entrepreneur selected for running the Unit will 
be directed to:—

(a) run the unit at Cannanore.

(b) give employment to the workers now employed in -the 
Unit, subject to his own rules of conduct and work.

(v) The Technical Officer, Clerk, Peon-cum-Watchman will be 
withdrawn and g.ven sui:able postings elsewhere in the Industries 
Department. If vacancies exist and if. they can be accommodated.

2. Government have examined the above proposals of the Director 
of Industries and CMiiimort'o lor the transfer of the Model Foot Wear 
Unit, Cannanore to the priva'e sector and they are pleased to accept 
the same subject to the modification that no reduction at 50 per cent 
of the book value for raw materials will be given, but the raw mate­
rials should be valued at cost. The hire purchase conditions under 
which the cost of machinery, furniture and electrical equipments etc. 
is to be realised from the private party will be the same as those laid 
down in the G.O, MS. No. 775/Ind. dated 8th November, 1963.

3. The proposal of the Director of Industries and Commerce to 
select the private entrepreneur after inviting offers by a suitable 
advwrtisement in the newspaper is also accepted.



4  Separate orders will follow regarding the procedure to be fol­
lowed in the adjustment of accounts c(»sequent on the transfer oH 
the Unit to private sector.

(By order of the Governor)
K. RAMASWAMY IYER, 

Deputy Secretafif.
To

The Director of Indjostries and Commerce etc. etc.
Forwarded/By order 

Sd/.
Superintendent.

3d /.
SvplfiMiindtM,
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SQiall S(^de lii4ustries—Model Footwear Unit, Cannanore—Tranft- 
ferred to M/s. Western India Leather (Private) Ltd. Resumption—

orders issued.

INDUSTRIES (B) DEPARTMENT 

G.O. RT. 641/ID. Dated: Trivandrum, 16-9-1966.

ANNEXVRE X

GOVERNMENT OF KERALA

A b st r a ct

Read:—1. G.O. Ms. 315/66/ID, dated 22nd Jvily, 1966-

2. Letter No. DSl-29475/66-8, dated 24th August, 1966 from 
the District Collector, Cannanore.

3. Letter dated 22nd August, 1966 from Sri V. P. Abdulla, 
Managing Director. The Western India Leathers (Pri­
vate) Ltd. Calicut

4. D.O. No. Kl-81081/66, dated 3rd September, 1966 from 
the Director oi Industries and Commerce.

ORDER

In the G.O. read as first paper, sanction was accorded for the 
transfer of the Model Footwear Unit, Cannanore to M/s. Western 
India Leathers (Private) Ltd., Calicut. Accordingly the Unit was 
handed over to the company on 12th August, 1966.

2. Hie District Collector, Caimanore has now forwarded a copy 
of the proceeding of the District Development Council, Cannanore 
requesting the transfer of the Model Footwear Unit to the Co-opera­
tive Sector or to Kerala State Small Industries Corporation Ltd. 
Representations have also been received by Government in this 
regard.

3. Ttie Director of Industries and Commerce has reported that 
M/s. Western India Leather (Private) Ltd. has agreed to retranster 
the Unit 10 as to enable Government to examine the qiiestion de«ovo. 
1b the circumatance, sanctton la accorded to resume the Unit from
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M/s. Western India Leathers (Private) Ltd., after paying the amount 
of Rs. 9120.08 remitted by the company as first instalment

4. Separate orders will be issued regarding the future set up of 
the Unit.

(By order of the Governor) 
K. RAMASWAMY IYER, 

Deputy Secretary.

To

The Director of Industries and Commerce.

Sd/-
The District Collector, Cannanore.

Sd/-
The Accountant General.

Sd/-

Superintendent.



(Para No. 5.30 of this Report)

The basis on which the decision was taken to allot the building to 
a private party and construct a new building for the require­
ment of the Government.

The Tool Room Workshop, Pappanamcode, Trivandrum was 
sanctioned in July 1961 for implementation during 1962>63. The 
Unit was inte'nded to meet the growing demand for improved toola, 
-dyes, jigs and fixtures for a wide variety of small scale industries.

The Unit was proposed to be started in a special type shed in the 
Industrial Estate at Pappanamcode. The special type shed formerly 
occupied by the Bharat Electrical Company (P) Ltd., and which 
fell vacant on 1st July, 1962 was proposed to be taken for this purpose 
and the Managing Director, Kerala State Small Industries Corpora­
tion was requested by the Director of Industries and Commeree on 
9th July, 1962 and again on 15th October, 1962 to allot this shed for 
the scheme.

M/s. Kelpunj Enterprises (a private party) were having a *C’ ; 
type shed i'n the Industrial Estate and they had constructed a tha­
tched shed on 4th August, 1960 as the space was not sufficient for 
them. The party had also been requesting the Kerala State Small 
Industries Corporation Ltd. for additional space ever since they 
came on 16th June, 1960 and applied on 1st October, 1962 for the 
allotment of the special type building vacated by the Bharat Elec­
trical Company (P) Ltd.

The Management of the Industrial Estates was transferred to the 
Kerala State Small Industries Corporation Ltd. on an agency basis 
with effect from 1st July, 1962.̂

Orders for the machinery costing Rs. 1,34,109|- were placed in 
September 1962 only. Other items to be purchased on rate contract 
and tools etc. (cost Rs. 1,92,437) were still to be ordered. The shed 
proposed for the Tool Room Unit was not immediately required for 
the Workshop and with a view to avoiding payment of rent for the 
shed without properly utilising it, it was agreed by the Director 
of Industries and Commerce on 30th October, 1962 that the shed be 
allotted to the private party who was ready to occupy the shed im­
mediately. The shed was accordingly allotted to the private partjr
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1^ the Kerala State Small Industries Corporation on 1st November^
1962. The party occupied the building on 17th December, 1962. The 
advantage in allotting the shed to a private party was that a unit 
which was housed temporarily in a thatched shed and which could 
not continue there for want of proper accommodation was got estab­
lished in the Industrial Estate.

The Government was not kept informed oi the decision to allot 
the building to a private party.

The question of construction of a new building for the Tool Room 
Unit was discussed by the Joint Director of Industries and Commerce 
(Small Sc£ile Industries) with the Managing Director, Kerala State 
Small Industries Corporation in January 1963 under the instruction 
of the Director of Industries and Commerce, since there was no olher 
vacant factory shed in the Industrial Estate to house the Unit when 
the machinery was received. The Corporation agreed to the cons­
truction of a new building for the Tool Room under the expansion 
progranmie of the Industrial Estate. The final decision on this ques­
tion was taken by the Director of Industries and Commerce on 29th 
January, 1963. The construction of the building was completed in 
January 1964 and the building taken over by the Department in 
June, 1964. Machinery costing Rs. 89,211-00 received till that date 
was being stored in the space available in another shed occui»ed by 
a departmesntal unit. No additional cost was incurred for storing 
the machinery.

Sd/-
Joint Stcretary, 

Industries Department.
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(Para No. 5.47 of this Report)

Whether it was a firjn of solicitors or lawyers that was retained and 
how the retention fee uxw reckoned?

NOTES

In G.O. Rt. No. 757/Ind. dated 16-9-1964, Government appointed 
Messrs Joseph & Markos, Lalwyers and Notaries, Kottayam as the 
retainers of Government on company law matters for a period of 
two years from 10-3-1963 (from the date of first consultation) on the 
following term.  ̂ and cor.ditio'ns; —

1. M Joseph Si Markos will be paid a retainer fee of Rs. 500|- 
per mensem.

2. Their t/avelling allowance wiU be: —

(a) Plane fare plus Rs. 501- (D.A.) within the State.

(b) Plane fare plus Rs. 75i- (D.A.) outside the State.

(c) They will be paid regular fee for conduct of cases in 
Courts.

The above arrangement was to continue till 10-3-1965. The posi­
tion was to be reviewed, in February 1965. As the case of Sri N. J. 
Nair had been settled and as there was no other cases to be referred 
to them, the appointment was not extended beyond the original pe­
riod. A copy of G.O. Rt. No. 757llnd. dated 16-9-1964 is enclosed 
(Annexure I).

Messrs Joseph & Markos. Lawyers and Notaries. Kottayam, wh'o 
were retained as company law expert of Government are a firm of 
lawyers. Prior to the issue of orders appointing them as the retain­
ers of Government, the Secretary to Government (Industries) dis­
cussed the question of retention fee to be paid to them with Sri 
niomas Vellapally, a loading lawyer of the firm. According to Sri 
VeUapally Rs. 500|- is the lowest they receive from any firm. Their 
willingness to accept a retainer lee of Rs. SOO/> per mensem was

APPENB>IX XXXIV
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as  a special case, in view of special prestige attached to being ccm- 
milted by the Government. Taking this aspect into consideration, 
^ d  the commendable services they rendered to Government in tack­
ling the legal problems, connected with the establishment of the 
Transformer Factory in this State, and also the possibilities of en­
gaging specialists on commercial law in connection with the affairs 
relating to Industrial Projects in which Government are interested, 
Government decided that the payment of Rs. 500/- per mensem 
as retention fee to them was only fair and reasonable. The other 
terms are the usual ones in such cases.

Sd/.

Joint Secretary to Government, 
Industries Department.
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Industries—Establishment of a Transformer Factory at Anka- 
maly—Appointment of M/s. Joseph & Markos as retainers of Gfov- 
emment—Terms and conditions—orders issued—

ANNEXVRE I

GOVERNMENT OF KERALA

A b str a ct

INDUSTRIES (H) DEPARTMENT 

G. O. Rt. No. 757/Ind. Dated, Trivandrum, 16-9- 1964.

ORDER

Government of India had granted a licence to Sri N. J. Nair, 
I'extile Supplies Syndicate (India) Private Ltd., Bombay fw  Ae 
estabiishment of a Transformer Factory at Ankamaly in technical 
find financial collaboration with Messrs. Hitachi Ltd., Japan with 
an authorised capital of Rs. 2.2 crores and issued capital of Rs. 1.1 
crores. The State Government had agreed to take shares to the ex­
tent of Rs. 28.6 lakhs. Messrs. Hitachi Ltd., Japan also, had agreed 
to take shares to the same extent by way of supply of machinery re­
quired for the project. The basic agreement was executed by the 
representatives of Kerala Government, Messrs. Hitachi Ltd. Japan 
and Sri N. J. Nair. The subsequent actions of Sri Nair with regard 
to the project created numerous difficulties resulting in the basic 
agreement becoming infructuous. The Government had therefore 
to resort to legal advice of company law experts. Accordingly, 
Messrs. Joseph & Markos, lawyers and Notaries, Kottayam were 
■consulted for legal advice. Messrs. Joseph & Markos have rendered 
commendable services to Government in tackling the legal problems 
-connected with the establishment of Transformer factory in Kerala.

Government are of the view that there would be frequent occa- 
siotns for engaging specialists on commercial law in connection with 
the affairs relating to the industrial projects in which Government
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are interested. Taking all these aspects into consideration, Gov- 
enunetot are pleased to appoint Messrs. Joseph & Markos, Lawyers
& Notaries, Kottayam as the retainers of Government on company 
law matters for a period of two years from 10-3-1963 (from the date 
of first consultation) on the following terms and conditions:—

1. M|s. Joseph & Markos will be paid a retainer fee of Rs. 500|- 
per mensem.

2. Their travelling allowance will be: —

(a) Plane fare plus Rs. 50|- (D.A.) within the State.
(b) Plane fare plus Rs. 75 j- (D.A) outside the State.
(c) They will be paid regular fee for conduct of cases in 

Courts.

This arrangement will continue till 10-3-1965. The po.=;ition will 
be reviewed in February 1965.

Ihe  expenditure in question will, be debited to the new head 
of account “Retainers of Government in Company Law” which will 
be opened under “35 Industries (a) (i) Direction’’. Orders in this 
regard will be issued from Finance Department.

Hie Director of Industries and Commerce is authorised to draw 
the amount as per the above terms of appointment and disburse the 
same to Messrs, Joseirii & Markos. Lawyers ,and Notaries, Kotta- 
yam immediately after getting the details etc. from Messrs. Joseph 
go4 M«rko9.

(By order of the Governor)
V. Venkitanarayanan,

Joint Secretary.
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The Director of Industries & Commerce.
The Accountant General (This issues with the concurrence of 

the Finance Department).
The Finance Department (vide No. 4816IInd. & PWiA2J64lFin. 

dated 4-d-196l).
Copy to M/s. Joseph & Markos.

Sttntani <0



APPENDIX XXXV
(Para No. 5.70 of this Report)

What is the position about the theft case? Where is the suspended 
person ^ployed at present and vihat is he doing?

Shortages of gjcnods have been noticed in all the eight KhidI 
<3ramodyog Bhavans, Trivandrum, Quilon, Changanitfheny, Casr 
nanore» Kottayam, Trichur, Emakulam an l Allq>pey, as detailed 
below:—

1. K hadi G ram odyog B havan, lYtMndrttm.—A diortage o f ftfods 
wwrth Ra; 9784W wai nottosd At tbib time «1 sibdc verifioatien een- 
4ttcted on 81-^1964. Sfataikaly, an ixeeis stodc w*s also ntfted as 
vMDtkmed bdow:—

tnem BMdm

Rs. lU.
Khadi Cotton 
Khadi Silk . 
Furniture and fittings • • • 35-00

945-«4
139-17

T otal 972-09 1,084-81

The furniture and fittings valued at Rs. 35/- found short In the 
stock verification is still in stodc and this has been verified in the 
subsequent stock verification. As regards the shortage of cotton 
and silk varieties, set off of portage against excess in similar and 
near similar varieties is being done by the Board as per orders issu­
ed in G.O., M.S. 303/Ind/64 dated 27-4-1964. j(copy given as An- 
nexure I). After the set off there is not likely to be any heavy 
deficit.

The Bhavan was later burgled on 14-&-1964. The Khadi Board 
informed the Police authorities of this theft, as soon as they got the 
information. This was reported to Govt, as well as the Commis* 
sioner of Police on 17-5-1964. The Sub-Inspector of Police (Crime), 
Vanchiyoor, Trivandrum, who conducted the investigation reported
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to the Board in his letter No. Cr. 107/64 dated 3-3-1965 that no use* 
ful information either about the culprit or about the properties 
stolen could be gathered and that a report was sent to the Sub- 
Magistrate’s Court, Trivandrum, on 18-12-1964 to include the case 
in the xmdetected list

As the stolen goods could not be recovered, the Govt,, in G.O., 
Rt.l04/Ind/66 dated 18-2-1966 (copy given as Annexure II) sanc­
tioned the write off of an amount of Rs. 1,723.83, being the value of 
the shortage noticed in the Bhavan, consequent on the theft.

2. Khadi Gramodyog Bhavan, Quilon.— Â shortage of goods worth 
Rs. 32,849.93 was detected at the time of internal audit of accounts

' of the Bhavan on 6-8-1963. The Internal Audit Report was finalised 
and issued to the Manager on 30-5-1964 and his remarks were called 

• for, for finalising the liabilities. Since the Manager failed to give 
any satisfactory reply, he was placed under suspension with effect 
from 20-8-1966, pending enquiry. Steps are being taken by the 
Board to conduct the enquiry. The net shortage can be assessed 
.only after the shortages in stock are set off against excesses in 
similar or near similar varieties. The set oif statements are being 
prejmred by the Khadi Board and the liability will be fixed shortly. 
No subsistence allowance has been granted to him.

3. Khadi Gramodyog Bhavan, Changanajcherry.—^Irregularities 
such as shortage in cash and goods in the Bhavan were reported to 
the Kerala Khadi & Village Industries Board on 18-2-1965 by the 
Marketing Officer. Immediately the Board conducted stock veri-

' fication and audit of accounts of the Bhavan and a shortage of goods 
and in cash amounting to Rs. 1,875.10 was then detected. The ser­
vices of the Manager of the Bhavan who was responsible for the 
shortage were torminated v/i'.h effcct from ] 2-3-!n6f) F.N. The loss 
to the Khadi Board is being adjusted from the security deposit of 
Rs. 1,000/- furnished by the delinquent officer and also from the 
amounts due to him by way of salary and sales commission. The 
delinquent officer is reported to have consented to this course of 
action being taken by the Board. In case the security deposit, sales 
commission and arrears of salary are found to be insufficient to dis­
charge his liabilities, the Board will take Revenue Recovery Pro­
ceedings to recover the balance due.

4. Khadi Gramodyog Bhavan, Cannanore.—The Manager of the 
Bhavan was placed under suspension by the Khadi Board with eflfect
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from 13-S>1964, pending oiquiry into the serious irregularities alleg>̂  
ed 'to  have been committed by him such as misappropriation of 
money, tampering ot official records, etc. Subsequent audit in May, 
1965 revealed a shortage of goods worth Rs, 3,520.30 which is inclu­
sive of Rs. 1,270/- noticed at the time of stock verification conducted 
on 16-8-1964 in the Bhavan. On the basis of the preliminary enquiry 
conducted by the Board, charges were framed against him and his 
iexplanation obtained on 13-9-1966. The explanation is under con­
sideration of the Board. Meanwhile, on the 25th July, 1966, the 
Board filed a complaint with the Police for taking criminal action 
against the delinquent officer. He has been granted subsistence 
allowance by the Board at the rate of Rs. 31/r per mensem from 
13-8-1964 to 12-8-1965 and at the rate of Rs. 23.25 per mensem from 
13-8-1965 onwards.

5. Khadi Gramodyog Bhavan, Kottayam.— T̂he receipt of the 
goods valued at Rs. 7,553/- transferred to the Khadi Gramodyog 
Bhavan, Madras, from the Khadi Gramodyog Bhavan, Kottayam, 
in November 1964, has since been acknowledged 
by the transferee. The shortage of Rs. 343/- still outstanding re­
lates to the shortages noted during stock verification as on 31-3-1964 
(Rs. 219.79) and 31-3-1965 (Rs. 123.56). The shortage noticed in 
the stock verification on 31-3-1965 has already been recovered in full 
after the setting off of similar and near similar items. As regards 
the shortage detected in the stock verification conducted on 31-3-1964, 
the Khadi Board is taking action to recover the loss.

6. Khadi Gramodyog Bhavan, Trichur.—During the internal 
audit of the accounts of the Bhavan, conducted on 31-3-1964, a sliort- 
age of Rs. 541/- was noticed. Of this, an amount of Rs. 30.11 has 
already been recovered. Action is under way to recover the balance 
also after set off of the shortage of goods against the excess in 
similar and near similar varieties.
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7. Khadi Gramodyog Bhavan, Alleppey.—A shortage of goods 
worth Rs. 1,763.87 was noticed at the time of the internal audit con­
ducted on 31-4-1964 of the accounts of the Bhavan. Against this 
shortage, there was an excess of goods worth Rs. 1,579.40 also. After 
the set off of the shortage against the excess as per orders issued in 
G.O., (M.S.) No. 303/Ind. dated 27-4-1964, copy of which is given as 
Appendix I, the net shortage recoverable was only Rs. 239.05, of 
which a sum of Rs. 85.67 has already been recovered.



8. K kad i G ram bdyog Bhavan^ £rh8kiaJaiirk--̂ Diiiring ihterbal 
•audit of the accounts of the Bhavan conducted on 31*3-1964, a short* 
■age olf goods worth Rs. 1|08162 was detected. Aftw the set off of 
ttie shortage against the excess stodo of similar and near siiAilar 
varieties the net shortage was Rs. < .̂30, of whidi an amount of 
JEts. 62.30 has already been recovered.

As regards the second part of tiie question, it may be pointed out 
tliat there is no informati<m availaUe either with the Kerala Khadi 
A Village Industries Board or With the Govt, as to whether the su»> 
pended persons aze now onployed anyixiiere. Under the rules, no 
person under the wrvice df the Board drauid undertake any emi^oy- 
ment without the previous permission of the Board. An officer on 
suspension cannot, therefore, take up other employment.



A N N E X U R E I  

G o v e r n m e n t  o f  K e r a la

ABSTRACT

Industries—Khadi & Village Industries—^Physical verifications of 
Khadi stocks in Khadi Gramodyog Bhavans and sales Depots of the 
Kerala Khadi & Village Industries Board—Setting off shortages 
against excesses in similar and near similar varieties—Orders issued

INDUSTRIES (E) DEPARTMENT 
G.O. MS. 303/Ind. Dated, Trivandrum 27-4-1964.

Read; Correspondence resting with letter No. H4-2227/64 dated 
6-4-1964 from the Director of Industries and Commerce.

ORDER

The Secretary, Kerala Khadi & Village Industries Board has 
reported that in many cases the distinction between different 
varieties of Khadi is so minute and subtle that it is quite possible for 
the staff of the sales depots to mistake one variety for another. He 
has therefore suggested that the net deficits in Khadi Stocks should 
be arrived at by setting off the gross value of excess in each variety 
against the gross value of the deficit in similar or near similar 
varieties. The Board has also drawn up a category-wise list of simi­
lar and near similar varieties of Khadi. He has also intimated that 
the practice is being followed in Madras State and has requested 
that sanction may be accorded for implementing the procedure 
here also.

The suggestion of the Board together with the list was commu­
nicated to the Khadi Commission and the Commission has agreed 
that in many cases the distinction between one variety of Khadi and 
other similar varieties is so minute that it is quite possible to mis­
take one variety for another.

In the circumstances Government are pleased to order that for 
each category of Khadi the net deficit in stocks should be arrived at

24M (aii) LS—12.
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by setting off the gross value of excess in each variety against the 
gross deficit in similar or near similar varieties, as indicated in the 
list appended. In order to safeguard against malpractices, frequent, 
and not annual, physical verification of the items which are defined 
as similar or near similar varieties should be conducted. The ex­
cesses found in sudi varifications without any corresponding short­
ages should be added to stock balance and should not be allowed to 
be set off against shortages detected subsequently.

(By Order of the Governor)
S d/. D. SIVARAMAN, 

Joint Secretary.

To
The Secretary, Kerala Khadi & Village Industries Board (with

C.l.)
The Director of Industries & Commerce.
The Accountant General

Forwarded/By Order, 
Sd/- 

Superintendent.

True copy

Sd/- C. C. AHMED, 
Joint Secretary (Industries) 

Phone No. 3292.
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LIST OF SIMILAR AND NEAR SIMILAR VARIETIES OF KHADI

COTTON

Category No. 1. All Kora (unbleached) sin|pe thread varieties ir­
respective of Kal or length 27' width and below.

2. All Kora (unbleached) single thread varieties ir­
respective of Kal or length 30" width and above.

3. All single thread bleached Khadi pieces, inreQ>ec- 
tive of Kal or length, 27" width and below.

4. All single thread bleached Khadi pieces, irrespec­
tive of Kal or length, 36'' width and above.

5. All single thread dyed Khadi pieces, irrespective of 
Kal or length, 27" width and below.

6. All single thread dyed Khadi pieces, irrespective of 
Kal or length 36" width and above.

7. All colour woven S. T. varieties, irrespective of Kal 
or length, 27" width and below.

8. All colour woven S. T. varieties, irrespective of 
Kal or length. 36" width and above.

9. Towels and angavastrams, irreq>ective of Kal or 
length.

10. Napkins and kerchieves, irrespective of Kal, width 
or length.

11. All sarees, irrespective of kal, width or length.
12. All blouse pieces and Chintz varieties irrespective 

or kal, width or length.
13. All bed-sheets, table cloths, bed ^reads, curtain 

doth and other tapestry and fumlafalng cloth, ir­
respective of kal, width or length.

14. All coatings, D. T., Drill and other double thread 
varieties Kora, bleached or coloured irrecqpective of 
kal, width or length.

15. AH dhoties bleached or unbleached, irrespective of 
kal, width or length.

16. All other varieties excluding ready mades.
17. All ready mades.
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SILK AND BATTA

Category N a 1. Pieecs and Ghdie ^eees.
2. Sarees and skirt pieces.
3. Other silk varieties like stoles etc.
4. All xeady nudei.

WOOLLEN

Category No. 1. Pieees.
2. Beady mades.

Sd/- C. C. AHMED, 
Joint Secretary (Industries), 

Phone No. 3292.



ANNEXURE II 

G o v e r r m c n t  o f  K d ia l a

ABSTRACT

Kerala Khadi & Village Industries Board—Teft of articles from 
the Khadi Gramodyt^ Bhavan, Trivandnun-Write off of loss-Orders 
issued.

INDUSTRIES (E) DEPARTMENT 

G.O., Rt. No. 104/66/Ind. Dated, Trivandrum, 18-2-1966.

Read:—Correspondence resting with letter No. KB/1864/Emp. dated 
9-12-1964 from the Secretary, Kerala Khadi and Village 
Industries Board.

ORDER

The Secretary, Kerala Khadi & Village Industries Board, has re­
ported that the Board’s Khadi Gramodyog Bhavan at Trivandrum 
was burgled on the night of 14-5-1964 and that on physical verifica­
tion of stocks a shortage worth Rs. 1,723.83 was noticed. It is fur­
ther reported that the Police have not been able to apprehend the 
culprit. In the circumstances, there is no alternative but to write 
off the loss. Under Section 29B of the Kerala Khadi and Village 
Industries Board Act, Government alone are competent to sanction 
write off any sum in excess of Rs. 100. The Secretary. Kerala Khadi 
and Village Industries Board, has requested that sanction may there­
fore be accorded for the write off of the amount.

In the circumstances reported by the Secretary, Kerala Khadi and 
Village Industries Board, Government sanction the write off of the 
loss of Rs- 1,723.83P. (Rupees one thousand seven hundred and 
twentythree a3nd paise eightythree only).

(By order of the Ciovemor)
T. ASSAN, 

Joint Secretary.
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To
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The Secretary, Kerala Khadi Sc Village Industries Board 
(with C.L.).

The Accountant General Cnils order issues with the cMicur^ 
rence of Finance D ept c(»nmunicated in their U.O. Note 
No. 635/Ind. & P.W ./A l/66/Fin. dated 15-2-1966).

The Finance Department.

Forwarded/By Order— 
S d /. 

Superintendent.



(Para No. 6,16 of this Report)

Notet on Para 20, Kuttanad Development Scheme  ̂Caie$ («i) & (*»).

The Ring Bund or Coffer dam is intended to isolate a portion 
the water spread area so that it may be de>watered and kc|)t dry for 
facilitating the construction work.

l|3rd of the water spread at the barrage is to be isolated for eadi 
stage of the construction.

The project estimate provided for putting up ring bund, 15’ top 
width, at + 105,00 level, and 1 :2  side slopes with dredged ^ i l ,  and 
with side protections, etc. so as to facilitate construction of the regu> 
lator in three stages. In all about lOSOORft were expected to be 
constructed, for which a rate of Rs. 66.00 per running foot was esti> 
mated. This bund was to be formed with dredged spoil, and re- 
taixied in place by protective work consisting of coconut posts and 
wailings, etc.

When actual construction was started, it was decided to form a 
ring bund with a> clay core inside to xnake it w a te r ti^ t The idea 
was to put up a clay core with 10’ top width, and side slope 1 in 4 
(1 Horizontal to 4 Vertical), with protection of coconut posts and 
wailings. This was to be protected by dredging and damping the 
dredged spoil to obtain a flat slope as originally envisaged in the 
project estimate. It was decided to do the construction of the core 
on contract and the shoulders by departmental dredging.

Accordingly the work was entrusted after tender. Tlie desoii^ 
tion work was as follows:—

APPENDIX XXXVl

Unit Description of work Unit Rate Rates in 
words.

1 2  3 4 5

4000 Putting up ring bund with 10* 0'  
Hft. top width and aide slope i in 4 

(Horizontal to Vertical) aver­
age h e i^ t xs'and protecting
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the sides with |  split coconut 
posts of suitable length neither 
side driven below bed to a 

-minimum depth oi 5' o* at 5' 
c/c and 1/3 split coconut posts 
at midway between the above 
post in it 5’ c/c also driven be­
low bed to a minimum depth 
ol 5' c/c and ^ split coconut 
posts as crossties at 5' c/c and
I splat coconut wailing pieces 
on either side in one row at 
top and } split coconut wail­
ing pieces on either side in 
two rows at bottom well tied 
with coir and screened with 
crushed bamboos and double 
new coconut cadjans tor mat­
ting and iUling inside with good 
kayal clay cut and conveyed 
from lake.

Rft. Rs. 37-75 nP- (Rupee* 
Thiity- 
seven and 
naye paise 
seventy- 
five only).

Probable amount of conlract Rs. 1,64,000 and the rate given
Rs. 37.75 nP. pw* n m n ^  foot. There were also the following 
two special conditions of contract.

14. The rate quoted is incltisive of the cost of the maintenance 
work of the bund during the period when the barrier wodc 
is being done; and no additional claims shall be entertain­
ed for such maintenance.

15. "nie contractor will be responsk>le for rq>atring any 
breaches caused by tmsound workmanship or to raise the 
level of the bund to proper section, when subsidence takes 
place.

The depth (or height) of the day core (called ring bund) waa 
given as 15' and no mention was nuide aboat side protediions etc. 
The height was based on soundings (levels) taken at intervals of 
500'. Though there was no specific mention of the side protections 
to be given by the Department with dvedg^material, the bund could



not have stood without suda protection. In his notes of inspection 
dated Mth MaiwSa, 1968, the Sapedntending Engineer is seen to have 
recorded as follows:—

“Gave instructions to* the Sub>Division Officer and Contractca: 
to hurry up with the work and see that the ring bund is 
finished in another month positively. The Sub-Division 
Officer has been also asked to go ahead with filling the 
outer toe of the ring bund by dredging simultaneously so 
that pumping and baling water may start from about ISth 
of May”.

Thus the contractor and the Departmental Officers were clear about 
the nature ofl work. The clay core was to be formed by the Con­
tractor and the Departmrat was to fill the sides with dredged earth. 
The clay was likely to sink gradually while dr3ring and the contrac­
tor was to rectify the same.

The work was started from 7th February, 1968.

Method of measurement:

The rate fixed for this work was Rs. 37.75 nP. per running feet 
The measuronent of the bund for the purpose of payments is also 
therefcfe on running feet basis. The meaoirement to be recorded in 
the measurement book is the actual length of bund, and not the 
actual h e is ts .

The claims of tiie contractor for the three payments mentioned 
in the audit para are seen to have been received by the Executive 
Engineer in 1958 itself. In his report dated 12th December. 1958 
to the Superintending Engineer, Irrigation South Circle, the Execu­
tive Engineer has dealt with these claims. These are dealt with 
below:—

1. Payment of Rs. 8333 /or portion of bund washed off by waive 
action.—As has been explained above, Superintending Engineer 
had arranged for protective di«dging as early as 24tb M uch, 1958. 
It was quite clear even at that stage that 'without protective dredg­
ing the work executed by the contractor could not stand. Hie Con­
tractor’s claim was that the top of the bund was washed off vdiile 
waltittg for dredging to be completed, inspite of all his efforts. The 
Executive Engineer has reported to Superintending Engineer on 
12(h Deoenlwr, 1966 tiiat there had been delay in dredging owing 
to b n tk  down ct machinery and that during that tim e the clay flU 
has been washed off by waves during the rainy reason. He has also
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stattKl that the quantity washed <crff is 80,125 eft. and he has recom­
mended that the clay lost may be allowed for. Hie department has 
worked out a rate of Rs. 104 per 1000 eft. for re-forming of washed off 
earth. Since this washing off of clay was not due to unsound work­
manship, and since its reformation cannot be treated as mere main­
tenance, sanctioning of this rate appears to be in order.

2. FiUing with Vetchoor Clay.—^The agreement was for forming a 
bund with clay taken from the lake (good quality kayal clay). The 
contractor claimed that as it was found that kayal clay would not 
withstand the dashing of waves and movements of water, due to the 
frequent plying of motor boats, the top portion for a height of lO' 
of the bund was formed with Vetchoor clay. The Executive Engi­
neer in his letter to the Superintending Engineer dated 12th Decem­
ber. 1S68 has stated that using Vetchoor clay was the ccmtractor’s 
own idea, but that the departm oit had not forbidden it when it was 
pointed out that it was being used. In  this connection it may be 
stated & at Vetchoor day  is a clay ̂ of greater toughness and better 
consolidating properties. The Section officer had reported on 18th 
February, 1959 to the Sub-Division Officer as follows:—

“It is true that the contractor has used Vetchoor clay for fill­
ing the t<^ 10' of the bund. In the beginning stages of 
c<wstructi(m kayal clay was used for filling the inside. The 
bund has been washed off in several places even th o u ^  
additicmai protections were given by dredging sand on 
either side. This was mainly due to very long time 
taken by the kayal clay to get itself consolidated, and also 
due to the washing of the dredged spoil These were re> 
ported to you in my letter of even number dated 6th  June,
1958. To put an end to the constant damages to the bund, 
the contractor has used Vetchoor d ay  which is well known 
for its quality, to fill the t<9 portion for an average depth 
of 10'. On local enquiry it is known that Vetchoor clay is 
availaUe only at a distance of 8 miles from here. More­
over, a seigniorage of Rs. 1.50 per unit of 100 eft. is to be 
given at the loading place to the land owners.”
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This was not settled till 1961. However, since it w at ■C' 
cepted that the use of Veiicfaoor day was in  tiie inteceft of Hkt 
stability of the w «±, the Chief Bngineer approved the piQniMit of 
seigniorage rate udiidi was to be paid to  provide the land owners 
for obtaining this clay.



Sub Para (iv).—According to the agreement, the Ring Bund was 
to be formed with an average height of 15'. This height 15' was 
assumed to be the h e ij^ t tliat would be necessary for the bund to 
reach the level of + 105.00 which has been specified in the Project 
Report as the top level of the bund. In other words the main re­
quirement as far as the ring bund is concerned was that the top of 
the bund should be at the level of 105.00. It is reported in the 
Executive Engineer’s report letter dated 12th December, 1958, that 
the average of 15* depth was assumed without actual m easur^en t. 
He has reported as ipllows :

“It is unusual to do ring bunding of such depth. An L.S. Sec­
tion along with the centre line of the barrier with depths 
at about 500' (intervals) alone was available and hence 
an average of 15' depth was assumed for the Coffer dam. 
During construction the actual depth to the surface was 
measured at 25' intervals to determine the average depth. 
The sections are plotted and submitted herewith. The 
average depth as per computation comes to 18.53'. There 
is a certain amount of loose clay at the bottom for about 
l i ' depth. Assuming that this will be displaced, an aver­
age depth of 20* has been done. As the Contractor’s agree­
ment provides for only 15' depth, extra payment has to be 
done for the balance.”

The plotted levels of the floor of the Lake referred to by the 
Executive Engineer are available. It therefore follows Uiat as long 
as the top level of the bund was maintained at +105.00 for the entire 
length, the height of the bund should also have been of the order of 
20' average.

The measurements of the bund were taken by the Juniw  Engi­
neer from time to time. He had only measured the length of the 
bund tha*t was being formed under the water. In the column re­
lating to the description of the work, he has mentioned in the initial 
stages only 15' height because that was the description of the work, 
according to the agreement. He has made suitable deduction in part 
bills for portions of the bund not formed to full height.

Meanwhile the Executive kaigineer ana the Stq>erintending Engi­
neer had proposed a revised rate for the ring bund with an atverage 
h e i^ t of 20*, and the Chief Engineer had in  his proceedings dated 
31it July, 1909 aiq>roved the rate of Rs. 53.02nP. per running foot of 
Cirffer dam for this work. On the basis of this a supplementazy 
agreement was entered into.
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After this agreement was entered into, the Junior Engineer en­
tered the measurements showing 3̂ 746' with 20' average height anid 
450' with 15' average height. It may be stated in this connection 
that the rate approved by the Chief Engineer was for the entire 
length of bund with 2(K average height. But the Junior Engineer 
a i^ re n tly  allowed this rate only in places where the actual height 
has exceeded an average of 15'. Thus although the average height 
of the entire bund was 20', the Junior Engineer did not allow this 
average for the entire length. This question therefore remained 
unsettled, and in November 1961, the Executive Engineer, Hianneer- 
mukkom again raised this issue pointing out as follows;—

“The original estimate was for putting up the bund of 15' 
average height. But as already reported vide this office 
No. AB-16'58. dated 12th December, 1958, a revised aver­
age height of 20' was found necessary. While preparing 
the part bills at the time of construction measurement of 
the completed portions are seen recorded as of having 15' 
height for 450' length and 20' height for the balance 3745*. 
The Contractor’s contention is that he may be paid for the 
average 20' height for the entire length of 4195'. It is seen 
from the files th&t the figure 20' was arrived at by com­
puting the average of the varying heights for the full 
length of 4195' (which comes to 18—53') and adding l i ' 
height of slush to this average. Under the circumstances 
it is only fair that the average height of 20' is accepted 
for the whole length of 4195’.”

Ttiis was approved by the Chief Engineer, in his proceedings 
dated 9th November, 1961. It-is also seen on the record that this 
question was gone into in detsul by the Chief Engineer, General and 
Irrigation during his inqaection on 10th September, 1961. This re­
vision of height as approved by Chief Ehigineer is what is entered 
in the measurement, quoting authority.

Tile rate for 20' height of bund was again revised by the Chief 
Engineer on 20th July, 1961 to Rs. 54.84 per Rft. on the basis of 
revised data submitted by the Superintending Engineer in his letter 
dated 6th May, 1961.

On this basis the Executive Eingineer is seen to have made pay­
ments; but no supplementary agreement was executed. A sheet 
showing the schedule to be attached to the agreement on stamp 
paper, sifned by the contractor but not by the Executive Kngtmrar 
is available among the papers of the Executive Engineer’s Office; but

184



the payments were made without an agreement. This was no doubt 
ijrregular; but the payments were at rates approved by the Chie£ 
Engineer. Before the agreement could be executed, the officer 
passed away.

On 19th November, 1964. the Superintending Engineer instructed 
the then Executive Engineer to prepare a freah supplemmtary 
agreement. This has been done.

Sd/-

Secy. to Government, 
Public Works Department.
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(Para No. 6.24 of this Report)

A written note on this sub para may he furnished indicaHng reme­
dial measures /or rectification of defects at the risk of the firm.

Two mixers (Lynox) were supplied in the year 1959 by M/s. 
General Industrial Stores Supplying Company, Calcutta. One of 
the machines was delivered first on 27th March 1959. As per sup­
ply order conditions first trial and satisfactory working of the 
machine had to be undertaken by the Company free of charge. 
However the machine was found damaged. Therefore it was deci­
ded by the Executive Engineer Irrigation Division Thanneermuk- 
kom on 3rd June 1959 to make payment only of 80 per cent at the 
time of delivery. The balance 20 pe rcent was withheld to be paid 
after the damages noticed were rectified by the Company. A month
later, (on @(§>.............1959) the other machine was also received
and this too was found in a considerably damaged condition. No 
payment has been made for this machine. The Company deputed 
their Engineer on 8th  January, 1960, and one of the machines was 
repaired but when put to use, it was also found out of order. The 
firm sent another mechanic on 10th August 1960 but nothing could 
be done by them. So full cost towards the supply of one machine 
(Rs. 7,950) and the balance 20 per cent for the other one (Rs. 1,590) 
remain to be paid. Both the mixers could not be used in their 
present condition and are still lying idle.

The 2 vibrators were ordered from M/s. Cochin Electrical Trades 
Ltd., Emakulam in August, 1958 and were supplied in January,
1959. Certain defects were noticed; but 90 per cent payment 
(Rs, 3,488) was recommended by the Assistant Engineer and paid to 
the firm under orders of Executive Engineer in March, 1959. The 
firm was asked to rectify the defects on 19th January 1959. Later 
on. on n th  June 1959 the then Assistant Engineer Shri Sreenivasa

APPENDIX XXXVII

^F rom  the letter of the Compwiy u u *een tbK Jw*h the mtxen were 
despatched to the Asiiidnt Engineer Thanncenrnikkom under Ch«U«n Naii(M  
dved 6.2-1959 and R - N o .  401940 d«ed 18.3-59. B« m tai Irtter G-tsM 
dated4>7-i9S9theA»*i*0u>t Engineer hat reported to the Bc^ive Engineer 
one mur  ̂veoeived at Cochin Î rfoour on 27-3-59 other reoewed after
a lapie of about one mooth.
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Iyer went to Irmakulam and personally discussed with the Director 
of the Company regarding the defects and the Director agreed to 
depute a medianic. But on seeing that nobody came, the Com­
pany was reminded on 1st July 1959 and 15th September 1959. 
During this period certain spares were received but no mechanics 
were directed. The above position was again intimated to the 
Company on 27th February 1960. But the Company intimated in 
their letter No. Ref. H. 16/60, dated 3rd March 1960 that the con­
ditions of the supply do not bind to guarantee perpetual sound work­
ing and that they could not take responsibility for the defects repor­
ted to them since the defects had not been reported within 30 days 
of its receipt. Again the Executive Engineer reminded the Com­
pany on 3rd November 1960. But no action has been taken by the 
Company till date to rectify the defects.

The vibrators can be repaired; the estimate for tills is Rs. 500. 
The balance amount (Rs. 388) has not been paid so far. Action 
is being taken by the Executive Engineer to repair the machines and 
debit the cost of repairs to the account of the supplier firm.

What action has been taken against the Officers concerned ?

The explanation of the Assistant Engineer who recommended 
the part payments was called for by the Chief Engineer in No. 
FG3. 51/63, dated 18th September 1965. The Assistant Engineer’s 
explanation has been received by the Chief Engineer on 16th July, 
1966. It is now under examination by the Chief Engineer. Pinal 
orders will be passed shortly.

The question whether any other officer was also responsible for 
the payment will be decided in the light of the explanation of the 
Assistant Engineer, who has claimed that his actions were taken 
under orders of superior officers. This aspect has to be examined 
further.

Sd/-
Secretary to Government.

Public Works Department.
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(Para No. 6.34 of this Report)

A note giving details of schemes (costijig Rs. One crore or 
more) where the cost has gone up by 80 per cent owing to delay 
in execution for paucity of funds.

1. Thanneermukkom Praject

The Project was started during the second plan (1958). The 
cost according to the original estimate is Rs. 43.58 lakhs. The re­
vised estimate amounts to Rs. 313.00 lakhs.

As per original proposal the work was expected to be completed 
in 3 years i.e., by the end of second Five year plan. The Project 
is expected to be completed in 1970-71.

Statement showing the funds required jor completing the project, 
budget allotment and expenditure is given helow.

APPENDS XXXVIII

SI.
N o. Period

How much 
funds were 
requested tor 
each year lor 
completing the 
scheme by the 
Target date

Budget
allotment

Expendi­
ture

(0 (2) (3) (4 ' (5)

Rs Rs. Rs.
I X958-59 ; 26,67,900 2,61,272-9«

6,82,183-02
2 1959-60 17,90,000 14,52,086-51

3 1960-61 40,00,000 22,31^00 17,80,005-16

4 1961-62 25,00,000 15,29,700 12,79,774-04
5 1962-63 . 27,00,000 15,05,000 17,66,740-40
6 1963-64 28,43,000 13,41,000 20,43,933-68
7 1964-65 20,30,00c 17,68,500 8,38,014-10
8 1965-66 30,10,00c 14,35,100 8,32.654-38

9 1966-67 20,10,000 15,83,000 6,04,765-59 

1,15,41,429-86
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2. Pothundy Project

The Project was started during the second plan (1958). The 
'Cost according to the original estimate ds Rs. 88'00 laldis. The 
revised estimate amounts to Rs. 234-25 lakhs.

The due date of completion of the Project was 3/65. The date 
was subsequently revised to 3/68. The Project is expected to be 
completed by 31st August 1967.

■Statement showing funds required for completing the project hy 
the target date budget allotment and expenditure is given 
below.

SI.
N o.

Period

How much funds 
were requested 

for each year 
for completing 
th e scheme by 

the target 
date

Budget
allotment

Expenditure

(I) (2) (3) (4) (5)

Rs. Rs. Rs.
1 1957-58 Nil Nil 11,421-46
2 1958-59 . 5,00,000 4,59,800 4.48,390 *34
3 1959-60 25,00,000 16,16,000 14,67,690-42
4 1960-61 ■ 30,36,000 34.47.500 22,83,666-73
5 1961-62 ■ 30,00,000 30,00,000 29,95,236*65
6 1962-63 30,00,000 23,54,000 23,93,252-02
7 1963-64 ■ 30,00,000 30,06,500 34,61,943-91
8 1964-65 40,00,000 36,03,900 26,05475-58
9 1965-66 ■ 42,00,000 3848,400 37.70.593-00

10 1966-67 30,00,000 28,90,300 . •

3. Periyar Valley Irrigation Project

The Project was started during the second plan (1956). The 
cost according to the original estimate amounts to Rs. 348*00 lakhs. 
The revised estimate amounts to Rs. 640- 00 lakhs.

As per the original proposal work has expected to be completed 
by 31st March 1961. liie  Project is expected to be completed by 
31st March 1970.
2452 (aii) LS—13



Statement showing the funds required, fttnds allotted and expen­
diture is given below:

190

SI.
No.

Period

How much 
funds were
required for How much 
each year for funds were 
completing the allotted by 
scheme by the Government 
target date 
(in lakhs 
of rupees)

How much 
spent each 

year

(I) (2) (3) (4) (5)

I 1956-57 34
Rs.

9,00,000
Rs.

■ 7*87,544
2 1957-58 70 23,33,000 ■ 23,15,405
3 . 1958-59 87 23,81,500 28,81,491
4 1959-60 87 46,71,800 43,01,960
5 1960-61 70 50,68,200 50,68,246
6 1961-62 33,88,800 33,88,80c
7 1962-63 38,71,200 39,13.900
8 1963-64 44,29,800 44.29,704
9 1964-65 46,36,900 46,36,156

10 1965-66 68,91,000 68,91,072
II 1966-67 56,56,000 7,49,366^

Expenditure upto 9/66—Rs. 3,93,63,649-Si.
up to 9/66.

Sd/-
Secretary to Government, 

Public Works Department..



A note showing the financial outlay achievements and the time 
taken.

The details showing the financial outlay achievements and time 
taken for the Periyar Valley Irrigation Project are furnished below:

APPENDIX XXXVm

Year

Amount voted 
by the Legis­

lature 
(Works Por­

tion)

Expenditure
incurred
(Works
Portion)

Rs. Rs.

1956-57 ............................................. 15,34,000 7,87,544
5 7 - 5 8 ............................................. 28,33,300 23,15,406

58-59 ............................................. 32,93,500 28,81,490
59-60 ............................................. 47,05,500 42,88,610
60-61 . . . . 50,88,200 50,68,246
61-62 . . . 27,88,800 33,88,800
62-63 ............................................. 28,93,900 39,13,901

Supplementary Grant 1,00,000
1963-64 . . . . 44,29,800 44,29,704
64-65 ............................................. ' 37,36,900 46,36,155
65-66 ............................................. 28,44,100 68,91,072

Supplementary Grant ■ 27,27,200
1966-67 . . . . 56,56,000 6,20,760

(U pto June,
1966)

Anticipated achievement

Irrigation for 63,300 acres at the completion of the project. 

Achievement actually accrued so jar

Supplying water for 15299 acres through completed portion of 
canals (18 miles main canal 62 miles major distributory and 35 
miles minor distributory) from November, 1965.
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Time taken

Started in June 1956 and scheduled to be completed by end of 
1960-61. Work is in progress. Expected to be completed by the end 
of the Fourth Five Year Plan. The main reason for the delay in 
tompleting the project is lack of adequate funds and consequent 
insufficient personnel being posted for, completing the project. 
During detailed investigation in the course of construction, the length 
of major distributories have also increased causing increa^ in cost.
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(Para No. 6.38 of this Report)

A  written vote on this sub-para may be furnished showing action 
taken for utilisation/disposal!repairs of machinery and reasons 
for machinery remaining idle for long periods.

(i) The different machineries are idling from different dates 
from 1961 onwards. They are kept idle due to want of work or 
due to want of repairs. Since these were purchased for a large pro­
ject and since similar projects are few, immediate use could not be 
found for them. These machineries will be issued to other divisions 
as far as possible. A statement showing the details of the machi­
nery, book value, date of purchase, present stage etc. is given 
below:—

APPENDIX XXXIX
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(ii) Details of surplus stores are furnished below:—

1. A.C. pipes 3* dia. 6' long 498 Nos. 2750-o»
2. 10* X 5* RS Joint (Tested) 1357 kgm. 1203-
3. Do. (Untested) 19665 kgm. 17698 00
4. 270 X 122 MMs. RS. Joints 18811 16930 00
5. AC pipe 4* dia. 6 ' long 453 Nos. 3284-00

41865 00
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The surplus stores are not required in the Periyar Valley Irriga­
tion Division. The materials are idling in stores for the last 3 years. 
The list of surplus materials have been circulated among other Divi* 
sions and their requirements are being ascertained.

S d/.
Secretary to Government,

Public Works Department.



G o v e r n m e n t  o r  K er a la  

ABSTRACT

Bhothathankettu Irrigation Project—Slackness in execution of canal 
works—Request of contractors for extra payment—Sanctioned.

Public Works (Irrigation) Department 
G.O. RT. 2124 Dated; 16-10-1962.

R e a d :

Letter No. PR2-14488/61. dated 9th February 1962 from the Chief 
Engineer (General and Irrigation).

ORDER

Some of the contractors for P.V.I. Project represented to Gov­
ernment their difficulties in completing the Bhothathankettu Pro­
ject canal works due to the unworkable rates awarded for some parts 
of the work. According to the Chief Engineer, General and Irri­
gation the slackness of works is due to two main reasons viz.

(1) Introduction of a new clause in the agreement ex ecu ted  
in respect of the work of main canal and two major branches of 
the project that the contractor is bound to do any quantity of work 
in excess of the schedule when required by the Departmental Offi­
cers at his agreed rate or the estimated rate effecting tender re­
duction whichever is less; and

(2) The Department could not make a correct estimate of the 
quantum of work to be executed.

Though according to the agreement the contractors have no legal 
claim for extra payment, the Chief Engineer (General and Irriga­
tion) says the above two factors have done havoc to certain con­
tractors and they have been brought to the verge of ruin.

The variation in the actual quantity of rock blasting and the 
•estimated quantity ranged upto 7 times in certain cases. Simi­
larly some of the canals passed through areas which had heavy 
springs even in summer. When the canal was in deep cutting very 
hea\'y pumping was required to keep the bed dry. In some portions 
the canals was to be blasted through rocks with flumed sections
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which was to be later lined with masonry or concrete. As the con­
tract rate was inclusive of all incidental charges such as dewater­
ing the canal etc. no payment was made for the extra pumping. 
But in certain miles ground water flow was so heavy that dewater- 
ing charges will form a large percentage of the total cost of ex­
cavation.

While embankments were formed the contractors had to use 
rollers for compaction of earth and since rollers could not be taken 
upto the end of the loose soil they were asked to provide extra 
width of 2 ft. for each layer. But no payment was made for this 
extra 2 ft. provided, as the rate quoted for forming banks was 
for a unit of compacted fill.

After detailed consideration of all aspects of the question Gov­
ernment feel that a lenient view has to be taken in the matter and 
the contractors have to be paid extra charges for the extra work 
done by them. They therefore order that the following extra 
charges may be paid for the works relating to this contract.

(1) For the rock blarting in excess of 10 per cent of the sche­
duled quantities at the estimated rates, to the contractors of the 
main canal miles I—II mile 2nd reach, II mile 3rd reach. Ilird mile 
1st reach. IV, V. VI. VIII. IX, XIII, XIV. XV miles and Kizhakkam- 
balam branch canal 2nd miles (total 13 contractors). The amount 
involved is approximately Rs. 1.10.000.

(2) To grant extra payment for bailing water at the rate of 
Rs. 7.50 per unit of earth work for quantities above the bed for an 
average depth of 4 ft. for the contractors of the main canal 1, 2 
(1 and 111 reaches) 9, 13 and 14 Kizhakkambalam branch canal 1 
and 2 miles Mulavoor branch canal 1. 2 and 4 miles Valakom Branch 
canal Illrd reach (all the three sections) Valakombranch canal Illrd 
reach 1st section Muzhavannoor branch canal 2nd and 3rd miles. 
The total additional cost involved is Rs. 50,000 approximately.

(3) To grant extra payment at Rs. 3.85 for 1000 Cft. for the 
extra 2 ft. width on the 2 slopes into the canal bed level and there­
after on the 4 slopes upto the particular level above which the 
balance quantity of earth for the 2 banks equals the earth ob­
tained from trimming the slopes for the correct profile, to the con­
tractors for all the miles referred to under item (i) above. Kizhak­
kambalam branch canal miles 1, 3 and 4 Alwaye branch canal miles 
1st and 2nd mile 1st reach and Parur branch canal first reach. The 
total additional cost involved is Rs. 60,000 approximately.
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The extra claims for removal of projections in rock blasting ift 
canals are disallowed.

The expenditure on this account will be met from the funds 
allotted for the project for the current year under head 43A(i)
(1) C(3).

(By Order of the Governor)
V. P. CHERIYAN, 

Deputy Secretary to Govt.

To
The Chief Engineer (General and Irrigation).
The Accountant General (This order issues with the concur­

rence of Finance Department),
The Finance Department.

Sd/-

2Q0

Secretary to Government,
Public Works Department,



(Para No. 6.52 of this Report)

Extra expenditure incurred on construction of a bridge on Neezhoor-
Kaduthuruthy Road.

The facts contained in the paragraph are correct.

The estimate for the work was only for an amount of Rs. 44,900 
(original) and Rs. 54,300 (revised). Normally, trial borings or test 
piles are generally taken for bigger works. This is how the full data 
regarding the depth of piles required was not available at the time of 
fixing the contract. The extension of piles became necessary as a 
result of difficulties observed during the actual execution.

There was considerable delay in the progress of the work. The 
contractor stopped the work as soon as he had driven the piles upto 
the depth of 18 f*eet which was provided in the original agreement. 
The Executive Engineer gave many notices to the contractor; but the 
contractor refused to do the extra works.

His contract was therefore terminated in August. 1960 and work 
arranged through another contractor at a higher amount.

The question whether the original contractor could not be pena­
lised for not executing the additional works allotted to him was con­
sidered. For considering this, the original agreement and the notices 
issued by the Executive Engineer were looked into. Clause 13 of the 
Conditions of Contract reads as follows;—

“The Executive Engineer, shall have power to make any alter­
ations in the original designs, drawing or instructions that may ap­
pear to him to be necessary during the progress of the work and the 
contractor shall be bound to carry them out within such time as the 
Executive Engineer by writing under his hand specifying the altera­
tions, shall appoint, and on the same conditions as the contractor 
agreed to do the main work, and if there shall be no rate agreed on 
for the extra work, then the work shall be done at the rates men­
tioned in the estimate for such work, and if there should be no esti­
mate or no such work should be mentioned therein then at the rate 
mentioned in the current departmental Schedule of Rates for the

APPENDIX XL
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locality. Such alterations shall not invalidate the contract, but the 
time for the completion of the work will be extended in the propor­
tion that the extra work bears to the original contract work and the 
certificate of the Executive Engineer shall be conclusive as to such 
proportion but the contractor shall not make any alteration or exe­
cute any work not provided in contract without the Executive Engi­
neer’s authority in writing”.

It was found that the Executive Engineer had not strictly observ­
ed the conditions of giving a notice in writing under his hand, speci­
fying the alterations, and specifying the time within which the con­
tractor was to carry them out. Law Department who were consult­
ed, advised that as the condition have to be strictly followed, and 
since the requisitions made by the Executive Engineer did not specify 
the time within which the work had to be done, it can be said that 
the condition has not been complied with to fasten liability on the 
contractor. Government accepted the Law Departments advice, and 
did not proceed with the proposal of recovering any amount from 
the contractor.

Sd/-

202

Secretary to Government,
Public Works Department.



(Para No. 6.56 of this Report)

Shortage of Iron and Steel materials during transit.

It has been made clear in the audit para that no responsibility is; 
attached either to the firms or to the Railways in respect of shortages 
of iron and steel during transit. While forwarding the audit para, 
Accountant General has suggested that Government may consider the 
practicability of deputing a representative of Government to super­
vise the loading, etc. as suggested by the Iron and Steel Controller or 
the feasibility of persuading the suppliers to send clear railway re­
ceipts, if necessary, on payments of some consideration. The first 
suggestion is in pursuance of the Government of India’s Circular 
dated 6th October, 1959 which stipulates that indentors requiring 
clear railway receipts should arrange with suppliers to give them 
prior intimation, and to depute one of their own representatives to 
supervise the loading.

The Chief Engineer has pointed out that there is no planned pro­
gramme of despatches from works, nor is there any obligation on the 
part of suppliers to effect delivery within any specific period. Since 
bookings from railway stations will depend both on availability with 
the suppliers of the material, and of wagons with the railways, it 
would not be possible to send Officers from Kerala to the railway 
stations from which bookings are made.

The question whether insurance could be arranged against losses 
was also considered, but it was found that since railways would not 
give specific shortage certificates, and since the materials are des­
patched only on conditional receipts, insurance companies would not 
accept any liability.

Losses in transit can be avoided, if arrangements are made with 
suppliers to deliver the materials in the Departmental Stores. This 
will however, cost about Rs. 50 more per ton. Another method is to 
order the requirements with re-rollers in the Southern Region, which 
would avoid atleast losses in transhipment. These suggestions of the 
Chief Engineer are being examined. The procedure that is followed 
in the other States is also being ascertained. Accountant General is- 
aware of the position.

APPENDIX X U
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A statement giving the up-to-date position regarding shortages olS 
iron and steel noticed in the supplies received during the period 
1959-60 to 1962-63 is attached.

109 cases (value of Rs. 52,314.48) come within the permissible 
weight tolerance of 4 per cent for untested steel, and 2i per cent for 
tested steel and can be written off for which action is being taken.

In 40 cases, value Rs. 60,997.84 the shortages in each consignment 
exceeded the allowable weight tolerance.

The remaining 29 cases have either been written off or since com­
pensated by the carriers or by the Firm.

Sd/-
’ Secretary to Government, 
Public Works Department.
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APPENDIX X U I

(Para No. 7.12 of this Report)

What is the total amount of taxes since recovered?
The amount recovered is Rs, 45,462.20; The details are briefly in­

dicated below:—

SI.
No.

Sub para number 
in the Audit 

Report, 1966
Number of cases 

involved
Amount afTax 

recovered

Rs.
I 71(a) 26 13,420.26
2 71(b) 13 6,112 55
3 71(c) 8 1.823.33
4 71(d) 10 1,823 78
5 71(e) 14 2,025 00
6 71(f) 21 1,732.80
7 71(g) 8 10,422.40
8 71(h) 17 8,102 06

T otal 117 45,462 20

In all the cases, where balance is pending collection, the amounts 
have already been advised for collection under the provisions of the 
Revenue Recovery Act, except a single case, namely the case of 
Messrs. Aluminium Industries Ltd. (1962-63) in which case collec­
tion of the additional amount of Rs. 45035.09 demanded after revising 
the assessment stands stayed by the High Court.

Sd/- 
Joint Secretary, 

Revenue Department.
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Cases which were before the High Court, or any other judicial autho­
rity and as a result of which the tax could not he collected:—

While examining the point raised in sub-|>6ra (a) of para 71 of the 
Audit Report, 1966 regarding escape of taxable turnover from assess­
ment o5 tax in the meeting of the Public Accoimts Committee, the 
Committee asked for information regarding the number of cases 
which were before the High Court or any other judicial authority, 
as a result of which the tax could not be collected. It was explained 
to the Committee that the information would be furnished 
separately,

There were no such cases as mentioned in the question where tax 
could not be collected.
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(Para No. 7.24 of this Report)

Steps taken or proposed to he taken to prevent evasion of taxes.

To prevent evasion of taxes the following measures were taken:—

(1) Check Posts have been established from the year 1958 for 
checking illegal transport of goods by goods vehicles. At 
present there are 21 border check posts and 6 internal 
check-posts functioning in the State.

(2) Intelligence Squads have been created for the surprise 
checking of business places and conducting elaborate en­
quiries about the evasive tactics employed by business­
men. There are at present 6 permanent Intelligence Squads 
including 2 Intelligence Squads formed during the year 
1966-67.

Apart from the direct collection of penal tax and compounding 
fee and detection of large suppression of turnover, the indirect im­
pact on tax collection has been very effective, because the existence 
of Intelligence Squads has served as a deterrent against tax evasion 
by imscrupulous dealers. The appreciable increase in Sales-tax col­
lection from year to year is also due to the constant and vigilant work 
of the Intelligence Squads.

(3) Sal« Tax Inspectors.—Sales Tax Inspectors have also 
been appointed to do survey work and detect cases of eva­
sion. These Inspectors are assigned to various districts to 
work in important Commercial Centres, under the direct 
control and immediate supervision of Inspecting Assistant 
Commissioners who are District Officers. There are 78 
Sales tax Inspectors who are carrying on this work. The 
Deputy Commissioner (Intelligence) is closely supervising 
and reviewing the work of those Inspectors by issuing ap­
propriate directions and timely instructions as to the 
methods of enquiry to be conducted by them. As a result 
of their effective work, evasions involving large turnover 
have been detected and many new cases have been booked. 
The main functions of these Inspectors are to do intensive 
field work, to check evasion of tax by dealers by inspec-

APPENDIX XLUI
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tion of business places, godowni, checking cl goods vdii- 
cles etc., and to provide valuable data for the assessing 
officers to make adequate assessments.

(4) One post oS Deputy Conunissioner (Intelligence) has been 
created with effect from 1st August, 1960. The Deputy 
Commissioner (Intelligence) is having jurisdiction over the 
whole State. He serves as a Liaison Officer as between 
the Department and the traders. He is also designated as 
the Officer through whom exchange of information 
between the Officers of the Sales Tax Departments of 
different States has to be channelled. In piirsuance of 
this, Deputy Commissioner (Intelligence), Kerala, Deputy 
Commissioner (Intelligence), Madras and Deputy Commis­
sioner (Enforcement) Mysore meet and discuss matters 
of common interest relating to tax evasion and avoidance 
and speedy reciprocal exchange of information. In addi< 
tion to this, collection and consolidation of statistics and 
information relating to business activities of dealers 
within and outside this State have been done in a syste­
matic manner with a view to check evasion. There has 
been large scale evasion in the case of areacanuts, cocoanut 
oil and hill produce in inter-state sales. In order to tackle 
this effectively, enquiries at the places of destination are 
made and evasion checked with the co-operation of Com­
mercial Tax Officers in the neighbouring States.

(5) Section 30 of the Kerala General Sales Tax Act 1963 (ex­
tract attached) has already been enforced from 1st Sep­
tember, 1964 so as to prevent cases of evasion through rail­
way station or steamer station or any other place of simi­
lar nature. 35 Sales Tax Inspectors have also been ap­
pointed from 23rd November, 1963 for the successful work­
ing of* the provisions of Section 30 of the Act. (Annexure

40$
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Extract of Section 30 of the Kerala General Sales Tax Act, 1963.

30. Regulation of transport of notified goods.̂ —(1) No person shall 
transport from or to any railway station or steamer station or any 
other place of similar nature notified in this behalf by the Govern­
ment any consignment of such goods as may be notified by the Gov­
ernment in the Gazette exceeding such quantity or value as may be 
prescribed, except in accordance with such conditions as may be 
prescribed. Such conditions shall be prescribed with a view to en­
sure that there is no evasion of the tax imposed by this Act.

(2) Any officer authorised by the Government in this behalf shall 
have power, subject to such restrictions as may be prescribed,—

(a) to intercept and search any vehicle or vessel for the pur­
pose of verifying whether any goods are being transported 
in contravention of sub-section (1);

(b) to seize and confiscate any goods which he has reason to 
believe are being transported in contravention of sub­
section (1).

Provided that before taking action for the confiscation of goods 
under this section the officer shall give the person in charge of the 
goods and the owner, if ascertainable, an opportunity of being heard 
and make an enquiry in the manner prescribed.

(3) Whenever confiscation is authorised by this section, the Officer 
adjudging it shjtll give the owner or the person in charge of the goods 
an option to pay, in lieu of confiscation, a penalty not exceeding 
double the amount of tax calculated at the rates applicable to the 
goods liable to confiscation.

Provided that the officer may release the goods on cash security 
being furnished by the person concerned to the extent of the penalty 
leviable if, in the opinion of the officer, further time is required to 
arrive at a correct finding as to whether a pertalty is to be imposed 
or not and that the security so furnished ihall be adjusted towards 
the penalty in case it is payable or returned to the party, if other­
wise.

ANNEXVRE I

210



(4) Nothing contained in sub-section (2) or Sub-section (3) shall 
apply in the case of goods transported which are exempted from tax 
under any of the provisions of this Act without any condition or res­
triction.

(True Extract)
Cases of evasion through Railway booking

Evasion is rampant in transactions of Pepper, Arecanut, Rubber 
and Coir which are taxable at the last purchase point in the State. 
There is evasion in cocoanut oil also. It is practised through book­
ings by rail in bogus names. The estimated loss of revenue in res­
pect of ten selected goods like pepper, ginger, areacanut etc. taken up 
for investigation comes to Rs. 20 lakhs on account of evasion through 
bogus booking through railways during 1965-66.

The methods by which evasion is practised are by transporting 
the goods to places outside the State through rail, road and water in 
bogus names. Consequent on the establishment of border aod inter­
nal check posts, the transport of goods by road has almost been con­
trolled by the Department and there has been considerable check in 
the matter of evasion. But, to control the transport of goods through 
rail is a difficult problem. Goods are booked to various places out­
side the State by rail in fictitious names and railway receipts are often 
discounted through certain banks which have given discounting faci­
lities to some of the persistent and habitual defaulters of sales-tax. 
This is found mostly in Cannanore, Kozhikode, Palghat and Trichur 
Districts. The following steps were taken to combat the evasion 
through rail:

(1) The Intelligence Officers, and in places where there is no In­
telligence Officer, the Inspecting Assistant Commissioners are to col­
lect the list of registration certificate holders in the State sind furnish 
copies of the same to the field staff.

(2) To take and collect the extracts of bookings of the goods select­
ed for Very Important Commodity Investigation from all railway 
stations and ports, every alternate day or third day or once in a week 
according to the nearness of the destination station.

(3) lî  there are bogus bookings, such bookings will be intimated 
to the officer of the Commercial Taxes Department in the destination 
station by telegram or express letters requesting to identify and as­
certain the person taking delivery of the goods so booked and to inti­
mate the result in order to trace back and pin down the evador in 
this State.

(4) To analyse the extracts office-wise in other cases and to for­
ward them to the concerned officer in order to ascertain whether the 
transaction has been accounted.
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Wether any enquiries have been made from the Railways about 
such evasions.

Yes.

The Deputy Commissioner (Intelligence) had discussed this pro­
blem with the Divisional Commercial Superintendent, Olavakot on 
several occasions. Two specific cases of irregularities on the part 
of the railway staff were also b ro u ^ t to the personal notice of the 
Divisional Commerciail Superintendent by the Deputy Commissioner 
(Intelligence) in January 1966. Accordingly, suitable disciplinary 
proceedings have been initiated against the Railway staff by the 
Divisional Commercial Superintendent. But, inspite of these efforts, 
the bogus bookings continue to exist.

Government had also addressed the authorities of Southern Rail­
way about the bogus, booking in respect of arecanuts practised 
through railways. The General Manager Southern Railway had in 
circular number C.30jV-D(c) OJA dated 22|23rd February, 1966 (An- 
nexure I) issued instructions to the subordinate staff for ensuring 
that consignments of arecanuts are accepted for booking by rail only 
if a valid passjpermit for having paid! the cess due to the Market 
CommittM is produced at the time of booking and also that in cases 
where the value of the goods tendered for booking exceeds Rs. 2,500 
the Sales Tax Registration certificate should also be insisted upon 
from the consignors before consignments are accepted for bookings. 
In spite of these instructions, the Intelligence Officers of the Depart­
ment have reported 3295 cases in which the Station Masters have 
violated the instructions issued. The Deputy Commissioner (In­
telligence) and the Intelligence Officers are visiting Railway 
Stations and apprising the Station Masters and other Railway staff 
of the instructions of the General Manager.

Further after the implementation of section 30 of the Kerala 
General Sales Tax Act 1963, the General Manager Southern Railway 
was addressed on 23rd May, 1966 (Annexure II) to issue instructions 
to the Railfay authorities for insisting on the production of permits 
in Form 29. issued by the Sales Tax Department for both booking 
and for clearance> of goods notified imder section 30, by dealers in 
cases where the value of such goods exceeds R& 200. Hie final 
reply of the General Manager is awaited.

Sd/-
Joint Secy, to Government, 

Revenue Department.



Copy of letter No. C. 30/V/DS(C) /OJA, dated 22/23-2-1966 from the 
General Manager, ^u th ern  Railway Headquarters Office, Com­
mercial Branch, Madras-3, copied to the Additional Secretary to 
Government of Kerala (Revenue ‘H’ Department, Trivandrum).

Subject:—Booking of arecanuts from Malabar area by rail.

Attention is invited to the,notification in item 5 under ‘General’ 
of LRA 1 of 1964.

2. It has been pointed out by the Additional Secretary to Govern­
ment (Revenue ‘H’ Department), Kerala, that consignments of areca­
nuts are being booked from certain stations in Malabar area in con­
travention of the instructions referred to a»bove. A copy of letter 
No. 579761H1166|RD of 25th January, 1966 from the Additional Sec­
retary to Government (Revenue ‘H’ Department), Kerala received in 
this connection, is sent herewith. Please ensure that consignments 
of arecanuts are accepted for booking by rail only if a valid pass] 
permit for having padd the cess due to the Market Committee is pro­
duced at the time of booking.

3. It may also be notified that in cases where the value of the 
goods tendered for booking exceeds Rs. 2500 the Sales Tax Registra­
tion Certificate should also be insisted upon from the consignors 
before the consignments are accepted for booking.

4. Receipt of this letter may be acknowledged.

Sd '-
Gcncral Manager.

Sd'-

Superintendent.

ANNEXURE I
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Copy of letter No. 246641HI|66|RD, dated 23-5-1966 from the Addi­
tional Secretary to Government, Revenue (H) Department, Gov­
ernment of Kerala, Trivandrum, addressed to thei General 
Manager, Southern Railway, Madras.

Subject:—Taxes—Sales-tax—^Booking and clearing of notified goods 
by dealers—Insisting of the production of permits issued 
by the Sales-tax Department—^Instructions to Railway 
Station Masters—Request—

Re/:—Letter No. C.301V. DD(c)10JA, dated 22|23-2-1966, from the 
General Manager, Headquarters Office, Commercial Branch. 
Madras-3.

According to the provisions of the Kerala General Sales-tax Act, 
1963 in foroei in this State a dealer, is allowed to transport from or 
to any railway station, any consignment of notified goods, exceeding 
the value of Rs. 200 only in accordance with the following condi­
tions.—(Rule 37 of the Kerala General Sales-tax Rules—Extract en­
closed).

(1) He shall make an application in Form 28 duly filled in by him, 
in duplicate, to the assessing authority of the area in which his 
principal place of business or his branch is situated, for the grant of 
a permit in Form 29 to enable him to transport the consignment. 
He shall also produce before the said authority along with the said 
application either a bill of sale or delivery note or way bill or a| 
certificate of ownership for verification of the particulars furnished 
in the application in case the aiforesaid consignments are to be trans­
ported to the notified place. If such goods are to be transported 
from any of the notified places, he shall also produce along with the 
application the railway receipt, bill of lading or other documents re­
quired for the purpose of obtaining delivery of the consignment from 
the place notified in this behalf.

The said authority, on being satisfied about the correctness of the 
particulars furnished in the application and after making such en­
quiry as may be deemed necessary shall countersign the two copies 
of the application, and the other records produced therewith, shall 
also date and seal the same with its official seal and prepare a
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permit, in duplicate in Form 29. Both copies of the application 
shall be endorsed witjh the number of the railway receipt, bill of 
lading or sale bill or other documents produced. One copy of the 
permit together with one copy of the countersigned application and 
the other documents shall be made over to the applicant, the second 
copy of both shall be retained by the said authority and the consign­
ment may thereafter be transported.

(2) The person to whom the permit is granted or other person 
who transfer to the consignment on behalf of the former shall carry 
with him along with the goods to be transported the said documents 
and shall allow it to be examined by the Officers authorised by Gov­
ernment in this behalf. The following are the goods notified.

Noti-fied goods:

(i) Eubber products other than cycle tyres and tubes and 
rubber accessories of cycles.

(ii) Foamed rubber sheets, cushions, pillows and other articles 
•of foamed rubber.

(iii) Pepper.
(iv) Dried Ginger.
(v) Lemongrass Oil.
(vi) Arecanut.
(vii) Rubber.
(viii) Coconut and copra.
(ix) Timber.
(x) llJoconut oil.

The above provisions were introduced for the purpose of arresting 
large scale evasion resorted to by dealers especially through Railway 
Stations. For the proper and successful working of the above pro­
visions the cooperation of the Railway Department is highly 
necessary.

2. It is now reported that the Railway Station Masters are not 
insisting on the production of permits issued in respect of notified 
goods, when goods are brought by the dealers for booking, on the 
ground that they have no instructions from the Railway Authorities 
in the matter. Unless the permits in Form 29 of the Sales-tax 
Department (copy enclosed) are insisted on by tiie Railway Autho­
rities in the case of notified goods, the bogus booking will continue
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to escape taxation. I am, therefore directed to request you to issue 
Decessary instructions to the Divisional Superintendents of Olavakot 
and Madurai for insisting on the production of permits in Form 29 
issued by the Sales Tax Department of this State for both booking 
and for clearing of notified goods by the dealers in cases where the 
value of such goods exceed Rs. 200.

3. 1 am to point out that in pursuance of this Governments’s letter 
No. 57976!Hlj65jRD dated 25th January, 1966, the General Manager, 
Headquarters Office, Commercial Branch, Madras of the Southern 
Railway in his letter cited issued certain instructions in respect of 
booking of arecanuts. It will go a long way in implementing the 
provisions referred to in paragraph 1 above if the Railway Authori­
ties insist on the production of permits in Form 29 issued by the 
Sales Tax Department in cases where the value of the goods men­
tioned abcive exceeds Rs. 200. I am therefore, to request you to take 
necessary action for necessary modifications being issued to the 
instructions issued in the letter cited.

An early reply on the action taken with reference to this letter 
will be much appreciated.

Sd|.

Joint Secretary, 
For Addl. Secretary to Government.

Sd/-

Superintendent.

Extract of Rule 37 oj the Kerala General Sales Tax Rules, 1963.

37. Regulation oj transport of notified goods.—No person shall 
transport from or to any railway station, steamer station or any 
other place of similar nature notified in this behalf by the Govern­
ment undtjr sub-section (1) of section 30, any consignment of such 
goods notified by Government under the said sub-section exceeding 
the value of two hundred rupees except in accordance with the 
following conditions:—

(1) If any such consignment is to be transported by a person 
from or to any notified place aforesaid, he shall make an application 
In Form 28 duly filled in by him, in dupUcate, to the assessing autho­
rity of the area in which his principal place of business or his branch



Is situated, for the grant of a permit in Form 29 to enable him to 
transport the consignment. He shall also produce before the said 
authority along with the said apphcation either a bill of sale or deli­
very note or way bill or a certificate of ownership for verification of 
the particulars furnished in the application in case the aforesaid 
consignments are to be transported to the notified place. If such 
goods are to be transported from any of the notified places, he shall 
also produce along with the application the railway receipt, bill of 
lading or other documents required for the purpose of obtaining 
delivery of the consignment from the place notified in this behalf.

The said authority, on being satisfied about the correctness of the 
particulars furnished in the application and after making such en­
quiry as may be deemed necessary shall countersign all the two 
copies of the application, and the other records produced therewith, 
shall also date and seal the same with its official seal and prepare a 
permit, in duplicate in Form 29. Both copies of the application shall 
be endorsed with the number of the railway receipt, bill of lading or 
sale bill or other documents produced. One copy of the permit to­
gether with one copy of the countersigned application and the other 
documents shall be made over to the applicant, the second copy of 
both shall be retained by the said authority and the consignment 
may thereafter be transported.

(2) The person to whom the permit is granted under clause (1) 
or other person who transports the consignment on behalf of the for­
mer shall carry with him along with the goods to be transported 
the said documents and shall allow it to be examined by the officer 
exercising jurisdiction over the notified place concerned or the other 
officers authorised by Government in this behalf.

(3) The assessing authority within whose jurisdiction the notified 
area is located or the authority authorised by Government in this 
behalf shall have the power to intercept and search any vehicle or 
vessel for the purpose of verifying whether any goods are being 
transported in contravention of sub-section (1) of section 30 and to 
seize and confiscate any goods which he has reason to believe are 
being transported in contravention of the said sub-section.

(4) The said authority shall not intercept or search the luggage 
of persons who enter or leave the notified area.

(5) The said authority shall not cause undue delay while exer­
cising the powers under sub-section (2) of section 30.
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(6) The provisions laid down in rule 35 relating to Impdsition of 
penalty, release of the goods, seizure, tonfiscation and disposal of 
the goods shall apply to the goods transported in contravention of 
the provisions of this rule.

(TYue extract)
Sd/-

Superintendent
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GOVEBNMENT OF KeRALA 

Revenue (H) Department

NOTIFICATION II

S.R.O. No. 78/66.—In exercise of the powers conferred by Sec­
tion 57 of the Kerala General Sales Tax Act, 1963 (Act 15 of 1963), 
the Government of Kerala hereby make the following amendments 
to the Kerala General Sales Tax Rules, 1963, namely: —

A m e n d m e n t s

In the said Rules

(1) in rule 37—

(i) in condition (1) for the sentence “If any such consignment 
is to be transported by a person from or to any notified place afore­
said, he shall make an application in Form 28 duly filled in by him, 
in duplicate, to the assessing authority of the area in which his prin­
cipal place of business or his branch is situated, for the grant of a 
permit in Form 29 to enable him to transport the consignment.” 
occurring at the beginning, the following sentence shall be substi­
tuted:

“If any such consignment is to be transported by a person from 
or to any notified place aforesaid, he shall make an application in 
Form 28 duly filled in by him in duplicate to the assessing authority 
or in his absence to any other officer authorised by him in writing 
in this behalf of the area in which his principal place of business or 
his branch is situated in case he has a place of business or branch 
within the State, and in case he has no such place of business or 
branch within the State, to any of the assessing authorities or in 
their absence to any other officers authorised by them in writing in 
this behalf, having jurisdiction over the areas where the goods in­
tended for transport are stored, for the grant of a permit in Form
29 to enable him to transport the consignment.”

(ii) after condition (1), the following shall be added as condi- 
Mons (lA), namely: —

“ (lA) Where any person, intends to transport any consignment 
through any clearing or forwarding agent or any other mercantile
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agent, the application may be made in this behalf by the clearing or 
forwarding agent or any other mercantile agenti duly authorised by 
him in writing in this behalf, to the assessing authority in whose 
jurisdiction the place of business or branch of such agent is situate, 
or in his absence any other officer authorised by him in writing in 
this behalf and the permit shall then be issued to such agent. The 
agent may be authorised to apply for permits for any particular 
consignment or consignments or all the consignments in a particular 
period, provided that the period of authorisation shall not be valid 
beyond the financial year in which the authorisation is made.

(iii) after condition (6) the following shall be added as condi­
tion (7), namely:—

“ (7) The provisions of this rule shall not apply to persons 
other than dealers.”

(2) In form 28, for the foot note to item 12, the following shall 
be substituted, namely:—

“Entries in item 12 need be made only before actual despatch 
of notified goods.”

By order of the Governor,
A. S ethum adhava  Menon, 

Additional Secretary.
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KERALA GENERAL SALES TAX RULES, 1963

Form No. 29 
Perm it

(See Rule 37)
N o ....................

I hereby permit the tansport of the consignment detailed overleaf. 
Place : Signature
Date : Designation

Reverse
DETAILS OF CONSIGNMENT PERMITTED TO BE

TRANSPORTED

Description of goods

Dated signature of 
the authority issu- 

Quantity ing the permit with
seal

(I) (2) (3)

RESULTS OF CHECKING ON THE ROUTE

Designation and head­
quarters of the autho­
rity by whom transport 
of the consignment was 

checked

Description 
of goods

Quantity of 
the goods 
actually 

transported

Dated signa> 
ture of the 
authority 
mentioned 
in column

(I) (a) (3) (4)

:24Sli (aii)LS~15^

( ] ^ e  extract) 
S d /. 

5iq)erifiteiidcnt.
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Whether it is a fact that the Railways will not accept any order; 
for booking unless the certificate is produced?

Under Rule 27(5) of the General Sales Tax Rules, 1950 (An* 
nexure I) dealers carrying on business in goods claming exemption 
as not being first seller or last purchaser of such goods, are required 
to produce a declaration in the prescribed form to prove that the 
goods have suffered tax or will suffer tax elsewhere. In the Audit 
Report it was pointed out that in 18 cases exemption was allowed 
to the assessees without obtaining the declaration form or other­
wise ascertaining whether the turnover exempted had suffered tax 
at the hands of other dealers. While discussing the above point re­
garding irregular exemption, in the meeting of the Public Account# 
Committee, the Committee inter-alia raised the problem of evasion 
of tax, by transporting goods to places outside the State through 
rail, road and water in bogus names. It was explained that con­
sequent on the establishment of internal check posts and border 
check posts, the transport of goods by road has almost been controll­
ed by the Department and there has been considerable check in the 
matter of evasion and that it is a difficult problem to control eva­
sion through Rail. It was also explained that according to Section
30 of the Kerala General Sales Tax Act, 1963 and Rule 37 of the 
Kerala General Sales Tax Rules, 1963 a dealer is allowed to trans­
port from or to any railway station, any consignment of notified 
goods exceeding the value of Rs. 200 only if accompanied by a 
permit in form number 29 issued by the Sales Tax Department. Tha 
Committee then wanted information whether it is a fact that rail­
ways will not accept any order for booking unless the certificate is 
produced.

■ The Railways accept goods for booking without insisting on the 
production of the permit in Form No. 29 or certificate of payment 
of taxes. In this connection reference may also please be made to  
the reply furnished to Question No. 35.
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Extract of Rule 27(5) of the General Sales Tax Rules, 1950.

“27(5) Every dealer carrying on business in the goods specified 
in Schedule I shall where he is not liable to tax in such goods, by 
reason of his not being the first seller or the last purchaser of them 
in the State, obtain a declaration in form XXXIV from the person 
who sold the goods to him that they had suffered the single point 
tax at his (seller’s) hands or at the hands of any other as mention­
ed in the declaration.”

(True extract)

Sd/-
Superintendent.

How many complaints were filed about railway booking?

While discussing the question No. 7 the Committee also wanted 
information regarding the number of complaints filed against rail­
way booking.

Five complaints were filed before the Railway authorities. De­
tails of each case are furnished below.

(1) D.C. (I) 1-10950/66—Booking of 17 bundles of rubber sheets 
from Ettumanoor Railway Station on 17-9-1966.—^The irregularity 
was brought to the notice of the Divisional Commercial Superinten­
dent, Madurai in letter No. D.C. (I) 1-10950/66 dated 18-10-1966. No 
reply has been received from the Divisional Commercial Superin­
tendent so far.

ANNEXURE I

(2) D.C. (I) 1-734/66—Boolcing of Pepper from Payyannur Rail­
way Station.—The irregularity was reported to th« Divisional Com­
mercial Superintendent, Olavakot on 19-1-1966. Suitable disci­
plinary proceedings were initiated against the staff by the Divisional 
Commercial Superintendent But on 14-10-1966, Shri S. Krishn*- 
swamy, Divisional Commercial Superintaident has intimated that 
based on the explanation submitted by the Station Master and also 
the report dt the preliminary enquiry conducted by the Senior Conw 
nercial Inspector, it was decided to dispense with the confronted 
•nquiiy.



(3) D.C. (I) 1-770/66—Booking of arecanaU to Mangalore from 
BaUapattam and Kannapwram Railway Stations.— T̂he irregularity 
was reported to Divisional Commercial Superintendent, Olavakot 
<m 31-1-1966. Though originally disciplinary action was taken 
against the Station Master, it was later on dropped based on the 
exidanation of the Station Master and also the report of the preli­
minary enquiry conducted by the senior Commercial Inspector.

(4) D.C. (I) 1-2388/66 Bogus booking of arecanuts and Pepper 
from Baliapatam Railway Station.— T̂he irregularities were lirought 
to the notice of the Divisional Commercial Superintendent, Olavakot 
on 5-3-1966. On 16-5-1966, the Divisional Commercial Superinten­
dent intimated that the matter was receiving attention. Thereafter, 
though 2 reminders were sent to Divisional Commercial Superin­
tendent no reply has been received from him so far.

(5) D.C. (I) 1-11164/65 Bogus Booking of goods through Railway 
—Kayamkulam Railway Station.—The Divisional Commercial Super­
intendent, Madurai was addressed on 3-11-1965. No reply has been 
received inspite of 6 reminders.

In this connection reference may also please be made to the reply 
famished to question No. 36.
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APPENDIX XUV
(Para No. 7.33 of this Report)

How the concessional rate was allowed without valid ‘C  jormtT

*The assessing authorities of the Department are administennf 
the General Salestax Act, Central Salestax Act etc. These fiscal 
laws are complicated and technical in nature. The work in the 
Salestax offices is also heavy. The Officers have to check goods 
vehicles, inspect places of business dt dealers etc., besides assess­
ment and collection work. The number of C forms to be verified 
is really numerous in many cases. While verifying hundreds of C 
forms, omissions may occur. The circumstances under which the 
concessional rates were allowed in the 25 cases are indicated below:

(1) Omission to enter the date of registration.

(2) The date of registration noted in the C form is subsequent 
to the date of transaction.

(3) The C form declaration does not cover the entire amount 
involved.

(4) The purpose for which the goods have been bought ha« 
not been entered in the C Forms.

These are technical defects.

According to the existing rules it is enough if the dealer produces 
the belated C forms within three months of the year to which the 
assessment relates. [Vide Rule 6 (i-B) of Central Salestax 
(Kerala) Rules, 1957—(Annexure I)]. The assessing authorities 
are in duty boimd to accept even the belated C forms, in which 
case, the time available for verification of the C forms will be very 
limited. In cases as mentioned in item (1) above, if evidence to 
prove the date of registration will be supplied separately at the 
time ot assessment, in which case the C forms will have to be accept­
ed. In cases where the date of registration given is wrong, there 
will be proof to show the correct date of registration, whicli will 
be prior to the date of transaction. The date of registration can be 
ascertained from many other C forms produced by the same dealer.
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If the entry is wrong, due to clerical error the assessing authorltie* 
may accept these forms. In cases under (3) above, it may so hap­
pen that the forms for one year may be filed among the records 
for another year. ^

In a number of cases, the C forms might be misplaced. The mis* 
placed C forms may be traced out, filed among the relevant assess­
ment files subsequently and concessional rate of tax allowed. In 
cases where the C forms have been lost, the assessing authorities are 
competent to allow concessional rate of tax on the production of the 
dupUcate ones, if they are convinced of their bonafides.

K. P. ACHUTHAN NAIR, 
Joint Secretary to Government, 

Revenue Department.

Extract of Sub-rule (l—B)of Rule 6 of the Central Sales Tax 

(Kerala) Rules, 1957.
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Notnrithstanding anything containing in sub-rules (1) and (1*A), 
the selling dealer who has not obtained the declaration forms and 
certificates referred to in sub-rule (1) and (1-A) from the purchas­
ing dealer by the due date for the submission of the return, shall 
obtain such declaration forms and the certificates relating to a year 
and submit to the assessing authority within 3 months of the year 
next succeeding.

(True extract)
Sd/-

Superintendent.



(Para No. 8.13 of this Report)

A  detailed note showing to what extent the increase in cost is due 
to revision of the scheme and to what extent the increase was 
due to increase in cost 0/ matcriols, etc. Note showing reasoris 
for the increase in expenditure.

The Ernakulam-Mattancherry Water Supply Scheme costing 
Rs. 152.00 lakhs was originally approved by the Government of 
India in 1955. Copies of Government of India letters No, D.1185/ 
WS/57-P dated 19-6-1957 and No. 3625-WS/59-P dated 13-1-1960 are 
attached (Annexure I and II). Thereafter an estimate for a com­
prehensive scheme for water supply for Ernakulam-Mattancherry 
litteral tracts was forwarded to the Government of India in Sep­
tember 1955. The estimated cost of this scheme was Rs. 332.73 
lakhs.

2. As the water supply to the urban areas of the scheme, ie., 
Ernakulam-Mattancherry, and Fort Cochin had become very acute. 
Government prepared a comprehensive scheme for these areas. The 
estimate for these emergent works to these areas which are the 
urban areas was Rs. 154-00 lakhs. This estimate was prepared from 
the estimate which had been sent to Government of India earlier 
in the estimate of Rs. 332.75 lakhs. The Scheme was approved and 
sanctioned by the State Government on 28-8-1957. The engineer­
ing details and the estimates were forwarded to the Government of 
India on 3-10-1959. Government of India approved this scheme in 
January 1960 which they termed as ‘revised Emakulam-Mattan- 
cherry Water Supply Scheme’. They also mentioned that the 
original approved scheme was estimated only at Rs. 152.00 lakhs, 
whereas the present estimate amounted to Rs. 154.00 lakhs.

The Government of India had also forwarded technical comments 
on the Ernakulam-Mattancherry Scheme from time to time. Origi­
nally the Ernakulam-Mattancherry Scheme was formulated to meet 
the requirements of 1981. The Government of India in their techni­
cal notes desired that it should meet the needs of 1991.

Thereafter the State Government received a revised estimate on 
13-9-1960 from the Chief Engineer. This estimate consisted of two

APPENDIX XLV
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parts; first phase costing Rs. 276.00 lakhs to meet the demands oL 
1976 which corresponds to the approved scheme ot Bs. 154.00 lakhS' 
and the second stage for the ultimate demand in 1991 costing 
Bs. 76.00 lakhs, the total cost of the scheme thus being 352 lakhs. 
The attached statement shows the comparison between the estimate 
of Rs. 154.00 lakhs and the estimate of Bs. 276.00 lakhs- The major 
reasons for the increase in estimate are the inadequate provision 
made for Pumping Main from Alwaye to Emakulam, distribution 
system for Emakulam and Mattancherry and the land acquisition 
charges in the estimate of Rs. 154.00 lakhs. Similarly contingency 
and establishment charges have also gone up, as these are calculat­
ed on percentage basis (5 per cent for contingency and petty super­
vision charges and 7J per cent for establishment charges). The 
original estimate of Rs. 154.00 lakhs was on lump sum basis without 
going into the details whereas the revised estimates were made 
after detailed investigation and modifications accepted by the Chief 
Engineer on the basis of the comments of the Govt, of India. This 
scheme was forwarded to the Government of India on 2-11-1960. 
Thus it win be seen that the first phase of the schnne estimated to 
cost Rs. 276 lakhs corresponds essentially to the estimate of 
Rs. 154.00 lakhs. The second phase of the scheme is for increasing 
the capacity of treatment plant and for extending the distribution 
system, including the increase in the capacity of the zonal reservoirs.

Hie approval of the Government of India for this revised esti- 
n a te  has not been received as the technical comments raised by the 
Government of India are under correspondence. Certain technical 
coomiKits on the revised estimate were received by Government 
and forwarded to the Chltf Engineer on 3-3-1961. The reply to 
these were famished to the Government of India on 4-7-1961. The 
latest comments of Government of India received in October 1965 
are only on tiie distribution system. It would therefore appear that 
■Hie otiier details furnished by the State Government stand accepted* 
by the Government of India.

Sd/.
Health & Labour Secretary.



ERNAKULAM MATTANCHERRY WATER SUPPLY SCHEME

Sub Heads of Estimates and items of 
works

As per origi- As per Revi sed 
nal Estimate Estimate

App : A. Hcadworks . . . .
B. Trunk main from Alwaye to Erna-

k'jlani-Mattancherry and Fort 
Cochin etc................................

C. Distribution System .
D. Land Acquisition charges .

, E. Tools and Plant
I-. Contingency and petty supervision 

charges . . . . .
G. Establishment

H. Increased oft take of water from 
Ahvaye river . . . .

I. Credit to the Scheme by dismant­
ling C. I. Pipes

Rs.
44,00,000

64,o ,̂occ
24,00,000
4,50,450
1.25.000

6.44.000
9,74.550

1,54,00,000

Rs.

37.00.0 CO

1,10,00, cco
53.00.000

19.00.000 
4,22,000

11.10.000
16.35.000

35,33, ccc, 

2,86,00,000

10.00, c c o  

2,76,00,000
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Copy of letter No. D. 1185-WS/57-P, dated 19th June, 1957 from Gov­
ernment of India, Ministry of Health, New Delhi.

Sir,

S u b :—Ernakulam—Mattancherry Water Supply Scheme 
taking up of—

ANNEXVRE I

I art directed to refer to your letter No. HL(D)2-3013/57/EHD, 
dated the 3rd April, 1957, on the subject mentioned above, and to 
enclose a copy of the remarks offered by the Adviser in Public Health 
Engineering to the Government of India, in this connection. I am to 
request that the information asked therein may kindly be Surnished 
to this Ministry as soon as possible.

Copy of remarks offered by the Adviser in Public Health Engineering 
to the Government of India

The Water Supply Scheme (urban) for Ernakulam—Mattancherry 
costing Rs. 152.00 lakhs was approved during the first plan period, 
vide Government of India Ministry of Health letter No. F.17-23/54-P 
dated 3rd January, 1955. Out of the amount of Rs. 43.75 lakhs sanc­
tioned for the implementation o? the approved schemes. Government 
of Kerala has allocated Rs. 15.2 lakhs for this scheme. They have 
taken up works costing about Rs. 30 lakhs. No amount was sanction­
ed during 1956-57 for the execution of their approved urban schemes.

2. As the scheme has already been approved in principle aifc 
fimds also allotted for part of the work, the State could proceed with 
the execution of the scheme. The following details, however, should 
be called for from the State Government for review of the details 
of the components of the scheme for approval and sanction of further 
allotments.

(i) The detailed calculation for arriving at the population 
catered ^ r  in the scheme;

(iO detailed drawings of the works and design calculations in 
support with short engineering descriptions for each com­
ponent.
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(iii) The rising main provided in the scheme must be based on 
the economical size with reference to capital and main­
tenance charges in combination with the pumping plant. 
The details in this regard should be furnished.

The amount required by the State for each scheme during the 
current year is not available. The same may please be asked for 
from the State Government before amounts are recommended for 
particular schemes.
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Copy of letter No. 3625-WS/58-P, dated 13th January, 1960 from 
Under Secretary to Government of India, Ministry of Health.

New Delhi-2.

ANNEZURE II

Sir,

S u b ;—Ernakulam-Mattancherry water supply scheme-
Engineering details.

I am dire.ted to refer to your letter No. 64951, 58/HLD 2 dated the 
l/3rd October, 1959 on the subject mentioned above and to say that 
the revised Ernakulam-Mattancherry scheme estimated to cost 
Rs. 154 lakhs is approved for execution subject to the remarks con­
tained in the technical note (copy enclosed).

2. The scheme was originally approved by this Ministry at an 
estimated cost of Rs. 152.00 lakhs whereas the scheme report now 
submitted by the State Government indicate that the amount of esti­
mate is Rs. 154.00 lakhs. In the papers received, there is no copy of 
the estimate. It may kindly be furnished to this Ministry for record.

. ( T hxje C o py )

Whether the amounts were sanctioned by Government of 
Kerala or Government of India?

Hie State Government have not given sanction for the revised  
estimate of Rs. 276.00 lakhs for the Scheme. However the expendi­
ture incurred so far is on the basis of the allotments made in the 
budget for the scheme from year to year and also according to the 
provisions in the Plan Budget.

According to the pattern of assistance approved by the Planning 
Commission, all Urban Water Supply Schemes are eligible for 100 per 
oemt loan assistance. The Government of India are releasing loan 
assistance for all Urban Water Supply and Drainage Schemes in 
lump. However, loan assistance received for each Scheme can be 
calculated on the basis of the actual expenditure incurred during 
every year. The total loan amount has been allocated to the various
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;sdiemes in proportion to the actual expenditure incurred in respect 
•of each Scheme. Thus the total loan assistance received for the 
Emakulam-Mattancherry Water Supply Scheme up to 31-3-1966 is 
Rs. 139.48 lakhs.

In how many cases, the works were given to the lowest tender?
195 works were awarded on contract in Emakulam-Mattancherry 

Water Supply Scheme, out of which in 185 cases the works were 
entrusted to those who quoted the lowest.

Circumstances under which the estimates were revised.

The original estimate for the Emakulam-Mattancherry Water 
Supply Scheme was for Rs. 152‘00 lakhs. Thereafter an estimate 
amounting to Rs. 332.75 lakhs for a comprehensive scheme for Water 
Supply for Emakulam-Mattancherry litteral tracts was forwarded 
to the Government of India in September, 1955. The Government 
of India had also forwarded technical comments on the Emakulam- 
Mattancherry Scheme from time to time. Originally the Emaku­
lam-Mattancherry Scheme was formulated to meet the requirements 
1981. The Government of India in their technical notes desired that 
it should meet the needs of 1991. Accordingly a revised estimate 
was prepared and forwarded by the Chief Engineer on 13-9-1966. 
This estimate consisted of two parts, first phase costing Rs. 276*00 
lakhs to meet the demands of 1976 and the second stage for the ulti­
mate demand in 1991, costing Rs. 76.00 lakhs, the total cost of the 
scheme thus being Rs. 352.00 lakhs. The original estimate of 
Rs. 154.00 lakhs was on lump sum basis without going into the 
details whereas the revised estimates were made after detailed in­
vestigation and modifications accepted by the Qiief Engineer on the 
basis of the comments of the Government of India. The major 
reasons for the revision of the estimates were the inadequate provi­
sion made for Pumping Main for Alwaye to Emakulam, Distribution 
systems for Emakulam and Mattancherry and the land acquisition 
charges. Similarly contingency and establishment charges had also 
fone up.

8d /.
Joint Secretary to Covemmenk
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Further details of the para may be jumished.

The blasted quantity of rubble has been noted in the following Measuto- 
ment Books.

Page 2 of 3 8 / 6 1 .............................................1940*973
Page 6 of 3 8 / 6 1 .............................................936-56
Page 30 of 3 6 /6 1 .............................................2014-29
Page 4 of 4 8 / 6 1 .............................................20499-50
Page 54 of 3 8 /6 1 .............................................371469-95

396861-273
Page 22 of 4 8 /6 1 .............................................30946-07
Page 6 of 116/61.............................................776-25

428583-59

This is in solid m'jasurem’nt. If it is converted into stack n>easurem?nt 
the quantity will work out to 642875-38 c.ft.

A s:a:enijnt showing how ths rubble was accounted for is given below.
The total quantity of rubble received from rock 

b la s tin g ......................................................6,42,875-38 c.ft.
Issued to M's Paterson Eagg. Go. for purification 

Plant Work . . . • . . . 1,80,352-69 c.fi.

Balance . . 4,62,522-69 c.ft.

Issued to th? Purification Plant work for levelling
as free i s s u e ............................................. 15,323-39 c.ft.

Issued to the Construction of in-take well . 9,014-00 c.fc.
Sold in A u c tio n ............................................. 24,858-00 c.ft.
Issued to the construction of retaining wall . 64,986-00 c.ft.

1,14,181-39 c.ft.
Balance . . 3.48.341 * 3° c.ft.

The balance quantity was useless and so was issued for filling up 
the low lying places.

There was no estimate for levelling the site with rubble. No con­
tract was given for the levelling work. The low quantity rubble 
required to level the yard were conveyed from the quarry (Plant 
Bite) to the low areas and dumped. The payment was made only for 
the conveyance whidi was necessary to remove the rubble from th» 
plant site to carry out the construction. This has been recorded la  
Measurement Book No. 116/61 pa0e 44.

Sd/.
S*er*tary to Govwnm»ttL
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(Para No. 8.46 of this Report)

A written note on this Sub Para may he furnished as to whether ade­
quate investigation of Soil Condition was made before decid­
ing to construct the ring bund and whether any enquiry was 
conducted to fix responsibility.

No investigation of soil condition was made before deciding to 
construct the ring bund. The Chief Engineer (PHED) has been 
asked on 30-9-1966 to conduct an enquiry and to fix the responsibility 
In the matter.
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APPENDIX XLVn 

(Para Nos. 8.52 & 8*58 of this Report) 

AUDIT REPORT : 1966 

BreiA^ €f expenditure of Rs. 171 *60 lakhs.

n
Five Year 

Plan
Recurring

Tools
&

Equipment

Land
&

Building
Total

(In lakhs of Rupees)

X957-58 • 1-75 1-57 0-45 3-77
1958-59 .  . • 5-77 5-62 1-38 12*77
1959-60 • 8-64 5-23 3*91 17-78
1960-61 • 12-14 8-55 2-83 23*52

28 30 20-97 8-57 57-84

II I  Five Year Plan
Scheme

1961-62 • 0*41 4-88 1-79 7-08
1962-63 • 2.91 6-31 I2*o8 21-30
1963-64 • 12-53 14-07 21-10 47-70

4415 46-23 43-54 133-92

Nm-Plcm Scheme

1961-62 • 13 *01 ft • • * 13-01
2962-63 • 12*42 • • 12*42
1963-^ • 12.25 • • • • 12*25

T otal • 81 83 46-23 43-54 171*60

Recmrifif 61*83
Tools & Eijulpoiaitt • • • 46*23
Lud&BuildingB . • • • 43*54

T otal • • • 171*60



Rupees 171.60 lakhs does not include the sum of Rs. 3.13 lakhs 
<non-recurring Rs. 0.48 lakh and recurring Rs. 2.65 lakhs) spent 
towards Pilot Schemes of Work & Orientation Centre at Kalamas- 
sery but includes a sum of Rs. 7.17 lakhs (non*recurring Rs. 3.M 
lakhs and recurring Rs. 4.13 lakhs) spent towards the modified Work 
and Orientation Scheme which was finally integrated to the Crafts­
men Training Scheme.

Statement showing the number of persons trained under the
Scheme

The Craftsmen Training Scheme is run on an all-India Pattern. 
It provides for training in 23 trades in Industrial Training Institu­
tes of which 22 trades were introduced in this State. The duration 
of training is 18 months. An all-India Trade Test is conducted at 
the end of the 18 months training. Successful candidates in the 
Trade Test undergo inplant training for a period of 6 months in their 
trades, before they qualify for a National Trade Certificate issued 
under the aegis of the National Council for Training in Vocational 
Trades. 60 per cent of the expenditure on this programme both re­
curring and non-recurring is shared by the Government of India.

In March, 1957 a Pilot Programme of training for the Educated 
Unemployed was started in Kalamassery. The duration of training 
was 6 months. The Scheme was to train 250 candidates in each 
batch. During training progressive tests were conducted to watch 
the progress of the trainees and certificates were issued on comple­
tion of the training. The expenditure on this progranune was financ­
ed 100 per cent by the Government of India, the salary of the Direc­
tor being met by the State Government.

Statement showing number of persons trained under the Scheme 
during the 3 sessions are furnished below; —
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Pilot Scheme—
No. to be No. actual- 
trained ly trained

I Session . . 3/57 to 8/57 250 193

II Session . . 9/57 to 2/58 250 244

III Session . . . 3/58 to 9/58 250 206

750 643

The expenditure incurred for this Scheme is Rs. 3.13 lakhs. 
2452 (aii) LS—16.



{ii) Modified Scheme of Work & Orientation Centre.— T̂he Pilot: 
Scheme was modified and the modified scheme of work and Orienta­
tion Centre was introduced in three Industrial Training Institutes. 
ITie total recurring expenditure and 60 per cent of the non-recurring' 
expenditure on this scheme was financed by the Government of 
India. This Scheme consisted of basic skills training in 6 trades in 
the Craftsmen Training Pattern with additional instruction in some 
subjects. The trainees were presented to the all-India Trade Tests 
for the Craftsmen Training Scheme and also a test for the Work and 
Orientation subjects. Successful candidates were awarded the 
National Trade Certificate after a further inplant training of 6 
months. They were also furnished a separate certificate in token 
of pass in the additional subjects. The Scheme was integrated in 
February, 1962 with the regular Craftsmen Training Programme. 
Institute-wise and session-wise details of the persons trained are 
given below: —

238

Name of Institution Period of 
training

Target Number Number Number 
trained passed Failed

Work & Orientation Cen­
tre, Kalamassery

2/59 to 7/60 
(I Session)

100 77 59 18

8/6o t o i /62 
(II Session)

100 72 47 25

Do. Trivandrum 8/6o t o i /62 lOO 84 82 2
Do. Chalakudy 8/6o t o i /62 100 61 61

T otal . . . . 400 294 249 45

A sum of Rs. 7*17 lakhs has been spent on this scheme.

(iii) Craftsmen Training Scheme.—Institute-wise and session- 
wise details are given in Annexure I. The total number of trainees 
trained up to end of April, 1964 was 8,639 against a total number of 
8,904 seats available in seven Industrial Training Institutes.



(Para No. 8.61 of this Report)

Copy of the up-to-date statement jurnished to the Accountant 
General in regard to the recovery of Rs. 28,897.

According to para 22 of the Craftsmen Training Scheme Train­
ing Manual, cost of training is to| be recovered from those trainees 
who discontinue their training, according to following scale: —

(i) Trainees who are stipend holders— R̂s. 35/- p.m. for the 
period of training.

(ii) Others— R̂s. 25/- p.m. for the period of training.

The comment in sub-para (c) of the audit para is based on the 
information furnished to the Accovmtant General by the Director 
of Training in his letter No. B8/12645/64 dated 27-12-1965. The 
position indicated in that report is given in Annexure along with 
the corresponding position as on 1-10-1966. The difference of 38 in 
category I of the Annexure comprises 38 cases in which Rs. 5661.38 
was realised and no cases in which the dues were written ofT as 
irrecoverable.

In addition Rs. 11,688-01 in 80 cases relating to the year 1965 was 
due for recovery at the end of December, 1965. Of these Revenue 
Recovery proce^ings have been initiated in 36 cases for Rs. 5.297-72. 
Rs. 903-75 have been recovered in the remaining 44 cases.

Sd/-
Secretary,

Health and Labour Department.

APPENDIX XLVUI
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I. No. of cases in which proceedings under Revenue Recovery Act have been 
resorted to and the balance to be recovered.

AmEXURE I

Year

As reported to the 
A. G. on 27-12-1965

Position 
as on I-IO -66

No. of 
cases

Balance 
to be 

recovered.

No. of 
cases

Balance 
to be 

recovered.

1959 ■
1960 .
1961 .
1962 .
1963 •
1964 •

26
12
31
34
62
20

Rs.
2830-13
1127-11
3436-58
3081-09
8417-95
2003-98

20
8

29
26
49
15

Rs.
2602-80

587-34
2916-58
2794-95
4499-27
1834-52

T otal . 185 20896 84 147 15235-46

II. No. of cases in which remittances have been made regularly and the
balance amount to be recovered.

Position
As reported to the as on 1-10-66
A.G. on 27-12-1965

Year
No. of Balance No. of Balance
cases amount cases amount

to be to be
recovered. recovered.

Rs. Rs.
1959 • . 17 2960-73 4 958-55
i 960 . . 5 270-95 2 121-33
1961 • . 12 386-46 6 261-41
1962 . . 9 463-30 3 140 06
1963 • 26 1591-71 15 1218-86
1964 . • 30 2479.70 21 2121-48

T otal 99 8152-85 51 4821-69

Sd/-
Superintendent.
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(Para No. 8.77 Of this Report)

What was the period and additional cost incurred by the Department 
as a result of temporary arrangement?

(a) The period of contract of Shri P. T. A. Bhoothalingom Pillai 
for the conveyance of pipes was from 1-7-1963 to 30-0-1964. The 
rate for conveyance as per Agreement No. 3 of 1963-64 executed by 
Shri P. T. A. Bhoothalingom Pillai is Rs. 13/- per M.T. As per 
clause 9 of the special conditions of contract, the Department had 
the right to extend the period for a further period of six months 
from 1-7-1964. Memo was issued by the Chief Engineer to the con­
tractor on 24-6-1964, extending the period 6f contract till 31-8-1964. 
The contractor did not attend -to the clearance and conveyance of 
the pipes during the extended period. To avoid payment of demur­
rage and other incidental expenses it was necessary to arrange for 
the conveyance of the pipe through alternate Agencies. The Assist­
ant Engineer was instructed to invite quotations and arrange the 
conveyance till a permanent arrangement was made. The period 
of this temporary arrangement was from 1-7-1964 to 5-12-1964. The 
arrangement made for the conveyance work during this period is 
indicated below; —

APPENDIX XLIX

Name of Contractor Period of contract Quantity’
conveyed
(Tonnes)

Rate'
Tonne

S/Shree K. Sudhakaran . 16-7-64 to 18-7-64 24-20 13-92
77-44 20-00

7-8-64 to 23-8-64 96-80 20-00
K. Sreedharan . 20-7-64.10 4-T5-«54 96-80 20-00
P. Sundaresan . 26-8-64 to 8-9-64 96*80 20-00
Jayachandran . 9-9-64 to 22-9-64 96-80 20-00
C. Velayudhan Pillai 9-10-64 to 4-12-64 106-48 14-90

595-32

All these works were arranged after inviting quotations. The 
total quantity of pipes conveyed from 1-7-1964 to 31-8-1964 was 
343-P4 tonnes and the amount paid was Rs. 6,726- Computed with
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reference to the rate of Shri Bhoothalingam Fillai (Vi*. Rs. 13 per 
tonne), the extra e^qienditure on account of the interim arrange­
ment upto 31-8-1964 was as follows:—

Rs.
(1) Conveyance c h a i ; g e s .............................................2.259
(2) Hire charges and Operation charges of the Crane . . 3,782
(3) Demurrage charts necessitated by the failure of Shri

Boothalingom Fillai to execute the work 6,244

244

T otal 12,285

The total liability against the contractor Shri Bhoothalingom 
PiUai thus amounted to Rs. 12,285 against which a sum of Rs. 25,336 
due to the contractor is still held by the Division.

According to the terms of the agreement executed by Shri 
Bhoothalingom Pillai, his contract oould have been extended upto 
the end of December, 1964. The interim arrangement was continued 
upto 4-12-1964 till a regular contract was settled with Shri C. 
Volayudhan Pillai. Computed with reference to the rate of Shri 
Bhoothalingom Pillai, the extra expenditure on account of the tem­
porary arrangement from 1-9-1964 to 4-12-1964 amounted to Rs. 7107.

The extra expenditure for the entire period of the temporary 
arrangement from 1-7-1964 to 4-12-1964 thus amounted to Rs. 19,392 

(Rs. 12,285 +7107).



(Para No. 8.100 of this Report)

A detailed note shewing the composition, membership, etc. of the
Co-operative Society.

Para 45 of the Audit Report 1966 deals with contract for the 
supply of dietary articles required for the Mental Hospital, Kozhi­
kode and General Hospital, Kozhikode for the year 1964-65. Part of 
the contract was entrusted with a Co-operative Society (Vellayicode 
Grama Vyavasaya Sahakarana Sanghom). The details regarding 
the composition, membership, etc. of the Society are furnished 
below: —

Membership of the Society as on 31-3-1965: 105.

It was registered on 16-6-1961 vmder the Madras Co-operative 
Societies Act VI of 1932. Liability of the members of the Society is 
limited. The headquarters of the Society is Vellayicode Post, 
Kozhikode Taluk, Kozhikode District. It is engaged mainly in the 
production and sale of handpounded rice, mat weaving, Khadi and 
Basket making etc. Authorised Capital and Paid up Capital of the 
Society are Rs. 1 lakh and Rs. 1018/- respectively. It is having a 
Committee of not more than 7 members including a President and 
a Secretary. * ^

Sd/-
Secretary to Government, 

Health and Labour Department.
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(Para Nos. 9 6, 910, 9.16, 918, 9*23, 9 43, 9 73. 9-83, 9*88, 9-93 of
this Report)

A  copy of the report of the irivestigation in regard to the landslide.
The original estiixiated cost of the Project was Rs. 24*90 crores. 

The cost as per the Revised Estimate is Rs. 35'30 crores. One of 
the causes for the revision of the estimates is the land slide that 
occurred on the Switch Yard side of the hill at Moozhiar in Jime,
1963. Rectification and protective works were needed on this 
account for Power House Building and appurtenant works and also 
at the Transformer Yard. A major part of the increases under 
these two items aggregating Rs. 51 lakhs can be attributed to the 
land slide. At the instance of the Board, Shri G. S. M. Rao, of the 
Engineering Geologist Division, Southern Region, Hyderabad, in­
vestigated the causes of the land slidte in August, 1963 and a copy 
of his report is enclosed in Annexure I. Thq Revised Estimate for 
the two items referred above take into account the remedial 
measures suggested by the Geologist.

Was the land slide dite to blasting of rock going in the tunnel nearby.
The probable causes contributing to the land slide are mentioned 

in Para 20 of the Geologist’s Report. 'Diese are:—
(i) increase in the pore pressure in the soil due to heavy rains.
(ii) cutting of the toe for excavating the tail race, and
(iii) blasting in the tunnels nearby.

The tunnel blasting was going on at a distance of about 600’ from 
the place where the cracks occurred. The blasting was stopped as 
soon as the first line of crack was noticed on 7-6-1963. The location 
of the Tail Race Channel could not be changed and excavation for 
the same was continued after providing for protective works. Such 
a treacherous phenomenon of the hill slide had not occurred in the 
vicinity of this location before.
A t what level a decision was taken in this case in regard to the 

extra cost of Rs. 11 crores? What were the reasons for this 
decision?

The original estimate for Rs. 24' 90 crores was sanctioned by the 
Kerala State Electricity Board in February, 1961 after obtaining the

APPENDK LI
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concurrence of the Central Electricity Authority in January, 1961. 
The sanction of the Kerala State Government for the Scheme was 
accorded in October, 1960.

The revised estimate for the Project (Rs. 35:30 crores) is await­
ing final approval pending sanction of the Central Electricity Autho­
rity and the Kerala State Government. Apart from the required 
works due to the landslide, the other causes wjiich necessitated the 
increase of Rs. 10.40 crores are as follows;—

(1) Rs. 361 lakhs due to the increase in the height of Kakki
Dam and the change over of the same from Rubble
Masonry to concrete.

(2) Rs. 89 lakhs due to the re-alignment of Flanking Dam so
as to avoid a major portion of poor foundation area.

(3) Rs. 190 lakhs due to the increase in cost of Generating
sets, Transformers and connected machinery which had
to be procured from U.S.A.

(4) Balance due to the increase in the cost of labour and
materials.

A copy of the proposed revised estimate for Rs. 35-30 crores is 
furnished in Annexure II.

This revised estimate for Rs. 35’30 crores was further modified 
by the Board to Rs. 36:40 crores (enhancing the estimate in Part I— 
Item 13—by Rs. 19 lakhs and under Part II—cost of Transmission 
line by Rs. 91 lakhs) and forwarded to the Government of Kerala 
on 19-4-1966 for obtaining approval of the Central Electricity Autho­
rity as per section 29 and 33 of Electricity (Supply) Act, 194». The 
approval of the Central Electricity Authority and the State Govern­
ment to the revised estimate is awaited.

Statement showing cases where lowest tenders were not accepted 
with reasons therefor.

Contracts for works and supplies connected with Civil works of 
this Project are awarded by the Chief Engineer, Civil with approval 
of Kerala State Electricity Board in cases where the amounts exceed­
ed Rs. 10 lakhs in case of works. Rs. 25 thousand in case of purchase 
of materials, and Rs. 10 thousand in the case of Tools and Plant. The 
contracts have been awarded to the lowest tenderer except in cases 
shown in statement attached (Annexure III).
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In the case of item No. 1 of Ajinexure (III) forming a subject ip 
this Audit Report, the work was not given to the lowest tenders 
and other two tenderers due to the fact that they had no experience 
in such works. The work was split up between the second and fifth 
lowest, since if the whole work was given to one Agency the works 
would have been delayed and consequently commissioning oP 
Sabarigiri Project would be delayed. Delay of each day in commis­
sioning one vmit would result in a loss of revenue of Rs. 40,000 per 
day. The fact that M/s. Hindustan Construction Company, who 
were the fifth in the order of cheapness had sufficient experience, 
Tools and Plant and organisation for carrying out the work of the 
power tunnel and surge shaft was the main consideration for award 
of the major portion of the work to them. In spite of the above 
precautionary measures taken the work was completed only in 
March 1966, just in time for commissioning the first unit in April, 
1966.

The statement showing cases where after award of contracts
there was differences in rates etc- from those shotvn in tenders

It is presumed that the information called for is in respect of sub 
para (b) of Audit para 95 relating to extra expenditure for procuring 
crushed sand for Pamba Dam works. Under the terms of the 
contract, the Board was to provide by the end of December 1960 
two stone crushers of six Tonnes capacity on hire to be run by the 
contractor at his own cost. The Board could procure the crushers 
and make them available to the contractor only by November 1962— 
The two crushers made available to him were not giving the rated 
capacity of 6 Tonnes per hour as envisaged in the contract. According 
to the terms of the contract, the contractor may collect and use 
natural sand from nearby sources till the erection of the crushers. 
The contractor complained on 17-12-1962 about the imsatisfactory 
working of the crushers and the Board took over the operation of 
crushers departmentally, firom October, 1963. Even during the 
departmentid operation, the crushers went out of order in January, 
1964 and the Board collected crushed sand from an outside Agency 
and supplied to the contractor in order that the work may not be 
delayed. The extra payments dealt with in the para have arisen due 
to the above and are briefly indicated below:—

(1) October, 1961 to November, 1962.—Rs. 62 thousand for the 
quantity of natural sand procured by the contractor from distant 
places due to delay in making available the crushers.

(2) November, 1962 to October, 1963.—Rs. 90 thousand paid for the 
extra cost the contractor had to incur due to the iinsatisfactoiy 
working of the crushers given by the department.
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(3) November 1963 to December 1963.—Rs, 44 thousand repre­
senting the difference in the amount realised from the contractor for 
the quantity of crushed sand made available to him and operation 
charges of the crushers.

(4) January 1964 .to November 1964.— R̂s. 66 thousand represent­
ing the extra amount incurred in procuring sand from outside agency 
and supplying to the contractor.

The basis on which these payments have been made are as 
iollows:—

(i) Item (1) had to be paid for the conveyance of sand by the 
contractor for distances of 18—23 miles as sufficient sand was not 
available at nearby sources as per agreement and as the crushers 
as contemplated in the agreement had not been provided by the 
Board in time. The rate arrived at for this extra was at Rs. 34:40/ 
100 eft. bei'ng the cost of conw^eyance of lOQ eft. of sand over a 
distance of 19i miles and incidental expenses-

(ii) Though on trial run for a few hours the crushers appeared 
to be working satisfactorily, it was found on actual working by the 
co’ntractor in November and December 1962 that the two crushers 
erected, gave only 4 tons per hour- The consumption of spares was 
also heavy. As the department had the obligation to erect and give 
to the contractor 2 crushers of 6 ton capacity each per hour which 
could not be fulfilled, the contractor had to be reimbursed for the 
additional expenditure incurred by him for nmning the ini^cient 
crushers supplied- The extra payment was allowed only for the 
quantity of sand processed out of the 2 crushers while these were 
imder the charge of the contractor from November 1962 to October 
1963 at the rate of Rs. 41:09/100 e ft based on actual data. These 
sand processing plants had to be purchased by the Board from indi- 
gefnous sources as directed by the Central Government.

(iii) As the department could not make available crushers of 
required capacity as per Agreement, crushed sand was supplied by 
the department working more crushers- The rate of recovery for 
the sand given was fixed based on data, a split up of which is 
attached as Annexure IV- he actual expenditure infcurred was not 
recovered from the contractor. The recovery rate for sand was 
worked out only from the original sanctioned estimate (Rs. 44*46) 
and allowing for tender excess. (4%).

(iv) In the best working period of the year, xriz., from January
1964, to end April 1964, the estimated quantity of sand
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that could be made available from the inefficient crushers 
Was only 3:1 lakhs eft. against actual requirement of about 
4:25 lakhs eft. for 4 months’ work. Unless the balance 
quantity was made available, the work on the Pamba Dam 
would have been stopped. To avoid this contingency, 1.14 lakhs eft. 
of crushed sand was purchased from M/s. Hindustan Construction 
Company who only had the stock to spare. The price fixed for 
payment was Rs. 75/- per 100 eft. which was the cheapest considering 
the cost of natural sand at the locality including conveyance from' 
very distant places. Issue rate for the sand issued to the dam 
contractor could, however, be only Rs. 46.24 as pointed out in the 
previous para.
What is the break up of the rates?

The break up of the rates referred to is presumed to be the rate 
for crushed sand issued to the contractor for Pamba Dam works. 
The data for the rate of Rs. 46-24/100 eft. is enclosed as A'nnexure 
(D).

What are the claims of the Department against the Company"!

The Company referred to in the query is presumed to be the 
suppliers of the Marshall’s Stone Crushers. A claim of Rs. 33,599- 38 
had been preferred from the suppliers for losses sustained by the 
Board by way of dismantling two other crushers from Panniar 
Project, conveying and re-erecting these at Pamba Dam site due to 
the failure of the Marshall’s crushers in giving the specified out put. 
The amount has been recovered from their dues in 3/64 and 12/64 
at Rs. 19192*32 and Rs. 1,4407-06 respectively. No other amount has 
been claimed from the Company so far.
On what date was noticed that a Transformer was defective?

It is presiuned that the equipment referred to is not a transformer 
but the two Stone crushers mentioned in sub-para (b) of para 95 of 
the Audit Report 1966. 'I’he stone crushers were ordered for in- 
March, 1960, but were supplied only in February, 1962. When the 
crushers were erected the following major defects were noticed: —

(1) Bending of the shaft supporting the rotating screen;
(2) Frequent wearing out of the Toggle plates and Supporting 

Jaw frame;
(3) Wearing out of the collar bushes;
(4) Unsatisfactory chuting arrangements;
(5) Development of excessive heat in the bearing;
(6) Short out put of sand.
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The firm sent their Service Engineer who attended to some of 
Ihe rectification works. Trial runs were carried out by the Superin- 
-tending Engineer, Dams Circle, Pamba and he reported on 20-2-1962 
that the defects noticed on the crushers had been rectified.

The crushers were worked by the Contractor from November
1962 onwards.

During operation, the Contractor for the Dam Construction work 
■experienced the following difficulties;—

(i) The out turn of the crushers were below the rated 
capacity;

(ii) They were often going out of order and frequent replace­
ments of the spares were needed;

(ill) The granulating rolls were wearing out with in about 25 
per cent of the normal period.

These defects experienced by the contractor had been reported 
to Chief Engineer, Civil by the contractor in December 1962. The 
Field Officers had gone into the defects before assessing the amount 
to be paid to the contractor for the work.

The Department took over operations of these two crushers 
from 1-11-63 and in addition, 3 others had also been erected to get 
sufficient sand. The defects such as lesser out put, consumption of 
spares more than what would be needed for the normal wear and 
tear, etc., were noticed during the period from November, 1962 to 
date of completion of Dam (December 1965).

A statement showing cases of contracts awarded as special cases
No contract has been awarded as “special case” in this project 

Probably the question refers to the purchase of crushed sand from 
M/s. Hindustan Construction Company Ltd., at the rate of Rs. 75/100 
eft- without the usual invitation of tenders- The circumstances 
which led to the purchase of about 1141 units of crushed sand for 
preventing the hold up in the Pamba Dam works has been explained 
in detail in the note above. This sand supplied was paid for after 
executing a supplemental schedule to the agreement already in force 
with the contractors.

A written note on this para may be furnished

The cableway which was in operation at Ponmudi was proposed 
to be dismantled and issued to the contractor for expediting the 
work of Pamba Dam, so that partial storage could be obtained in 
the Pamba Reservoir befpre December, 1965 and the first unit of
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Sabarigiri could be started as scheduled then. The progress of 
construction of Pamba Dam was lagging behind mainly due to the- 
difficulty in getting sufficient sand at the proper time and the diffi­
culties experienced in operation of sand processing plant available.

This cableway was originally purchased at a cost of Rs. 
lakhs in 1951 for use at Mattupatti. This cableway after its service 
at Mattupatti was taken over to Ponmudi and has already done 4 
years of operation at Mattupatti and Ponmudi- As per the report of 
Rates and Costs Committee of the Government of India, Ministry of 
Irrigation and Power, of January, 1956, the depreciation of cableway 
is 50% of cost per project. As this cableway had been in use in full 
at Mattupatti and Ponmudi, the assessed cost of the cableway 
debitable to this Project was taken as only Rs. 1 lakh even though 
as per recommendation of the Ministry of Irrigation and Power the 
cost ought to have been nil.

The amount of recovery was fixed taking into consideration the 
benefits that the contractor would deprive by using the cableway 
over manual handling of materials. This is arrived at on the follow­
ing basis:

The difference in cost of 100 eft. of masonry at Ponmudi dam 
by manual handling of naaterials and by use of cableway was Rs. 16/'. 
Ponmudi Dam is of a greater height than that of the Pamba Dam. 
So the benefit to the contractor by the use of cableway will be less 
in the case of Pamba than in the case of Ponmudi. Moreover, the 
average rate for 100 eft. of masonry at Ponmudi was Rs. 182 and 
the average rate of 100 eft. of masonry at Pamba was Rs. 164. 
Therefore, proportionate recovery charges i.e. 164/182X16 was 
arrived at as the rate for recovery at Pamba Dam from the contractor 
for. the use of cableway. It was in the interest of the Board that 
construction of the Pamba Dam had to be expedited to make up for 
the time lost in the progress of work due to failure by the Board in 
making available the sand processing plant as specified in the 
tender. Again, this cableway after its use at Ponmudi ought to 
have been dismantled anyhow and instead of l^eeping this equip­
ment idle in store, it was considered prudent to use it at Pamba to 
the Board’s own advantage.

A written note on this Sub para may he jurnished
According to the terms of the supply order, the cableway was to- 

be supplied by the firm by 10-11-19^. The agreement with the firm 
contained the following penal clauses for delay/defects in the supply.
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2. Clause 11.
On this basis, the following amounts are recoverable from them:

(i) Rs, 1,08,000.

(ii) Rs. 83,184.

This was taken up with the suppliers on 4-7-1965. From the 
amount due to the Arm on the Cableway supplied to the Sholayar 
Project, an amount of Rs. 1.148 lakhs including their security deposit 
is withheld pending decision of this issue. In addition, Rs. 0.982 
lakh on account of other supplies made by the firm have also been 
withheld.

The suppliers have however requested on 30-3-1966 that they 
should not be held responsible for the consequential losses and that 
the delay in supply may be condoned for reasons beyond their con­
trol which are covered by force-majeur clauses of their agreement.

The question as to how much amount can be recovered from 
the firm in terms of the agreement is being decided in consultation 
with the Legal Adviser of the Board. Further payment will be 
made to the firm only after this question is decided.

Did the Internal Audit point out the defect? If not, why?

The Internal audit has not objected the payment in question. 
The reason for not objecting the payment in internal audit is under­
stood to be on the ground that there was no specific provision in 
the agreement that the Contractor should insure the goods entrust­
ed to him for transport.

How much extra amount the Board ivould get after the revision of
Tariff?

The issue of the Grid Tariff Regulation under Section 79(h) of 
the Electricity (Supply) Act is pending the approval of the Central 
Electricity Authority from 6-10-1966. Only after the Regulation is 
approved, the Grid Tariff can be fixed. Hence at this stage it is not 
possible to assess the extra amount the Board would get aftfer revi­
sion of the Grid Tariflf.

Note explaining departmental action in this case

During inspection of the Kundara Sub-Station and Treatment; 
Yard on 16-3-1963 by the Chairman some discrepancies were notedj
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regarding the acceptance of Teak Wood Poles by Officers of the 
Electricity Board. The poles supi^ed by the contractors are accept­
ed under different classifications according to their measurements. 
The price of poles vary according to the above classification as 
follows:

First Class. Rs. 53/-Each.
Second Class. Rs. 37/-Each.

It was suspected that some poles of lower class were accepted 
and paid for as poles of a higher class. Therefore an Inspection 
Squad under the Chief Accounts Officer was deputed to investigate 
and check the irregularities. The reports of inspection show that 
there were some serious irregularities. Explanations of officers 
were called for. After various reminders explanations were receiv­
ed and final report from the Chief Engineer was that it was not 
possible to arrive at any decision regarding shrinkage and pointing 
out that it was not correct to pin down responsibility on the officers. 
Under the above circumstances, since it was felt that departmental 
enquiry was not fruitful, the whole matter was referred to the Anti- 
Corruption Department of Government. The issue is under investi­
gation by them.

I am giving below the calendar of dates regarding the action 
taken on this issue.

1. Date of inspection by Chairman 16-3-1963
2. Intimated Chief Engineer about the irregu­

larities o n .............................................27-3-1963.
3. Ordered inspection party for measurements at

K undaraon .............................................27-3-1963.
4. Prdiminary report of Chief Accounts Officer

regarding inspection on . . . . 16-4-1963
5. Letter to Chief Engineer giving instructions

to give facilities for the inspertion staff on . 17-4-1963.
<. Note from Chief Accounts Officer that the

Junior Engineer was on casual leave . . 24-4-1963.
7. Directions to the Chief Engineer with cooy

to Executive Engineer etc. on . 24-4-1963.
8. Inspection Notes of the Chief Accounts Officer 6-6-1963 &

on . . .  . . .  27-6-1963.
9. Letter to Chief Engineer on the basis of the

Inspeaion Notes, on . . . .  1-7-1963.
10. Reminded Chief Engimer, Electricity on . 11-7-1963.
11. Note of the Chief Engineer forwardingl expla­

nation of the unior Engineer, Assistant En- IS-7~I963 &
gineer etc....................................................23-8-1963 ,
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12. Note from the Chief Accounts Officer on. 7-9-1963
13. Comments of Chief Engineer called for on 9*9-1963
14. Reminded Chief Enpineer on 25-3-1964
15. After reminders Chief Engineer Sent a final re­

port o n ............................................ 16-3-1966.
Sd/- 

CHAIRMAN, 
Kerala State Electricity Board.
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A Geotechnical note on the Landslips in Moozhiar Power House 
Area Sabarigiri Hydro Electric Project, Quilon District, Kerala.

by G. S. M. RAO.-GEOLCXSICAL SURVEY OF INDIA

ABSTRACT

The landslips in the hill adjoining the proposed tailrace and 
switch gear yard of Sabrigiri generation station at Moozhiar, Quilon 
District, Kerala, have affected an area of about 16500 Sq. feet 
(1532.89 sq.m.)- The hill top comprises soil and boulders which ex­
tend; up to a depth of about 80 feet (24'38 m). The 1:1 slope formed 
in cutting between tail race and the switch yard terrace soil slips 
have occurred. The rainfall further helped the movement of the 
soil down the slope. The proposal to have a retaining wall may 
provide the necessary protection. The foundation of the retaining 
wall comprises weathered and highly jointed chamockitic gneisses. 
It would be advisable to strip the weathered rock and consolidate 
the highly jointed rock by girouting, so that it may be able to with­
stand the stresses of the retaining wall.

The surge shaft wherein the rock appears to be jointed with a 
seam of -weathered gneiss dipping 80° westerly is recommended to 
be suitably treated to prevent any slipping.

INTRODUCTION

1. The Moozhiar power house site of the Sabarigiri H.E. Project 
in Quilon District, Kerala was inspected on the 13th and 14th August, 
1963 in response to an urgent request from the Chief Engineer, Civil, 
Kerala State Electricity Board. During the inspection, the land 
slips which have affected the hills adjoining the proposed tail race 
and switch gear yard were examined. The surge shaft and the 
power tunnel were also examined.

2. Sri. Shama Rao, Superintending Engineer. Sabarigiri H.E. 
Project, Sri A. T. Jacob, Executive Engineer (D esign s) and Sri. 
Titus. E^recutive Engineer, Power House, accompanied me during 
the inspection and appraised me of the problems.

3. Aftftr the inspection, I have discussions with Sri. Ranganathan, 
Chief Engineer and Sri. Vaidyanath, Superintending Engineer on 
the 15th August, 1963.

ANNEXURE 1
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4. I am highly thankful to Sarvashri Ranganathan, Chief Engi­
neer and to the Project Engineers for the facilities offered to me in 
furtherance of my work.

5. Location.—The Moozhisir Power House site 9° 18' ; 77* 4' : 
58® is located on the right bank of Moozhiar, tributary of Pambayar 
at about 5 miles (8.04 kms) W.S.W. of Kakki Dam site in Quilon 
District, Kerala.

6. Er îneering Details.
Length of Power Tunnel 
Sill level at inlet

SURGE SHAFT
I. Main Barrel
a. Diameter . . . .
b. Depth . . . . .

II. TOP EXPANSION CHAMBER
a. Area of cross section
b. Length . . . .

PENSTOCKS

a. No. of pipe lines
b. Diameter of each pipe
c. Length of each pipe 

Average gross head available.
POWER HOUSF'

a. Power House floor level. .
b. Centre line of Machines .
c. Generator set capacity 

Installed capacity of the Power
House: . . . .

Power generation at 6o'\, load 
factor: . . . .

18200 feet (5547 m). 
4-2955 00

25feet (7-62 m).
350 „ (106-67 m).

177 sq. feet (16 -43 sq. m). 
600 feet (182 -87 n̂ )-

2050 m. ms; 2000,1950 
8300 feet (2520-82 m) 
2504 feet (763 -20 m).

—651-00 
—636-00 
— 6 X  50 M. W.

3,00,000 K.W.

2,50,000 K.W.

7. Geology of the Power House Site.—Charnockitic gneiss forms 
the main rock type. When fresh, the rock is quite compact and hard. 
Where the rock is rich in boitite, it is softer. Joints running S 40®E- 
N 40° W and dipping at about 55'" towards N 50* E and joints trend­
ing N 70’ W—S 70° E and dipping at about 55° towards S 20‘W are 
conspicuous. Hard rock is at a shallow depth in the power house 
site and in a portion of the transformer deck. The hill slope bet­
ween the tail race and its switch yard is covered with soil and boul-



ders. Test drilling in the area has indicated that the soil and boul­
der extends to a depth ol 80 feet (24.38 m)<

8. Description of the Land 51ip5.—Excavations for the power 
house had extended up to +651 • 00 by cutting the hill for a maximum 
depth of 110 ft. (34 m) and for the machine foundation and tail race 
trench for the first 2 machines the excavations had progressed upto 
+627. The hill has been cut to form the switch yard at level 
+724 on the terrace, by providing a 7 feet (2m) berm towards west 
at +651 level. Between the tail race tunnel and the switch yard, 
there is a 1:1 slop and the slope between the switch yard and the 
adjacent hill is i : l .  The ‘L* shaped switch yard is excavated in the 
hill leaving a spur in the comer with a slide slope of i: 1.

9. The rainfall recorded at Moozhiar indicated 1.34" (34 mm) of 
rainfall on the 5th June, 2.85" (72 mm) on the 6th June and 
4.65" (144 mm) on the 7th June.

10. The slips are reported to have been observed on the 7th June
1963 in the slope cut above the tail race trench. In the hill propos­
ed for the switch yard an area of 150'xHO ft. slided forming deep 
furrows in the upper terraces and upheaval in the lowest terrace.

11. In initial slips are reported to have occurred in the portion 
where tail race trench had not been excavated. With the result, an 
upheaval of nearly 3 feet (0.91 m) was noticed here. Four major 
cracks developed on the northern side and 6 on the southern side 
along the slope between the switch gear yard and tail-race bay. Two 
of these cracks occurring to the northern and southern ends of the 
affected area extend further westwards and encompasses the area 
covered by the hair-pin bend of the colony road.

12. Above the switch yard to the north of the feeder bay 2 con­
spicuous slips have occurred one covering an area of 40 ft. x 30 ft. 
and another to the west covering an area of 70‘ x 40 ft. To the north 
of these two slips, 9 cracks have developed which cuts across the 
hair-pin bend of the colony road trends south to north and after 
turning due east, passes through the switch gear yard and terminates 
at the end of the 100 feet (30.4 m) berm just above the 1:1 slope. 
These cracks further developed into furrows because of the heavy 

'rainfall on the 5th and 6th July. In the switch yard and the comer 
spur lateral movement by about 2 feet (0.60 m) towards tall race 
was reported. The upheaval in the unexcavated tail race portion 
reached a maximum height of 6 feet (1.82 m). The slipping process 
continued for some time. The road level subsided by about 3 feet
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(0.91 m) with a lateral shift of about 4 feet (1.21 m). The westeni 
face of the tail race trench was not affected much.

13. Probable causes jor the Land Slide.—^Landslides occur due to 
many causes. Hence it is hardly ever possible to give any single 
reason for the occurrence of particular landslide. Where the slide 
has affected mostly soil, the problem would be one for a specialist 
in soil mechanics. At the Moozhiar Power House, from the chrono­
logy of developments reported, it appears that excavations for the 
tail race rendered the slope unstable which resulted in the slipping 
of soil During the process a huge boulder is reported to have slid- 
ed down which must have been responsible for the instability of the 
soil resulting in subsoil flow also.

14. The joints dipping into the tail race channel may also have 
favoured the slipping. The removal of fines from the subsoil during 
the heavy rains may have also contributed to the slips. The vibra­
tions set up by blasting in the power tunnel and the tail race chan­
nel excavations must have gradually promoted the instability of the 
soil slope.

15. As the land slips have started during the heavy rains, the 
possibility of increase in pore water pressure in the soil along the 
slope and in its base promoting the slips, appears to have been a 
major factor contributing to the land slips.

16. Remedial Measures.— T̂he project engineering proposes to 
have l i  to 1 slope in place of the existing 1/2 to 1 slope up to the 
proposed switch gear yard and 2 feet (0.60 m) thick rubble in 1:5 
cement mortar blanket with a filter below. The switch gear yard is 
to be excavated down to 65 feet (19.81 m) level and packed with 
dry rubble. A 2 foot diameter (0.60 m) concrete drain pipe laid 
with longitudinal slope of 1 in 100 is to be provided at the bottom 
of the slope above a 2 foot thick (0.60 m) concrete slab. This to be 
abutted against a retaining wall with a base width of 27 feet (8.22 m) 
and crest width of 6' (1.82 m).

17. While the flattening of the slope might prove effective, provi­
sion of stabilisation trenches may be examined as it would be more 
effective against any subsurface feature which might promote slid­
ing.

18. The foundation of the proposed retaining wall would be on 
weathered and jointed gneiss. About 14 holes drilled in the founda­
tion have indicated that the close jointing of the rock extends be­
yond a depth of 43 feet (13.10 m). Except along bore hole No. 6
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which has indicated rock from the suriace, along the other holes the 
depth to rock varies from 4' 4" to 18’ (1.31 to 5.48 m). This would 
practically mean excavation to a depth of 18 feet (5.48 m) because 
of the highly jointed nature of the rock. It might be necessary to 
consolidate the jointed rock in the foundation by grouting.

19. Surge Shaft.—The Surge Shaft was inspected to examine the 
nature of the rock exposed. It was found that the gneissic rock ex­
posed in the walls of the shaft is highly jointed. The joints are 
generally dipping at 60® to 70® towards east. A prominent weath­
ered hand df biotite gneiss is found trending S 55°£—N 55° W and 
dipping at about 80® towards S 35° W. Its thickness varies from 2 
to 4 feet (-60 to T21 m) with the presence of a few horizontal joints 
with seams down below the shaft, the possibility of the blocks along 
the jointed zones sliding down cannot be overlooked. Necessary 
protection such as rock bolting will have to be provided to guard 
against any slipping.

20. Conclusions and Recommendations.— (1) Land slips occurred 
in the area adjoining the proposed tail race and switch gear yard of 
the Sabarigiri Power Station at Moozhiar on the 7th June 1963.

(2) The project area recorded heavy rain fall for the season on 
the 5th, 6th and Tth June 1963.

(3) The slips in the switch yard area covered an area of 150' x 110' 
(45.72 x 33.52 m) and above the switch yard area to the north of 
feeder bay an area of 40' x 30' (12.19 x 9.14 m) and to its west an 
area of 70' x 40' (21.33 x 12.19 m) were also affected.

(4) In addition to the conspicuous slips nine prominent cracks 
gradually forming furrows developed in the area. These have been 
responsible tor lateral movement, as well as upheavals in the tail 
race portion.

(5) The slide history indicates many probable causes of which, 
the increase in pore pressure in the soil due to heavy rains, cutting 
of the toe for excavating the tail race and blasting in the tunnels 
nearby appear to have contributed to the slide.

(6) The proposal to improve the slopes in the switch gear yard 
and h i^ e r  above, provision of filter blanket and rubble and rubble 
cusion with a retaining wall appear to meet the requirement.

(7) The foundation 6f retaining wall win be on weathered and 
jointed gneiss. Hie subsurface data available with the engineers in­
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dicate that excavations up to a depth of 18' (5.48 m) would be neces­
sary. Further, the highly jointed rock would have to be consoli­
dated by grouting.

(8) In the surge shaft a 2 to 4 foot thick (0.60 to 1.21 m) wide 
weathered band of biotite gneiss dips 80® westerly. The chamockite 
gneiss is closely jointed and fractured, as such, these are loose blocks.

Protection is recommended against collapse of individual blocks 
by bolting.

Engineering Geology Division, Sd/- G. SETHUMADHAVA RAO, 
Southern Region, Hyderabad-28. Geological Survey of India.

(TRUE COPY)
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KERALA STATE ELECTRICITY BOARD

Post Box No. 21, 
TRIVANDRUM-1,

No, D3-FD-4/64; Dated: -11-1964.
From

The Chief Engineer, Civil,
Kerala State Electricity Board.

To
The Chairman,
Kerala State Electricity Board,
TRIVANDRUM-1.

S xjb;—ScCbarigiri Hydro-Electric Project—Revised estimate—

R e f :—Board’s Order No. BS4-133/59, dated 8th February, 1961—
Sir,

I am forwarding herewith a revised estimate amounting to 
Rs. 35.30 crores for the Sabarigiri Hydro-Electric Project. This esti­
mate is in revision of the Project estimate amounting to Rs. 24.91 
crores sanctioned in the aix>ve order and is in excess by Rs. 10.39 
crores over the sanctioned estimate.

2. The main items under which considerable excess has occurred 
are: — ^

(a) Kakki Dam;
(b) Flanking Dam; and
(c) Generating Sets, transformers etc.

(a) Under Kakki Dam, the excess is due to conversion of the dam 
from masonry to a concrete one. excess of 57 lakhs eft. in the volume 
of the dam on account of increase in the height of dam by 10' and 
the increase in cost of cement. The excess cost over the original 
estimate is Rs. 341 lakhs due to all the above factors.

(b) There were difficulties in locating the Flanking Dam owing 
to a band of poor foundation rock running across the dam line. 'Die 
dam line was realigned so as to avoid the maximum amount of this 
poor foundation area. Deeper excavation has also been necessary. 
On account of these the masonry quantity has increased from 40 
lakhs eft. to 63 lakhs Cft. The accepted tender rates were also 
higher than the estimate rates. These have contributed to increase
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the cost of the Flanking Dam by about Rs. 89 lakhs over the project 
estimate figure of Rs. 111-4 lakhs.

(c) The accepted bid for the generating sets, transformers and 
connected machinery is considerably higher than the estimate. The 
cost under this item has therefore gone upto Rs. 610 lakhs against the 
original estimate amount of Rs. 420 lakhs. The item was details of 
the increase are given in the report accompanying estimate.

In addition to the above three items which have contributed to 
an excess of 6‘ 2 crores ofl Rupees, there is an alround increase in cost 
on account of increase in cost of labour and materials and changes in 
designs.

3. The Project as envisaged originally provided for only an effec­
tive storage of 14,880 M.Cft (Pamba 780 Kakki 14,100 MCft.) and 
continuous Power draft of 830 cusec generating 135.5 M W. firm 
power at 100 per cent load factor. But the tqtal effective storage has 
now been increased to 16,900 M.Cft (Pamba 1100 M.Cft + Kakki 15,800 
M.Cft.) ensuring a iirm power draft of 916 cusecs to generate 152.6 
M.W. firm power at 100 per cent load factor by raising the height 
of Kakki Dam by 10 ft. and Pamba dam by 6 ft.

4. The revised estimate includes a provision of Rs. 100 lakhs for 
diverting the run off from some of the neighbouring catchments. The 
increase in Power Draft by 86 cusecs over the 830 Cusecs proposed 
originally is taken into account in working out the revenue return. 
The net revenue return from the scheme works out to nearly 6 per 
cent as given in the accompanying “Review of Estimate of Cost and 
Benefit" against 7-75 per cent provided in the project estimate, re­
taining the price of energy at busbar as the same.

I request that early sanction for the revised project estimate may 
please be accorded.

Yours faithfully,
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Chief Engineer, Civil.
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KERALA STATE ELECTRICITY BOARD

REPORT TO ACCOMPANY THE REVISED ESTIMATE FOR 
SABARIGIRI HYDRO-ELECTRIC PROJECT

AMOUNT OF ESTIMATE—Rs. 35,30,00,000

(Administrative sanction has been accorded by Kerala State 
Electricity Board for an estimate amounting to Rs. 2,491 lakhs in 
Board order No. BS4/133/59/8-2-1961. This report is to accompany 
the revised estimate amounting to Rs. 35.30 lakhs).

1. Preliminaries.—The provision under the sanctioned estimate is 
only Rs. 3 lakhs. But the actual expenditure under this item has 
exceeded the sanctioned provision by about Rs. 3 lakhs. Hence a 
provision of Rs. 6 lakhs is provided in the revised estimate.

2. Compensation for Lands and Forests.—The sanctioned provision 
of Rs. 10 lakhs is retained.

3. Kakki Dam: —

Original Cost—Rs. 429 lakhs.
Revised Cost—Rs. 790 lakhs.

In the original estimate, the dam was to be constructed of rubble 
in cement. But subsequently the dam has bpen converted to con­
crete. The volume of masonry originally proposed was 208 lakhs 
Cft. But owing to the deeper foundatiojjs and the height of the dam 
being increased by 10’ the quantity has also increased to 265 lakhs 
Cft. The corresponding increase in the cost of the work, (on the 
basis of the agreed rates of the contract for the dam) works out to 
approximately 315 lakhs of rupees. The increase in cost of cement 
also has contributed considerably to the increase in cost by about 
26 lakhs of rupees. A provision of only 4 lakhs of rupees was origi­
nally given for the outlet arrangements in the dam. But as fina­
lised now the cost of the outlet pipes emergency gates and dis- 
persers comes to approximately 24 lakhs, the increase on this account 
being thus 20 lakhs of Rupees.

4. Pamba Dam:—

Original Cost—Rs. 118'6 lakhs.
Revised Cost—Rs. 133’ 0 lakhs.
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The quantity of masonry in the dam has increased from 50 iairh« 
Cft. to 56 lakhs Cft. due to increase in height of the dam by 6 ft. 
Increase in foundation excavation has also occurred and hence cost 
of construction has ako increas^. Owing to lack of natural sand, the 
entire construction is now being carried out with crushed ^ d ,  
which is costlier than natural sand.

5. Flanking Dam:—

Original Cost—Rs. H.-4 lakhs.
Revised Cost—Rs. 200-0 lakhs.

Due to the difficulties in foundation, the nature of construction of 
the Flanking Dam was under consideration for a long time. It was 
finally decided to have the dam constructed in rubble masonry as 
originally proposed. But due to the longer length of the dam as 
per realignment for avoiding the poor foundation area and due to 
the deeper foundations now required, the masom'y in the dam has 
increased from 40 lakhs Cft. to 63 lakhs Cft. The masonry rates 
quoted for the dam were higher than the estimate rates. The above
2 factors have contributed to the excess under this item of work.

6. Interconnecting Tunnel: —

Original Cost— R̂s. 51 lakhs.
Revised Cost—Rs. 55 lakhs.

The provision in the Project estimate is 51:00 lakhs. But based 
on the rates of the accepted bid for the works, the cost of construc­
tion will be slightly higher. The increase over estimate is  Rs. 4 
lakhs.

7. Intake Arrangements: —

Original Cost— R̂s. 10' 0 lakhs.
Revised Cost^Rs. 22; 5 lakhs.

Sanctioned provision is Rs. 10 lakhs. This provision is actually 
fotmd to be quite inadequate. Based on the rates of the accepted 
bid and providing for the cost of intake gates ordered a total expen­
diture of Rs. 22*5 lakhs is anticipated. Cost of gates, trash rack 
structures, Civil works for both interconnecting tunnel and Power 
tunnel are included in the revised coat.

8. Power Tunnel:—
Original Cost—Rs. 165 lakhs.
Revised Cost—Rs. 188 lakhs.
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Portions of the tunnel particularly on the exit side passed through 
comparatively bad and stratified rock. This has resulted in some 
over-breakages and required extra quantity of lining, some portions 
with reinforcement also. This has resulted in the increase in Cost.

9. Surge Shaft:—

Original Cost—Rs. 16 lakhs.
Revised Cost—Rs. 40 lakhs.

It was expected originally that the surge shaft would pasr through 
good rock. But during actual driving it was found there were large 
number of seams and fractured rock in the strata through which the 
shaft was driven. 'This require very heavy reinforcements and 
concrete lining throughout the depth of the shaft in addition to the 
extra thickness of the lining due to over-breakages caused by the poor 
quality of rock. Hence the increase in cost under this item.

10. Penstock and Valves: —

Original Cost—Rs. 350 lakhs.
Revised Cost— R̂s. 386 lakhs.

The entire penstock was orginally proposed to be of Mild Steel 
construction. But latter on it was decided that Mild Steel should be 
confined to the top portion of the penstocks and for the lower portions 
high tensile steel would be more suitable. The Mild Steel and high 
tensile steel are imported from America under AID programme. The 
imported steel costs about Rs. 600 per ton more than the indigenous 
one and we have to pay customs duty also to the tune of Rs. 200 per 
ton. This together with the increase in cost of specials and butterfly 
valves has contributed to the increase under this item.

11. Track Cutting and Anchors: —

Original Cost—Rs. 30 lakhs.
Revised Cost—Rs. 74 lakhs.

Original Project estimate provided for penstock for a length of only 
6050 ft. During actual execution the pipeline length increased to 
8563 ft. The depth of cutting is also considerably more and these 
facts have increased the cost of track cutting by 18 lakhs of rupees. 
The provision under anchor blocks and saddle construction provided 
tn the original estimate has also gone up by about 19 lakhs of rupees. 
This is due to the very much heavier anchors decided upon aft«r 
detailed study.
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12. Power House Building and Appurtenant Works:—

Original Cost—Rs. 48 lakhs.
Revised Cost—Rs. 76 lakhs.

During excavation for the Power House a heavy slip of the 
switchyard side hill occurred due to which large scale revisions had 
to be made in the location of the various structures. Heavy protection 
works also have been arranged so as to prevent future slips of the 
hill on which the switchyard is being located. As a result of the 
re-location of the rtructures, all the transformers have now to be sup­
ported on heavy R.C. decking over the tail race channel. These 
factors have contributed to the extra cost under this item.

13. Generating Sets, Transformer Sets Etc: —

Orginal Cost—Rs. 420 lakhs.
Revised Cost—Rs. 610 lakhs.

The increase is mainly due to the high quoted price of the machi­
nery suppliers Messrs. Allis Chalmers and Company of Aemrica.

14. Transformer Yard: —

The total sanctioned provision for this itme, including switch­
yard and feeder bay is Rs. 5 lakhs only. Additional expenditure is 
required, due to rectification works and protective works necessita­
ted by earth slips on the hill slopes. Considerable sloping back of 
the cuttings also had to be done to protect future slips. A total ex­
penditure of Rs. 28 lakhs is anticipated under this item.

15. Roads and Bridges:—

Original Estimate—Rs. 99 lakhs.
Revised Cost—Rs. 165 lakhs.

Sanctioned provision is Rs. 99 lakhs. Increased provision is re­
quired to meet additional expenditures. Reasons for the additional 
expenditure are given below.

The road from Vandiperiyar to Pamba (23 miles) has been im­
proved to 1st class standards instead of 2nd class proposed in Pro­
ject Report in view of the heavy traffic in this route, for transporta­
tion of timber and cement. Besides this instead of improving the 
road through Mount Estate a fresh shorter route has been adopted 
for the portion from Vandiperiyar to Mount Vallakkadavu, reduc­
ing the distance between Vandiperiyar and Mount Vallakkadavu by 
about 5 miles. Black topping has been done for the entries 811
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miles of 1st class roads which was not fully contemplated in the ori­
ginal project estimate. Cost of cutting roads has increased due to 
general increase in the proportion of rock blasting especially for 
“Kakki Dam—Power House Road”. The increase in the cost of 
labour and materials also contributed for additional expenditure. 
The requirements under the item of Roads and Buildings is estima­
ted as Rs. 165 lakhs.

16. Buildings: —

Original Cost—Rs. 98 lakhs.

Revised Cost— R̂s. 120 lakhs.

Rs. 98 lakhs is provided in the sanctioned estimate. But a higher 
expenditure is required since additional temporary accommodation 
facilities have to be provided at Moozhiyar to meet the requirement 
during the period when the construction, erection and operation staff 
have to be stationed simultaneously at Moozhiyar. Increase in the 
cost of labour and materials also increased the expenditure under 
this item. An amount of Rs. 120 lakhs is provided in the revised 
estimate.

17. Water Supply and Sanitation: —
Original Cost—Rs. 15 lakhs.
Revised Cost—Rs. 35 lakhs.

Sanctioned provision is Rs. 15 lakhs. But based on the actual 
expenditure so far incurred and considering the increase in cost and 
labour and materials an expenditure of Rs. 35 lakhs is anticipated 
and provided for in the revised estimate.

18. Electrification and Potrer Supply: —

Original Cost—Rs. 25 lakhs.

Revised Cost—Rs. 60 lakhs.

Amount provided in the sanctioned project estimate is Rs. 25 
lakhs. Additional provision is required to meet the cost of the extra 
length of 66 kV lines power supply for construction and the cost of 
two diesel generating units (Rs. 20 lakhs) purchased under the A.l.D. 
loan which was not included m the project estimate. Rs. 60 lakhs 
is provided in the revised estimate.

19. Insurance of Labour: —
The sanctioned provision of Rs. 2 lakhs is retained.
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20. Construction Tools and Plants—

Sanctioned provision in the project estimate is Rs. 120 lakhs. 
But since, part of cost of tools and plant is included in the unit of 
rates of the works for Dam across Kakki, Power funnel etc. only a 
reduced amount of Rs. 90 lakhs is provided in the revised estimate.

21. Consultation Charges: —
Original Cost—Rs. 5 lakhs.
Revised Cost—Rs. 20 lakhs.

Sanctioned provision is Rs. 5 lakhs. But increased provision is 
needed to meet the expenditure on account of the visits of the Board 
of Consultants, Rs. 20 lakhs is provided in the revised estimate.

22. Providing Telegraph and Inter Communication Facilities" — 
The sanctioned provision of Rs. 5 lakhs is retained.

23. Supervision Charges.—Amount sanctioned is Rs. 130 lakhs. 
But it is anticipated that the expenditure will be only about Rs. 119’5 
lakhs.

24. Petty Supervision & Contingency.—Though the sanctioned 
amount Rs. 67 lakhs, an expenditure of only Rs. 25*00 lakhs is an­
ticipated.

The credit for tools and plant given in the sanctioned project 
estimate is Rs. 90 lakhs. But only an amount of Rs. 80 lakhs is 
expected now, consequent on lower pro\nsion for Tools and Plant.

P art— II

Cost of Transmission Line.—^The sanctioned amount of Rs. 248 
lakhs is retained.

Cost Augmentation Scheme.—An amount of Rs. 100 lakhs is 
provided in the revised estimate for the augmentation schemes pro­
posed for utilising the run off from adjacent catchments. Separate 
project estimate is being forwarded for this item.

The salient features of Sabarigiri H. E. Project incorporating the 
various changes made since preparation of the Project Report is en­
closed.

Other enclosures are Abstract of Revised Estimate for the pro­
ject, comparative Statement and Revised Financial Forecast.

Early sanction to the Revised project estimate is requested.

Sd/.
Chief Etifflneer, Civil
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SABARIGIRI HYDRO-ELECTRIC PROJECT—REVISED

ESTIMATE

A bstract

No. Particulars
Amount 
(Rs. in 

lakhs)

1 Preliminaries . . . . 6*00
2 Compensation^for lands & forests . . 10-00
3 Dam across Kakki 790-00
4 Dam across Pamba 135*00
5 Fhinking dam for Kakki Reservoir . • • • 200-00
6 Inter connecting Tunnel 55-00
7 Intake arrangements 22-50
8 Power Tunnel . . . . 188-00
9 4000

10 Penstocks and Valves 38600
II Track cutting and enchors 74-00
12 Power House building and appurtenent works 76 00
13 Generating Sets, Transformers etc. • • • 6x0-00
14 Transformer yard 2800
15 Roads and Bridges • • • 165-00
16 B uildings.................................... 120-00
17 Water supply and sanitation . • • • 35-00
18 Elearification & Power supply 60-00
19 Insurance of Labour 2-00
20 Construction Tools and Plant • • 90-00
21 Consultation Charges • 20.00
22 Providing Telegraphic lines and inter-commumcation

facilities.................................... 500
23 Supervision charges 119-50

*4 Petty Supervision and contingency • • « 25-00

T otal 3262*00
Dedua Credit for Tools & Plant & Buildings 8o*oo

3183*00
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Amount
No. Particulars (Rs. in

lakhs )

PART-II
Cost of Transmission l i n e .................................................248-00

3430-00

CoK of Augmentation Scheme . . . .  100-00

Totiil cost of the Project including augmentation scheme 3530 ■ 00

S d /-
Chief Engineer, Civil.



SABARIGIRI HYDRO-ELECTRIC PROJECT 
R evised  E s t im a t e  

Comparative Statement

S.No. Items 

I 2

Amount 
as per 
Original 

Estimate 
3

Amount Difference
Explanation

7

Revised Excess. Savings 
Estimate

4 5 6

PART-I 

I . Prelimanaries. 3-00

(Rupees in lakhs) 

6-00 3*00

Vide esti­
mate re­

port 
attached

2. Compensation 
for land & 
forest . 10.00 10.00 • • Do.

3. Dam Across 
Kakki. 429-00 790-00 361-00 • # Do.

4. Dam Across 
Pamba . i i 8-6o 135-00 16-40 • • Do.

5. Flanking Dam 
for Kaidd re­
servoir . 111-40 200-00 88-60 • • Do.

6. Interconnecting 
Tunnel . 51 -oo 55-00 4-00 Do.

7. Intake arrange­
ments 10-00 22-50 12-50 Do.

8. Power Tunnel 165-00 188-00 23-00 Do.
9. Surge shaft 16-00 40-00 24-00 Do.

10. Penstocks & 
Valves . 350-00 386-00 36-00 Do.

I I .  Track cutting 
and ancliors . 30-00 74-00 44-00 • • Do.

12. Power House 
Buildings & 
appurtenant 
works . 48-00 76-00 28-03 • • Do.

13. Generating sets>
trwsformers etc. 420*03 6I0-0D 190 00 • • Do.

14. Transformer 
yard . 5*00 28-00 23-00 •  • Do.
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I 2 3 4 5 6 7

15. Roads & Bri­
dges 99-00 165*00 66*00 • • Do.

16. Buildings 98*00 120*00 22*00 • • Do.
17. Water Supply 

and Sanitation 15*00 35*00 20*00 • • Do.
18. Electrification 

and Power 
supply . 25*00 6o*oo 35*00 • • Do.

19. Insurance of 
labour . 2*00 2*00 • 0 Do.

20. Construction T  
&P 120*00 90*00 • • 30*0 > Do.

21. Consultation 
Charges 5-00 20*00 15-00 • • Do.

22. Providing tele­
graphic lines 
and Intercom­
munication faci- 
Uties 5*00 5*00 • • • « Do.

23. Superx-ision 
charges . 130*00 119-50 • • 10-50 Do

24. Pett>' super­
vision & conti­
ngency . 67*00 25*00 • • 42*00 Do.

Total .
Credit towards 
T  & P & Buil­
dings .

2333-00

90*00

3262*00

80*00

2243*00 3i82*oo
PART-II

Cost of trans-
missicm line . 248'00 248*00

Total for Part
I & I I  . 2491*00 3430-00
Cost of Augmen
tation Sdumes loo-oo

Total cost of 
jprojea includ­
ing augmenta­
tion , . 3530*00



Revised Pimncial Forecast.

Capital cost including augmentation Scheme . . Rs. 35-30 Crores.
Installed Capacity ....................................6X50 M. W.
Firm Power generation at 100 % L, F. . . 152-6 M. W.
Annual g e n e ra tio n ...............................................i337 Million Units.
Gross revenue by sale of energy at 2*2 P per KWL

(as in project e s tim a te ) ....................................Rs. 294 lakhs
Depreciation at ij%  on the capital per year . . Rs. 52-95 lakhs.
Operation and maintenance at Rs. 10/- K W installed

capacity per y e a r .............................................Rs. 30 lakhs.
Total working e x p e n s e s ....................................Rs. 82-95 laksh.
Net Revenue . ............................................... Rs. 211-05 lakhs.
Percentage r e t u r n ............................................. 211-05X100

3500 
= 5 -98% say 6%

N o t e .—This forecast is for purposes of comparison with the projea 
estimate and only a very low selling rate of energy is provided. 
Actually, under present day conditions a higher rate is certainly 
admissible and the percentage return will increase correspondingly.

Sd/.
Chief Engineer, Civil.
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SABARIGIRI (PAMBA) HYDRO-ELECTRIC PROJECT

1. Project in Brief.— T̂he Sabarigiri Hydro-Electric Project taken= 
up for execution by the Kerala State Electricity Board proposes to 
utilise the waters of 122.06 sq. Miles of the upper drainage basin 
of Pamba and Kakki rivers over an average head of 2,499 ft. for the 
generation of 254 M.W. at 60 per cent Load Factor. The project com­
prises of the construction of two dams across the river Pamba and its 
tributary Kakki, a flanking dam for Kakki reservoir, a—10,524 feet 
long interconnecting tunnel to connect Pamba and Kakki reservoirs 
a 18,200 feet long head race tunnel (including L.P.P.) and a set of 
three penstocks 8,562- 4 ft. long leading the waters to a power house 
with an installed capacity of 300 M.W. All items of work are in pro­
gress.

The Scheme catchment receives heavy rainfall of about 180 inches 
annually. The annual run off from 122:06 sq. miles of Pamba catch­
ment is assessed to be of the order of 29,100 M.Cft. The entire yield 
is proposed to be utilised for power generation and the regulated 
releases will be used for irrigating about 33,000 acres lower down in 
Pamba Valley.

The dam across Pamba will have a height of 171 feet above river 
bed and will form a storage reservoir with an effective capacity of 
1100 M.Cft. The dam across Kakki will have a height of 360 feet 
with an effective impounding capacity of 15,800 M. Cft. The waters 
of the Pamba reservoir will be led into the Kakki reservoir situated 
at a lower level through the interconnecting tuimel and the head 
race tunnel will conduct water from the lower reservoir to the pen­
stocks and power house situated on the bank of Muzhiyar, another 
tributary of Pambayar.

2. Salient Features of the Scheme:

2.1. Hydrology and Power Potential:

1 Total catchment area . . . . .  i i 2 Sq. Miles+
I0'06 = 122*06 Miles.

Sq. M.*
2 Average annual rainfall . . . .  i 8o inches.
3 Average annual runoff.................................... 26400 M. Cft.+

•2700 M. Cft.
S 29100 M. Cft,

(* Tliese rdate to diversion catdunents).
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Firm Power Draft . . . . 916 Cusecs.
5 Average Gross head available • 2499 feet.
6 Firm Power at 100% L.F. . • 152-6 M. W.
7 Power generation at 60% L.F. • 254 M. W.

2*2 Dam Across Pemba :
I Bed level............................................. +3070
2 • +3236
3 M.W.L.................................................. +3236
4 Top of D a m .................................... . +3241
5 Efieaive storage above +3160 • iioo M. Cft.
6 Length of Dam at top. 910 feet.
7 Volume of masonry . 5-36 M. Cft.
8 (a) Catchment area at Pamba Dam site • 28 Sq. Miles.

(b) Diversion Catchment . • 7-06
9 Design flood disdxarge . 32200 Cusecs.

10 No. and size of radial gates . . 6 of 23' X 16'
I I Lengh of spillway . . . 178 feet.
12 Height of Dam above river bed 171 feet.
13 No. and dia. of outlet . . • I No. 6' dia.
14 Discharge through outlets • 600 Cusecs at 49*2 '

15 El. of sill of outlet . . . .
head.

+3144
16 El. of sill of interconnecting tunnel . 3160
17 Dead Storage below 3160 | . . 285 M. Cft.
18 No. of adits to foundation gallery • 2 Nos. one on each

Flank.

'3 Flanking Dam for Kakki Reservoir at Anathode :

(1) Lowest Level of saddle
(2) F.RL. ....................................

, (3), M.W.L.‘̂ 1 ....................................
(4) Top of D a m ....................................
(5) Length of Dam at top
(6) Volume of masonry and concrete in Dam •
(7) Height of Dam above saddle . .
(8) No. of adits to foundation gallery

(9) Catdiment area for Kakki Resorvoir at
kakki Damsite . . . . .

(10) "Vl̂ idth of road way at top of dam •’
(11) V5̂ idt|i of footpath

+3115
+3220 
+ 3222*3 
+3230
1234'
6-3 M. Cft.
115 ft.
2, one on each 

flank

84 Sq. Miles
12 ft.
3 '-3 '



2«4 SpillvMf̂  for Kakki Reservoir near Planking Dam at AnathodeJ:
283

2*6

(2) Width of Spillway^ . 194'
(3) Width of Spillway Channel . 490'
(4) No. and size of radial gates . 4 Nos. of 42' X20'
(5) Slope of spillway channel'j . i/ioo
(6) El. of spillway crest . +3200
(7) Clear Road way at spillway bridge '4 . 15'0'
(8) El. of the top of Hoist Bridge • + 3236-5
(9) Total width of hoist bridge . 12 ft.

5 Kakki Dam:
(I) Bed level . . . . . +2870
(2) F.R.L............................................... . +3220
(3) M.W.L. . . . . . + 3222-3
(4) Top of Dam . . . . . +3230
(5) Height of Dam above River Bed . 360 ft.
(6) Effective storage above El. 2980 15800 M. Cft.
(7) Dead Storage below 2980 . 269 M. Cft.
(8) (a) Catchment area at Kakki Dam site 84 Sq. Miles

(6) Diversion Catchment . 3 Sq. Miles
(9) Length at top of Dam . 1070 ft.

(10) Volume of Concrete in Dam . 26-5 M, Cft
(n ) No.of outlets . . . . . 2
(12) Size and type of gates for each outlet . 9 '6 'x 5'o'

Emergenc>' Gates
(13) El. of sill of outlets. . — 2940

(14) Max. computed combined discharge through
two outlets under F.R.L. conditions . 4840 Cusees

(15) Width of roadway over top of Dani . 12 ft.
(i6) Width of footpath over top of Dam . 3 ft.
(17) Size of elevator shaft . 7:1' X 8 V
(i8) No. of adits to foundation gallery . 3— 2 on the right 

flank and one on 
the left flank.

(19) No. of drifts driven on the banks . 4— 2 on each flank

6 inter-connecting Tunnel:

(I) Length of Tunnel . . . . . 10524 ft.
(i) Excavated area . . . . • 170 Sq.  ft.
(3) Finished area . . . . . 130 Sq.  ft.
(4) Sill level of tunnel at inlet . + 3160-00

(5) Sill level of tunnel at Exit . + 3135-00



(6) Maxununi discharge capacity . . . 2500 Cusecs
(7) Lining thickness 'I . . .  8 inches minimvim

■a *7 Potoer Tunnel :
(t) Length of T unnel................................... 16858 ft. upto Surge

Shaft.
(2) Area of excavation.................................. 245 • i Sq. ft.
i'3) Finished a r e a ...................................176-7 Sq.ft.
(4) Sillievel at i n l e t ...................................+ 2955*0x5 ft.
(5) Lining thickness.................................. 12 inches .Minimum

2*8 Sitrge Shaft :
'i) Main Barrel:

(a) Diameter . . . . . 25 ft.
(b) Depth .............................. 350 ft.

(2) Top of expansion chamber :

(а) Diameter .............................. 45 ft-
(б) Depth . . . .  85 ft.

(3) Bottom of Surge Gallery :
(a) .\rea of Cross Section . . . 177 Sq. ft.
(b) Length ............................ 800 feet.

2*9 Penstocks:
(I) L.P.P.

(a) No. of Pipes . . . . i
(b) Diameter (external) . . . 375° nxm.
(c) Length of P ip e .......................... I345'6 ft-
id) Gradient ............................i in 100

(2) H.P.P.
(a) Number of pipe lines . . . 3
(b) Diameter of each pipe (external) . Varying from 2100

mm in the upper 
reaches to 1950
mms in the lower 
reaches.

(c) Length of e a c h ..........................8562-4 ft.
(d) Quantity of steel required for both

L.P.P. and H.P.P. . . . 14000 Tonnes
(approx.)

3*10 Power House :
1 Power House floor level . . + 656*00 ft.
2 Centre line of runners . . .  + 641*00 ft.
3 Generator sets capacity . . 6 x 50 M.W.
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3. Sanction to the Project.—Sanction to the Project then estima­
ted to cost Rs. 24,91 Crores was accorded by the Planning Cpmmis- 
sion, Government of India in their letter No. NR-10 (26) /59, dated 
24/25th August, 1960.

4. Programme of Completion.—According to the present day pro­
gress of the various component works as reviewed on 15th January
1965, the first two generating sets each of 50 M.W, could be put into 
commercial operation by 12/65 and the remaining four units will 
follow.

5. Costs arbd Benefits.— T̂he project is now estimated to cost 
Rs. 35.30 Crores (including the cost of augmentation proposals esti­
mated at Rs. One Crore including the cost of the 100 Mile long 220 
kV Transmission line required to transmit power to the important 
load centres of the State.

The Project will, on completion, yield a financial return of about
6.00 per cent on the Capital investment.

6. Foraign Aid.—The project is entirely being financed by a loan 
under U.S. AID with a provision of Rs. 9.6 Crores for foreign ex­
change component.
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ANNEXURE IV  

Data Sheet

Item
No.of
Esti­
mate

Quan­
tity

Description Rate 
Rs. Ps.

Per
Unit

Amount Bctnaiks: 
Rs. Ps.

I 2 3 4 5 6 7

(a) 100 Cft. Crushed sand loo eft.
Hard ^anite 3'  
to 6'  ring at 

quary.
100 Cft. Blasted rubble at 

quarry
(10-90+ 1 -50) 14-20 100 Cft. 14-20
+1 -80)

I No. Man for breaking
to 3* to 6'  ring 2 ‘io Each 2.10
10% profit on
labour o*2i

T o ta l  16*51

Costlhour of 
crusher :

Working hours/ 8x 25x 8=1600 brs. 
year

Cost/year = 31,666*66

Operation :
I  Driver 2,400*00

@ 2oo-oo/month
1 Cleaner @ 
loo-oo/montfa . 1,200*00

Leave allowance, 
etc. 100*00

T otal 3,700*00
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Cost of fuel assuming 
60 HP.

Current charge 44-80 unit/hour @ *05 Rs./Unit or
2*25 Rs/hour. 

Total current charges/year= 1600x 2-25 =Rs. 3600*00 
Lubricating oil

+  - 4 _  =  -069 gal/hour 
7-4 100

Cost'^bour @ Rs. 7/gallon 7 x -69=-482 or say 
O’ 5 Rs./hour.

For 1600 hours = i6oox •5=800 
Total cost per year = 31,666-66

3,700-00
3,600-00

800-00

39,766-66

Total cost/hour =  _39>766- ^  = 24-80
1600

Outturn of crusher/hour (assuming i Ton =20 Cft.) 6 tons. 
6 x 20=120 Cft.

Expenses for operating crusher 24-Sox 1000 
for loco Cft. -----------------

1000 Cft. crushed sand at sand bin :
Rs. Ps Per Unit Rs. Ps.

■910 Cft. Cost of 3'  to 6'  metal at
quarry 16-51 100 Cft. 150-20

910 Cft. Conveyance through
' track line using manual

300 rft. labour 2*10 100 Cft. 5-73
1000 rft.

L. S. Hire charges and working
charges for winch L. S. 20-00

910 Cft. Conveyance using loco 2-10 100 Cft.
5-73

600 rft. 1000 rft.2
1000 Cft. Hire and operation charges

of crusher 206-40 1000 Cft. 206-40
2 Nos. Men for feeding 2-10 Each 4-20
4 Nos. Men for loading and un­

loading crushed sand 2*10 Each £•40
1030 Gft. Conveyance by track line
--------------- to bin . 2-10 100 Cft.
600 rft. ----------------------------6-30

2 1000 rft.
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1 2 3 4 5 6 7

L. S. 
L. S.

Screening,washing, etc. 
Proportionate cost of 

sand bin

L.S.

L.S.

10*00

5-00
a Nos. Men for stacking at sand 

bin . . . 2-IG Each 4'20
L. S. Laying and ntaintaining 

track lines L.S. 3*00
L. S. Hire charges of locos 

tipping wagons etc. 
ICO profit on labour

L.S.

Rs.

12-00
3-46

444-62/ 
1000 Cft

For ICO Cft. 444-62 44.46

19
Adding Tender excess of 4 % the rate of crushed 
sand for recovery is fix^ as 44-46-1-

1-78

Rs. 46-24



A detailed Note showing the action taken on the drajt Audit Para.

The Draft Audit Para was forwarded by the Accountant General 
to the Accounts Member in his letter No. AAIV/DP.42/65-66/33, 
dated 13th May 1965. The same was forwarded by the Accounts 
Member to Chief Accounts Officer on 14th May, 1965 and through him 
to the Chief Engineer, Civil, Kerala State Electricity Board on 31st 
May, 1965.

The Chief Engineer, Civil, after collecting the details required 
from the Field, furnished the replies to all the points raised in the 
Draft para, with his letter C4A. 108/65-66/M. dated 31st January, 
1966 to the Chief Accounts Officer.

Some details required by the Chief Accounts Officer on 15th 
March. 1966 and 7th May, 1966 are also seen furnished by the Chief 
Engineer, Civil on 27th June, 1966.

The Chief Accounts Officer in his letter No. EBA/Tender /60-61 dt. 
2Ist July, 1966 call for certain further remarks from the Chief 
Engineer, Civil and the matter was under correspondence. By then 
the Draft para had been included in the Audit Report of 1966 as 
para 95.

What was the amount of claims preferred against the Suppliers for 
the defectiiye crushers supplied by the Firm?

An amount of Rs. 33,599 3  ̂ had been claimed and recovered from 
M/s. Marshall & Sons, the Suppliers of the two crushers, towards the 
lossess sustained by the Board by way of dismantling two other 
crushers from Panniar Project, conveying and re-erecting at Pamba 
Dam site necessitated by the belated supply and failure of Marshall 
Crushers in giving the specified output.

As per terms of their agreement, the guarantee period of the 
crushers was only for 6 months from the date of putting them into 
operation. Also they were liable to repair or replace any parts that 
might be found to be defective, exclusive of fair wear and tear.

The defects noticed in the crushers were rectified by the service 
Engineers of the Firm and the machines were found to work satis­
factorily during the guarantee period.

Later, the crushers were seen to develop further troubles due to 
excessive wearing of the parts requiring frequent replacements and
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consequent high cost of maintenance. The output was also going 
down due to the breakdowns and delay caused for replacing the

294

As the Guarantee period was only for 6 months and as the defects 
found during that period had been got attended to by their Service 
Engineers no further claims could be preferred against the Suppliers 
for the unsatisfactory performance of the Crushers later.

Sd/-
Chairman,

Kerala State Electricity Board.



'To what extent audit objections are attended to and dispcsed of
(Finance Department)?

In the course of examination of paragraph 95 of Audit Report, 
1966 it was pointed out that the Kerala State Electricity Board had 
not sent a reply to the Accountant General to the above draft para­
graph i*nd in that context the Committee raised the question quoted 
above. The reference to “audit objections” in the question is there­
fore taken to mean “audit paras”.

A special note explaining the action taken by the Finance Depart­
ment to see that timely replies are sent to the audit paragraphs is 
submitted to the Committee separately with reference to recommen­
dation No. 94 (Paragraph 8.24) of 47th Report of the Committee and 
also to the direction of the Central Public Accounts Committee in 
their sittings on 23rd September, 1966.

The draft paras relating to Kerala State Electricity Board are 
forwarded by the Accountant General direct to the Accounts Mem­
ber of the K.S.E. Board with copy to the Secretaries to Government, 
Public Works Department and Finance Department. Copies of the 
general instructions issued by the Governmen'. for sending prompt 
replies to draft paras are forwarded to the Kerala State Electricity 
Board also. Further, when copies of dra.^ paras relating to Electri­
city Board are received by Government, the attention of the Accounts 
Member of the Board is invited to the draft para and he is requested 
to send the reply to the Accountant General at the earliest.

Regarding audit objections, the position is, however explained 
below:

Article 72 of Kerala Financial Code, Volume I lays down that 
everj' Government servant should give proper attention to all objec­
tions and orders received from the Accountant General without any 
avoidable delay. In case any objection is not replied to within one 
month from the date of the issue, the Audit Officer will have autho­
rity to direct the treasury to refuse encashment of further bills oP 
the same class presented by the Officer concerned or of a different 
class if the bill in respect of which the objection has been issued is 
an occasional one. The names of the officers who keep the objections 
for which they arc responsible unremedied for more than 3 months 
will be reported to Government by the Audit Officer. Maintenance
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of a register in the prescribed form in each office for recording the* 
objections communicated by the Accountant General is also essential 
as per the provision in the above article. In spite of the above pro­
visions in the Code, audit objections had been accumulating in vari­
ous offices: without proper attention in the past.

In Octtiber 1964, the Government constituted an Inspection Wing 
in the Finance Department to conduct surprise inspection of Govern­
ment offices and report to Government cases of irregularity, slack­
ness or indifference shown by Heads of Departments or offices in the 
matter of Financial control. Copy of G.O. (P)723/64, dated 19th 
October, 1964 is enclosed (Annexure 1). During the course of 
inspection of various offices, the staff of the Inspection Wing special­
ly looks into the position of audit objections pending clearance and 
gives proper directions to the Head of Office for speedy clearance of 
pending objections. A representative of audit office also accompan­
ies the staff of the Inspection Wing to help them to scrutinise the 
replies collected on the spot for the various pending audit objections 
and also to render advice on the adequacy of the replies furnished 
for final clearance of the objections. Further, in June 1965, the Gov­
ernment issued comprehensive instructions for the proper mainten­
ance ô i register of audit objections and timely clearance of objec­
tions—Vide Circular No. 25 65, Fin. (Ins. 3) dated 9th June. 1965 
(Annexure II). The necessity for timely clearance of audit objec­
tions and for conducting critical review of the register of audit ob­
jections pending for more than three months should be submitted 
by the Government in Paragraph 2 of Circular Memorandum No. 
57374/Ins. 2 65 Fin. dated 15th November, 1965. (Annexure III). 
In March 1966, the Government issued further instructions—Vide 
Memorandum No. 12301 Ins. 3 66 Fin. dated 1st March. 1966 (An­
nexure IV)—to the effect that a monthly statement showing the ob­
jections pending 'or more than three months should be submitted 
to Government by the Heads of Department to enable the Govern­
ment to watch the progress in the clearance of audit objections. The 
Departments of the Secretariat were requested to conduct monthly 
review of audit objections on the basis of statements received from 
the Heads of Department. Further, the Accountant General for­
wards to Government periodically list of outstanding audit objec­
tions and action is taken on such lists by addressing the officers con­
cerned with instruction to clear the objections early.

As a result of the measures detailed above, there has been im­
provement in the clearance of audit objections.

According to the Audit Report 1964 (Paragraph 77) the number 
of audit objections raised in Central audit (other than those reported
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through inspection reports) pertaining to the period upto 31st March,. 
1963, awaiting settlement from the departmental oflHcers on the 30th 
November, 1963, was 36322 items involving a total amount of Rs. 10.93 
crores. According to Paragraph 125 of Audit Report 1966, the num­
ber of audit objections pertaining to the period upto 31st March, 1965 
awaiting settlement by departmental officers as on 31st December,
1965 was 8917 involving a total amount of Rs. 1.94 crores. The num­
ber of objections relating to the period upto 31st March, 1966, out­
standing clearance as on 31st July, 1966 is 12949 and the amount in­
volved is Rs. 3.44 crores. Of these, 9323 items involving Rs. 2.63 
crores relate to the year 1965-66. It may be seen from the above that 
during the last two years there had been considerable improvement 
in the clearance of audit objections.

Sd./-

Joint Secretary (Finance)
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ANNEXURE I 

G o v ern m en t  o f  K erala 

ABSTRACT

Finance Control—Rules and procedure—Observance of—Constitu­
tion of an Inspection Wing in the Finance Department— 

Further orders—Issued.

FINANCE DEPARTMENT 
• G.O. (P) 723/64/Fin, Dated, Trivandrum, 19th October, 1964.

Read: G. O. Rt. 2068 PD (Spl.) dated 24-9-1964.

ORDER

Government view with grave concern the general laxity in finan­
cial control shown by Departmental officers particularly in the mat­
ter of recovery of loans, reconciliation of accounts, collection of re­
venue, clearance of audit objections and inspection reports, main­
tenance of stock accounts and verification of stores. Time and again, 
these subjects have come up for adverse comments by the Public 
Accounts Committee. Instructions issued from time to time for 
greater vigilance on the part of the Departmental Officers have not 
improved matters. Government therefore feel that, apart from mere 
issue of instructions, some effective method should be devised to see 
that financial rules and procedure are scrupulously followed by the 
Departmental Officers.

2. Accordingly, Government have constituted an Inspection Wing 
in the Finance Department consisting of One Assistant Secretary. 
One Superintendent and 4 Assistants. The inspection party will 
conduct surprise inspection of Government Offices and report to Gov­
ernment cases of irregularity, slackness or indifference .shown by 
Heads of Departments or offices in the matter of financial control. 
They are empowered to scrutinise all files and registers relating to 
Accounts, Stores and other allied matters. They are also empower­
ed to conduct physical verification of cash and stores wherever deem­
ed necessary. All Heads of Departments and Offices are directed to 
give the inspection staff necessary co-operation and facilities for the 
proper discharge of their functions.
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3. The inspecting party will have with them identity cards and 
also an authorisation from the Finance Secretary. The Head of the 
Office or in his absence, the member of the staff next in rank should 
make available to them such files, registers, and other documents 
demanded by them and also such facilities as are required for con­
ducting the inspection.

4. The Inspection Party will submit their reports to the Secretary 
to Government in the Finance Department who will decide the fol­
low-up action to be taken on the reports.

5. Government wish to impress on all Heads of Departments and 
Offices that Government will not hesitate to take disciplinary action 
on Officers who are reported to be negligent, slack or indifferent in 
the observance of prescribed rules and procedure in financial matters 
and that any laxity in this regard will not be tolerated.

By order of the Governor,
N. M. PATNAIK,

Chief Secretary to Government.
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To
The Accountant General, Kerala.
The Registrar, Kerala High Court (with C. L.)
The Registrar. Kerala University (with C. L.)
The Secretary, Kerala Public Service Commission (with C. L.)
The Secretary, Kerala State Electricity Board (with C. L.)
All Heads of Departments and Offices.
All Departments and Sections of the Secretariat.
The Director of Public Relations.
The Secretary to the Governor.
The Secretaries, Additional Secretaries, Joint Secretaries. Deputy 

Secretaries. Under Secretaries and Assistant Secretaries to 
Government.

The Personal Clerk to the Chief Secretary.



ANNEXURE II 
G o v er n m en t  o f  K erala 

FINANCE DEPARTMENT 
CIRCULAR

No. 25/65/Fin. (Ins-3). Dated, Trivandrum, 9th June, 1965.
;SuB.—Audit objections—Register of audit objections—Maintenance 

of—General instructions—Issued.
It has been laid down in para 72 of the Kerala Financial Code 

that the objection slips received from the audit office should be replied 
to without any avoidable delay and that a register of audit objections 
^should be maintained in Form 4 to watch whether this is being done. 
Time and again instructions have been given to the Heads of Offices 
from this department drawing their attention to the provision in the 
Xerala Financial Code referred to above and stressing the need for 
the proper maintenance of the Register of Audit Objections. A 
scrutiny of the register by the Inspection Wing of this Department 
when it visited various offices revealed several defects in the main­
tenance of the register. The following are some of the important 
•defects noticed: ,

(i) The register maintained is not in the form prescribed.
(ii) The register is not written up-to-date.
<iii) Audit objections are not replied to promptly as required 

under the rules.
(iv) Particulars of reply are not noted in the register.
(v) The register is not reviewed periodically by the Head of 

Office or any other responsible officer.
(vi) The prescribed returns of pending audit objections are not 

sent with reference to this register.
2. Obviously, these defects show a lack of appreciation of the need 

for the proper maintenance of the register on the part of the depart­
mental officers. The primary object in insisting on the maintenance 
of audit objection register is to ensure that the audit objections are 
promptly replied to. Its very purpose .will be defeated unless (a) 
the register is maintained correctly and (b) reviewed by the heads 
•of offices at regular intervals. Comprehensive instructions for the 
Tfiaintenance and check of the audit objection register are given 
■below for the information and guidance of all departmental officers.

non



301

I

m

o

Z

E
<2 ^  

•5 a

■8 .2
•i ^2 ^c S’a
S

•o
I

fe

t
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(2) When an objection slip (or letter) received from the Account- 
ant General is registered as a new case in the personsQ register 
simultaneously, it should be entered in the audit objection register 
also. (In some offices the objection slips or letter received from the 
Accountant General are entered only in the audit objection register 
and not in the personal register. This is not correct. Each letter or 
objection slip from the Accountant General should be given a current 
number and entered in the Personal Register. It should be treated 
as any other current received in the office and action pursued in files).

(3) All the audit objections received in a calendar year should 
be serially numbered and these serial numbers should be entered in 
column 1 of the register. (It has been noted that in some offices. 
Accountant General’s letter number is entered in this column).

(4) Each item of objection should be given a serial number. If 
there are two or more items of objections in the same objection slip 
received from the Accountant General separate serial numbers should 
be given for each item.

(5) Sufficient space should be left between two serial numbers to 
make all the entries in the register.

(6) The reference No. of the Accountant General’s objection slip, 
date of receipt, date of reply, particulars of reply (here only the gist 
of the reply need be entered) should invariably be noted in the res­
pective columns of the register.

(7) The objections should be replied within a fortnight of its 
receipt.

(8) When a reply is sent, the Head of the Office should initial in 
the remarks column.

(9) An item should be treated as closed when final reply is given 
to the Accountant General without waiting for the clearance from 
the Accountant General. When Accountant General's intimation of ac­
ceptance of the reply is received subsequently, this fact may be noted 
in the remarks column where the current number of the paper as 
well as the Accountant General’s reference No. and date may also be 
noted.

(10) Items which are cleared should be rounded off in red ink.

(11) There should be only one register for the whole office and 
one clerk should be made responsible for the maintenance of the 
register. If the paper has to be dealt with in another section, the;
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clerk responsible for the maintenance of the register will register the 
paper and hand it over to the concerned section and that section will 
return the slip with the reply thereto within a week to the clerk who 
will note the gist of the reply in the register and will transmit the 
reply (objection slip) to the Accountant General. While handing 
over the paper to the other section and receiving back the paper from 
that section, necessary entries should be made in columns 9 to 11 of 
the register.

(12) The register should be reviewed monthly by the Head erf 
Office and every fortnight by the Head Clerk or Personal Assistant 
or such other intermediary supervising officer, if there is one. It 
should be ensured that prompt action is taken to clear the objection 
within a fortnight of its receipt.

(13) After the close of each month a monthly abstract of audit 
objections in the following form may be recorded in the register.

Month No. pending No-received Total No. dispos- No- pending Initial 
till the end during the No. of ed of at the close of the 
of previous month, objections, during the of the head of

month. month. month. office.

The prescribed returns of audit objections should be sent with 
reference to this statement.

(14) This circular may be pasted on the front page of the audit 
objection register.

4. The Heads o5 Departments and Offices are requested to adhere 
to the above instructions s.-rupulously.

By Order of the Governor,
C. THOMAS, 

Finance Secretary.
To

All Heads of Departments and Offices.
All Departments of the Secretariat.
The Registrar, High Court of Kerala, Emakulam (with C. L.) 

3462 (all) LS—20.



The Secretary, Kerala Public Service Commission (with C. L.) 

The Registrar, University of Kerala (with C. L.)

The Secretaries, Additional Secretaries, Joint Secretaries, Deputy 

Secretaries, and Assistant Secretaries to Government.

The Secretary to Governor.

The Private Secretaries to the Advisers.

The Personal Qerk to the Chief Secretary.

Copy to the Accountant General for information.
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ANNEXURE III 
G o v ern m en t  o r  K erala

FINANCE DEPARTMENT 
CIRCULAR MEMORANDUM 

No. 57374/Ins. 2/65/Fin. Dated, Trivandrum, 15th November, 1965. 
S ub.—Fin incial control—Action to be taken regarding Audit objec­

ts ms, Inspection Reports and audit paras and appearance of 
o; icers as witnesses before Public Accounts Committee—  ̂
C tnsolidated instructions—Issued.

From time to time, Government have issued instructions to the 
departmeris on the aclion to be taken regarding audit objections, 
Inspection repor's and audit paras and the appearance of officers as 
witnesses oefore the Public Accounts Committee. These consolidat­
ed instructions are issued for the guidance of Secretaries to Govern­
ment and Heads of Departments and Offices.

(i) Audit Objections.
2. The normal time limit fixed for sending replies to audit objec­

tions is a fortnight from the date of receipt of the objectiwis. Th» 
head> of c ifices should try to adhere to the above time limit. Recent­
ly the Government have issued instructions (vide Circular No. 
25/65/Fin dated 9th June, 1965) for the maintenance of an “Audit 
Objection Register” in each office. It is laid down therein that the 
register should be reviewed once a month by the head of the office 
and once in a for‘night by an intermediary supervisory officer, if 
there is oue. The review should be critical and detailed and special 
attention should be given for the clearance of old objections remain­
ing undis)X)sed of. The Government are of the view that, if the 
head of the office bestows proper attention on the monthly review of 
the register, there will not be any occasion for accummulation of 
audit objection. The head of the office should also ensure that where 
a particular type of payment has been objected to by ‘Audit’, a simi­
lar payment is not made thereafter before the audit objection Is 
finally cleared.

(U) Impectten Reports.
3. During the course of local inspection, the Audit staff will be 

issuing *memos* calling for infonnaticm on various points. It should
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be ensured that the particulars given in reply to such memos are 
correct with reference to the records so that, at a later stage, the 
accuracy of the figures and statements of facts contained in the In­
spection Reports should not be called to question. To ensure this, 
the head of the office should make necessary arrangements to see that 
the replies to audit memos are furnished only after approval by 
proper authority. Further, before finalising the Inspection Report, 
the audit officer generally discusses the more important irregularities 
noticed during the course of audit with the head of the office. This 
opportunity should be taken advantage of by the head of the office to 
see whether all the relevant materials have been made available to 
audit to enable them to bring out the full facts of each case in the 
Inspection Report. Simultaneously, action should be initiated to rec­
tify irregularities, defects, ommissions, etc., which came to light dur­
ing the course of the audit, without waiting for the receipt of the 
Inspection Report. Such a step will, besides keeping timely rectifi­
cation of defects, enable early d’sposal of Inspection Reports. For 
example, if during the course of local audit, it is discovered that a 
sanction issued by the head of the office was in excess of the powers 
delegated to him, he can immediately take steps to address the pro­
per authority for ratifying his action. The normal time limit fixed 
for sending first replies to inspection reports is four weeks from the 
date oj receipt of the inspection report. This time limit should be 
strictly adhedered to Even if final replies to certain paras in Inspec­
tion Report could not be furnished to the Accountant General within 
the time limit, the first replies to the inspection reports should not 
be delayed on that account. In respect of those particular paras, an 
interim reply may be given indicating the action taken to rectify 
the defects pointed out. Here again, the head of the office should 
ensure that the replies to the inspection reports are factually correct 
and that proper steps have been taken to avoid recurrence of such 
defects.
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(iii) Draft paras for incliisioii in the audit report

4. The draft of a "para" proposed for inclusion in the “Audit 
Report” is forwarded by the Accountant General to the Secretary to 
Government and the head of the department concerned with a demi- 
official letter. This is to ensure that the irregularity commented 
upon in the “para” is brought to the personal notice of the officers 
who will have to appear as witnesses before the Public Accounts 
Committee when the audit report is taken up for consideration by 
the Committee. The draft para is forwarded to the officer concerned 
for verification of the facts contained therein and the result of the



verification is to be conununicated to the Aceoxmtant General within 
six weeks from the date of receipt of the draft. Very often what 
happens is that a reply to the draft para is sent to the Accountant 
General without examining all the aspects of the case and in some 
cases the reply is even sent without the specific approval of the 
Secretary to Government or the head of the department concerned. 
There have been instances where the facts mentioned in the audit 
para were challenged only when the audit report was taken up for 
consideration by the Public Accounts Committee. This is a sad re­
flection on the manner in which the audit paras are handled by the 
departments. To avoid such lapses the Government would like to 
impress upon the Secretaries to Government and Heads of Dep>art- 
ments that a reply to a draft para received from the Accountant 
General should be sent only after their personal approval. Before 
sending a reply, they should collect all the facts which have a direct 
or indirect bearing on the irregularity commented upon in the draft 
para and see that the audit para portrays a true account of the alleg­
ed irregularity or lapse. If the draft para proposed by the Account­
ant General requires modification to bring-forth the facts of the case, 
they should suggest so in their replies. As a rule, the reply to the 
draft para should be sent in a demi-official from the officer to whom 
it was referred to by the Accountant General for verification. This 
will ensure that the reply is sent by the proper authority after care­
ful examination of all the aspects of the case. In case, the final 
reply to the draft para could not be given within the time limit of 
six weeks referred to above, an interim reply should be given to the 
Accountant General indicating the time by which the final reply 
could be sent and that too by the officer himself to whom the draft 
para was forwarded for verification. In any case, the final reply 
should be sent within three months from the date of receipt of the 
draft para.

5. To ensure prompt replies to draft paragraphs received from 
Audit, Secretaries to Grovemment and Heads of Departments may 
open a separate register to note date of receipt of paragraphs and 
date of reply to Audit. The register should be personally verified 
by the Officers on the first working day of each month.

(iv) Rectification of defeicts, IrregniaHties, lapse etc., commented 
upon in the audit paras.

6. Normally it has to be presumed that a draft para forwarded to 
the Secretary to Government for verification will find a place in the 
Audit Report which will be placed on the table of the Legislature. 
Hie Audit Report so placed will be examined by the Public Accounts
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Committee and the concerned Secretary to Government and the 
Head of Department will have to appear as witness before the Com­
mittee when it examines the particular para in the Audit Report. 
There will be a time lag ranging from six months to one year bet­
ween the date of which draft para is forwarded by the Accountant 
General for verification and the date on whi.h the particular para is 
taken up for consideration by the Public Accounts Committee. One 
of the questions which the Public Accounts Committees generally 
put to the witnesses is whether, at least after the receipt of the draft 
para, the irregularity commented upon in the Audit para has been 
rectified (wherever possible), whether adequate s'eps have been 
taken to see that such irregularities do not re.ur and also whether 
in cases of loss to Government, necessar>' action against those res­
ponsible had been taken. If the Secretary to Government and the 
head of the department concerned take prompt action immed'ately 
on receipt of the draft para to rectify the defects and to proceed 
against the officers responsible to make good the losses, if any, in­
curred by the Government due to their negligence also to issue de­
tailed instructions for the avoidance of repetition o' such irregulari­
ties, it should be possible to depose before the Committee that the 
irregularity has since been rectified and that action has also been 
taken to avoid recurrence of such things in future. Hence the Sec­
retary to Government and the head of the department should, on 
receipt of a draft para, examine among other thing the following 
aspects and take suitable remedial measures immediately.

1. Whether the irregularity committed was due to negligence 
or culpability on the part of any Government Servant. (If 
so, suitable action should be initiated against him).

2. Whether there was lack of proper instructions or defect in 
the organisational set up (if so. steps should be taken to 
rectify such defects).

3. If there was a loss to the Government, the re.sponsibility 
for the same should be fixed and steps taken to recover the 
loss.

4. , If the irregularitv committed was due to lack of proper
supervision or ambiguity in the rules, steps should l>e 
taken to en'orce adequate superviji on or to amend the 
rules.

In other words all possible ways should be thought of to prevent 
renirrence of such an irregularity and also to make amends for the 
irregularity committed.
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(v) Appearance of officers as witnesses before the Public Accounts
Committee

7. The Public Accounts Committee examines the Secreta^ to 
Government head of the department in order to ascertain the full 
facts relating to the case covered by the audit para. The officer who 
is called upon to appear as a witness before the Committee should 
have studied thoroughly all the papers and files connected with the 
subject, including the original records relating to the case of* the 
subordinate offices as well as the file in which the draft para forward­
ed by the Accountant General was examined and reply given. These 
records should be available with the officer at the time of examina­
tion by the Public Accounts Committee. A comprehensive note cove­
ring all the aspects of the case should also be prepared indicating 
clearly the chronological order of the action taken in the case. Whe­
ther a similar irregularity had found place in any of the earlier Audit 
Reports should also be verified and, if there was such a case, the rele­
vant papers relating to that case, the recommendations of the Public 
Accounts Committee on that subject and the action taken by the 
Government on the recommendations should also be looked into and 
full information on this should also be available at the time of exami­
nation by the Committee. The Committee expects the replies by 
witness to be precise and to the point. Every statement that is 
made by a witness should be capable of being proved with reference 
to the records. If information on any point raised by the Committee 
is not readily available, the fact should be admitted and time for 
furnishing it requested for. Vague and generalised replies by wit­
nesses and expressions of opinions and presumptions in replying to 
questions by the Committee are not proper and should be avoided. 
Secretaries to Government and heads of departments should bear this 
in mind.

(vi) Prompt action to be taken on the recommendations of the Public
Accounts Committee

8. The Report of the Public Ac ounts Committee presented to the 
Lrqislaturc would contain various recommendations and observa­
tions of the Committee on which the Departments have to take pro­
per action. There should not be any delay in taking action on such 
recommendations and observations and issuing suitable orders. As 
soon as copies of the Report arc circulated the Secretary to Govrrn- 
ment and the head of the department should personally 
whether the rules reouire amendment or whether a rhnnge in pro­
cedure is necessitated to implem^'nt *he recomme'id'itions of the 
Committee. Expeditious action should be taken in all such cases and
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the Secretary to Government should look into tbia aspect while pass­
ing orders on files in which the reconunendations and observations 
•f  the Committee are examined.

9. The Government expect that the Secretaries to Government 
and Heads of Departments and Offices will strictly adhere to the 
instructions detailed above.

3 »

Sd/- 
Chief Secretarg.

To

The Secretaries

Additional Secretaries, and Joint Secretaries, to Government. 

Heads of Departments and Offices.



ANNEZURE lY  
GOVERNMENT OF KERALA

No. 12301 |Ins.31661Fin. Finance Department,
Trivandrum,

Dated. 7-3-1966.

MEMORANDUM

S u b .— A u d it  ob jections p en d in g  jo r  m o re  th a n  3 m o n th s— M o n th ly  
s ta tem en t to be su b m itte d  to  th e  G overnor.

The Accountant-General has pointed out that the response from 
the Departmental Officers in the matter of clearing Audit objections 
is not satisfactory and that old items relating to the period from 
1960 onwards are still pending with the Departments. The Gover­
nor is anxious to see that better progress is achieved in clearing the 
audit objections. With a view to watching this, the Governor has 
ordered that monthly statement showing the objections pending 
in each Department for more than 3 months, number oT objections 
cleared and number of objections added on during the month 
should be prejwred and sent for the information of the Governor 
every month before the lOth by the concerned Secretaries to Gov­
ernment.

The.............
is requested to arrange for the information being ftirnished in the 
proforma enclosed to the Secretary to Government in the Adminis­
trative Department on or before the 5th of every month. The first 
statcnT’nt for 2/66 (showing the latest position) should reach the 
Administrative Department of the Secretariat by 5-3-1966 posi­
tively.

Sd/-
Secretary.

Forwarded/By order,
Superintendent.
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(Parai No. 10.39 of this Report)

A detailed note showing the number of widows who have applied 
for pension after the death of their husbands.

Para 132 of the Audit Report, 1966 mentions the delay in the 
receipt of pension cases in the Audit Office during the year 1964-65. 
Out of the 3549 cases referred to in the para only 6 cases are await­
ing settlement as on 1st October 1966. 5 of these pending cases relate 
to officers who retired from service and who are alive and whose 
pensions could not be settled awaiting fixation of liabilities. The 6th 
case relates to a Midwife who died while in service and who is re­
ported to have no ckdmants.

Out of 342 pension cases reported to Audit and awaiting settle­
ment as on 1st Octob3r, 1966 and other cases in respect of retire­
ments for the period ending August, 1966 pending with the Depart­
ments only in 2 cases the claims of retired officers could not be 
settled during their lifetime and consequently the widows had to 
apply for the pension.

The particulars of these 2 cases are given below:—

1. K. P. Ummer Retired on Died on

L.D. Clerk 1-7-1959 26-12-1959

Shri K. P. Ummer was a District Board employee not eligible 
for pension. The District Board employees were however brought 
under the pension scheme by a Government order dated 4th May, 
1959. Shri Ummer retired on 1st July, 1959 and his pension papers 
were forwarded by the Director of Public Instruction to the Ac­
countant General for verification on 20th October, 1959. As the 
procedure for verification of the service of the District Board em­
ployees brought under the pension scheme was not finalised by 
Government, the Accountant General returned the pension papers 
on 16;h November. 1959 for retransmission after orders of Govern­
ment ere i.ssuoJ in the matt.?r. Shri Ummer died on 2Gt!i Docem- 
ber, 1959. Final ordors pcrm tting the category of pfTicers to u’hich 
Shri Ummer belonged to opt for the unified rules in the Korala

APPENDIX LH
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Service Rules were issued by Government on 1st August, 1962. In 
the meanwhile, a decree was passed against the deceased and his 
wife on the 21st day of December 1960, in suit No. O.S.673 of 1960 
in favour of decree holder for Rs. 1.837.03. As the debtors failed 
to satisfy the decree a prohibitory order was passed on 5th Septem­
ber, 1961 prohibiting and restraining the widow until the further 
order of the court of the MunsiflF, Kozhikode from receiving from 
the garnishee the Director of Public Instruction, Trivandrum, pro­
hibiting and restraining the garnishee also until the further order 
of the Court from delivering the amount to any person or persons 
whomsoever. The Court did not however issue any order in the 
matter till 7th April. 1964 when the court issued a summons as an 
execution petition for the attachment of the moveable properties 
of the District Educational Officer, Kozhikode in E.P.210I64. This 
execution petition was dismissed by the Court in 3’65. But the 
prohibitory order is still in force. The party aggrieved is to move 
the court for lifting the prohibitory order. This has not been 
done. The question whether the prohibitory order is to be got 
vacated by the Government is now  under consideration.

2. K. Gopala Menon- Retired on Died on

Municipal Commissioner. 12-8-1962 10-1-1964

The Officer was a Municipal Commissioner allotted from Madras 
•n  States Reorganisation, not eligible for pension.

 ̂  ̂m
Orders admitting the Municipal Commissioners (the cadre to 

whidi Shri Menon belonged) to the pension scheme were issued on 
31st October. 1964. However as he had not been confirmed in 
service he could not earn pension even undet these orders. On 
23rd December, 1965 Government issued orders confirming him as 
n  grade Municipal Commissioner with retrospective effect from 1st 
November, 1966 thereby making him eligible for pensnion. The 
claim for pension in this case arose thus only in December 1965. *nie 
orders of 23rd December. 1965 were not accepted by audit pending 
receipt of certain particulars of vacancy in which Shri Menon was 
confirmed, called for from the Health and Labour Department of 
Government on 16th March. 1966. The matter is still under the 
•onsideration of Government.

In the meantime, to avoid further delay the Director of Munici­
palities forwarded the pension papers of Shri Gopala Menon to the 
Accountant General on 15th &ntember, 1966 taking into account 
the emoluments admissible to him in the post of III grade Municipal 
Commissioner. As the revised pension papers did not also contain
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information regarding the probable date of the vacancy on which he 
would have been confirmed as III Grade Municipal Commissioner, 
the Accountant General returned them on 30th September, 1866. 
This' information is being ascertained.

Sd/-
Joint Secretary (Finance)

Mi



(Para No. 11.4 of this Report)

How many cases out of disposed of cases, Government Servants have 
been dismissed or reinstated.

In para 131 of the Audit Report, 1966,119 cases of suspensions were 
reported to be pending as on 1st April, 1965. These 119 esses did 
not include the cases of Dr. Unniram and Dr. J. Perira who were also 
remaining under suspension then. Including these two cases also 
the total number comes to 121. Out of this, 99 cases have been final­
ly decided and 22 cases remain to be disposed of.

Out of the 99 cases decided, 58 officers were reinstated and the re- 
mfiilning 41 officers were either dismissed or removed or compulsori­
ly retired from service.

Note showing the details of 22 coses:

1. Shri R. Madhavan, Panchayat Inspector.—The charge against 
him is that he misappropriated Panchayat funds. He was placed 
under suspension from 1st Msy, 1963 pending enquiry by the X- 
Branch Police. In the light of the enquiry report the Director of 
Panchayats who was the competent authority, was directed to issue 
necessary sanction to prosecute the accused officer. It was issued 
on 3rd August, 1965. The case is now pending with the Special 
Judge.

2. Shri K. K. Nair, Regional Transport Officer.—The charge 
against him is thait he falsified and fabricated Government records 
with ulterior motives. H ie matter was referred to the X-Branch 
Pblice tor enquiry. As the enquiry report disclosed a prinui facie 
case of grave misconduct, he was placed under suspension from 10th 
April, 1961. The case was referred to the Tribunal for Disciplinary 
Proceedings for a detailed enquiry. Finally after observing all the 
procedural formalities he was compulsorily retired on 27th Febru­
ary, 1963. Against this order he filed an O.P. in the High Court 
In August 1963 the H i^  Court quashed the order of compulsory re> 
tirement with direction that it will be open to the State Government 
to issue a fredi sliow cause, if they deem fit

APPENDIX u n
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As the judgment of the Court contained certain legal potnta 
regarding the procedure to be followed, the case could be proceed- 
ed further only after obtaining clariiications on the legal points. The 
Public Service Commission h&d to be consulted twice thereafter. 
In the light of the advice of the Commission, the question was 
examined denovo and a fresh show cause notice was issued on 9th 
September, 1966. His explanation is awaited.

3. Shri C. C. Kunjan, (Special Officer jor Panchayats)—‘formerly 
Director of Harijan Welfare.—^There are three cases pending against 
Shri C. C. Kunjan—E.C. Nos. 16|62, 24162 and 7|63. He was suspend* 
ed on 29th November, 1960. The details of the three cases are given 
below;—

The charges against Slri Kunjan are that he did not call for ten> 
ders for supply of furniture worth Rs. 16,000 and due to non- 
observance of procedural matters he caused loss to Government; that 
he passed orders for payment of lump sum grant to certain students 
involving a financial conunitment of Rs. 6.600 and by irregular action 
caused financial loss to Government; and that he ordered the cons­
truction of 40 houses without inviting tenders and caused financial 
loss.

There were also 12 other counts of charges such as he claimed 
false T.A., paid grants to unregistered Associations, made appoint­
ments irregularly, failed to supervise properly Colonisation Schemes 
etc. etc.

The cases were referred to the Tribunal for Disciplinary Proceed­
ings during July, 1960 to March 1963.

Shri Kunjan had filed an O.P. No. 2785/62 before the High Court 
snd the High Court stayed the proceedings before the Tribunal *nie
O.P. was disposed of by the High Court on 25th February, 1963 with 
certain directions and the Tribunal was asked to proceed further in 
the case after observing the directions of the High Court

On receipt of the reports of the Tribunal in all the three cases^ 
viz. 16/62, 24/62 and 7/63 they were considered together as ordered 
on 19th August, 1963 by the then Home Minister. A provision deci- 
sioix regarding the punishment to be imposed was then taken. As 
the Officer had m permanent lien in the Judiciary the High Court had 
to be consulted (June 1966) and the repkly received fr<nn the H i ^  
Court (in August 1966) is under consideration of Government

4. Shri S. Govlnda Mtnon, First Member, Board of Ret»entte.— 
l%e charges against Sri & Govlnda Men<» were briefly that whXI»

317



he was functioning as Commissioner, Hindu Religious and Charitable 
£Indowments (Admn.) he issued sanctions granting leases of exten* 
sive forest lands belonging to Pulpally, Kottiyoor etc. Devaswoms 
in utter disregard of the provisions of the Hindu Religious and Chari­
table Endowment Act and Rules, that he fixed premia etc. for the 
lease arbitrarily, that he initiated proposals and committed other 
irregularities in sanctioning the lease, that he sanctioned leases to 
his relatives and friends, that he abused his official position in occu­
pying Devaswom Buildings without payment 6f rent, in the matter 
of appointment of one Unni Raja and in locking up for the tise of 
the officers of the Hindu Religious and Charitable Endowment De­
partment. a room belonging to the Guruvayoor Devaswom, that he 
delayed the disposal of a disciplinary case against one P. K. M. 
Kunhianandan causing unnecessary loss on account of payment of 
subsistence allowance, that he refused to attend an importaait con­
ference on 29th October, 1962 convened by the Chief Secretary and 
that he failed to report the full value of the building constructed by 
him at Emakulam and did not take pre\ious sanction of the Govern­
ment for the contribution for the construction of a house in his 
wife’s name in Trivandnmi. His action in the above instances dis­
close misconduct and gross recklessness in the discharge of official 
duties.

He was suspended on 8th March, 1963, xmder Rule 7 of the All 
India Services (Disciplinary and Appeal) Rules. Immediately after 
the issue of the suspension order Sri Menon filed OP. No. 485/63 in 
the High Court for quashing the suspension order. The O.P. was 
dismissed by the High Court. He filed appeal against this order 
before the Division Bench of the High Court. The Division Bench 
confirmed the judgment of the Single Judge. Chairge Memo was 
issued to Shri Menon on 6th June, 1963. He filed written statement 
of defence. The Government found the explanation unacceptable. 
Thereupon formal enquiry by Sri T. N. S. Raghavan, Retd. Chief 
Secretary of Madras Government was ordered. Sri Menon again 
filed O.P. 1|64 before the High Court against the Charge Memo. 
However the Inquiry Officer proceeded with the enquiry. He sub­
mitted hi* report on 23rd March, 1964 finding Sri Menon guilty on 
live charges and recommending his removal from service. Govern­
ment accepted his findings and recommended to the Government of 
India in April 1964 for further action under Rule 4(2) of the All 
India Services (Disciplinary and Appeal) Rules. The Government 
of India also accepted the ftndinf^ of the Inquiry offlcer and deddcfl 
provisionally to award the punishment of dismissal. Tltey issued the 
show cause notice to Sri Menoa on Z9th September. 1964.
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The High Court dismissed Sri Menon’s O.P. 1/W in January 1966. 
He was, however, allowed leave of appeal to the Supreme Court. 
The Court has also granted stay of the disciplinary proceedings. The 
appeal is pending before the! Supreme Coiut and is expected, to be 
heard in October 1966.

5. Shri K. P. Gopalan, Grama Sevak, Tuneri Block.—The charges 
against him are misappropriation of Gk>vernment Stores and money 
and irregularities in the maintenance of records. Pending detailed 
audit by the staff of the office of the Accountant General Shri 
Gopalan was placed under suspension on 14th August, 1963. The 
Government on receipt of the audit report suggested to the District 
Collector, Kozhikode deterrent disciplinary action. The Personail 
Assistant to the Collector was authorised! to conduct a detailed en­
quiry. On finalisation of the enquiry, the enquiring oflBcer recom­
mended dismissal and also prosecution. On the advicei of the Gov­
ernment Pleader the matter was reported to the Police on 16th May,
1966 and Crime No. 54|66 was registered by the Nadapxiram Police. 
The case is under investigation.

6. Shri K. Ahammed, formerly Head Clerk, Government College, 
Madappally.— T̂he charge against Sri Ahammed was misappropria­
tion of Government money. He was suspended on 1st August 1960. 
Certain other cases of irregularities agaunst Sri Ahammed were re- 
{x>rted to Government and the matter was referred to the X-Branch 
Police for enquiry.

On receipt of the enquiry report in January 1964 charge Moau> 
was issued to the delinquent officer. He did not furnish any ex­
planation. The case was referred to the Tribunal for Disciplinary 
Proceedings in November, 1964 for enquiry asstmiing that he has no 
explanation to offer. The enquiry report of the Tribunal was receir- 
ed in September 1965 and considered by the Government

A Show Cause Notice was issued and his explanation was con- 
aidered by Govenunent But as it was found that there was s(Hne 
leigal flaw in the Show Cause Notice in the light of the High Court 
decision a fresh Siow Cause Notice was issued to him. His expla­
nation was received on 11th August, 1966 and considered by 
Government.

The matter has be«i referred to the Public Service CommissloB 
for advice in S e p te n ^ r  1966. The Commission’s advice is awaited.

T. Co»e ogoifut Smt. K. Gomathy Amina. Cterfc, Women's Cottegt, 
Trioondrum.—*nte charge against Smt. Gomathy Amma is misawjio-
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piiation of Government money and falsification of accounts and other 
serioxis irregularities. The Director of Collegiate Edvication placed 
her under suspension on 19th August, 1961. The X-Branch was 
directed to conduct an enquiry.

A case was registered by the X-Branch on 16th February, 19S2, 
llie  X-Branch Police found it necessary to conduct a detailed audit 
of the accounts by the Audit staff of the Accountant General’s ofl&ee. 
Audit work commenced on 20th February, 1962. The Auditor audit­
ed the accoimts relating to 4 years from 1957-58 to 1960-61. There­
after regular investigation by the X-Branch was conducted.

On the basis of the X-Branch report sanction was accorded by 
Government on 8th January, 1965 for the prosecution of Smt. S. 
Gomathy Amma.

*nie crime case is still pending before the Special Judge, 
Trivandruxn.

8. Shri Upendran, Clerk.—The charge against him is that he mis­
appropriated U.N.I.C.E.F. Milk powder and manipulated accounts. 
The case was referred to the X-Branch for enquiry. He was sw  
pended on 20th June, 1963. The report of the X-Branch wa8 fHr- 
warded to the Director of Health Services for further action on 4W 
August, 1965.

The charges w«re issued to Sri Upendran on 14th September, 
1965. The accused requested for copies of certain documents for 
siAmitting his explanation. The records had to be collected froBi 
different offices. He submitted his explanation on 4th November, 
1965. He also wanted to peruse the records in case the further action 
is proposed to be pursued. He was given time. But he finally 
stated that he did not want to peruse records. Explanation to tbc 
charges is under consideration by the Director or Health Services.

9. Shri T. P. Devassia, Laboratory Technical Assistant, Heahh 
Services Department.—The charge against Sri Devassia is demand 
and receipt of illegal gratification. He was suspended on 3rd March, 
1911 On the basis of the Final Report of the X-Branch. proeecutioH 
was ordered on 18th September, 1964. The case is still pending be* 
fore the ^ e d a l  Judge.

10. Shri P. R. Damodaran Nair, Compounder, Health Services De­
partment—^The charge against Sri Damodaran Nair is receipt of 
illegal gratilication. On receipt of prdim inary rep<Nrt he was placed 
under suspt nsion on 7th March, 1964. On cmisideration of the final
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report of enquiry dated 1st January, 1965 the case was referred to 
the Tribunal for Disciplinary Proceedings on 23rd November, 1965. 
It is now pending with the Tribunal for Disciplinary Proceedings.

11. Shri B. T. Chacko, Head Master.— T̂he allegation against Shri 
Chacko is that he seduced one girl student for illicit connection. Hie 
Director of Public Instruction recommended that Shri Chacko shoxild 
be placed under suspension and he was suspended on 7th October, 
1961. Based on the enquiry report of the Director of Public Instruc­
tion, Shri Chacko was asked to show cause why he should not be 
dismissed from service. Before submitting his explanation Shri 
Chacko wanted certified extracts of all statements in the case. The 
request was declined. But he was allowed to peruse the statements 
and to take extracts, if necessary. On receipt of his explanation 
dated 12th October, 1964 which was considered by the Government, 
the case was referred to the Public Service Commission. The Pub­
lic Service Commission pointed out procedural irregularities, on the 
basis of which the proceedings were cancelled and fresh charges 
framed and explanation obtained. The case was then remitted on 
18th January, 1966 for enquiry by the Deputy Director of Public 
Instruction. Against this fresh proceedings, Shri Chacko filed a 
writ petition in the High Court in April, 1966. The H i^  Court 
stayed the proceedings in April, 1966. The judgment of the H i^  
Court on the writ petition is awaited for further action.

12, Shri P. Raveendram, jormerly Lower Division Clerk, TaUik 
Office, Attingal.— T̂he charge against Shri Raveendran is that he 
issued excess quantity of rice with corrupt motives. He was placed 
tinder suspension on 20th October, 1962 by the District Collector. Tlie 
ease was referred to the X-Branch for enquiry. In order to fix up 
the financial liability, the X-Branch Police suggested in March 1983 
that an audit of the accounts of the Civil Supplies Section r f  
Taluk Office, Chirayinkil and the accounts of the retailers was abso­
lutely essential. Instructions were issued on 3rd April, 1963 to 
the Board of Revenue (Civil Supplies) to conduct an audit of the 
accounts. The audit of accounts is not yet over. However the 
Additional Secretary, Board of Revenue (Civil Supplies) was asked 
on 16th October. 1965 to take steps to realise from Shri Raveendran 
the loss caused to the (jfovemment. The exact liability can be fixed 
only after completion of audit. TTje X-Branch enquiry was over in 
July 1965, after examining 246 witnesses. The records to be seized, 
and scrutinised in connection with the enquiry were voluminous. 
Based on the enquiry report, charge Memo was issued to him. His 
explanation was considered by (government. The Vigilance Com­
mission was consulted and based on the advice of the Commission.
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the case was referred to the Tribunal for Disciplinary Proceedings 
in March 1966 for detailed enquiry. The Tribumd for Disciplinary 
Proceedings has registered a case No. 6 of 1966 against Shri Raveen- 
dran. The case is pending with the Tribunal for Disciplinary Pro­
ceedings.

13. Shri T. K. Vasudevan Pillai, Head Constable No. 6159.—^The 
charge against Shri T. K. Vasudevan Pillai is that he used abusive 
language and assaulted a superior officer and falsified mess accounts. 
He was dismissed from service by the District Superintendent of 
Police (Armed Reserve) by his proceedings dated 28th September 
1950. The Inspector General of Police cancelled the order and issued 
fresh orders on 14th August 1956 dismissing him from service with 
effect from 12th June 1950. He filed an O.P. in 1956. The O.P. was 
allowed by the High Coiirt on 8th November 1957. Fresh enquiry 
was conducted in October and on the basis of the fresh enquiry he 
was dismissed from ser\’ice by Government as per G.O. datedi 12th 
October, 1959 with effect from 12th June 1950. He filed a Civil Sluit 
(O.S. No. 57/61). The Court declared the dismissal order as illegal 
and void in 1963. The Inspector General of Police was directed on 
16th March 1963 to conduct a de novo enquiry. The Personal Assistant 
to the Superintendent of Police, Trivandrum was authorised to con­
duct the enquiry. The enquiry was transferred to the Assistant 
Commissioner (Crime). Trivandrum City on the request of the delin­
quent. The Inspector General of Police on receipt of enquiry report 
issued a show cause notice and the delinquent submitted his expla­
nation. Subsequently, the Inspector General of Police cancelled the 
show cause notice as it was found that he was not competent to 
impose the proposed punishment and forwarded on 30th October 
1965 the records to Government. Government examined the entire 
records and provisionally decided to dismiss him from service. The 
Public Service Commission was then consulted on 1st June 1966 M 
required under the Rules. The advice of the Public Service Com­
mission was received on 23rd Sieptember 1966 and the matter is under 
consideration of the Government.

14 and 21. Dr. Unniram, Demonstrator, Medical College, Trivan­
drum, and Shri Madhavan Pillai, P.C. No. T. 909.—^The charge 
against Dr. Umiiram is that he misused his official position and cheat­
ed certain persons by obtaining money and jewels from them pro­
mising to secure jobs. The charge against Shri Madhavan Pillai, 
Otmstable is that he by misusing his official position derived pecu­
niary advantage from certain persons promising to secure jobs and 
ultimately chested them.
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An enquiry by the X-Branch was ordered in March 1963. The Ofl- 
cers were placed under suspension on 17-6-1963. On receipt of the 
enquiry report in June 1964, charges were issued to the ofiBcers. Ex­
planations of the officers were considered and an enquiry by the Tri­
bunal for Disciplinary Proceedings was ordered in November 1964. 
Based on the report from the Tribunal for Disciplinary Proceedings 
which was received in February 1966, it has been provisionally 
decided that Dr. Unniram should be removed from service and Shri 
Madhavan Pillai dismissed from service from the dates dn which 
they were placed under suspension. Accordingly show cause notices 
were issued and their explanations received on 8-8-1966. The expla­
nations are 'now under consideration.

15. Shri Krishna Pillai, Head Constable No. 622.—The charge 
against Shri Krishna Pillai is receipt of illegal gratification. He was 
placed under suspension from 6-4-1963. An enquiry by the X-Branch 
was conducted and based on the enquiry report, charges were framed 
against him and after obtaining his explanation and having found it 
unsatirfactory, the case was referred to the Tribunal for Disciplinary 
Proceedings.

Report of the Tribunal for Disciplinary Proceedings was receiv'ed 
on 3-5-65. Show cause notice was issued. Explanation was received 
on 14-7-65. and the case was referred to the Public Service Commis­
sion after considering the explanation. The Commission pointed out 
that the show cause notice issued was legally defective. The Com­
mission advised that fresh show cause notice should be issued. So 
a fresh show cause notice was issued. His explanation was received 
and it has been considered in detail and the matter has been referred 
t') the Public Service Commission for advice on 29-9-66.

16. Shri Thankappan Nnir, Police Constable P.C. 1057.—The charge 
against Shri Thankappan Nair is that he wilfully produced false cer­
tificates of ago and qualification for enrolment. Police constable 
Thankappan Nair. a Reserv'ist of the Army was enlisted in the Spe­
cial Armed Police on 23-7-1959. He was removed from ser\'ice with 
effect from ‘•-12-1959 by the Commandant. Special Armed Pulice for 
giving false information regarding date of birth and educational 
qualifications. He appealed to the Dy. Inspector General of Police 
and Government. The appeal was rejected ond hence he filed a writ 
before*the Honourable High Court in O.P. No. 1065/61. The wnrit was 
allowed on 30-7-1962 setting aside the orders of the dismissal. The

Court also observed that there was no bar to conduct fresh on
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As recommended by the Inspector General of Police, Government 
ordered in G.O. (MS) 187/Home (A) dated 4>4-1963 that the Police 
constable may be reinstated in service and simultaneously placed 
under suspension pending disposal of the Departmental Proceedings 
with retrospective effect from 9-12-1959.

The Comma'ndant, Special Armed Police has stated that the order 
of reinstatement was served on the Police constable on 20-4-1963 but 
the Police constable represented that he was recalled for Military 
Service from 20th November, 1962 and would not be available for en­
quiry.

The question whether he can be reinstated in service was con­
sidered by Government and it was decided on 29-6-63 that he can be 
reinstated only after the enquiry against him is over and that he is 
not eligible for subsistence allowance from the date he joined the 
Army.

The above fact was reported to the Military authorities also on 
1-10-1963.

Shri Thankappan Nair requested on 1-10-1965 to stop further pro­
ceedings till he is relieved of his duties in the Army. The enquiry 
is therefore deferred till his release from the Army. The original 
dismissal order of the Commandant, Special Armed Police was based 
exclusively on documentarj’ evidcfnce. This was not accepted by the 
High Court while ordering the dismissal of the O.P. The Court 
observed that it is open to the State Government to proceed, if they 
think it necessary against the petitioner, after framing proper charges 
and also conducting a proper inquiry according to law in which the 

, petitioner must be given a full and effective opportunity to partici­
pate and also be permitted to adduce any evidence that he desired to 
place before the Tribunal and also should be given a right to cross 
examine the wifnesses that may be examined by the prosecution. 
Therefore without his attending the enquiry the proceedings cannot 
be finalised. Military authorities are being contacted to find out if 
the delinquelit has been released from the Army,

17. SHri N. Gangadharan Thampi, Depot Officer, Forest Depart­
ment.—^The charge against him is misappropriation of Government 
money being the balance of the value of timber logs auctioned from 
the Medical Depot and the Sales Tax thereon. He was place4 under 
suspension on 9-11-1956.

Before obtaining prior sanction of Government the Magistrate 
thought that the offences were to be charged under S. 466 I.P.C.
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which was triable only in the Sessions Court. He therefore coxx»> 
mitted the cases to the Sessions Court and this was registered in the 
Sessions Court as No. 43/57. The Sessions Judge found that the sanc­
tion obtained subsequent to the prosecution was defective and passed 
his order on 7-10-1958 and referred the case to the High Court for 
quashing the committal order. The High Court quashed the com* 
mittal order in Criminal Reference No. 24158 on 3-1-61. On getting 
copy of the High Court Judgment the matter was examined afresh 
in detail in the Law and Home Departme'nts and fresh sanction 
issued for laimching prosecution.

Fresh sanction was issued on 5-8-1961 (G.O. Rt. 1352/61/Agri.). In­
vestigation was accordingly started again as per the advice of the 
Assistant Public Prosecutor. But the Police could file fresh charges 
only in 1963. The delay was due to the death of the Circle Inspector 
of Police who investigated the case and also due to the death of one 
of the prosecution witnesses. Five cases were charged before the 
Sub-Divisional Magistrate’s Court, Alwaye. In two of the cases the 
accused officer was convicted on 23-10-1964 to Undergo R.I. for 18 
months and to pay a fine of Rs. 1000 and in default to R.I. for 6 
months for the offence under 409 I.P.C. and R.I. for a term of one 
year a’nd fine of Rs. 500 and in default R.I. for a further term of
3 months for the offence under 477-A—the sentences to be run 
concurrently. In appeal, the Additional Sessions Court. Parur set 
aside the above sente'nces and discharged the accused in January 
1965 on the ground that the sanction for prosecution was defective. 
The Advocate General on 31-3-1965 advised that there was no scope 
for appeal but that fresh sanction could be issued for re-prosecution. 
The matter was referred to the District Collector oti 30-4-1965. His 
report was received on 24-8-1965. Accordingly, fresh sanction was 
issued for prosecution in these two cases as per orders dated 24-9-1965. 
Investigation of the whereabouts of the prosecution witnesses is not 
over.

The three cases which were pendi'ng in the Magistrate’s Court 
were also disposed of discharging the accused on the same ground.

18. Shri A. TJirivikraman Nair, Poultry Assistant, Animal Hus­
bandry Department —The charge against Shri Thrivikraman Nair is 
that there was a shortage of 1153 birds in his charge. Shri Thri- 
vikraraan Nair was placed under suspension with effect from the 
forenoon of 10-12-63 pending finalisation of the criminal proceedings 
instituted against him after the matter was referred to the City 
Police Commissioner on 9-12-63. The City Commissioner of Police 
advised in cofisultation with the Public Prosecutor that with th«
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materials available a criminal prosecution might not stand and that 
departmental action might be pursued or the matter referred to the 
Vigilance Division as might be decided-

Charges were therefore framed against Shri Thrivikraman Nair 
in response to which he had submitted his explanation denying all 
the charges levelled against him. A formal enquiry into the allega­
tions was therefore ordered.

The enquiry commenced on 27-9-65 and continued till 8-10-65 a n d  
again from 27-10-65. The e'nquiry was completed on 12-11-65 when 
the enquiry officer had to proceed to Gujarat on other duty. A sta­
tement of defence from the accused was obtained and the final en­
quiry findings communicated on 19-3-66.

' On 26-4-66 Shri Thrivikraman Nair was directed to show cause 
why the loss sustained by Government on account of the value of 
birds found missing to the estimated value of Rs. 4216 should not be 
recovered from him and his promotion barred for a minimum period 
of three years or reduced to a lower rank in the seniority list by a 
minimum number of 10 places. He was also informed that the ques- 
ti<Mi of his reinstatement as Poultry Assistant would be considered 
only after the loss as above was made good.

In his explanation dated 2-6-1966 to the above said Show Cause 
Notice. Shri Thrivikraman Nair had not brought forth any new point 
for consideration. On co'nsidering his explanation it was ordered on 
18-7-1966 that the amount of loss sustained by Government would be 
recovered from him and his promotion be barred for a period of 1 
year. It was also ordered that he should remit Rs. 4216 into any 
Govemme'nt Treasury and forward the receipted chalan. No further 
communication has been received from him so far except an appeal 
addressed to Government.

Accordingly the Director on 6-9-1966 directed him to cause,
if any, why he should not be removed from service with retrfi.«:pective 
effect from 18-7-1966 i.e. the date of the order in which he was 
directed to remit the loss sustained by Government. Shri 'I hrivik- 
raman Nair ha.s been allowed 15 days time from the dale of receipt 
of communication by him i.e. 10-9-1966 for his reply. His reply is 
awaited.

19. Sri. P. G. Sukumaran Nair, Steward, Agricultural College. Vel- 
loyoni.—The charge against Sri Sukumaran Nair is that ho rendered 
active assistance to the Assistant Warden for misappropriation from
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College Mess Funds. He was suspended on 22-12-1962. An X-Branch 
enquiry was ordered. During the course of enquiry the X-Branch 
felt that a detailed audit by the staflF of the AccouJntant General’s 
office should be conducted and with the Government’s approval made 
arrangements for the same. The audit was over on 30-6-1964. The 
enquiry report was received on 16-10-1965. Based on this report, 
charges were issued and his explanation obtained. The Vigilance 
Commission was consulted and the Commission advised that the 
charges framed against him should be amended. Accordingly the 
charges were amended and issued on 8-9-1966. Explanation of Sri 
Sukumaran Nair is awaited for further action. *

20. Shri K. P. Padmanabhan Nair, Clerk, Sub-Registry Office, 
Payyoli.—The charge against Sri K. P. Padmanabhan Nair is that 
he violated the Government Servants Conduct Rules by canvassing 
votes at the General elections held in 1960. He wae placed under sus­
pension with effect from 28-2-1964.

A petition dated 21-1-1960 was received by the Inspector General 
of Registration alleging that Sri Padmanabhan Nair, Clerk. Sub- 
Registry office, Payyoli and certain other CJovemment servants par­
ticipated in the General election works. The petition was forwarded 
to Government. An X-Branch enquiry was ordered by Government. 
The X-Branch report was received on 25-2-1960. It revealed that 
there was evidence to prove that Sri Padmanabhan Nair has taken 
part in election work and canvassed votes for an independent candi­
date sponsored by the Communist Party and that he was a Commu­
nist sympathiser. The case was therefore referred to the Tribunal 
for Disciplinary Proceedings on 11-5-1960. The Tribunal’s report was 
received on 4-1-1961. A Memo asking him to show cause why he 
should not be dismissed from service was issued and his explanation 
was found unsatisfactory*. He was dismissed from service as per 
Government order MS. No. 346'61/Home dated 28-6-1961. Sri Padma­
nabhan Nair filed an O.P. in 1962 as O.P. No. 1493/62. The High Court 
quashed the above Government order. Government decided to pro­
ceed afresh against him. The officer was re-instated in service and 
was placed under suspension simultaneously. Fresh charge was 
framed against him. He filed another O.P. as O.P. No. 1311/64 be­
fore the High Court. The High Court stayed further disciplinary 
proceedings until further orders. The O.P. was disposed of by the 
High Court on 23-8-1965 quashing the Government order. The Advo­
cate General opined that an appeal need be filed in this case against 
the declsi«m in the O.P. No. 1311/64. Accordingly a Writ Appeal was 
preferred to the Division Bench of the High Court. The Writ Appeal 
is pending before the Hiijh Court On 20-4-1966 the Advocate Gene
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ral reported that the result of the Writ Appeal would be intimated 
to the Government when the case was finally heard and disposed of.

22. Dr. J. Pereira, formerly Superintendent, Public Health Labo­
ratory, Trivandrum.—The charge against Dr. Pereira is that he allow­
ed Sri Sukumaran Nair (co-accused in this case) to misappropriate 
Government money to the tune of Rs. 2873 from the Public Healtii 
Laboratory during the period from 6-11-1956 to 15-7-1959. X-Branch 
enquiry was ordered and based on the report of the X-Branch the 
officer was placed under suspension on 9-8-1963. Based on the final 
enquiry rei>ort of the X-Branch and after consulting the Advocate 
General sanctioti was accorded to prosecute the officer on 15-3-1965. 
The case is now pending with the Special Judge.

Sd/-
Secretary to Government, 

Home Department.
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Statement shooing action taken or proposed to be taken on the Outstandtnf 
Recommendations of the Public Accounts Committee 1965-66 Report l i t  

Lok Sabha) relating to Revenue Department.
(Para No. 12.4, 12-6 of this Report)

APPENDK LIV

SI. Reference Department 
No. to para concerned, 

number of 
the 

report.

Particulars of the 
recommendation.

Remarks of the 
Department.

4

139 Para 
10— 1̂6

Revenue
Depart­
ment/
Finance
Depart­
ment.

The Committee 
suggest that 
the Departmental 
Audit should be 
strengthened so 
that ail such 
cases are detec­
ted by them. 
They also desire 
that necessary 
instructions be 
issued to all 
officers to be 
careful in their 
assessment work 
so as to avoid ir­
regular grant of 
exemption.

The Department has 
already an Internal
Audit Staff consisting 
of 14 Assistant Sales 
Tax Officers working 
under the direction of 
the Deputy Commis­
sioner of Intelli­
gence. These Offi­
cers work in seven 
batches, each batch 
hiving two Assistant 
Sales Tax Officers. 
At a time one batch 
audits a Sales-tax office. 
Orders are also being 
issued sanaioning 4 
more posts of Assis­
tant Sales Tax Offi­
cers for Audit.

The following steps 
have also been taken 
to gu de the Officers 
to do assessment work 
in the correct way and 
avoid the pitfalls of 
granting irregular ex­
emption.

As and when any 
amendment is made to 
the Act or the Rules, 
copy of such amend­
ment is being
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regularly sent to  all 
officers w ith a gist 
o f  the amended pro­
visions explaining the  
purpose o f  the amend­
m ent. In addition 
to  the regular supply 
o f  ‘Sales T ax Cases’, 
copies o f  important 
decisions o f  the T ri­
bunal, H i«h Courts 
and Supreme Court 
are also being circu­
lated to all Officers. 
Clarifications as to 
the correa rate o f  
tax on certain com ­
m odities are also 
being issued w hen­
ever found necessary. 
In the maner o f  
allowing exemptions 
very clear insiruaions  
have been issued 
on many occasions.

From 1965 onwards the 
Department is pub­
lishing and Supplying 
to all Offices 
a bi-m onthly bulletm  
containing short notes, 
gist o f  decisions o f  Law  
Clourts and I'ribunaLs, 
Notifications, Standing  
orders, amendments, 
memoranda etc., on 
Sales tax, Agriculttira 
Income tax ctc. AI 
Hand Hook contain­
ing all ascful infor­
mation on Sales tax 
and allied matters was 
printed and supplied  
to  all Officers in 
1965. A Depart­
mental Manual was 
a long felt neceu ity  
for the department. 
N ow  Part I o f  Volutne 
I o f  the Drpartmenial
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Manual has been prin­
ted and siTppUcd 
to all Officers and the 
remainine volumes will 
also be supplied 
shortlv. By these 
publications the re­
quired information 
on Saler tax, Agari* 
cultural Income txx 
etc. is furnished to
the officers. The
Board of Revenue has 
since issued detailed 
instruaions ro the 
assessing officers 
pointing out the 
ir egularities that 
are gerc>-aliy com­
mitted bv them, and 
the facilities now-
provided to them in 
dischare-np theii 
duties and warning 
them again't the 
commissions of irrc- 
gulari*̂ ies hereafter. 
A copy of the ins­
tructions issued in 
Board’s Standing 
Order No. 29/66 is 
given in Annexure I.

140 Para Revenue The Committee A note is submitted— 
10—20 Depart are unhappy to Vide Atmtxure II.

ment note that the An extraa of the
------------- case deteaed to- Board’s letter No.

Finance wards the end of C3-13036/66'TX dated
depart- 1964 is still in 17-6-1966 based oa
ment. the process of which this is prepared

revision. They is also gi\-en in Anne-
hope that the xure III.
maner w ould be 
expedited. The 
Sales Tax
Officers should 
also be instruc­
ted to be care- 
fiil in such 
matters.



Office of the Board of Revenue (Taxes), Trivandrum,
Dated: 19̂ 7-1966

No. C3. 13036/66/TX.
STANDING ORDER NO. 29/66

Sub:—Taxes—Sales tax and Central Sales tax—^Audit of the Sales tax 
Offices—defects and irregularities in assessment—'preventing 
of—instructions issued.

The audit psirty of the Accountant General and the Asstt. Sales 
Tax Officers (Audit) of the Department have brought to light certain 
importatit defects and irregularities committed by certain assessing 
authorities in making assessments. The various defects pointed out 
are enumerated below:—

General Sales tax:
1. Irregular grant of exemptions under Section 9 of the Gftne-

ral Sales-tax Act, 1125 and other exemptions in the caa» of 
single point taxable goods.

2. Omission to include the turnover reported in the retuiw .
3. Incorrect accounting of collections.

4. Failure to assess imder Section 25A of the General Sales tax 
Act, 1125, the stock in hand of commodities newly brought 
under the single point scheme of taxation on 1-4-1962.

5. Grant of exemption to works contracts during the period 
26-1-1960 to 31-3-1962.

6. Grant of wrong or excessive exemptions to Vydias, n ia r- 
macies etc.

7. Mistakes in computation of taxable turnover and other mis­
cellaneous omissions.

8. Incorrect in computation of taxable turnover and other 
mistakes in calculation of tax etc.

9. Irregular grant of concession under Section 6A of the Gene­
ral Sales tax Act, 1125 (i.e.. concession bdng allowed to 
dealers whose gross turnover exceeded Rs. 25,000 a year).

ANNEXVRE I
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10. Non/wrong levy of licence fee under rule 21 of the General 
Salex Tax Rules, 1950.

11. Failure to make assessments in time resulting in time-bar. 

General Sales tax:

1. Irregular grant of concessions on inter-State sales.
2. Concessional rate of tax allowed without the production of 

valid C forms eUid on defective C forms.
It will be seen from the gist of the defects pointed out above, that 

there are some officers who do not know the correct rate of tax for 
certain commodities. Exemption is seen granted in an irregular 
manner without examining the eligibility of the assessees to such 
exemption in the ease of goods taxable at single point and also in 
other cases. The benefit of composition under Section 7 is found to 
have been allowed even in cases where the total turnover has exceed­
ed Rs. 25,000/- Under the Central Sales tax Act instances are not rare 
where the concessional rate of tax has been allowed even in the case 
of invalid C forms. The various defects pointed ouf are only illus­
trative and not exhaustive.

It is obvious from the various defects and irregularities pointed 
out that the assessing officers do not take pains to understand the 
provisions of the Acts and the Rules and the notifications and the 
kistructions contained in the Standing Orders and Officials memo- 
nnda issued by the Board of Revenue from time to time and to apply 
them correctly while making assessments. Had they applied their 
minds properly, such irregularities and defects could have been avoid­
ed. These irregularities and defects indicate that the officers are not 
doing their duty properly as is desired and expected.

As and when any amendment is made to the Act or the Rules, copy 
of such amendment is being regularh" sent to all Officers with a gist 
of the amended provisions explaining the purpose of the amendment. 
In addition to the regular supply of Salestax Cases, copies of import­
ant decisions of the Tribunal, High Courts and Supreme Court are 
also being circulated to all Officers. Clarifications as to the correct 
rate of tax on certain commodities are also being issued whenever 
found necessary. In the matter of allowing exemptions very clear 
instructions have been issued on many occasions, Inspite of all these, 
serious irregularities and defects are found to be committed by some 
oiBcers.

Prom 1963 onwards the Department is publishing and supplying 
to all Offices a bi-monthly bulletin containing short notes, gist of deci­
sions of Law Courts and Tribunals, Notifications. Standing Orders,
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amendments, memoranda etc., on Salestax, Agricultural Income tax 
etc A Hand Book containing all useful information on Salestax and 
allied matters was printed and supplied to all Officers in 1965. Part I 
of Volume I of the Departmental Manual was printed and supplied 
to all Officers and the remaining volumes will also be supplied shortly. 
By these publications the required information on Salestax, Agricul­
tural Income tax etc., is furnished to the Officers. The only thing 
that is now required of the Officers is to go through these publications 
carefully and to supply the knowledge so gained in making proper 
and correct assessments.

The Officers are therefore requested to make the best use of tbese
publications. They are warned against committing hereafter irregu­
larities and defects similar to those pointed out above. If any Officer 
is found to commit such irregularities in making assessments causing 
loss of revenue to the State, in spite of these instructions, the Board 
will be constrained to take suitable disciplinary action against him. 
The Deputy Commissioners and the Inspecting Assistant Commis­
sioners are requested to see that these instructions are strictly follow­
ed by the Officers and lapses if any are brought to the notice of the 
Board then and there so that immediate action could be taken against 
the delinquents.

The receipt of this Standing Order should be acknowledged.

Sd./- 
Secretary (Taxes)
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All Sales-tax Officers, Agricultural Inc®me-tax 
Officers, Intelligence Officers, Check Posts, 
etc.

Sd/-
Superintendent.



Note On Para 10.20 o/ the Report of the Centrol Public Accounts
Committee 1965-66

The details of the total amount of Rs. 3.28 lakhs pointed out as a 
result of test-check in Audit by the Accountant General, are as fol­
lows:—

1. M/s. C. Vt Paul & Co., Kallar Rs. 3,09,940.80
2. A. Raghavan PUlai & Co., Rs. 18,443-14

ANNEXURE  II

T otal Rs . 3,28,383:94

The Sales-tax Officer (High Ranges), Devicolam, as a result of 
cross-check of the exemptions granted, has reported that the actual 
amount on which exemption was errotieously granted in the above 
two cases, amounted to only Rs 2.22,175-15 as under.

1. M/s. C. V. Paul & Co.. 1959-60 Rs. 1,14,980-27
1960-61 Rs. 1,06,026-38

2. A. Raghavan Pillai & Co. 1960-61 Rs. 1,168-50

T otal Rs. 2,22,175:15

Further scrutiny of the records in respect of the other auctioneers 
by the Sales-tax Officer (High Ranges), Devicolam has disclosed that 
exemption gralited to them is also not in order. The details of the 
amounts which escaped levy of tax as a result of irregular grant of 
exemption are as under: —

1. M/s. C. V. Paul & Co. Santhanpara 1960-61 Rs 7.328:22
2. Cardamom Marketing Co.,

Vandamettu 1959-60 Rs. 31,271-90
3. Vandammettu Cardamom

Marketing Co. 1959-60 Rs. 1,32,940-55
4. Vandammettu Cardamom

Marketimg Co. 1960-61 Rs. 1,31,105:44
5. M/s. C. U. Joseph & Co., 1959-60 Rs. 2.861-87

2452 (aii) LS—22.
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Notices proposing revision have been issued in the above first four 
cases on 30-5-1966. In the 5th case (M/s. C. U. Joseph & Co.) notice 
has been issued on 18-5-1966. In respiBct of assessments for 1961-62 
relating to Messrs. VaJndammettu Cardamom Marketing Co., and 
Messrs. C. V. Paul & Co. Kallar, the investigations are pending.

It may be pointed out in this connection that though the Audit 
Report was received in .August 1964, elaborate enquiries had to be 
made in all cases -to ascertain the liability to tax and the turnover 
actually escaped assessment, before notices were issued proposing 
revision. The accounts of the principals and their assessments have 
to be examined to ensure whether the exempted turnover had actu­
ally suffered tax at the hands of the Principals.

Notices have already beefi issued proposing suo Motu revision in 
the above case, as stated above.

The case referred to in para 10-17 (2) relates to M|s. Vazhakkala 
Rubbers, in which exemption was erroneously allowed on second 
sales of rubber on the basis of defective declaratioiios without any 
im>of that the exempted turnover had actually suffered tax at the 
hands of the first sellers. This assessment order has already been 
revised by the Deputy Commissioner, Emakulam as per his Order 
No. C2.5448|65|dated 30-5-1966.

Instructions issued by Board of Revenue in its standing order No. 
C3. 13036/66/TX, dated 19-7-1966 covers this point—Viz. the Sales 
Tax Officers being careful in deciding the tax liability of dealers.

Sd./-
Joint Secretary, 

Keioenw Department.
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ANNEXURE III 
Extracts of Board's letter No. C3-13036|66|TX doted 17-6-1966

The details of the total amount of Rs. 3.28 lakhs pointed out as a 
result of text-check in Audit by the Accountant General, are as 
follows:—

1. M/s C. V. Paul & Co., Kallar
2. A Ra^avan Pillai & Co.,

Rs. 3,09,940* 80 
Rs. 18,443:14

T otal Rs. 3,28,383:95

The Sales-tax Officer (High Ranges), Devicolam as a result of 
cross-check of the exemptions granted, has report that the actual 
amount on which exemptions was erroneously granted in the above 
two cases, amoimted to only Rs. 2,22,175,15 as under:

1959-60 Rs. 1,14,980-27
1960-61 Rs. 1,06,026*38
1960-61 Rs. 1,168:50

1. M/s. C. V. Paul & Co..

2. A. Raghavan Pillai Co.,

T otal Rs. 2,22,175:15

Notices have already been issued on 30-5-1966 proposing Suo motu 
Revision in the above cases.

Further scrutiny of the records in respect of the other auctioneen 
by the Sales tax Officer (High Ranges), Devicolam has disclosed that 
exemption granted to them is also not in order. The details of the 
amounts which escaped levy of tax as a result of irregular grant of 
exemption are as tmder: —

1. M/s. C. V. Paul & Co., Santhanpara 1960-61 Rs. 7,328*22
2. Cardamom Marketing Co.

Vandanmettu 1959-60 Rs. 31,271:90
3. Vandanmettu Cardamom

Marketi'ng Co., 1959-60 Rs. 1,32,940-55
4. Vandanmettu Cardamom

Marketing Co., 1960-61 Rs. 1,31,105*44
5. M/s. C. U. Joseph & Co.. 1959-60 Rs. 2,861*87
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Notices proposing revision, have been issued in the above five 
cases also.

In respect of assessments for 1961-62 relating to Messrs. Vandan- 
mettu Cardamom Marketing Co., and Messrs. C. V. Paul & Co., Kal- 
lar, the investigations are pending.

It may be pointed out in this connection that though the Audit 
Report was received in August 1964, elaborate enquiries had to be 
made in all cases to ascertain the liability to tax and the turnover 
actually (!scaped assessment, before notices were issued proposing re­
vision. The accounts of the principals and their assessments have to 
be examined to ensure whether the exempted turnover had actually 
suffered tax at the hands of the Principals.

True extract.
Sd/- 

Superintendeiv..
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^ a n  No. 12.9 of this Report)

Sub: Expenditure on payment of grant to prlvote bodies for repay­
ment of loam sanctioned by Govemment-Xriterion for *lfeio 
Service'—Consideration of.

The Public Accounts Co^unittee lS€9-60 ^Kerala Legidature) 
submitted a “Report on New Service” in June 1959. The State Gov­
ernment accepted the recommendations contained in the Report and 
issued general orders [G.O. (P) No. 486/59, dated 24-9-1959] laying 
down the criteria for determining whether an expenditure should he 
treated as on a ‘New Service’ or not.

(2) On the recommendation of the Central Public Accounts Com­
mittee [para 29 of the 29th Report (Third Lok Sabha) the Govern­
ment of India, in consultation with the Comptroller and Auditor 
General of India, have decided (Office Memorandum No. F.8(21)-B|65 
dated 5-1-1966] that major cases of payment of grant to a private body 
for repayment of a loa'n from Government should be treated as ‘New 
Service’. They have accordingly ordered that aU proposals for grants 
to private bodies for repayment of loans from Government involving 
individual payments of Rs. 1 lakh, or more should be explained in 
the Explanatory Memorandum o nBudget and that, if in the course 
of a year, new cases of such expenditure involving an amount of 
Rs. 1 lakh or more, occur, such cases should be treated as on *New 
Service’ and a Supplementary Grant obtained. Further the Govem- 
mont of India have decided [O.M. No. F.IO (33)-B/59, dated 2-12.1958] 
that all proposals involving individual cases of writes off of irrecover­
able loans of Rs. 1 lakh or more for which provision is proposed in the 
Budget estimates have to be explained in the Explanatory Memo­
randum on the Budget and if in the course of a year new cases in­
volving writes off of loans of Rs. 1 lakh or over occur, ruch cases 
have to be treated as expenditure on a ‘New Service’ and a supple­
mentary grant obtained for the full amount or for a token Grant if 
the additional expenditure could be met from within the amount al­
ready voted by Parliament under the particular head.

(3) The Accountant General, Kerala has suggested that a similar 
criterion may be adopted by the State Government also after obtain-
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lag the wflimmwidatlon o( th t Publie Aoeoiiiiti Cmunltto*. H« h u  
•uggested tiiat the monetary UnUt lor 'eiqm dlture for ptym m t of 
grant to a private body for loan from Qovemment or
for writes off of irrecoverable loans', for treating it as on ‘New Ser­
vice', may be fixed the existing mone­
tary lim it for ‘non-recurring grants.

(4) ^ e  G o v eru m ^ 'tt^  H gveiaU t^lo^  suew npn-elzthe Ac* 
countant H»neral. The matter may ldn<%rihif/plaeo§ before the Pub* 
lie Aecowits Committee (Central) for consideratlai at th d r ensuing 
meetiiiig proposed to be IMd' % iM vittdnan; '

8d /< r  
Jobit ntuMe# ffeerttor;/.
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